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, '[TAMIL NADU] ACT No. 22 OF 1959.2 

THE l[TAMIL NADU] HINDU RELIGIOUS AND 
CHARITABLE ENDOWMENTS ACT, 1959. 

[Received tire arsent of the President on the l9t h 
November 1959, first published in the Fort St. George 
Gazette on thc 2nd December 1959 (Agrahuyana 
11, 1881).] 

An Act to amend and consolidate the law relating to 
the administration and governance of Hindu Religious 
and Charitable Institutions and Endowments in the 
S ~ ~ . " e  of Tarnil Nadu]. 
WHEREAS it is expedient to amend and consolidate 

the law relating to the administration and governance 
of Hindu Re?igious and Charitable Institutions and 
Endowments in the 3[State of Tamil Nadu]; 
BE it enacted in the Tenth Year of the Republic of' 

India as follows :- 

CHAPTER ~-PRELIMINARY. 
Short title, 1. (1) This Act may be called the l[Tamil Nadu] Hindu 
extent*ap'z Religious and Charitable Endowments Act, 1959. 
cat Ion 
~ ~ ~ m e ~ l c e  (2) It extends to the whole of the 3[State of Tamil 
 me^. Nadu.] 

(3) It applies to all Hindu public rdigious institu-- 
tions and endowments *[including] the Incorporated 
Devaswoms and Unincorporated Devaswoms. 

"ese words were scbstituted for the word " Madras " by the 
Tamil Nadu Adaptation of Laws Order, 1969, as amended by the 
Tamil Nadu Adaptation of Laws (Second Amendment) Order, 1969. 

a For SG tement of Objects and Reasons, See Fort St. George 
Gazette Ext raardinary, dated the 13th April 1959, Part W A ,  
page 213. 

This Act as amended by sub-section (2) of section 11 of the Tamil' 
Nadu (Added Territories) &tension of Laws Act, 1962 (Tamil Nadu 
Act 14 of 1962) was extended to the added territories by the said 
section of the said Act repealing the corresponding law w fotce ie 
those territories, 

8 This expression was substituted for the expression "State of- 
Madras" by the Tamil Nadu Adaptation of Laws Order, 1969, as 
amended by the Tamil Nadu Adaptation of Laws (Second 
Amendment) Order, 1969. 

'This word was substituted for the word "except" by section 2. 
of the Tamil Nadu Hiadu Religious and Charitable Endowments 
I Third Amencment) Act, 1974 ( ~ a m i l  Nadu Act 50 of 1974). 
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(4) (a) The pr~visions of this Act except the pr ovi- 
sions of- 

I 
(i) sub-section (4) of section 92, in so far as that 

sub-section relates to Ccnsultative: Committees and sdbm 
eommi~tees thereof, and 

(ii) clause (xxi) (b) of sub-secticn (2) of section 
116, shall come into force on such date as the Govern- 
ment may, by notification. appoint; and different dates 
may be appointed for different areas cnd for different 
provisions of this Act. 8 

, 
(b) The provisions df sub-section (4) of sccticn 92 in 

so far as that sub-section I elates to Consultative Corn- 
mittees and sub-committees thereof and of clause (xxi)(b)~f 
sub-section (2) of section 1 16 shxll be deemed to have 
come into forcc on the 28th November 1958. 

2. (1) The Gover nment mr.y, by notifica ion, ex. end Power to 
extend Acb to Jain public religious insti4 stions and endowments, all Jain or any of the provisions of this Act and of any  rules m~de Religious 

@hereunder and thereLpon the provisions so extenc ed shall Instiouaions 
apply to such instituticns and endowments; and Endow- 

ments. 
Provided that be fo re issui ng such a noij ficat ior the 

Government shall publish in ilie *Fort St. Gcorge Gazette 
a notics of their intention to do so, fix a period which 
shall not be less than two mcnths from the date of publi- 
cation of I he not ice for the persons interested in the ins- 
tit ution and endowments concerned to show cause against 
the issue of the notification anu consid:r their objec- 
tions, if ally. 

(2) In this Act, wherever the word 'Hindu' occurs, it 
sh2 11, in respect of Jain public religious institutions and 
endowments to which the provisions of this Act have beell 
extended under sub-section (1) construed to mean (Jain' 
unless the context otherwise requires. - -4 

I -- 
* Now the Tamil Nadu Government Gazette 
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3. (1) Where the Government have reason to believe 
t h ~ t  any Hindu or Jzin public charitable endowment is 
being mismanaged, they may direct the Commission.;.r to 
inqu~re, or to cause an inquiry to be made by any Of5cer 
authorized by him in this behalf, into the affairs of such 
charitable endowment and to j eport to then1 whether, in 
the interests of the administratioz of such charitable end- 
owment it is necessary to extent there to all or any of tfA 
provisions of this Act 2nd of a,,!! rrlles mad:: thereundcs. 

{2j The CgmmissIoner or the officzr authol.ized by 
him under sub-:ection (1) shall, while making an inquiry 
under that sub-sectloll, I ~ L L V ~ :  a1 J the p.>wers of a Civil 
Court under the Code of Civil Procedur:, 1908 (Central 
Act V of 1308) for the purposes of eni'xcing the attend. 
ance of witnesses and compelling the production of bwks, 
accounts, documents, securities cash and other properties 
belonging to or in the custody of such ch2.ritable endow- 
ment and shall follow the prcc:c'.u:e applicable undc the 
said code in regard to recording of evidence and hearing 
of pczryies. 

(3) If, after consid~ring the repzrt c f  the Co~c!nis- 
sioiler su bmitted under sub-section (I), the Government 
are satisfied that such charitable endowment is being mis- 
managed .and that, in the interests cf the administrat ion 
of such charitable endowment, it is necessary to extent 
thereto all or any of the provisions of this Act and of 
any rules made thereunder, they may, by notification, 
extend to such charitable endowment the said provisions, 
and thereupon, the provisions so extended shall apply to 
such charitable endowment as if it were a specific, etldow- 
ment : 

Providcd that before issuing such a notification, ,he 
Government shall publish in the Fort St. George Gazette* 
a notice of their intention to do so, sp~cifying the reasons 
for the action proposed to be taken by them and fixing 
a period nhich shall not be less than two months from 
the date of publication of the notice, for the persons 
interested in the endowment concerned to show cause 
against the issue of the notification and consider their 
objections, if any. 

*Now the Tamil Nadu Government Gazette. 



(4) Notwithstanding anything contained in this 
section, the Government may, on application made by the 
trustee of any Hindu or Jain public charitable endowment 
or where there are more trustees than one, then by those 
trustees or a majority of them and with the concr.rrence 
of the trustee or trust es making the application, extend, 
by notification, to suc g charitable endowment all or any 
of the provisions of this Act and of any rules made there- 
under, and thereupon, the provisions so extenwd shall 
apply to such charitable endowment as if i t  were a rpecific 
~ndowmsnt. 

4. The Government may, by notification, e.xempt from Exemptions. 
the operation of any of the provisions of this Act or of 
any rules made thereunder any religicus institution or 
religious or cslaritable endowment or vdry or cancel any 
such exemption : 

Provided that before such exenlption is varied or 
"ancelled , the person affected shall be given a reasu~qble 
opp~rtunity of showiag czise against such variation or 
can cellation. 

5. The following enactments shall cease to apply to Certain ~ c t s  
Hindu religious institutions and endowments, namely :- "0' to apply 

to Hindu 
(a) The llTamil Nadu] Endowments and Escheats ~eligious 

Institutions Regulation, 1 8 17 (I[ Tamil Nzdu] Regulation VII of 1 8 17) ; and Endour- 
(b) the Religious Endowments Act, 18 63 (Central ments. 

Act XX crf 1863) ; 
(c) the Charitable Endowments Act, 1890 (central 

Act VI of 1890) ; I 

(cF)  the Charitable and Religious Trusts Act, 2920 
(Centrai Act XIV of 1920) ; and 

(e) sections 92 and 93 of the Code of Cjvil Proce- 
dure, 1908 (Central Act V of 1908). 

6. In this Act, ui~less the context otherwise requires- Defiltitions. 

(1) " Advisory Committee " means the Cornriaittee 
constituted by the Government under sub-section (I)  or' 
section 7 ; 

-- 

1 These words were substituted for the word " Madras " bv the 
Tamil Nadu Adaptation of Laws Order, 1969, as amended 1;; the 
Tamil Nadu Adaptation of Laws (Second Amendmc~~r) Oicier, 
1969. 
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(3) " Assistant Commissioner" means an Assistant 
Commissioner appointed under section 9 ; 

. (4) '* Board " means the Board constituted under 
section 10 of the Madras Hindu R.eligious Endowments 
Act, 1926 (Madras Act 11 of 1927); 

1 
(5) '' charitable endowment " means all property 

given or endowed for the benefit of, or used as of right by,. 
the Hindu or the Jain community or any section thereof,. 
for the support or maintenance of objects of utility to the 
said commu.nity or section, such as rest-houses, choultries, 
patasalas, schools and colleges, houses for feeding the 
poor and i~~stitutioiis for the advancement of education, 
medical relief and public health or other objects of a like 
nature ; and includes the institution concerned ; 

(6) ' Commissioner " means the Commissioner 
appointed under section 9 : 

(7) '' Court " meam- 

(i) in relation to a math or temple situated in the  
Presidency-town, the Ma(iras City Civil Court ; 

(ii) in relation to a math or temple situated else- 
where, the Subordinate Judge's Court having jurisdiction 
over the area in which the math or temple is situated, or 
if there'is no such Court, the District Court having such 
jurisdiction ; 

---- .-- 

1 The following clause was omitted by section 2 of the Tamil 
Nadu Hindu Religious and Charitable Etdowments (Amendment) 
Act, 1968 (Tamil Nad.u Act 19 of 1968) :- 

"(2) "Area Committee" means, in relation to any temple or 
specific endowment, the Area Committee constituted under this 
Act and exercising powers and discharging duties in respect of such 
temple or specific endowment : 

PI ovide 1 that in respect of the transferred territory, the powers 
and duties of the Area Committee shall, until the date of the consti- 
tution of the Kanyakumari Devaswom Board under Chapter I1 of 
the Travancore-Cochin Hindu Religious Institutions Act, 7950 
(Travancore-Cochin Act XV of 1950), be exercised and discharged 
by such authority or officer, as may be specified by the Government 
and after the date of the constitution of such Board, such Board 
shall be deemed to be the Area Committee." 
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(iii) in relation to a specific endowment attached 
to a math or temple, the Court which would have jurisdiction 
as aforessid in relation to the math or temple ; ~r 

(iv) in relation to a specific endowment attached 
to two or more maths or temples, any Court which would 
have jurisdiction as aforesaid in relation to either or any 
of such maths or temples ; 

(8) " Deputy Commissioner " means a Deputy 
Commis~ioner appointed under section 9 ; t 

(9) " executive officer " means a person who is 
appointed to exercise such powers and dischsrrge such 
duties appertaining to the administration of a religious 
institution as are assigned to him by or under this Act or 
the rules made thereunder or by any  schema settled or 
deemed to have been settled under this Act ; 

(10) " Government " means Jle Stzte Government; 

(1 1) "hercditary trustee" means the trustee of a reli- 
gious institution, the sucwssion to whose office devolves by 
hereditary right or is regulated by usage or is specifically 
provided for by the founder, so long as such scheme 
of succession is in force ; 

(12) c'I~~corporated D~vaswoms" means the D,~vas- 
woms mentioned in Schedule I I[*** ***I ; 

(13) 4 G  math " means a Hindu religious institution 
with properties attached thereto and presided over by a 
person, the succession to whose office devolves in accor- 
dance with the direction of the founder of the institution 
or is regulated by usage and- 

(i) whose duty it is to engage himself in imparting 
religious instruction or rendering spiritual service ; or 

1 The expression " to the Travancore-Cochin Hindu Religious 
Institutions Act, 1950 (Travancore-Cochin Act XV of 1950) " was 
omitted by section 3 of the TamiI Nadu Hindu Religious and Chari- 
table Endowments (Third Amendment) Act, 1974 (Tamil Nadu AC~- 
50 of 1974). 
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(ii) who exercises or claim to exercise spiritu2.l 
headship over a body of disciples ; 

and includes places of religious worship or imtr~~ction 
which are appurtenant to the institution ; 

Explanation.-Where the headquarters of a math arc 
outside the State but the math has properties situated 
within the State, control shall be exercised over the math 
in accordance with the provisions of this Act, in so far a s  
the properties of the math situated within the State are 
collcerned ; 

(14) " non-hereditary trustee " means a trustee who 
is not a hereditary trustee ; 

(15) " person having interest " means- I 

(a) in the case of a math, a disciple of the math or 
a person of the religious persuasion to which the innth 
belongs ; 

(b) ir,  the case of a temple, a person who is entitled 
to attend at or is in the habit of attending the performance 
of worship or service in the temple, or who is entitled to 
partake or is in the habit of partaking in the benefit of 
the distribution of gifts thereat ; 

(c )  in the case of a specific endowment a person 
who is entitled to attend at or is in the habit of attending 
the performance of the service or charity, or who is entitled , 
to partake or is in tbe habit of pi2rtaki~g in the benefit of 
tbe charity ; 

1[(15-A) " Regiocal Committee" means the committee 
constituted by the Government under sub-section (1) of' 
section 46-A ;] 

(1 3 " religious charity " means a public charity 
associated with a Hindu festival or observance of a religious 
character, whether it be connected with a math or temple 
or not ; 

1 This clause was inserted by section 2 of the Tamil Nadu Hindu 
Religious and Charitable Endowments (Amendment) Act, 1978 
(Tamil Nadu Act 42 of 19781, which was deemed to have come into 
force on the 14th August 1978. 
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(17) " religious endowment " or (: endowment " 
means all property belonging to or given or endowed for 
''-e support of maths or temples, or given or endowed for 
the performance of any selvice or charity of a public nature 
connected therewith or of any other religious charity ; and 
includes the institution concerned and also the premises 
sthereof ; but does not include gifts of property made as  
personal gifts to the archaka, service-bolder or other emp- 
loyee of a religious institution ; 

I 

Explanation (I).-Any inam granted to an archaka, 
service-holder or other employee of a religious institution 
for the performance of any service or charity in or. connected 
with a religious institution shall not be deemed to be a 
personal gift to the archaka, servi ce-holder or employee 
but shall be deemed to be a religious endowmeot. 

Explanation (2).-All 'property which belonged to, 
or was given or endowed for the eupport of a 1-eligious 
institution, or which was given or endowed for the per- 
formance of any service or charity of a public nature con- 
nected therewith or of any other religious charity shall be 
dee'med to be a " religious endowment " or " endowment" 
within he meaning of this definition, notwithstanding that, 
before or after the date of the commencement of this Act, 
the religious institation has ceased to exist or ceased to be 

' used as a place of religious worship or instruction or the 
service or charity has ceased to be performed : 

Provided that this Explanation shall not be 
deemed to apply in respect of any property which vested in 
any person before the 30th September 1951, by the 
operation of the law of limitation ; 

(18) " religious institution " means a math, temple 
or specified endowmeot ; 

(19) " specific endowment " means any proper:;, or 
money endowed for the performance of any f specific 
service or charity in a math or temple, or for the performance 
of any other religious charity , bust does not include an 
inam of the natllre described in Explanation(1) 10 clause(l'7); 
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Explunation (I).- Two or more endowments of the 
nature specified in this clause, the administration of which 
is vested in a common trustee, or which are managed uuder 
a common scheme settled or deemed to have been settled 
under this Act, shall be construed as a single specific 
endawment for the purposes of this Act ; 

Explanation (2).-Where a specific endowment atta- 
ched to a math or temple is situated partly within the State 
and partly outside the State, control shall be exercised in 
accordance with the provisions of this Act over the part ni 
the specific endowment situated within the State ; 

(2G) "temple" means a place by whatever designa- 
tion known, used r;; ,-l-ce of public religious worshp, 
and dedicated to, or for the beilefit of, or used as of sight 
by, tl'e Hindu mrnmunity or any section thereof, as a 
place of public religious worship; 

Explanation.-Where a temple situated outside the 
State has properties situated within the State, control 
shall be exercised over the temple in accordance with the 
provisions of this Act, in so far as the properties of the 
temple situated within the State are concerned ; 

(2 1) "transferred territory" means the Kanya- 
kumari district and the Shencottah taluk of the Tiru- 
nelveii district ; 

(22) "trustee" means any person or body by what- 
ever designation known in whom or in which the 
administration of a religious institution is vested, and 
includes any person or body who or which is liable as if 
such peTson or body were a trustee; 

(23) "Unincorporated Devaswoms" means the Devas- 
wo~ns  mentioned in Schedule I1 I[*** ***I. 

--- - - - - . -.-- 
1 The expression "to the Travancore-Cochin Hindu Keligious 

Institutions Act, 1950 (Travancore-Cochin Act XV of 1950)" was 
omitted by section 3 of the Tamil Nadu Hindu Religious and Chari, 
table Endown~ents (Third Amendment) Act, 1974 (Tamil Nadu 
Act 50 of 1974). 
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l[7. (1) (a) The Government shall constitute for the Constitution 
of Advisory State of Tamil Nadu a Committee called the Advisory 

Committee consisting of the following members, namely :-- 

(i) the Commissioner, ex-oflicio, an d 

(ii) such number of non-officials not exceeding 
twelve professing Hindu religion as may be t~ominated 
by the Goveinment, of whom one shall be a member 
of the Scheduled Castes or Scheduled Tribes. 

I This section was substituted for the following section 7 
by section 2 of the Tamil Nadu Hindu Religious and Charitable 
Endowments (Amendment and Special Previsions) Act, 1976 
(P~-~sident's Act 24 of 1976):- 

"7. Constirution of Advisory Contmittee.-(1) The Government 
may constitute for the State of Madras a Committee called the 
Advisory Committee consisting of- 

(i) the Minister in charge of the adnlinistration of this Act, 
who shall be the Chairman, ex-officio; 

(ii) the Secretary to the Government in the Department in 
charge of Hindu Religious Institutions and Endowments, ex-officro, 

(ii i)  The Commis~ ioner, ex4fficio ; and 
(iv) twelve non-officials professing the Hindu religion 

s pminted by the Government. 
(2) The Secretary to the Government referred to in clause 

(ii) of sub-section (I), or such other officer as may be nominated by 
the Government in this behalf from time to  time shall be th 4 

Secretary to the Advisory Committee. 
(3) The term of office of the members referred to I11 clause (iv) 

of sub-section (1) shall be three years or such shorter period as the 
Government may fix. 

(4) The functions of the Advisory Committee shall be- 
(a) to make recommendations t:, the Government in respect 

of such matters as may be prescribed; a ~ ~ d  
(b) to advise the Government in respect of such matters as 

may be referred by the Government to the Committee. 
(5) If there is a difference of opinion among the members of 

the Advisory Committee, the decision of the rnajor.ity nP the 
members present and voting shall prevail : 

Provided that when thejr opinion is equally divided, the Chair- 
man shall have and exercise a second or casting vote. 

(6) (a) A member referred to in clause (iv) of sull-st ction (1)  
may, at any time by notice in writing to the Government, resign 
his office. But he sl~all continue in office until the ap~ointment of 
a successor. 

(b) A casual vacancy created by the resiqnation of a 
member under clause (a) or otherwise shall be filled up  by fresh 
appointment." 

125-6-1 6 
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Explanation.-For the purposes of this sub-section 
"Scheduled Castes" and "Scheduled Tribes" shall have 
the same meanings assigned to them respectively in 
clauses (24) and (25) of Article 366 of the Constitution. 

(b) The Commissioner shall be the Chairman of 
the Advisory Committee. 

\ (2) The term of office of the non-official members 
of the Advisory Committee and other matte; s relating to 
the said Committee shall be such as may be plescribed. 

(3) The functions of the Advisory Committee shall 
be- 

(a) to make 1-ecommendations to the Commis- 
sioner in respect of such matters as may be prescribed; 

(b) to advise the Commissioner ili respect of such 
matters as may be referred to the Committee; and 

(c )  to perforb such other functions as may be 
prescribed..] 

CHAPTER II-THE COMMISSIONER AND OTHER CONTROLLING 
AUTHORITIES. 

Authorities 8. There shall be the following classes of authorities 
under AC t. under this Act, namely :- 

(a) T h e  Commissioner ; 

(b) Dzputy C!ornrnissioners; [and] 

(c) Assistant Commissioners ; (* * *) 
3 ( ***I* 

1 This word was added by section 3 (i) of the Tamil Nadu Hindu 
Rcligious and Charitable Endowmer'ts (Amendment) Act, 1968 
(Tamil Nadu Act 19 of 1968). 

3 The word "and" \:I-? nfnitted by section 3 (ii), ibid. 

3 The following clause was omitted by sectio~l 3 (iii), ibid:-- 

"((, ) Area Committees." 
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9. (1) TI12 Government shall appoint the Commis- Government 
sioner and such number of Deputy and Assistant Cornmis- 
sioners as they think fit. Commission- 
., er, atc. 

(2)l[(a) Appointment to the post of Commissioner 
shall be- 

~ (i) by transfer fi om among the members of the 
Madras State Higher Judicial Service or of the Madras 
State Judicial Service or of any other service, or 

(ii) by promotion from Deputy Commir- 
sioncrs, or 

(iii) by direct recruitment. 
(b) ~ppoiritmerit to the post of Deputy Commis- 

sioner sha 11 be- 
(i) by transfer from among the members of the 

Madras State Judicial Service or of any other service, or 
(ii) by promation from Assistant Cornmis- 

sioners, or 
i" 

(iii) by direct recruitment, or 
(iv) by agreement or r ~ r t r ~ c t ?  

--we----..- - \ 
These clauses were substitutad for the following clauses (a) \ and (b) by section 2 of the Tamil Nadu Hindu Religiot!~ and Chari- 

table Endowments (Amendment) ,4ct, 1961 (Tamil Nadu Act 12 of 
1 9 h ~ )  :- 

"(2) (0) Appointment to the post of Commissioner shall be 
by transfer fi'orn among the menlbers of the Madras State Higher 
Judicial Service or of any other service or by direct recruitment. 

(b) Appointment to the post of Deputy Commissioner 
shall be by transfer from among the members of the Madras State 
Judicial Service or of any other service or by direct recruitment." 

d- 

Section 9 (2) (c) originally read as follows:- 

"(c) Where the post of the Commissioner is not held by a 
r of the Madras State Higher Judicial Service, atleast one 
posts of Deputy Commissioners shall be held by a member 

e Madras State Judicial Service." 
In the said clause, after the words "Madras State Higher 

udicia] Service", the words "or of the Madras State Judicial Servicem 
earlier inserted by section 2 of the farnil Nadu Hindu Re& 

and Charit able Endowments (Second Amendment) Act, 
(Tamil Nadu Act 40 of 1961). The said clause as so amen(¶&, 

as omitted by section 2 of the Tamil Nadu Hindu Religious a d  
aritable Endowments (Sixth Amendment) Act, 1974 ( T ~ ~ B  
du Act 6 of 1975). 
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Commissio- 10. The Commissioner, every , Deputy or Assistant 
ner, $C- to Commissiont r ;md every other ollicer or servant appointed 
be H'ndUs* to carry out the purposes of this Act, by whomsoever 

appoiilted, shall be a person professing the Hindu religion, 
and shall cease to hold office as such when he ceases to 
profess that rel~gion. 

Commissio- 11. Tile Commissioner shall be a Corporation Solc 
ncr tobe and shall have perpetaal succession and a cornmoil seal 

1 Corporation and may sue and be sued in his corporate name. Sole. 

Commissio= 12. (1) The Commissioner, Deputy Commissioners, 
ner, etc.9 to Assistant CoK!nissioners and other officers and servants 
be including executive officers of religious institutions employed of Govern- 
mcnt, for the purposes of this Act shall be servants of the Govern- 

ment aird their salaries, allowances, pensions and otl~er 
remunetation shall be paid in the first instance out of the 
Consolidated Fund of the State. The I (  * *, * x: * .I. * * ) cost of auditing the 
accnntlts of religious institutions shall also be paid in the 
first iriblLLnce out of the Consolidated Fund of the State. 

(2) (a) The Commissioner shall, out of the 2[Tamil 
Nadu Hiildu Religious and Charitable Endowments 
Administralion Funci], repay to the Government sums paid 
by the Goverliment under sub-section (1). 

(b)  The Commissioner shall recover from the 
religious institution concerned the salaries, allowances, 
pensions and other remuneration paid to the ,executive 
officers of religious in~titutions and credit the amount so 
recovered to thb fund mentioned in clause (a), 

1 The words and figures "costs, charges and expenses other than 
those referred to in section 93 incurred by the Area Committees and 
thew were omitted by section 4 of the Tamil Nadu Hindu Religious ' 
and Charitable Endowments (Amendment) Act, 1968 (Tamil Nadu 
Act 19 of 1968). 

/ 

'This expr:ssion was substituted for the expression "Madras 
Hindu Religious and Charitable Endowments Administration Fund" 
by paragraph 3 (1) of, and the Schedule to, the Tamil Nadu Adapta- 
tion of Laws Order, 1970. 

3 .  . w. .. 
/ 
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(c) (i) For the . purpose of penslon or other 
remuneration payable to any executive officer serving 
iminodiately before the date of the commencement of this 
Act and retiring on or after that date, the Gavel nment may 
take into accoui~t the service of such officer before that 
date, subject to such conditions as may be prescribed ; 

(ii) The Commissioner may recover from the 
religious institution concerned also the portion of the 
pension or other remuneration attributable to the service 
of such executive officer as is mentioned in sub-clause (i) 
before the date of the commencement of this Act. 

13. (1) The Commissioner shall, with the previous Delegation 
approval of the Government, specify the area within t o ~ e p u t r  
which each Deputy Commissioner, if there is more than Commissio-2 
one, shall exercise the powers conferred and discharge rhe ners* 
duties imposed by this Act or the,rules madc thereunder , 
-on a Deputy Commissioner as such. 

" 

(2) The Commissioner may delegate an? of the 
powers conferred or duties imposed on him by this Act 
or the rules made thereunder [including the powers and 
duties of an Assistant Commissioner which may be exer- 
cised by the Commissioner under the proviso to sub- 
section (2) of section 14 but not including the powers and 
dutizs of the Commissioner under section 21, 22, 46, 47, 
59, 69, 72 or sub-sectio~i (2) of section 921 in respect of 

' any arza or of any class or group of institutions in the 
Stat5 or any area therein to a Deputy Comm~ssioner subject 
to such restrictions and control as the Government may, 
by general or special order, lay down and subject also to 
such limitations and conditions, if any, as may be specified 
in the order of delegation. 

14. (1) The Commissioner shall, with tho pruvious ~erritorial 
approval of the Government, divide the State into divisions, jurisdiction 

and power each of which shall be in the charge of an Assistant ,ndduties~f 
Commissioner. Assis tant 

Corn missi0- 
ncrs. 

(2) An Assistant Comn~issioner shall exercise ,,A. 

powers conferred and discharge the duties imposed on him 
by this Act or the rules made thereunder in respect of his 
division : 
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Prcvided that the Commissioner may, by order in 
writing, declare that, the exercise and discharge of all or 
any of such powers and duties shall be subject to such 
exceptions, limitations and conditions as may be specified 
in the order, and may himself exercise or discharge any 
power or duty so excepted. 

I[(2-A) Without prejudice to the provisions of sub- 
section (2), an Assistant Commissioner shall exercise the 
owers conferred and discharge the duties imposed on him % this Act or the rules made thereunder in respect of- 

(i) all temples situated in his division other than 
temples included in the list published under section 46, 

(ii) the specific enndwments attached to such 
temples, other than the specific erldowmenis iF  clucier! in 
the list published under section 46, and, 

(iii) the charitable endow~ne~ ts i n  his divisio 11 to 
which the provisions of this A.ct 1i:tve beell ex kel,i:ed 
under section 3 : 

Providacl that where a speciiic endowment is atta- 
ched to two or more temples comprised within the juris- 
diction of two or more Assistant Commissioaers, or 
where a charitable endowment to which the provisions of 
this Act have been extended unc'er section 3 cansicts of 
properdjes situated within the jurisdiction of two or 
more Ass jstallt Commissioners, the Commissioner shall 
decije ac to which of the A3sistant Commissioners shall 
exercise ths powers and discharge the duties i? respct of 
such spccific endowment or charitable enc'owmcnt: 

Provi-'ed further th2t where a specific r1:c'owrnel.nt 
is attache:. partly to 0% Or more temple; i -clu:'ed i : ~  the 
list published under section 46 a T d  pr t ly  to aye or mc~re 
temples n :lt: SO ii~clude~::, 0 ~ 1 y  I he Commissioner sh;ill 
exercise t h e  powers and ciischargs the dutics in respect of 
such specific endowment .] 

-" 
--_I - ..------.-CLII- 

a This sub-section was inserted by section 5 of the Tamil Nadu 
Hindu Religious and Charitable Endowments (Amendment) Act, 1968 
(Tam11 Nadu Act 19 of 1968). 
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s* Act or the rules . 

of any institutions or any 
s in that division, subject to 
as the Government may, by 

general or special order, lay down and subject also to 
such limitations and conditions, if any, as may bc 
specified in the order of delegation. 

1 The following sections wwrc omitted by section 6 of the Tamil 
Nadu Hindu Religious and Charitable Endowments (Amdndment) Act, 
1968 (Tamil Nadu Act 1 9 of 1968):- , 

"15. Area Committees.-(1) The Government, by notification,-- 

(a) shall coi~stitute an Area Committee for all te~i,$Ies 
situated in an Assistant Commissioner's division or part thereof other 
than temples included in the list published under section 46, 

(6)  may vary the strength or jurisdiction of any Area 
Committee, or 

(c) may abolish any Area Committee : 

ProvideC that before theissue of a notification under clause (6) 
or clause (c) ,  the Government shall conlmunicate to the Commissioner 
and the Area Committee concerned, the grounds on which they 

I: propose to do so, fix a reasonable period for the Commissioner or the 
Area Committee to show cause against the proposal and consider 
their suggestions and objections, if any. 

(2) An Area Committee shall exercise the powers cotferrcd 
and disciiarge the duties inposed on it by this Act or the rules made 
thereunder in respect of- 

(i) thr: icinples for which it is constituted, 

(ii) the specific e~ldowmellts attached to such temples, other 
than the specific endowments included in the list published under 
section 46, and 

gr* 
3 ,  (iii) the charitable endowments to which the provisions of 

this Act have heen extende~ under section 3: 

(contd.) 
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Provided that where a specific endowment is attached to two 
or more temples comprised within the jurisdiction of two or more 
Area Committees, or where a charitable endowment to which 1 he 
povisions of this Act have been extended under section 3 consists of 
properties situated within the jurisdiction of two or more Area 
Committees, the Commissioner shall decide as to which of the Area 
Tqrnrnittees shall exercise the powers and discharge the duties in 
respect of such specific endowment or charitable endowment : 

Provided further that where a specific endowment is attached 
partly to one or more temples included in the list published uncicr 
scction 46 and partly to one or more temples not so included, oniy the 

7. ' 3ecxnissioner shall exercise the powers and discharge thc duties In 
powe of such spec~fic endowment. 
by th, 

Strength of Area Committee and term of ofice anci clis- 
ons of members.-(1)Every Area Committee shall consist of 
man and not less than two and not more th811 f'o11r 0 1 1 1 ~ ~  

tcmples The Chairman and members shall be appointed by the 
:nt. 

(")?W as othenuisc expressly provided in this section, a 
temples, G Area Copunittee shall be entitled to hold office for 
the list putm the date on which his appointment is notified in 

7rge Gazette: 

(iii) tthat any member holding office on the date of the 
which the Prowthis Act shall continue to hold office until such 

secti an cnent may specify in that behalf, 

shall be disqualified for being appointed as, Provided that Area Committe* 
ched to two or .man 
diction of t W 0  or profess the Hindu religion ; 

ty-five and more than seventy 

exmi* the po= -- , 

such shvi5: 7 aiad cr is stzE-mn,e & ~ r n  zeacai 
~ d e r  him unfit to perfarm tfie 
\member of an Area Committee 

ProviG.:ed furtl-, ther loiiijlporne disease; 
is attache 5. partly - 7 re temples i 
list published undt \\'. & pis~thder or a servant 
temples not so incl 
exercise thc powe 
such specific endo 

' ~ ~ n o l ~ m e n t  or perquisite 
knt in respect of which 
''barges duties or belongs 
'9 such a tlustee, office- 

\J $ '7y s ~ c h  emolument or 
.--------iH 

- 0 t 
a This sub-section 'wa3 

Hindu Religious and Charitab, 
\ 

( ~ a m t l  Nadu Act 19 of 1968). 
\ 
\ 
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Cf) if he is interested in ' + *  ; 

: $9 9' contra9 made with Or any .'*~.er may call for and examine Power of 
, mstltutlon or spec~fic endowment m or Assistant  omm missioner, ~ ~ ~ ~ ~ ~ - C a  tee exercises powers and discharge. * kind due by him to such religious in * 

*). Or of any for records 
ion other tha I a math or and pass 

( . )  if he is employed as a paid ! to -a math in ; espect of orders. 
a against any religious institution or end+ . 

the Area Committee exercises powers and @ ~ t  being a pioceeding 
k l  to a Court is pro- 

(h) if he has been sentenced by a crirnina~hich an application 
involving moral delinquency, such sentence not havion 2 1 -A to the 

: sed or the offence pardoned ; -9s:tl by him)], 
o ceeding, (1) if he is already a member of anothef Area Commi tte, 

decision 
of any instituQc 

exLx&es powers a h  
-- 

(4) If a member of an Area Comrnittee- 

(a) becomes subject to any of the disqualifications men- 
tioned in sub-section (3) ; or 



/ 

-- -- -.----- - - -  
1 The words " of any Area Committee" were omitted by sea 

tion 7 (i) of the Tamil Nadu Hindu Rdgious and Charitable Endow. 
merits (Amendment) Act, 1968 (Tamil Nadu Act 19 of 1968). 

8 The words " by any Area committee or" were omitted by 
section 7 (ii) (a) of the Tamil Nadu Hindu.Religious and Charitable 
Endowments (Amendment) Act, 1968 m m l l  Nadu Act 19 of 1968). 

4 These words were substituted for the words " to the Committee 
or trustee, as the case may be" by section 7 (ii) (u), ibid. 
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within t&ee months 'from the date on which-the 
i proceeding to vvfifch the application I elates was 
icated to the applicailf: ---.- - - - 

4 .  

--- 
L a  'S* 

*. 

M o w ~ p n t ~ s  

(7) Every application to the Commissions for the 
exercise of his vowers under this section shall be pre- 

- - -  

(1) The Deputy ~ 6 G i s s i o n e r  may call for 
he fEe wcord of ani~-xs"6i&nt Commissioner 

ahy pr6ceeding3,%@66f' this Act (not being 
g' ill rispiiet of w1Jfh"iE2 suit or an appdl to 
-@ovided 6y this ".&rjytb' satisfy himself -.a4 

regularity of such pr6~&8.?1$i; or the correct~idi~, 

#If,$ any such decision or* -or.der has been passed 
Assistant Commissioner and it appears to the 

e Deputy Commissioner shall not pass any 
icial to . any . party - . ,  under sub-section -. (2) without 

- - ' ? of 

(4) The Deputy Commission?r may stay the exe- 
cution of any decision or order of the nature refer: ed to 
jn sub-sectioll (I), pending the exercise of his powers 
under sub-section (2) in respect the1 e of 

(5) Every applica~ion to the Deputy Commissioner 
for the exercise of his powers under this sectiot! .hall be 

- ---- - - - - 
Hindu Religious and charitable- Endowments (Amendment) ~ c t ,  
1978 (Tamil Nadu Act 42 of 1978), which was deemed to have corn; 
into force on the 14th August 1978. 

Pow4 
-putr 
-dSSi08  
call for 
;cords 
pass o 

lity or propriety of any decision I #  or order passed 

i i . ? 7&z:iR% ., 

-J -d 
- 

Deputy commissioner that the decision or- brder should 
be modified, amuUed, reversed or remitted for reconsi- 
dekdfiod, he may pass brder s accordipgly. 

hearing him or giving hlm a reasonable oppor tun1 t! 

--- ---- - 

preferred within three mbnths from the date on whicrl the 
decisiolr or order to which the application reIates was 

C communicated to the applicant .] 
la. 
p4 
F 

1 This section was inserted by section 4 of the Tamil Nadu 
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Other pow- 22. (1) The Commissioner shall have power at any 
err of Corn- stage- 
missioner, 

(a) LO transfer any proceeding pending before 
a De~utv. or an Assistant Commissioner to his own file 
and hisiose of it himself, or 

(b) to transfer it to another Deputy or Assistant 
Commissioner for disposal. 

(2) If the Commissioner is sfutisfied that a Deputy 
or an Assistant Commissioner has failed to exercise any 
power or discharge any duty which he: ought to have 
exercised or discharged, the Commissioner may himself 
exercise such pcjwer or discharge such duty. 

(4) P lotwithstanding anything contained in this Act, 
where the office of a Deputy or an Assistant Commissioner 
is vacant, tihe Commissioner may, until the vacancy is 
filled-- 

(a) himself exercise the powers conferred and 
discharge the duties imposed by this Act or the rules made 
thereunder on the Deputy or Assistant Commissioner, o r  

(b) authorize another Deputy or Assistant Com- 
missioner to exercise the said powers and discharge the 
said duties. 

1 The following sub-section was omitted by section 8 (i) of the 
Tamil Nadu Hindu Religious and Charitable Endowments (Amend- 
ment) Act, 1968 (Tamil Nadu Act 19 of 1968):- 

"If the Commissioner is satisfied that an Area Committee-- 
(a) has failed to exercise any power or discharge any duty 

which it ought to have exercised or discharged, or 
(b) is unable for any reason to exercise any power or dis- 

charge any duty, 
the Cornmissicner may himself exercise such power or discharge 
such duty or authorize the Assistant Cccmmissioner to do so: 

Provided that in cases falling under clause (a), the Commissioner 
shall Srst £ix a period for the exercise of the power or the discharge 
of the duty by the Area Committee and shall exercise the right 
conferred on him by this sub-section only if the power is not 
exercised or the duty is not discharged by the Area Committee within 
the period a 3 fixed : 

Provided further that the Commissioner shall, before taking 
action under clause (b), give to the Area Committee a reasonable 
opportunity of showing cause against the action proposed.'' 
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* I  ' 
CHAPTER 111-RELIGIOUS INSTITUTIONS. 

GENERAL PROVISIONS. . - 

5 ;Provided that the Commissioner shall not pass any 
er prejudicial to any temple or endowment unless 
trustees concerned have had a reasonable opportunity 

f making their representations.] 

2 These words were substituted for the words ''religious endow- 
, ments" by section 2 (i) of the Tamil Nadu Hindu Religious and Chari- 

table Endowments (Fourth Amendment) Act, 1974 (Tamil NadU 
sL Act 28 of 1974). 

a These words were substituted for the words "all religious endow- 
ments" by section 2 (ii), ibid. 

4 These words were substituted for the words "such endcwments" 
: By section 2 (ii), ibid. 

6 This proviso was added by section 2 (b),ibidi 
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power to 
enter 
T'ligiOUs 
18StitU- 
t jeps, 

24. (1) The Commissioner, or a Deputy or an Assistant 
Commissioner or any officer authorized by the Commis- 
sioner '[or the Deputy Commissioner or the Assistant 
Commissioner] in this behalf shall have power to entcr 
the premises of any religious institution or auy place of 
worship for the purpose of exercising any power conferred 
or discharging any duty imposed by this Act, or the rules 
made thereunder. 

(2) If any such officer is resisted in tlze exercise of 
such power or discharge of such duty, the Magistrate 
having jurisdiction shall, on a written requisition from 
such officer, direct any police officer not below the rank 
of Sub-Inspector to render such help as nay be necessary 
to enable the officer to exercise such power or discharge 
such duty. 

(3) Before entering the sanctum sanctorum or pooja 
gruha or any other portion held specially sacred within 
the premises of a religious institution or place of worship, 
the person authorized by or under sub-section (1) or the 
police officer referred to in sub-section (2), shall give 
reasonable notice to the trustee or head of the institution , 
and shall have due regard to the religious practice or 
usage of the institution. 

(4) Nothing in this section shall be deemed to autho- 
$ 

rize any person who is not a Hindu to enter the premises i 
or place referred to in this section or any part thereof. P 

( 5 )  If any question arises whether the religious pra- 
ctice or usage of the institution prohibits entry into the 
sanctum smctorum or pooja gruha or any other portion 
held specially sacred within the premises of a religious 
institution or place of worship, by the person or police 
officer mentioned in sub-section (3), the question shall be 
referred for the decision of the Commissioner. Before 
giving any decision on any such question, the Commissioner 
may make such enquiry as he deems fit. 

1 These words were substituted for the words "or the Area Corn- 
mittee" by sestion 9 of the Tamil Nadu Hindu Religious and Chari- 
table Endowments (Amendment) Act, 1968 (Tamil Nadu Act 19 of 
1968). 



", A j (6) 'Any person aggrievetIfi~lf~ the decision of the 
Commissi~her under sub-~e@66'(5)~ may, within one . 
month from the date of the decision, appeal to the Govern* 
ment : 

Provided that the ~ o v e ~ m e n t  shall not pass any 
order prejudicial to any party unbss he has had a reasona- 
ble opportunity of making his representations. 

* ,  

25. The Commissioner, a Deputy Commissioner, ~ o m m i s s i b  
l[or an Assistant Commissioner] and every other person ner, etc., to observe exercising powers of superintendence or control under ,ppropri- 
this Act, shall, so far as may be, observe forms and cere- ate forms 
monies appropriate to the religious institution in respect and c e m ~  
of which such powers are exercised and in the case of 
math, act in conformity with the usages of the math in his 
dealings with the head of the math. 

26. (1) A person shall be disqualified for king Qua]jfica~ 
appointed as, and for being, a trustee of any religious tiom of 
institution- trustees. 

(a) ,if he does not profess the Hindu religion ; 

(b) except in the case of a hereditary trustee, if 
be is less than tventy-five and more thar~ seventy years 
of age ; 

(c) if he is an undischarged insolvent; 

(d) if he is of unsound mind or is suffering from 
mental defect or infirmity which would render him unfit 
to peiform the functions and discharge the duties of a 
trustee or is suffering from leprosy or any other loath- 
some disease ; 

(e) if he is interested * in a subsisting leasd 
,of any property of, or contract made with or any work 
being done for the religious institution or is in arrears of 
any kind due by him to such religious institution or 
endowment; 

1 These words were substituted for the words "an Fisthnt Com- 
missioner or a member of an Area Codunittee" by sectidn 10 of the 
Tamil Nadu Hindu Rel.gious and Charitable Endowbents 
m t )  Act, 1968 ( ' I ' d 1  Nadu Act 19 bf 1968). 
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(f) if he is employed as a paid legal practitioner 
oq behalf of or against the religious institution; 
, . I  I I 

l[(ff) if he has been removed or dismissed from 
service under the Central Governmznt or any State Govern- 
ment or any local authority]; 

(g) if he has been sentenced by a criminal court 
. for an offence involving moral delinquency, such sentence 

not having been reversed or the offence pardoned ; 

(.i) if he has acted adverse to the interest of the 
institution. 

. . .  , C (2) If a trustee- 
1 . ,  

(a) becomes subject to any of the disqualifications 
mentioned in sub-section (1); or 

' (b) resigns his seat by writing under his hand 
addressed- 

(i) in the case of trustees appointed by the 
s[Assistant Commissioner], to the Assistant Commissioner; 

. 8  * * * I  C 

1 This ciause was inserted by section 1 l(i) of the Tamil Nadu Hindu 
Religious and Charitable Endowments (Amendment) Act, 1968 
(Tamil Nadu Act 19 of 1968.) 

* These wcrds were substituted for the words "Area Committee" 
by section 11 (ii), ibid. 

sThe word "and" was omitted by section 5 (i) of the Farnil f 
Nadu Hindu Religious and Charitable Endowments (Amendrncnt) 
Act, 1478 (Tam1 Nadu Act 42 of 19781, which was deemed to h;lvt: 
cvme into force on the 14th August 1978. 

1 
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'[(i-a) in the case of trustees appointed by the Deputy 
Commissioner, to the Deputy Commissioner; and] 

(ii) in any other case to the Commissioner, his seat 
shall thereupon become vacant. 

- 

(3) If any question arises as to whether a trustee 
4 has become subject to any of the disqualificatjnns 
: mentioned in sub-section (I), the question shall be referrea 

for the decision of the Deputy Cemmissioner. 
I t 

b 
(4) If a hereditary trustee becomes dibject to atiy of 

the disqualifications mentioned in sub-sectidn (I), the 
Deputy Commissioner may supersede the trustee. 

(5) Any person affected by an order of the Deputy 
Commissioner under sub -section (3) or sub-section (4) 
may, within one month from the date of recuipt of the 
order by him, appeal against the order, to the Commission~r~ 

(6) Tne trustee of a religious instft~tidn for which 
a Board of Trustees has been constituted shall cease to 
hold office if he absents himself from three consecutive 
meetings of such Board of Trustees within a period of' ! 
two months: 

t 

Provided that whed a person Who has ceased to be 
a trustee by reason of sucb absence applies kor restoration 
within one month from the dats 3f the last of the three 
meetings, the Board of Trustees may, at- the meeting next 
after the receipt of such application, restore him to his 
office of trustee; but a trustee shall not be so restored 
more than once during his term of office, 

Explanation.-A mt:eting adjourned for want of 
quorum sW1 be deemed. to be a meeting for the purposa 
of this sub-section. 

! r - 
.)  Fdill . 

e was inserted by section $3) of the Tamil Nadu 
s and Charitable Endoqqts  .. (4mendrn.ent) A a ,  
du Act 42 of 1978), which 'w& d'eaed to bavc ool~e 

4th August 1978. <#'*A . L . . .  , 

". a vl?tLJ i" ! a ,  

Lsr . 1a " "$2 4. - ,b&%?'~. 
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Trustee 27. The trustee of a religious institution shall be bound 
bound to to obey all lawful orders issued under the provisions of obey orders 
issued under this Act by the Government, the Commissioner, the Depuiy 
Act. Commissioner, 1( * * * ) or the Assistant Commissioner. 

Care requi= 28. (1) Subject to the provisions of the 2[Tamil Nadu] 
red of Temple Entry Authorization Act, 1947 ("Tamil Nadu] Act 
and ronzrs. his v of 1947),the trustee of every religious institution is b~luld I 

to administer its affairs and to apply its funds and proper- I 
ties in accordance with the terms of the trust, the usage of 
the institution and all lawful directions which a competent 
authority may issue in respect thereof and as carefully 
as a miin of ordinary prudence would deal with such 
affairs, funds and properties if they we* his own. 

(2) A trustee shall, subject to the provisions of this 
Act, be entitled to exercise all powers incidental to the 
provident and beneficial administration of the religious 
institution and to do all things necessary for the due 
performance of the duties imposed on him. 

(3) A trustee shall not be entitled to spend the funds 
of the religious institution for meeting any costs, charges or 
expenses incurred by him in any suit, appeal or application 
or other proceeding for, or incidental to, his removal 

0 from office or the taking of any tlisciplinary action against 
him : 

Provided that the trustee may reimburse himself jn 
respect of such costs. charges or expenses if he is specificall 
permitted to do so by an order passed under section iO2. 

1 The words "the Area Committee" were omitted by section 12 
of the Tamil Nadu Hindu Religious and Charitable Endowments 
(Amendment) Act, 1968 (Tamil Nadu Act 19 of 1968). 

2 These words were substituted for the word "Madras" by the Tamil 
Nadu Adaptation of Laws Order, 1969, as amended by the Tamil 
yadu Adaptation of Laws (Second Amendment) Order, 1969, 



29. (1) fix wtay . . I  EZp&EE*n 
- - t k r c  5.ka &,-, 

p r * * a d m  a - r a 6 f o r n  as the f o r d l  
Comrmss~oner may direct showing- - institutions. 

(a) the origin and history of the institution and the 
names of past and present trustees andgarticulars as to 
the custom, if any, regarding succession to the office OX 
trustee ; 

I 
(b) particulars of the siberne of administration and 

of the dittam or scale of expenditure; 

(c) the names of all offices to which any salary, 
emolument or perquisite is attached and the nature, time 
and conditions of service in each case; 

(d)  the jewels, gold, silver, precious stones, vessels 
and utensils and other movables belonging to the institution. 
with their weights and estimated value; 

(e) particulars of all other endowments of the 
institution and of all title-deeds and other documetts; 

(n particulars of the idols and other images in or 
connected with the institution, whether intended for 
worship or for being carried in processions; 

(g) particulars of ancient or historical r-ords with 
their contents in brief; 

(h) such other partic~ilars as may be required by the 
Commissioner, 

(2) The register shall be Prepared, signed 2nd 
verified by the trustee of the institution concerned or 
by his authorized agent and submitted by him to the 
Commissioner, direct$ in the case of a math, I[***] 
and through the Assistant Comrni$siqiigtr!. in other 
cases, within. three mcnths from ., t&t$: , W e  of;. the 
comm:ncement of this Act or from the founding of 
the institution: as !the cas': p12.y be, 5' 'or-. within such 
further Period as niay be .allowed. b$'Commissbner .I 

. I[***] or the Assistant Cc m missioner ;.,, -- 
1 The words "through thc Area Comrnittq, in. q s e  the institution 

is one in respect of which the Area Com~ttee  6xerclsp powers 
and discharges duties" and the words "the Area Comrmttee" were 
omitted by section 13(i) of the Tamil Nadu Hindu eigi0u.s  and 
Charitable Ead&wment$ (Amailment) Act, 1968 ; b  \ +  @'am11 Nadu Acl 
I9 of 1968). 



250 Hind r Religious and Charitable [I959 : T.N. A d  
Endowments 

Provided that this sub-section shall not apply wl~e j  . 
a register sa signed and verified has bezn submitted to-- 

(i) the Board before the 30th September 1951 ; ant l 

ii) the Commissioner after the 30th Septeml~cr 
1951 and Ixfore the date of the commencement o f  this 
Act. 

'[(3) Thc Assistant SJ;~ -k~issioner, if the register i s  
submitted through him, may, after such inquiry as he 
may consider necessary, recommend such alterations, 
omissions or additions in the register as he may think fit]. 

(4) The Commissioner may, after receiving the 
register and the recommendations a( ** ) of the Assistant 
Commissioner with respect thereto and making such 
~t~,;l:er inquiry as he may consider necessary, direct the 
trustee to make such alterations, omir,sions or additions 
in the register as the Commissio~er may deem fit. 

(5) The trustee shall carry out the orders of the 
Commissicner and then submit three copies of the register 
as corrected to the Commissioner for approval. 

(6) One copy of the register as approved by the 
Commissioner shall be furnished to the trustee and one 
a(to the Assistant Commissioner concerned). 

I This sub-secti~li was substituted for {he following sub-section (3) 
by section 13(ii) of the Tamil Nadu Hindu Religious and Charitable 
Endowments (Amendment) Act, 1968 (Tamil Nadu Act 19 of 1968):- 

"(3) The Area Committee or the Assistant Commissioner, if 
the register is submitted through it or him, may, after such inquiry 
as it or h: may consider necessary, recommend such alterations, 
omissions or additions in the register as it or he may think fit." 

The words "of the Area Committee or" were omitted by section 
13(iii), ibid. 

These words were substituted for the words "to the Area Committee 
or the Assistant Commissioner concerned, if any" by section 13(iv), 
ibid. 
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30. The trustee or his authorized agent shall scrutirlize Annual ~ r i -  , 
the entries in the register eveq year and submit to the fication of 
 omm missioner for his approval, directly ( **** ). c r  the register. 
through the Assistant Commissioner, as the case may 
require, a verified statement showing the alterations, 
omissions or additions required-ipT,the register; rand .the . . . . . .- L ;- -- 
provisions of sub-sections (3) to -&) of section 29 shall .. ... 
apply in relation to such statement as they apply in . I 

rela tion to a register. 

31. The trustee o r  his authoirzed agent shall submit to the Submis~ion 
Commissioner for his approval directly 2( * * ) of register 

once in ten or through the Assistant Ccmmirsio~er, as the case may yea,e 
require, once in every ten years (commencing fr0.m the 
year in which the register required.'.under section 29 is 
firat submitted), a consolidated register incorporating. 
thereid all alterations, omissions aGd additions made o r  
required to be made in the register submitted under 
section'29 and the provisions'of that section shall apply to 
such consolidated register as if itifwire r f  a register submit- 
ted unaer that section . , . 

, . 
1 ' .,!>3[ . 
' 32. ( 1)  he trustee of every sehg~~ous; :institution shall. ~~~~t~ to 

5 furnish to the c om missioner such'accounts, returns, reports furnish acccr 
- or other information relating to the adminieation of the unfsl retur% 
t , iistitiitiali, .its hnds; property or' 1d&6%er 6 moneys con- et c. 
a niJdted tfie~hwith, ' &t. the 'apprdfir%iioii 'thkreof, as the 
? &&mis&dbr,may require and k ,. .-,* ku~h-fiihe and in such 
! f6rm ad'  li& iniy direct. ; . 

tit '.J ?" : ! t J . i  ' ,  

L 

. . 

The words "or through the Area ~ommittee" wcre omitted by 
section 14 of the Tamil Nadu Hindu Religious and Charitable Endow- 
ments (Amendment) Act, 1968 (Tamil Nadu Act.19 of 1968). 

a The words "or through the Area co&tteeyy were omitted by 
section 15, i b id~  . 

.a. The words "and the Area Committee in the-gse of any religious 
institution in respect of which the Area Commit.tQ exercise& p o m  . 
and discharges duties" were omitted by section 16: Ibid, - 

The words ('or it" werc ohlittod by sectioi 1.6,tbid. + 
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: administration of the institution, its funds, . property 
. - or income or moneys connected therewith or the appro- 

. , .priation thereof and at such time and in such form as he 
( ** ) may direct. 

Inspectionof 33. (1) The Commissioner or any officer or other 
~roperW and person deputed by the Commissioner in this behalf, a(*) 
*ocuments* may, with due regard to the religious practice or usage 

of the institution, inspect all movable and immovable 
property belonging to, and all records, correspondence, 

- .  . plans, ,accounts and other documents relating to, any 
religious institution. 

(2) It shall be the duty of the trustee of the institu- 
tion cant-erned and all officers and servants workirig uneer 
him, his agent and any person hav 'ng concern in the 
~dministration of the institution, to afford all such assis- 
tance and facilities as may be necessary or reasonably 
required in regard to iwmction made in pursuance 
of sub-section (1) and also toproduce for inspection any 
movable property or document referred to in sub-section 
(1) and to furnish such information as may be necessary 
in connection with such inspection, if so required. 

(3) VIherein the course of such inspection, it appears 
that the trustee of the institution concerned, or any of the 
L ~ ~ x ~ . ;  .r  w o f e g  ~ 2 2 ~ :  h I z  k% 2222: ':,: 2:; 
othsr pznm haling concern in the adminisrr&on of th; 
institution, past or present, has misappropriated or frau- 
dulently retained any money or other property or incurred 
irregular, illegal or improper expenditure the Commis- 
sioner may, after giving notice to the trustee or person 
concerned to show cause why an order of surcharge should 
not be passed against him and after considering his expla- 
nation, if any, by order, certify the amount so lost and 
direct the trustee or such person to pay within a specified 
time such amount personally and not from the funds of 
the institution. 

- 
1 The words " or it" were omitted by section 16 of the Tamil ~ a d u  

Hiadu Religious and Charitable Enddwmcnts (Amendment) Act, 
19C0 (Tamil Nadu Act 19 of 1968). 

2 The words "and in the case of institutions in respect of which 
the Area Committee exercises powers and discharges duties any mem- 
ber of the Committee authorized by it in this behalf" were omitted 
by section 17, ibid, 
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The procedure laid down in sub-sections (3) to (7) of 
section 90 shall apply to the recovety of the amount of 
surcharge. 

I C 

.& 34. (1) Any exchange, :sale or mortgage and any lease $izg;le 
for a term exceeding five years of any immovable property, trust 
belon~jng, to, or given or endowed for- tlie purposes of, property. 
- + - - ?  rtdigious institution shall be null p d  void unless it 

; is 'sanctioned by the ~ornmissioner"hs being necessary " or beneficial to the institution : 
4 . P 

~rovi&d that before such ~$&b;r' is accorded, 
the particulars relating to the proposed transaction shall 
ba ppMiskd inrsuch manner as. rnay.b.:pmibed, invi- 
ting,objeetionsrand! suggestions w i t b ( r m t b e r e t o  ; and 
{u, objections a d ,  suggestions recekd frpm the - trustee 
or othor .persons - ha;ving interest- shall fbe.: duly considered 
by the Comxliisioner. 

Explanation.-Any lease of the property above 
one& tb;sagbei fat a-3 term not, ; exaedihg! five years 
; if it: ccrnW~7 a j  provisioni fop-renaiwal for .-a: 6urtlter 
- (so. rrart~, exceed. five years in theragpegate), whether 

bject , to .mg. canditioo or not,, be< deemed to be ia lease 
r a period exceeding five years. .-? 

(2) m&aqnrding such sanctipqn$~~ommissioner 
impose such conditions and giv6 such direotions . as* 

3 m a y  deem necessary regarding the utilization of the 
mount raised by the transaction, the investment thereof 

and in the atsa of a mortgage, regarding .the discharge* 
of. the sarne~ within a reasonable period. 

" I 

(3) A copy of the order made by the -Commissioner 
under this section shall be communicated to the Govern- 
ment and to the trustee and shall be published in such 
manner as may be prescribed. 

(4) The trustee may, within three months from the 
date of his receipt of a copy of the orde., and any pei son 
having interest may, within three molths from the bate 
of the publication of the order, appeal to :he Governmetr~ > to modify the order or set it aside. 

(5) Nothing contained in this .section shall apply 
to the inams referred to in section 41. 
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Authority of 35. (1) The trustee of a religious institution may, out 
trustee to of the funds in his charge, after making adequate provision 
incur diture for for the purposes referred to in sub-section (2) of section 86, 
securing incur expen rritu re- 
health, etc., 
of pilgrims 
and worshi- (a; on arrangements for seculing the health, safety 
ppers arrd or convenience of disciples, pilgl ims or worshippers re- 
for training sorting to the ip ."'-.tion ; and 
of archakas, r. ~h 

etc. 
(6) for the training of archakas, adhyapakas, veda- 

par ayanikas and othuvar s. 

(2) In incurring such expenditure, the trustee of 
the religious institution orher than a math or a specific 
endowment attached to a math shall be guided by such 
general or special instructions as may be given by the 
Commissioner, l[ *** **+ ***I. 

Utilization 36. With the previous sanction of the Commissiones, 
and subje c t  to such conditions and restrictions as may be funds. prescribed, the trustee of a religious institution may appro- 
priate for any of the purposes specified in sub-section (1) 
of section 66- 

(i) any portion of the accumulated ,surplus of such 
institution, and 

- .  
(ii) if, after making adequate provision for the 

purposes referred to in sub-section (2) of section 86 and 
also for the arrangements and the tlaining referred to 
in sub-section (1) of section 35, there is a surplus in the 
income of the institution for any year, any poriion of 
such surplus : 

Provided that the trustee shall in appropriating the 
surplus under this section, give preference to the purposes 
specified in items (a) to (g) of sub-section (1) of section 66 : 

The words "and ill the case of any institution in respect of 
which an Area Ck.mmittee exercises nowers and discharges 
duties also bj  such Committee " were om rtted by section 18 of the 
Tamil Nadu Hindu Religious and Charitable Endowments 
(Amendment) Act, 1968 (Tamil Nadu Act 19 of 1968). 

/ 
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Provided further that, before &brding the sanction 
on, the Comrnissiori.er, shall publish the 

culars relating to the proposal of the trustee in such 
er as may be prescribed, invite pbjections and sug- 

spect thereto an-sida all objecticns 
suggestions received from per so& liaving inte~ est : 

. 700 ',?i,. 

.i,PO 7f L i  i 

so that the sanqt~on a oresaid shall be 
c~ i  manner as may d4rui(?fq 6; prescribed , .*gi : 

&.#! ,f,.-l* ." * 

that no thirig in-thfkction s h ~  ll'preven t 
th orlof a specif@~f?iidbwment attached 

lizing the sutp~its' referred to in this 
r as he deemsplit. 

e -. 

ng anything contained in section Utilization 
onditions &dl restiictions as may of surplus 

tee of a refigidus institution may in Ei",?,"' 
s mentioned'in that section approp- 
surplus fund rbferred to in section, 

i ~ f  Hindu mzul'ibges among Hindus y 

circumstances.] 
I - 

37. Any person aggrieved ' by a decision of the Corn- Appeals* 
missioner under section 36 may, within ninety days froin 
the date of the decision, appeal to the Government. 

38. (1) Where a specific endowment att.a;hcd to a Enforcement 
math or temple consists merely of a c1:arge on property Of suvice or 

charity in 

i 

and there is failure in the due performance of the service c,,tain 
or charity, the trustee of the math or temple concerned cases. 
may require the person in possession of the property on 
which the endowment is a charge, to nay the expenses 
!-:urred or likely to be incurred in causing the servi,, -.r 
charity to be performed otherwise. In default of such 
person making payment as required, the Commissioner 
in the case of a specific endowment attached to a math, 
and the Deputy Commissioner in the case of a specific . 
endo-wment attached to a temple, may, on the application 

ejt4P11 ---..- ----- ---.-- 

This section was inserted by section 4 of the Tamil Nadu 
Hind11 Religious and Charitable Endo~vrnends (Third Ahendment) 
Act, 11974 (Tamil Nadu Act 50 of 1974). 
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of the trustee and after giving the person in possession, a 
reasonable opportunity of stating his objections in regard 
thereto, by order c;t;iul,li;n; the amount payable to tbc 
trustee. 

(2) Where the person in possession of the property 
on which the endowment is a cha~ge is not the person 
responsible in' law for the performance of the service or 
charity and any amount is paid by or recovered from the 
person in possession, the Commissioner in the case of a 
specific endowment attached to a math and the Deputy 
Co~nmissionei- in the case of a specific endowment attached 
to a temple, may, on the application of the person in posscs- 
slon and after giving the person responsible in law a rea- 
sc~nable opportunity of stating his objections in regard 
thereto, by order, require the person responsible in law 
to pay to the person in possession the amount so paid 
01. recovered. 

(3) Against an order of the Commissioner or the 
Deputy Commissioner under sub-section (I), or sub- 
section (2). the trustee or the person affected may, within 
two months from the date of the receipt of the order by 
him, appeal to the Government or the Commissioner, as 
the case may be. 

An order passed on appeal by the Government 
the Commissioner shall be final. 

(4) On application by the trustee to the Collector of 
the district in which the property referred to in sub-section 
(I) is situated, or on application by the person in possession 
to the Collector of the district in which is situated any 
property o i  the person responsible in law, as the case may 
be, the Collector s h l l  recover from the person in possession 
or the person responsible in law, as the case may be, the 
amount specified in the order of the Commissioner or 
the Deputy Commissioner as modified in appeal, if any, 
and the expenses of such recovery, as if they were arrears 
of land revenue and pay to the trustee or, as the case may 
be, to the person in possession, the amount due to him. 

.4 

'3 

power of 39. The trustee of a specific endowment made for the 9 
trustee of performance of any service or charity connected with a 
math or math or templa shall perform such service or charity 7 

Ove' subject to the general superintendence of the trustee of 1 

tNstees specific Of the math or temple and shall obey all lawful orders issued ;; 
endowments. by him. 
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II for any service Enfranc- 

r such service 
ignment of land revenue so granted or 

ovemment. shall enfranchise such assign- 
from the condition of service: 

I 

(iii) Where the remuneration for such service 
consists in part of lands and in part of an assignment of 
land revenue, enfranchisement of the lands shall be effe :+-d 
in 4 e  manner laid down in sub-clause (i) and of the assign- 
ment of the land revenue in the manner laid down in sub- 

Explanation.--For the purposes of this clause, a 
grant shall be deemed to consist of an. assignment of land 
revenue in all cases in which the devadasi herself is not, 
at the time specified in the proviso to sub-clause (ii), the 
owner of the lands in question. 

(b) Enfranchisement under clause (a) shall be 
ted in accordancs with<such rules as the Government 
make in this behalf and shall talns&ect-as and fr~.a= 



(2) Where the remuneration for such service consists 
itl whole or in part, of lmds or of produce of lands not 
falling ullder sub-section (I), the Government shall direct 
the District Collector to determine the amount of rent 
payable ton the lands or the produce in question. The 
District Collector shall thereupon, after giving notice 
to the party concerned and holding such inquiry as  may 
be prescribed by the Government, by an order, determine 
the amount of rent, and in doing so, he shall have due 
regard to- 

(a) the rent payable by the tenant for lands of a 
similar description and with similar advantages in the 
'same village or neighbouring villages ; and 

(b) the improvements, if any, effected by the 
devadasi in respect of the lands. 

Such order shall be comml~nicated to the parties 
concerned and also published in the manner prescribed. 

(3) The amount of rent fixed by the District Collector 
under sub-section (2) may be questioned by petition pre- 
sented to the *Board of Revenue within three months of 
the date of the publication of the order under the said 
sub-section but subject to the result of such petition, the 
order of the District Collector fixing the amount of rent 
under sub-section (2) shall be final and shall not be liable 
to be questioned in any Court of law : 

Provided, hbwever, that the *Board of Revenue shall 
have power on sufficient grounds to entertain a petition 
presented after the expiration of the period of three months. 

(4) W7hile determining the rent under sub-section (2), 
the District Collector shall fix a date from which the (order 
shall take effect and such lands or produce shall be deemed 
to have been freed from the condition of service on and 
from the date so fixed. 

*By virtue of section 10 (1) of the Tamil Nadu Board of 
Revenue Abolition Act, 1980 (Tamil Nadu Act 36 of 1980), 
any reference to the Board of Revenue shall be deemed to be a 
reference to the State Government. 



( 5 )  N~'al-ligation to render y service relating to r , .,,pie' tb ' which any devad si ,mayr ' be subject by 
'FeaSon of'anyCgrant of land or assignment of land revenue 

' or produce derived from land, shall be enforceable when 
such land, assignment or produce is enfranchised or 
freed, as the case may be, in the hanner hereinbefore 

(6) No order passed under sub-section (I), (2) or (3) 
shall operate as a bar to the trial of any suit or issue relating 
to the right to enjoy the land, or assignment of land revenue 

1E 
or produce derived from land, as the chse may be. 

(7) (a) The quit-rent imposed under sub-section 
(1) shall be payable to the temple concerned. 

(b) The assignment of land revenue enrranchise~ 
under sub-section (I), or the rent fixed under sub-sections 
(2) and (9, as the case may be, shall be payable to the 
devadasi concerned during her lifetime and, after her 

-death, to the temple concerned. 

(8) Where any inam is granted for a service which 
is auxilary to the senrice to be performed by s devadasi 
in a temple, such inam shall be enfranchised or freed from 
the condition of service, as if it were a devadasi inam ; 
and the provisions of sub-sections (1) to (7) shall apply 
accordingly. 

(9) For the purpose of this section, " devadasi " 
shall mean any Hindu unmarried female, who is dedicated 
for service in a temple. 

41. (1) Any exchange, gift, sale or mortgage and any Resumption 
lease for a term exceeding five years of the whole or any and re-grant 
p ortion of any inam granted for the support or mair-tenan ce of inam 
of a religious institution or for the performance of a charity gramed for 

performance or service connected tbercwitt cr cf $my other religious of ,y 
charity and made, confirmed or recognized by the charity or 
Government shall be null and void: 

C1 

service. 

Provided that any transaction of the nature afore- 
said (not being a gift) may be sanctioned by the Govern- 
m n t  as being necessary or beneficial to the institution. 
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Ex-planation.-Nothing contained in this sub-section 
shall affect or derogate from the right and obligations 
of the landholder and tenant in respect of any land which 
is ryoti land as defined in the ][Tamil Nadu] Estates 
Land Act, NO8 (l[Tamil Nadu] ,4ct 1 of 1908). 

(2j (a) The Collector may, on his own motion, or on 
.b application of the trustee of the religious inst'tation 
or the Commissioner or of any person having interest in 
the institut~on who has obtained the consent of such 
trustee or the Commissioner, by order, resume thc whole 
or any par: at any such inam, on one or more of the follow- 
ing grounds, namely :- 

(i) that except in the case referred to in the proviso 
to sub-section (I), the holder of such inam or part or the 
trustee of the institution has made an exchange, gift, 
sale or mortgage of such inam or part or any portion thereof 
or has granted a lease of the same or any portion thereof 
for a term exceeding five years, or 

(ii) that the religious institution has ceasd to 
exist or the charity or service in question has in any way 
become impossible of performance, or 

(iii) that the holder of such inam or part has 
failed to perform or make the necessary arrangements for 
performing, in accordance with the custom or usirge of 
the institution, the charity cr  service for performing which 
the inam had been made, confirmed or recognized as 
aforesaid, or any part of the said charity or service, as 
the ciise may be. 

When passing an o d e r  under this clause, the 
Collector shall determine whether such inam or the inam 
comprising such part, as the case may be, is a gri2nt of 
both the melvaram and the kudivaram or only of the 
melvaram : 

Provided that, in the absence of evidence to the 
contrary, the Collector shall presume that any minor 
inam is' a grant of both the melvaram and the kudivaram. 

(b) Before passing an order under .clause (a), the 
Collector shall give notice to the: trustee, to the Com- 
missioner, to the inamdar concerned, to the person ia 

*.. . - 
1 These words were substituted for the word " Madras " by the 

Tamil Nadu Adaptation of Laws (Order, 1969, as amended by the 
Tamil Nadu Adaptation -. of Laws (Se~ond Amendment) Order, 1969. 
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Ex~11anation.-Where only a part of the inaln is 
affected, notice shall be given under this clause to the l~older 
of such part as well as to the holder or holders of the other 
part or parts, to' the person in possession of every such 
part where he is not the holder thereof, and to the alienee, 
if any, of every such part ; and the objecllons of all such 
persons shall be heard by the Collector. 

(d)  (i) Any party aggrievcd by an order of the 
Collector under clause (a) may appeal to the Clistrict 
Collectol. within such time as may be prescribed, and on 
such appeal, the Distrlct Collector may, after g~ving notlce 
to the Commissioner and ~ a c h  ~ ) f  +he perscns nlen~ioned 
in clause (6) and after holding such inquii y as may be 
prescribed, pass an order confirming, modifying or 
cancelling the order of tile Collector. 

I ,, 

1 . .  1 '  

- .  
e .  

. .  , * *  . 
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the melvarrrm. Such a suit shill be instituted within six 
morlths froin the date of the order of tile Disrrict Collector 
on appeal where there has beell an appeal w~der sub- 
slauso (i), or from the date of the expiry of the pperioJ 
prescribed under sub-clause (i) for an appeal to the District 
Collector where there has been no such appeal. 

(e) Except as otherwise provided in clause (d), 
an order of resumption passed under this section shall 
not be !;able to be q ~ d b ~ ; i ) l ~ d  ill Ri l jr  Court of law. 

(f) Where any inam or part of any inirln is resuined 
under tLlis  section, the Collector or the District Collector, 
as the case may be, shall by order, re-grant such inam 
or par t-- 

(i) as ail elldowment to the religious institution 
coil cerized, or 

(ii) in case of resumption on the ground that 
the religious institution has ceased to exist or that the 
ch-~rity or service in questioil has in any way become 
impossible of performance, as an endowment for such 
religious, educakional or charitable institution as the 
Commissioner may recont mend. 

(g) The order of re-grant made under clauge (0 
shall, on application made tc the Collector within the 
time prescribed, be executed by hiin in the manner prc- 
scribed. 

(h) Nothing in this section shall affect the operation 
of section 40. 

Office -hol- 42. Not withstanding anythlng contained in any scheme 
ders an 4 settled or deemed to have been ser~tled under this Act 
sarvants of Or in any decree or order of a Court or any custom or 
"Iipious usage to the contrary, no office-holder or servant of a 
institutions 
not to be in religious institution or other person shall have the right to 
posst3siol;1 of be in possession of the jewels or other valuables belonging 
jewels, etc., to the religious institutions except under such conditions 
except un 'er and safeguards as the Commissioner may, by general or 
condiricns. special order, direct. 

Commi~sio - 43. No suit, application or appeal pending before a 
ncr to smc- Court to which a religious institution is a party shall be 
tion =Om- withdrawn or conipromised by the trustee of the institution 

of except with the previous sanctibn of the Commissioner. legal pro- 
ceedings. 
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1[43-A. (1) Notwithstanding anything contsined i n  sec- Appoint- 
tion 45 or any other provision in this Act, the corn- ment and 

duties of nlisgioner may appoint, subject to such conditions as may be ,c,tivc 
prescribed,,an executive officer for any temple under the officers in 
control of a math. temples 

un der 
maths. 

(2) The executive officer shall-be subject to the control 
of the trustee of the m t h  and shalleqercise such powers 
and discharge suchduties as may be prescribed. 

(3) The Commissioner may, for good 2nd sufficient I 

cause, suspend, remove or disllliss the executive officer. 

Religious Instihrtions other t / ~ c m ' ~ a t / ~ ~ ,  or Specwc Et~dorv- 
rnents attached thereto. 

44. The provisions of sections 45 ;O 58 shall not apply sect j~ ns 45  
to' maths or specific endowments ittached to math. to 58 not 1 0  

apply to 
Maths or 
specific en- 

' dowments 
attached lo 
n2at ha. 

45. (1) Notwithstanding anything, contained , in this Appointm r t  
~ c t ,  the Cominissione~ may appoint, subject' to such md duties 
conditions as may be prescribed, af; executive officer for & ~ ~ ~ ~ ~ i ~ ~  
~ l l y  religious institution other than a math or a specific 

attached to a math.. 
82 * 

2 [ExpZuna/ion.-In this sectioi ' math ' shall not 
illclude a temple under the cq t ro l  ,tf a math.] 

1 

1 

(2)'~he executive officer shdl'exercise such powers 
and di~harge such duties as may beq%sf6'@ed to him by the 

v <,-# ' ~bhm'i'isioner : . .{ c 

3 - pravid~d that ohly such power.haGd &.itits as appes- 
tiin the .administration o f ,  the.i'properties of the 
r&iigious institution referred to in sub-section (1) shall be 
assigned; tp the executive , officer : . ' 8 ) :  . . 

~rtw:,t:l': , I  ->--..+. ."-..L. ^ L 
,: 14*1??h ! 

- 2 ~&&"s&ridn tvas insetted by bct'i64 5 of the Tar&  add 
Hindu Reli$iouS and Charitable Efid0v3ia8dts (Third 'Amend- 
ment) Act, 1974 (Tamil Nadu Act 50 o L  1974). 

~ ~ h i k  explanation was added by section, 6, 1bl1. I 
0 t ' I  b & t >. 1 . . 
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(3) The ' Co~nmissioner may define the po wets and 
duties which may be exercised and discharged respectively 
by the executive officer and the trustee, if any, of any 
religious ins? itution other than a math or a specific endow- 
ment attached to a math, 

(4) The Commissioner may, for good and sufficient . 
cause, suspend, remove or dismiss the executive officer. 

Commissi- l[46. The Commissioner~shall publish in the prescribed 
oner to manner a list of the religious institutions whose annual 
publish list income, as ca.culated for the purposes of the levy of 
of c^rtain contribution under sub-section (1) of section 92,- 
institutions. , 

2[(i) is not less than te;l thousand rupees but is less 
than fifty thousand rupees ; 

(ii) is not less than fifty thousand rupees but i s  lkss 
than one lakh rupees ;] 

(iii) is net less than one lakh rupees, 
and may, from time to time, modify such list in the 
prescribed manner : 

Provided that the Commissioner shall not remove any 
institution from such list unless its annual income calculated 
as aforesaid has fallen below ten thousand rupees for three 
consecutive years : 
- ---- - --- 

1 This section was substituted for the following section 46 by 
section 3 of the Tamil Nadu Hindu Religious and Charitable Endow- 
ments (Amendment and Special Provisions) Act, 1976 (President's 
Act 24 of 1976) :-- 

"46. Cor?~missioner to publish list of' ct-rtnitt instifrr!ions.--The 
Commissioner shaii publish in the prescribed manner a list of the 
religious institutions whose annual income as calculated for the pur- 
poses of the levy of c~ntr ibu, ; ,~~ u*&Li* sec!i:n 92 is not less than 
twenty thousand rupees, and may from time tlo time modify such list 
in the prescribed manner : 

Provided t h ~t the Commissioner sl~all not be bound to remove 
any institution from such list unless its annual income calculated a s  
aforesaid has fallen below twenty thousand rupees for three conse, 
cu tlve years." 

a These clauscs \n13re substituted for the followiag clauses by section 
6 of the Tamil Nadu Hindu Religious and Charitable Endowments 
(Amendment) Act, 1978 (Tamil Nad~r Act 42 of 1978), which was 
deemed to have come into force on the 14th August 1978 :- 

"(i) is not less than ten thousand rupees but is Iess than twenty 
thousand rupees ; 

(ii) is not less than twenty thousand rupees but is less than one 
lakh rupees ; " 
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P~ovided further th f  if the annual income of any 
such institution calculated as aforesaid has- 

(a) , .tceedtd :he limits specified ill clause (i) or 
clause (ii) ; o r 

P 

(b) fallen below the limits specified in clause (ii) or 
clause (iii), 

for i hree consecutive years, the Corn nlissiomr 
may alter the classification assigned, to such iiistit ution 
in the list and enter the same under the appropriate 
classification in the saicn lis:.: 

1[46-A. (1) In respect of all religious institutions (other Consti!ution . . . of ~eglonal . than those religious institutions falling under clabse 
(ill) C,,ittses of section 46) situated within the territorial jurisdiction nf C 

an Assistant Clommissioner, the Government shall consti- 
tute s committee called the Regional. Committee consisting 
of not less than three and not more than five non-official 
members as may be nominated by the.Fovernment. Only 
persons who are qualified for appointmeit as trustees under 
this Act shall be nominated to the Regional Committee. 

(2)  he' term of office of the members of the Regional 
Committee shall be three years and other matters relating 
to the said Committee shall be such as &ay be prescribed. 

(3). The Government may, after +giving a show cause 
notice, remove afi or any of the meinbers of the Regional 
Committee in the public interest. i ' >, 

,' i* * * j  .. .,, ,cl~r' 

(4)' : , ,-j 'IJiP s .CC! I$egionkl 1 
~omniittee *s&il. a prepare ' in such 

'&&nnef ,asimsy be prescribed9" a paa&l,dP-names of persons 
who are qualified for appointment?h, tiustees under this 
Act (iiiclutUng members of Scheduldil b s t e s  and 'Scheduled 
~ribed) ', sGitable for ipp'ointh&i:' a4 non--1 ~ereditlry 
trustee or. tiustees, as .the case may: 6e; and shidl send it 

(i) the Deputy, Commissioner in respect of religious 
institutions . . falling under clause (i) of I . .  section 46 ; 

(ii) the! Commissioner in reshe& 'of religidus insti- 
tutions falling under cl~lslse (ii) of section 46 ; and 

P .- 
I This section was inserted by section 7 of the Tamil Nadu Hindu 

Religious and Charitable ~ndowmer~ts (Amendment) Act, 1978 
(Tahil Nadu Act 42 of 1978), which was deemed to have come into 
force on the 14th August 1978. 



(iii) the Assistant Contmissioner in respwt of ;my 
religious institution which is not il~cluded in the list publixh- 
ed under section 46 and is not a religious institution notif'lcd 
01- deeined to have been notified under Chapter VI of this 
Act. 

(5) Notwithstanding anythi~lg contained in this arc- 
tion, the R~gional Committee shall have no jurisdiction to 
send any panel of names of persons under this ceclion in 
respect of any religious iustitution for whicl~ a sclieme Ius 
been settled or deelxcd to llavc bcc.11 settled uilder Illis 
Act by the High Court or any court subordinate to tllc 
High COLII'~.] 

Trustees 47. ' [ ( I )  " [ (u)  Where a religious institution included in t l ~c  - and their I,.,& published under section 46 or in respect of which ;;LC number snd 
term of Assistant Colxrnissioner has no power to appoint trustees 
office. has 110 hereditary trustee,- 

(i) in cases falling under clause ( i )  of section 46, 
the Deputy Commissioner ; 
---- -- -- -- - -- -- -- .- .- - . - -- - - - - - - - - - - 

The lorlginal sub-section ( I )  of section 47 read as follows :-- 
" ( I )  CVllere a I-eligious institution included in the list published 

under section 46 or in respect of' which no Area Committee exercises 
powers ahd discharges duties, has no l~ereditary trustee. the 
Comtnissio~iel- shall constitute a Board of Trustees consisting of not 
less ttiai~ tllroe and not more than five persons appointed by him : 

Providea that the Cornmissionel- may, pending the constitution 
of such a Board of Trustees, appoint a fit  person to perform the func- 
tioils of the Board of Trustees ". 

Tn the said sub-section (I), for the words "in respect of whictl 
nu Area Committee exercises powers and discharges duties ", the 
words "in respect of which the Assistant Commissioner hiis 110 
power to appoint trustees " by section 19 (i) 01' the Tamil Nadu Hindu 
Religious and Charitable Endownlents (Amendment) Act, 1968 
(Ta!nil Nadu Act 19, of 1968). Again after the words "and not 
nlore than five persons appointed by him ", the words " of whom 
one shall be a member of the Scheduled Castes or Scheduled Tribes " 
were added, and.after the proviso, the following proviso and expla- 
nation we .c added by section 2 of the Tamil Nadu Hindu Religious 
and Char, table Endowments (Amendment) Act, 1 972 (Tamil Nadu 
Act 29 of 1972) :-- . 

"Provideti further tliat if no qualified nlember of the Scheduled 
Castes or Scheduled Tribes is available for appointment as a member 
of the Board of Trusteq,,the Commissioner may in lieu of a mem- 
ber of the Scl~eduled Castes or Scheduled Tribes appoint as a member 
of s ~ c h  Board a person' not belonging to the Scheduled Castes or 
Scheduled Tribes. 

Exp1an~tioti.-For the purpose of this sub-section, ' Scheduled 
Castes' and ' Scheduled Tribes' shall have the satlie meaning as in 
the Constitution of India. " 

Coritd. , . 
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, ' 

(ii) in   cases falling under clause (ii) of,scction 46, 
the Commissioner ,; and 

(iii) in cases falling under dduse (iii) of section 46, 
the Government, 

f shzl3 constitute a Board of Trustees : 

Provided that the Board of Trustees constituted under 
items (i) and (ii) of this clause shall, subject to the provisions 
of clause (c), consist. of three persons. appointed by the 
Deputy Commissioner or the Comyisrioner, 8s the case 
may be, from among the panel of names of persons sent 
by the Regional Committee concerned ,under sub-sectiota (4) 
of section 46-A, of whom one shall be a member of 
the Scheduled Castes or Scheduled Tribes : 
.--..- - 

Avain for the portion commencing with the words " Where a 
religious institution " and .ending with @, ,words " to perform the 
functions of the Board of Trustees ", the following was substituted by 
section 7 of the Tamil Nadu Hindu Religious and Charitable Endow- 
ments (Third Amendment) Act, 1974 (Tamil Nadrx Act 50 of 1974) :- 

" (a) Wheie a religious inJtitution included in the list published 
under sMion 46 or in respect of which the Assistant commissioner 
has no p6wer to appoint trustees has no hereditam trustee, the Com- 
missioner shall constitute a Board of Trustees consisiing of not less 
than three and not more than five persons appointed by him, of whom 
one shhll be a member of the Scheduled Castes or Scl~eduled Tribes. 

(b) In ra**t of all the ~ n c o r p o r a t ~  and Unincorporated 
Devaswoms in1 the transferred territory, the Colnmissioner shalt 
~ns t i tu te  a single Board of Trustees consisting of not less than three 
and riot more than five persons appointed by him, of whom one shall 
be a member of Scheduled Castes or Scheduled Tribes : 

Provided that the Commissioner may, pending the constitution 
of such Board of Trustees under clause (a) or clause (b), appoint a flt ' person to perform the functions of the Board of Trustees ." 

The present sub-section ( I )  was suFstituted for sub-section ( 1 )  
as SO amended by section 4(i) of the Tam11 Nadu Hindu Religious and 
~haritaLle Endowine~~ts (Ame~~dment and Special Provisions) Act, 
1976 (President's Act 24 of 1976). 

2 This clause was substituted for the following clause (a) by section 
8 (i) (a) of the Tamil Nadu Hindu Religious and Charitable Endow- 
men t s (Amendment) Act, 1 978 (Tamil Nadil Act 42 of 1978), which 
was deemed to have come into force on the 14th August 1978 :- \ 

Where a religious institution included in the list published under 
46 of in respect of which the Assistant Commissioner has no 

power to appoint trustees has no hereditary trustee,- 
(i) in cases falling under clause (i) of section 46, ;the Commis- 

sioner ; and I 

(ii) in cases falling under clauses (ii) and fiii) of sectio > 46, 
:he Government, 
shall constitute a Board of Trustees. " 
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Provided further that in addition to the persons 
appointed by the Deputy Commissioner or the Conimissio- 
net under item (i) or (ii) of this clause, rs the case may 
be, the Government may nominate two persons who arc 
qualified for appointment as trustees under this Act. 
as members of the said Bc ard of Trustee., having regard 
to the following matters, naniely :- 

(u) the interest of the public generally ; 

(bj the ikomt: sad the properties ol ' t l~c religious 
il~stitution ; 1 

(c) the r~umb;.l- of \vorshippers and impor t a . :~~  of f 
the religious institut Ion as a pilg~*im cenlrc : 
and 

I 

(d )  such other inat tors as 111;1y he prescr i bocl.] 

(b) 111 respect of all tllc Incorporated and Un- 
incorporated Devaswo~tls in the transfcrrcd territory, the 
Governlnellr shall constitute a single Board of Tru stees. 

(c) Evi3.r~ Board of Trustees constituted u ~ ~ d e r  1 
claitse (u) or clause (b)  shall consist of not less than tlwei: i 

and not lllorc ihd11 five persons, of wllom one shall bc ;L i 

~nembcr of  the Sched~~led Castes or Sclzedi~led Tribes : d r i  
?# 

Provided that l(the Government, the Commissioner 
or the Deputy Commissio~~er), as the case may be, ma)., 
pendilug the constitutioll of such Board of Trustees under 
this sub-sectiolz, appoint a fit person to perform the 
functions of the Board of Trustees. 

E.~l~lu~~trtioll.-For the purposes of this sub-section, 
" Scheduled Castes" anti " Scheduled Tribes " shall 

I Thme words were substituted for the words " the Governmei~t 
or thc Cornmiccioner " by section 8 ( i )  (b) of the Tamil Nadu Hindu 
Religious and Charitable El~dowments (Ametldmcnt) Act, 1978 
(Tarnil Nlidu Act 42 of 1978), which was dcenied to have colne 
illto force on thc 14tn August 1978. 



-- - -  - - - 3  L - -  - - 

1959 : T.N Act 221 Hindu Religious and Chariiuble 269 
Enao wmen ts 

have the same meanings assigned to them respectively 
in clauses (24) and (25) of Article 366 of the Constitution ] 

* 
/ 1 

1[(2) Where it1 the case of an ih~titution included in 
the list published under section 46 having a hereditary 
trustee or trustees 2(the Government; the Commissioner 

Corn missioner), after notice to such 
ustees and after such inquiry as 2(the 
the Commissioner, or. the Deputy Commis- 

es the case may be, deems,adequate, considers 
ons to be recorded, that the, affairs, of the institu- 

on are not, and are not likely to be, properly managed 
y thk h&reditary trustee or trustees, ,2(the Gov:rnment, 

. the  omm missioner or D:puty Commissioi~er) .may, by 
order, appoint a non-hereditary trustee or such number 
of non-hereditary trustees as may be considered 
n6cessary by 2[the Government , the: C6m missioner or 
the Deputy Commissioner], as the case may be. 

'(3) h e r y  trustee rrppointed under sub-section (1) 
and subject to the result of an application, if any, filed 
under sub-section (4), every non-hereditary trustee appoint- 
ed under sub-section (2) sl~all hold office for a term 

1 This sub-section was si~bstituted for the following sub-section 
(2) by section 4 (i) of the Talnil Nadu Hindu Religious and Charitable 
Endowments (Anlendmerrt and Special Provisic I=) Act, 1976 (Presi- 
dent 's Act 24 of 1976):- 

"(2) Where in the case of any institution included in the list 
published under section 46, having a hereditary trustee or trustees, 
tho Commissioner, after notice to such trustee or trustees and a, ,, .- 
such inquiry as he deems adequate, considers for reasons to be 
recorded, that the affairs of the institution are not, and are not 
likely to be; properly managed by the heredifhry trustee or trustees, 
the Coriimissioner may, by order, appoint such number of non- 
hereditary trustees as he thinks necessary ." 

"These words were substituted for the words " the Government 
or the Commissioner" by sstion 8 (ii) of the Tamil Nadu Hindu 
~eligious and Charitable Endowments (Amendment) Act, 1978 
(Tamil Nadu Act 42 of 1978), which was deemed to have coal: into 
f ~ r c e  on the 14th August 1978, 



of '[threc y ~ a ~ ~ s j ,  unless in the meanwhile the trustee 
is removed or dismissed or his resigrlation is accepter! 
by "t11e Government, the Comnlissioner or the Deputy 
Commissioner, as ihe case may be], or he otherwise ceases 
to be cn trustee. 

(4) Where 4[the Governqent, the Commissioner 
or the Deputy Commissioner], by order, appoints a non- 
hereditary trustee or trustees, the hereditary trustee or 
trustees may, within thirty days of the receipt of the order, 
file a n  application to the Court to set aside or modify 
such order : 

I Tf ere worcls were substituted for the words "five years " by 
section 19 (ii) of the Tamil Nadu Hindu Religious and Charitable 
E~ldown~ents (Amendment) Act, 1968 (Tamil Nadu Act 19 of 1968). 

T h e s e  words were substituted by section 8 (iii) of the Tamil 
Nadu Hindu Religious and Charitable Endowments (Amendment) 
Act, 1978 (Tamil Nadu Act 42 of 1978), which was deemed to have 
come into force on the 14th August 1978, for the words " the Govern- 
ment or the Commissioner, as the case nlay be" which in turn 
were substituted for the words " the Comn~issioner " by section 4 
(ii) (a) of the Tamil Nadu Hindu Religious and Charitable Endow- 
ments (Amendment and Special Provisions) Act, 1976 (President's 
Act 24 of 1976). 

3 The following proviso which was added by section 19 (iii) 
of the Tamil Nadu Hindu Religious and Charitable Endowments 
(Amendment) Act, 1968 (Tamil Nadu Act 19 of 1968), was omitted 
by section 4 (ii) (6) of the Tamil Nadu Hindu Religious and Charitable 
Endowments (Amendment and Special Provisions) Act, 1976 
(President's Act 24 of 1976) :- 

"Provided that every trustee appointed un Jer sub-section 
(1) and every non-hereditary trustee appointed under sub-scction 
(2) and lawfully holding office on th.e date of the commencement 
of the Mad,-as Hindu Religious and CharitableEndowmnents (Amenu- 
ment) Act, 1968, shall hold office for the residue of his term of office 
as if this subsection had not been an,ended by the said Act, unless 
in the meanwhile the trustee is remcved or dismissed, or his resig- 
nation is accepted by the Cclnmissioner or he otherwise ceases to 
be a trustee." 

4 Thcse words were s~tbstituted by section 8 (iv) ( ( I ;  of the 
Tamil Nadu Hindu Religious arxd Charitable Endowments (Amend. 
mcnt) C ct, 1978 (Tamil Nadu Act 42 of 1978) for the words " the 
 govern^ ,iel; t or the Commissioner" which in turn were substituted 

, for the words "the Com~nissioner " by section 4 (iii) (a) of the 
Tamil Nadu Hindu Religious a~ld Charitable Endowments (Arnend- 
merit and Spccial Pxovisions) Act, 1976) President's Act 24 of 1976), 
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Pr~vkkd~tllat the Court shalI-.- have no pwer  to 
the'or&rraf l[the Government, .the Cominissioner or 
Deputy CornYnissioner, as th6 'case !may be] pending 
disposdl' of tfie application. i - 8  I 

' I  ' I .  

3[47-A. (1) The Government may, by notification, Delegation 
of pbwers by author ise the Commissioner to exercise the powers vested 

in them under the second proviso to clause (a) of sub- 
Section (1) of section 47 or the second proviso to sub- 
section (1) of section 49, in respect of any religious institu- 
tion. 

, . 

(2) exercise of any power ddlegated under sub- 
section (1) shall be subject to such restrictions and condi- 
tions as may be specified in the notification and subject 
also to control and revision by the Government.] 

These words were substituted by section 8 (iv) (b) of the Taniil 
Nadu Hindu Religious and Charitable Endowments (,4mendment) 
AGL, 1978 (Tamil Nadu Act 42 of 1978) for the words "the Go\ L I 

tnent, or the Commissioner, as the case may be" which in turn 
\I1ere substituted for the words " the Commissioner " by section 
4 (iii) (b) of the Tamil Nadu Hindu Religious and Charitable Endow- 
ments (Amendment and Special Provisions) Act, 1976 (President's 
Act 24 of 1976). 

, a The following sub-section was on~itted by section 4 (iv) of thc 
Tamil Nadu Hindu Religious and Charitable Endowments (Amend* 
ment and Special Provisions) Act, 1976 (President's Act 24 of 
1976) :- 

'. 
" ( 5 )  Where a vacancy arises in the office of a non-hereditary 

trustee appointed under sub-section (2), the Commissiol~er shall not 
fill ug such vacancy unless for reasons to be recorded, he considers 
i t  iiecessary to do so. A non-heredilary trustee appointed in the 
vacancy shall be deemed to have been appointed under sub-section 
(2), and the provisions of sub-sections (3) and (4) shall apply accordin- 
gly." 

a This section was insertzd by section 9 of the Tamil Nadu Hindu 
Religious and Charitable .Endowments (Amendment) P ct, 1% 
(Tamil Nadu Act 42 of 1978). 



48. (1) In the case of a religious institution for which 
ir Board oETrustees is constituted under sub-section (1) of 
section 47, the Board of Trustees shall, within such period 
as may be prescribed, elect one of its members to be its 
Chairman, and if no Chairman is elected within the 
period so prescribed, I[the Government, the Commis 
sioner or the Deputy Commissioner, as the case may he], 
shall nominate the Chairman. 

(2) In the case ot' ally other religious institotion 
liavillg mere than one trustee, the trustees of such institution 
shall, wit'llin such period as may be prescribed, elect one 
from among themselves to be thc Chairman, and if no 
Chairinan is elected within tlze period so prescribed, lltlze 
Government, the Co~nrnissioner or the Deputy Co~ninis- 
sioner, as the case inay be], shall nominate the Chairinan : 

Provided that in thc case of a, religious institutio~~-- 

(i) having one hereditary trustez, such hereditarj 
trustee alone <hall be its Chairmm ; and 

(ii) having more than one hereditary trusrcc, one 
of such hereditary trustees alone shall be clected or nomi- 
nated to be its Chairmai~. 

(3) A Chairman elected or nominated under sub- 
section (1) or sub-section (2) shall hold office for such ' 
period as ixay be prescribed. 

1 These words were substituted by section 10 of the Tamil Nadu 
Hindu Religious and Charitable Endowments (Amendment) Act, 
1978 (Tarnil Nadu Act 42 of 1978), for the words " the Government 
or the Commissioner, as the case may be " which in turn were substi- 
tuted jbr the words " the Commissioner " by section 5 of the Tami! 
Nadu Hindu ~eljgious and Charitable Endowmen ts (Amendment 
and Special Previsions) Act, 1976 (President's Act 24 of 1976). 
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'[49. '(1) L1 the case of any religioui institution which Power of 
Assist ant 

is not included in the list published lindcr section 46 and ~ommissio-  
is not a religious institution notified or deemed to have ncr to 
been notified under Chapter VI of this Act, the Aqsistant appoint 
Commissioner shall have the same power to  appoint trustees trusters and 
including fit persons or constitute a Board of Trustees and fit persons. 

is vested in arthe Government, the Commissioner or the 
Deputy commicsio~er in the case of a religious jnstitution 
referred to in clause (a) of sub-section (l),or in sub-section 
(2) as the case may be, of section 47 : ' 

----.-- I ----_ - ---..- *_--__ __-- - 
*The original section 49 read as Follows :- 

49. Power of Area Comntitte fo a#point trustees.-- [ i )~n  the 
se of any religious institution which is not included in 
2 list published under section 46 and is not a religious ir-ti- 

ution notified or deemed to have bet n notified under Chapter VI 
of this Act, the Area Comri~ittee shall have the same power to 
appoint trustees as is vested in the Commissioner in the case of 
a religious institution referred to in sub-section (1 J of Section 47: 

Provided that the Area committee may in the case of any 
institution which has no hereditary trustee, appoint a single trus- 
tee. 

(2) The provisions of sub-sect ion ,(3) of section 47 and of 
section 48 shall aprly to ths truste: or trustees appointed, or th: 
Board of Trustees constitued, by the Area Committee as they 
apply to  the trustee or trustees appointed or the Board of 
Trustees con'stituted., by the Commissioner;" In the said section, 
for the words b 6  Area Committee" wherever they occurred, the 
words l4 Assistant ~ornmissioner'" were substituted, in sub- 
section (1) thereof, for the words, brackets and figure '<sub- 
section (1) of ", the words, brackets and figures " sub-section (1) 
or sub-section (2), as the case may be, of" were substituted 
and in sub-section (2) for the words, brackets and figure 
t6sub-section .'(3) of" '@ the words, brackets , and figures "sub 
sections (3% (4) and (5) of " were substibufe" by'section 20 of th? 
Tamil Nadu Hindu Rel~gious and Charitabl & dowments(Amend 
merit) Act, 1968 (Tamil Nddu Act 19 of 1968): Aga,in in the said . 
sub-section (11, for the expression "in sub-sect ion (I)" the expre- 
ssion "in sub-section (1) (a)" was substituted by sactian :: of tho 
Tatnil Nadu Hindu Religious and Charitable Ehdowmcnes (Third 
Amendment) Act, 1974 (Tamil Nadu Act 50 of 1974). 

The present section 49 was stdstituted for secticn 49 as so 
amended by dection 6 of the Tamil Nadu Hindu Religious and 
Charitable Emdowments (Amendment and Special Prosvis ions) 
Act, 1976 (President's Act 24 of 1976). 

3 These ~ o i d s  were substituted for. fhe Words 6trh$ Govere- 
ment or the Corr)missionei" hy section 11 (il'of the Tamil Nadu 
Hindu Religious and Chat itable Endowments (An~endment) 
Act, 1978 (Tamil Nadu Act 42 of 1978). 
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'[Prd ~vided that the Board of Trustees constitute tl 
under this sub-se~tion shall consist of three persons appc in- 
te d by the Assistant Commissianer from among the panel 
of names of persons sent by the Regional Committee 
concerned uuder sub-section (4) of section 46-A : 

Provided further that in addition to the trustees sappoin- 
tet? by the Assistant Coinmissioner under this sub-section, 
the Governinent may nominate two persons who are 
qualified for appointment as trustees under this Act as 
members of the said Board of Trustees, having regard to the 
following matters, namely :- 

((1) the interest of the public generally ; 

(b) the income and the prc perties O F  the religions 
it~stitution ; 

(c) the nuinber of worshippers and importaocc of 
the religious institution as n pilgrim centre; and 

( t i )  sucll other matwlr as rbiay be prescribed : 

Provi:~e{i also that notwithstanding anything afor. said 
in this sub-section, the Assistant Commissioner may, in 
the case OF any such religious institation which has no 
hereditary trustee, appoint a single trustee.] 

(2) The provisions of sub-sections (3) ant! (4) of 
swtion 47 and of sectiorz 48 shall apply to ,he trustee 
or trustees appointed, or the Board of Trustees constituted. 
by the Assistant Commissioner as they apply to the trustee 
or trustees appointed, or the Board of Trustces 
cunstituted, under section 47.1 

1 These provisos were substituted for the followi~g proviso 
by section ll(ii) of the Tamil Nadu Hindu Religious and Cllaritable 
Endowments (Amendment) Act, 1978 (Tamil Nadu Act 42 of 1978):- 

" Provided that the Assistant Commissioner may, in the case of 
any such religious institution which has no hereditary trustee, appoin r 
a single trustee. I* 
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1[49-A. (1) Notwithstanding anythilg contained in Existins 
trustees in sections 47, 48 and 49, whem a religious institution the case of 

in ~ s p e c t  of which the Assistant Commissioner has religious 
appointed trustees under sub-section (1) of section 49 is institutions 
subsequently included in the list published under section first ;--1uded 
46, 'he trustees a,foresaid shall cease to hold office f r ~ ~ :  in the list 
the date of such inclusion. under section 

46 to cease 
to hold 
office. 

1 (2) In respect of the religious institution mentioned 
in sub-section (I), 2[the Government, the Commissioner 
or the Deputy Commissioner, as the 'case may be], shall 
constitute a Board of Trustees in accordance with the 
provisions of sub-section (1) of section 47 and the trustces 
s h l l  hold office for the term specified in sub- section (3) 
.of the said section 47.1 

x 
P 50. The power to appoint trustees under section 47 Power under 

or section 49 '[or section 49A shall be exercisable a[scctions 47, B notwithstanding that the scheme, i any settled, or deemed to 49and49-*l be exerci- 
? under this Act to have been settled for the institution sable 
r contains provision to the contrary. withstandillg 

provision in 
- *  ! 1 

scheme. 

1 This section was inserted by section 2 of the Tamil Nadu Hindu- 
Religious and Charitable Eildowments (Fifth Amendment) Act, 
1974 (Tamil Nadu Act 46 of 1974). 

a These words were substituted by section 12 of the Tamil Nadu 
Hindu Religious and Charitable E~ldowments (Amendment) Act, 
1978 (Tamil Nadu Act 42 of 1978) whicri' was deemed to have 
come into forwon the 14th August 1978, for'the, words " the Govern- 
ment or, the Commissioner, as the case mhy' .@ " which in turn were ' 

snbstituted 'for the words " the Comrmssi~ner" by section 7 of the 
Tamil Nadu Hindu Religious a d  ~haritabfe ~ n d d m e n t s  (Amendment 
nnd Special Provisions) Act, 1976 (President's 'Act 24 of 1976). 

a ,This expression was substituted foi the' ex ression " sections 
$ 'f $7 and 49 " by section 3 (a) of the Tamil: Na u Hindu Religious 

and Charitable Endowments (Fifth Amendment) Act, 1974 (Tamil 
"adu Ad 46 of 1974). I 

/ i  ? ' / a  , 

4 This expressiofi was inskrted 'by section 3 0, fbid. 
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Claims of 1[5 1. ju) Tlte Regional Committee, ilz preparing a panel 
certain 
persons to of nanles of persons silitablc for appointment as non- 
be rurlesi. hereditary trustee or trusiccr, as the case may be, u~ lde r  

c~ lh - sec t io~~  (4) of section 46 -A ; or 

(h) the Government, the Gommissioncr, the Deputy 
Co~~~rnissiolzer or the Assis~ant Commissio~zer in making 
appointments af trustees under section 47 or section 49 
or section 49-A, the case may be, 

sl~all 11;~vc due regard to the claims ol' persons bc lo~~g i~ lg  
to the religious denomiilation for whose benefit the 
institution concerned is chiefly intended or mai~ztaincd . ]  

Noll-heredi- 52, Every no n-heredi tary trustee lawfully holdi r ~ g  
tary trustees office on the date of the colnmencement of this Act, shall holding 

on the be deemed to have been duly appointed as such truslcc 
date of the under this Act for the resiclile of his tern1 of office 01.1 the 
commence- date of such commencement. 
nlent of the 
Act. 

The original section 51 read as follows :- 

"51. Clrims of certair~ persotrs to be tr~rstses.-- In making appoint- 
ments of trustees under section 47 or section 49, the Commissione~. 
or the Area Committee, as the case may be, shall have due regard 
to the claims of persons belonging to the religious denomination 
for whose benefit the institution concerned is chiefly intended or 
maintained." 

In the said section Sl., for the words "Area Committee ", the 
words " Assistant Comrmssioner " were substituted, after the expres- 
sion "or section 49 " the expression " or section 49-A" was i.?serted 
and for the words " the Commissioner orr", the words " the Govern- 
ment, the Cowrnissioner 'or" were substituted by sectioll 21 ot 
the Tamil Naduv Hindu' Religious and Charitable Endowments 
(Amendment) Act, 1968 (Tamil Nadu Act 19 of 196S), section 4 of 
the Tamil- Nadu Hindu Religious and Charitable Endowments (Fifth 
Amendment) Act, 1974 (Tamil Nadu Act 46 of 1973) and sectiort 
8 of the Tamil Nadu Hindu Religious : nd Charitable Endowments 
(Amendment and Special Provisions) Act, 1976 (President's Act 24 
of 1976) respectively. The present section was substituted for 
section 51 as so amended by section 13 of the Tamil Nadu Hindu 
Religious and Charitable Endowments (Amendment) Act, 1978 
(Tamil Nadu Act 42 of 1978). 



1959 : T No Act 221 Hindu Religious and Charitable 271 
I I Enddwmen ts 

, 53. '[(I) In this section, the expression, " appropriate Power tw 
suspend, - authority " shall, unless the context otherwise requires, 

P mean,- 
& dismiss 

trustees. 
a[(,) in respect of any trustee of:any religious institu. 

tion included in the list published under clause (iii) of 
section 46, the Government; 

(b) in respect of any trustee of any religious institution 
included in the list published und.er clause (ii) of section 
46, th.c Commissioner ; 

(c) in respect of any trustee of any religious institution 
incluclcd in the lisi published under ckuse (i) of section 
46 and in respect of any hereditary trustee of any religious 
institution not included in the list published under the said 
section 46, the Deputy Commissioner ; and - - - 

1 This sub-section was sabsti+u+sd for the foll~\';i:~,y ~l-?>.c.:ctior~ 
by section 9 of the Tamil Nadu Hindu-Religious a id  Charitable 
Endowments (Amend~r*lt 2-J cp*:ri? 1 Provisions) Acl , 1976 
(President's Act 24 of 1976), 
" (1) In this section, the expressior? '"appropriate authorit! ' shall, 

unless the context otherwis = requires, mean,- 
(a) in respect of any tl:ustee of a religious insti~ution i~lcluded 

in the list published under section 46, the Commissioner ; 
(6) in respect of a nonihereditary trustee of any religious insti,u- 

tion not included in the lis. published under section 46, the Area 
Committee ; and 

(e) in respcct of a hereditary trustee of a relig~ous institution 
not included in the list published under section 46, the Deg~aty 
G<~mmisoicroer". 

The words " Assistant Commissioner " occurring in clause 
(b) of subsection (1) having been earlier substituted for the 
words "Area Committee" by section ' 22 (i) of the Tamil 
Nadu Hindu Religious and Charitable Epdoments (Amendment) 
Act, 1968 (Tamil Nadu Act 19 of 1968):- ' 

. 

a These clauses were substituted for the. following clauses (a) 
to (d )  by section 14 of the Tamil Nadu Hindu Religious and Charitable 
Endowments (Amendment) Act, 1978 (Tamil.Nadu Act 42 of 1978), 
which was deemed to have come into force'on the 14th August 1978:- 
" (a) in respect of any trustee of any r&&bhs institution included 

in the list published under clause (ii) or claose (iii) of section 46, 
the Government ; 

(b) in res ect of any trustee of any religious instilution included P in the list pub ished under clause (i) of section $6, the Co,nrnissioner; 
(c) in respect of any non-hereditary trustee of ary reCg' I 10m 

institution not included in the list published under seclion 46, the 
Assistant Commissioner ; and 

(d)  in respect of any hereditary trustee of any religious institution 
not included in the .kt gubliahed undarr awtja 46, tho Depu$ 
Commbioner. " 

125-6-19 ' 
4P - 
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(d)  in respect of any non-hereditary trustee of any 
religions institution not included in the list published 
under section 46, the Assistr nt Clominissioner .]I 

(2) T11e appropriate authority may suspc-.nd, 
I- :move, Or dismiss a q  ~ ~ . ~ t s L c :  of I eligious institui io I, 
if  ;I.;c- 

(a) c~ases to profess the Hiildu religion ; or 

(6) Fd.iIs to discharge the ditties and perform t l ~ c  
fun1;tions of a trustee in accordance with the provisio~rs 
of this Act or the rules nlade thereunder ; or 

(c) disobeys the lawful orders issued under the 
provisions of this Act or the rules made thereunder bq 
the Government, the Commissioner or Deputy Commissio- 
ner I[* * *] or the Assistant Commissioner ; or 

(d) cantinuously neglects his duty or commits any 
in2lfeasance, misfeasance or breach of trust, ir, respect of 
thc trust ; or 

(e) misnppropriatcs or dcals ituprc,pcrly with thc 
F 
'I 

17.t.o;~ rties of the institution ; or 

(f) is of unsound mind or is suffering from other 
mental defect or infirmity which would render him unfit 
to perform the functions and discharge the duties of a 
tr  L..: -e or is suffering from lcprosy or otlleer loa thso~e 
disease; or 

(g) is seiitenced by it criminal court for an offcnce 
involving inoral delinquency, such se~~terlce not having 
keen revcrsyd or the offence pardoned; or 

(i) is interested in a subsisting lease of any property 
of',, or contract made with or any work being done for, the 
rzligious institution or is in arrears of any kind due by 
him to the religious institution ; or 

(j) acts adversely to the interests of the institution; . 
or 
"--A -.c ---- ---- 
1 The words " or the Area Committee" were omitted by section 

22(ii) (a) of the Tamil Nadu Hindu Religious and Charitable E n d ~ s .  
ments ( b a r d m n t )  Act, 1968 (TJWI Nadu A G ~  19 of 1968). 

9 

r- 
25- 
/ - 
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l[(ij) wilfully fails to pay the contribution payable 
der sub-section . (1) of section 92 or the futher sum 
yable uhder sub-section (2) of section 92 witMn the time 
owed by or under clause (b) of sub-kction (2) of teetion 

- 
( k )  absents himself from t4ree eogwt~tiVe meetings 

Ex~lanation.-A acetiny cdjc zxed for want of 
uorum shall be deemed to be a; meting for the purpose 
f this clause ; or 

( I )  in the case of a Chairman of the Board of Trustees 
r* a Managing or Executive trustee, refuses or delays 
o, or does not, hand over charge to his successor. 

t is propssed to take action under sub- 
appropriate authority -11 frame charges 

tee concerned and give him an opportunity 
meeting such charges, of testing the evidence adduced 
inst him and of adducing evidence in his favour; 

of suspension, removal or dismissal shall 
the charges framed against the trustee, his explanation 
the finding .on each charge with the reasons therefor. 

(4) Pending the disposal of thq?:charges framed 
st the-trustee, the appropriate a;uth:o~lty may phce the 

under . suspension and app~in$~. a fit person to 
rge the duties and perform the functloris . .+ of the trustee. 

% *  . * , * - t . ;  

' 8  t 5) ;k tru$'ree woo 1s aggricvd8?bg--aalh order bassea 
sub-seitbnn (2), may within 3fie3&ohih from tht 
tho receipt by him of the ' okdkr ' of suspe.;lsion, 
1 or dismissal, appeal against the order - 
(i) whir'e the order has been passed!by the Cornmiss- 

h e r ,  to the G~vernment; 

(ii) where the order has been' passed by the 
Deputy Commissioner, to the Commission6r ; and 

(iii) where the order has been passed by thc 
2iAssistant Commissioner], to the Deputy Commissioner. -"-- --- 

1 This clause was inserted by section 22(ii)(b) of the Tamil Nadu 
Hindu Religious and Charitable Endowments' (Amendment) Act, 
1968 (Tamil Nadu Act 19 of 1968). I. 

a These words were substituted for the wards "&ea C0mrnittce9~ 
by section 22(iii), ibid. 
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(6) A hereditary trustee a.ggriz\~ed by an order passed 
by the Commissioner or the Government under sub-section 
(5) may, within ninetydays from the date of the receipt of 
such order by him,institute a suit in th6 Court against sgch 
order. 

Filling UP of 5 A .  (1) When a permanent vacancy occurs in the office 
in of the hereditary tkstee of a religious institution, the next the office of 

hereditary in t~ne line of succession shall be entitled to succeed to 
trustee. the oflice. 

I, 

(2) When a- temporary vacancy occurs in such an 
ofice by reason of the suspension of the hercditary trustee 
cnder sub-section (2) of section 53, the next in the line 
of succession shall be entitled to succeed and perform the 
functions of the tiustee until his disability ceases. 

(3) When a permanent or temporary vacancy occurs 
in such an office and there is a dispute respecting the right 
of succession to the office, or 

w!len such vacancy cannot be filled up immediately, 
or when it hereditary trustee is a minor and has 
no guardian fit and willing to ant as such or there is a dispute 
respectirg the person who is entitled to act as guardian, ,r 

wlie11 a hereditary trustee is by reason of unsoui~dness 
of mind or other mental or ,~hysical defect or infirmity 
urfit for performing the functions of the trustee, 

the Deputy Commissioner may appoiilt a l i t  person 
to perfcrm the functions of the trustee of the institution 
until ,he disability of the hereditary trustee ceases or another 
hereditary trustee succeeds to the office or for such shortcr 
tcrms as the Deputy Commissioner may direct. 

~xpZanation.-In making ally appointment under 
this sub-section, the Deputy Commissioner shall have due 
regard to the claims of members of the family, if any, 
entitled to the succession. 

(41 Any person aggrieved by an order of the Deputy 
~ ~ ~ ~ ~ i r d o  ner under sub-section (3) may, with in one 
Rlolltl) from the date of the receipt of the crdcr by him, 

against the order to the C~ummissioner. 
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(5)  Nothing in this section shall be deemed to affect 
anything contained in the l[Tarnil Nadu] Court of Wards 
Act, 1902 ('[Tamil Nadu] Act I of 1902). 

55. (1) Vacancies, whether permanent or temporary, Appoint~ent 
;lolong the office--holders or >: w a n t s  of a Of 

hdders and religious institution shall be filled up by fh6 tistee 2[in a1 
-- A <  ? . L.7 r *  

' t eligious ins- 
A3 titutions 

a[&~pIavfztion.--~hc expression, ; @@ice-holders or 
nts' shall include a1 chakas and ~ j a r  fes.] 

II be entitl&'"':jto';~ appointment 
to in sub-sectid'@) dierely on the 
xt in the line of succession to the 

der of the office.] - - 4,:.- , i t ;  

* * * *  1 ,  : i t4 

1 . .t!t 
, - f 

* 

1 words were substituted for the &rd "Madras" by the 
il Nadu Adaptation of Laws Order, 1969," as amended by the 
jl Nadu Adaptation of Laws (Second Amendment) Order, 

. . 2 : )  J *, 4 . ! j k  

tuted for thb,wqrbs-:"in cases where 
ereditar~" by section 2 (1) (j) of the 
gious ifhd Cha*it&e Endowments I 

mil Nadu Act 2 of 1971). 

I ddeddb y section 2!(4 i), ibid. 
stituted for the f'o.flo~:ng sub-section 

66(2) In cases where the office or serviceais hereditary, the pEr- 
'son next in the line Of successic)n shall be entiOled to sucsced". 

SLS omitted by 2 (3), ibid;- 
re is a dispute respecting the right of 

where such vacancy cannot be filled up immediately, or 
where the person entitled to succeed is a minor 'withcut a guar- 

dian fit and willing to act as such or there is a dispute resgecting 
the person Who is entitled to act as guardian, or 

where the hereditary office-holder or servanti is, on account of 
jncnp,~ity, illness or otherwise unable 8 0  perforn, the functicns of 
th-, or perform the service, or is suspended from his office 
under sub-section (1 j of section 56, 
the ma) appoint a fit person to perform the functions of 
the or perform th: service, until the disability of the 

holdex or servant ceases or another perMn succeeds to the 
ofice or service, as the case niay be. 

fixplananation.-In rnaking any appo intment under this sub- 
section, the trustee shall have due regard to the claims of 
rnernbers of the family, if any, entitled to the succession". 
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(4) Any person ~ggrieved by an order of tlrc trustee 
under '[sub-section (111 may, within one month from thc 
date of the receipt of the order by him, appeal against 
the order to the Deputy Commissioner. 

Punishment 56. (1) All office-holders and servants attached to a 
of office- religions institution or in receipt of any emolument 
holder or perquiste therefrom shall 2( * * * * *). be 

controlled by the trustee; and the trustee may, after 
in reHeioL1s following the prescribed procedure, if any, fine, susponti, institutionc;. 

rcmovc or dismiss any of tlienl for breach of trust, 
;~capacity, disobedience of orders, neglcct of duty, 
misconduct or other sufficie~lt cause. 

(2) Any office-holder or servant punished by a trustee 
under sub-section (1) may, within one month from the 
date of the receipt of the order by him, appeal against the 
order, to the Deputy Commissioner. 

Power to fix 57. Notwithstanding anything contained in any scheme 
lees for settled or deemed to lave beea settled under this Act, or 
services, etc., ad to dcfac any decree or usage to the contrary, the trustee of a ' 

religious institution shall have powcr, subject to such I 

apportion- conditions as the Commissioner may, by general or spc-cial 
ment. order, direct, to fix fees for the performance of any service, 

ritual or ceremony in such religious institution and to 'dci- 
ermine what portion, if any, of such fees shall be paid to 
the archakas or other office-holders or servants of su 
religioi~s institution. 

i This expression was substituted for the expression '6su~eot ioo 
(3)" by section 2(4J of the Tamil Nadu Hindu Religious and Chadtabls 
Endowments (Amenclinent) Act, 1970 (Tamil Nadu Act 2 of 1971 ). 

8  he words"whcther the offife or service is hereditary or not" 
were omitted by section 3(l), ibid. 

8 The following sub-section was omitted by section 3(2), ibu:- 

"(3) A hereditary offic~l~older or servant may, within one 
month from tho date ofthe reFlPt by him of the order of tile Deputy 
co&ssioner under sub-section (21, prefer an appeal to the cornis. 
oioner against such order." 

't 
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I 

a religious institution shall sublnit Fixing of 
missioner] if the institution js not Standard 

scales of blished under section 46 and to the it inhtitution is so iacluded, within three 
date of the cornment,$meint of this Act, 

on of thsinsgtuan in the list 
such further tinlii'as. may be allowed 
Commissioner] di the Commissioner, 

be, proposals for fix~ng the d f t t ~ m  or scale 
in the institution, aad.the amounts which 

o the various objects connected with 
he proportions id which the income or 

institution may be applied to such 

Provided that this sub-section shill not apply to 9ny 
institution in respect of which proposals have been submitied 
t o  the Area Committee or the Cammissianer, as the casc 
may be, before the date of the commencement of this Act. 

(2) The trustee shall publish such proposals at the 
premises af the institution and in such other manner as 
may be required by the 2LAssistant Commission~r] or the 
Commissioner, as the case may be , together with a notice 
stating that, within one manth from the date of such 
publication, any person having interest may submit objec- 
tions or suggestions to the 2[Assistant  commissioner^ or 
the Commissioner. 

(3) After the expiry of the said period, 3[Assistant 
 omm missioner] or the Commissioner shall, after consi- 
dering any objections and suggestions received, pass such 
order 4 [as he may think fit] on such proposals, having 
regard to the established usage of the institutional and its I 

- financial position; and a COPY of the order shall be 
c, lnmunicated to the trustee. 

The order of the [Assistant C~mmissioner] or the 
Commissioner shall be published in the prescribed manner. 

- 
1 These words were gubstituted for the words 'Xrea Committee" 

by section 23(i) of the Tamil Nadu Hindu Religious and Charitable 
Endowments (Amendment) Act, 1968 (Tamil Nadu Act 19 of 1968). 

2 These words were substituted for the words "Area Committee" 
by section 23 (ii), ibid. 

a These words were substituted for the words "Area Committeeyy 
by section 23(iii) (a), ibid. 

4 These words were substituted for the words "as it or he may think 
fity' by section 23 (iii) (b), ibid. 
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(4) Against an order passed by the l[Assistnnt 
Con; rnissiont r] under sub-section (3), the trustee or any 
pcrsoim llnviilg iderest may, within one month from the date 
of thr: rec~ipt of thc order by the trustee, appeal to the 
Deputy Commissioner and if thq trustee or such person is 
a,.grjeved by the order of the Deputy Commissioner, he 
r;,:.y, within olie month tiom the date of the receipt of 
s:lcil order, appcal to the Com~nissioncr. 

(5) T i l e  trustee shall scrutinize the particular$ 
oS diittml or scale ol' cxpendit~~re every three years and 
subn, ittcd ti> i!ie *[Assisiant Commissioner] or the Corn- 
~;~;si . ,ncr 3s iiie case may be, propossls for altering the 
' . i ; i f f i ~ ~  or ~ciile of ~ ~ ~ t ~ ( ' ; + l ~ r c :  and the provisions oC sub- 
:.:ciion; (2), (3) and (4) shall apply in relation to the 
oltcr3tion oi' such dittcmz or scale of expenditure as they 
~ 7 1 1  i I riiation to the fixing of (littom or scale of expendi- 1 . 1  J 
f LIT/= : 

Prc.v7ided that the 2[Assis!ant Commissioner] or the 
Gt;n-imjssioncr may, at any tirile 3[on his own 
mo:iaN, for reasons.lo be rccorded in writing, direct the 
trustee to nker the chtf lrn c;r scnlc of erpc:idit~~:e al?d the 
procedhr:: fcr such allcrnlion sh:~ll i ? ~  Ik!: same as l:lid 
cl 3 ~ 1 1  i r?  this s~ct ion .  

CHAP 's'EK IV---MAT:-IS. 

l!rS fm re- 59. (I)  The Comniissioner, or any two or more 
"'v"~ cf srsons having intcrcst and having obtained the consent trustee cf ? 
nl:itil or v,friling oi' 1k:: e'ol~rmissioncr, niay iiistilute a suit in 

specific en- the Court L o  obtain a decree fur renioving the trustee 
downlent ol: ;: m:itl~ or a specific endowment altachcJ to a na th ,  

for , , , y  viiz ( j r  nlorc of the f~llowiilg reasom, namely :- :.hereto. 

(a) ilic trustze beijig oi' u.; .ound mind ; . 
1 1  11 -: woici; were sub,titt:tcci fi):. th ,  w:)~.,:s ",,̂ iic !. c o ~ n , n j t t ~ ~ "  

l ~ y  ::;,t:on 23 (iv) 0:' th: ' i  , lrlil Nr.:. !I t-Ti:: l i t  / igio~,s  ind 
c h bl .- ~ i ~ : ' ~ w m e l u s  ( A m c i ~ ~ i m  lit) Act, 1 '  tl,, (1:irnil  N id11 
t",ct j 'i of I'*fiP). 

1: T h e e  ,VLS, . were substitufcti f o r  lllc ~vo i .~ t s  6cAl.c,t c ( ~ ~ ~ ~ ~ ~ i -  
tee" by scc t ion 23 (vj, ibid. 

8 The.e words were subsiiti.leL1 for tile ;:or& "dn its oi his 
cv:o moti~c ' '  by section 23 (v), i5id. 
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k: - (b) his suffering from ysical or mental 
?: -. defect it / infirmity which renders . fit to be a trustee ; 

a, 

(c) his having ceased to profess the Hindu religion 
or 'the tenets of the math ; - A \  

-.. 

(d) his conviction for any offence involving moral 
delinquency ; 

(e) breazh by him 'of any trust created in respect 
of any of the properties of the religious institution ; 

(f) waste of the funds or-properties of the institu- 
tion or the wrongful application of such funds or proper- 
ties for purposes unconnected with the institution ; 

(g) the adoption of devices to convert the income 
of the institution or of the funds or properties thereof 
into "pathakanika" ; 

(h) leading an immoral life or otherwise leading 
a life which is likely to bring the office of head of the 
math into contempt ; 

( i )  persistent and wilful default by him in uis- 
charging his duties or purlorming his functions under this 
Act or any other law. 

I 

(2) Where the Commissioner refuses to give consent 
under sub-section (I), the party aggrieved may, within . L  ' 

three months from the date of the receipt of the order 
by him, appeal to the Government who may, after making 
such inquiry as they may consider necessary, confirm the 
order of the Commissioner or direct the Commissioner 
to give his consent in writing. 

60. (1) when a vacancy occurs in the office of the trustee Arraw-  
of a math or specific endowment attached to a math and m ent s when 
there is a dispute respecting the right of successjon to such vacancies 

occur. office, or 

when such vacancy cannot be filled up immediately, or 

when the trustee is a minor and has no guardian fit 
and willing to act as such or there is a-dispute respecting 
the penon who is entitled to act as guardian, ax 
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when the trustee is by reason of unsoundi~ess of lviirtl 
or other mcntal or physical defect or u'nfinnity unable 
to pcrforin the functions of the trustee, 

the Assistznt Commissioner may take such steps 
knd pass such order as he thinks proper for the temporary 
custody and protection of the endowments of the math 
or of the specific endowment, as the case may be, and 
shall report the mattes forthwith to the Commissiolzer. 

(2) Upon the receipt of such report, if the Commis-, 
sioner, after making such inquiry as he deems necessary, 
is satisfied that an arrangemcnt for the administration of 
the math and its endowments or of the specific endow- 
ment, as the case may be, is necessary, he shall make 
such arrar~gement as he thinks fit until the disability of 
the trustee ceases or another truster= succeeds to the office, 
as the case may be. 

(3) In lllakillg any such arrangement, the Com- 
missioner shall have due regard to the claims of tlze 
disciples of the math, if any. 

(4) Nothing in this section s k l l  be deemed to 
affect anything contained in the '[Tanil Nati o] Court of 
Wards Act, 1902 (l[Tamil N~.du] Act I of 1902). 

'f ixiag sf 61. (1) Tht: truste: of every math or specific endow- 
Standard ment attached to a math may, from time to time, submit 

. gales ef to the Commissioner proposals for fixing the dittam or 
l*x~rditurro . scale of expel~di ture iil the institutio~l, and the arnoullts 

which should be allotted to the various objccts connected 
with the instii~ltioil or the proportions in which the incoil~c 
or other property of the ii~stitutio~l may bc applied to 
such objects. 

(2) The trustse shall publish such proposals at the 
premises of !he m ~ t h  and in such other manner as the 
Commissioner may direct, together with a notice stating 
that, within one month from the date of such publication, 
any yerso 1 having interest may submit suggestions 

;loner. to the Con~m;s ' 
- -- - - -.- -. . - -- 

1 These words were substituted for the word "Madras" by the 
Tamil Nadu Adaptation of Laws Order, 1969, as amended by the 
Tamil Nadu Adaptation of Laws (Second Ameildment) Orucr, 
1969. 



- 
/# W/ Y& 9' v - .  a ar .ari;anrr -err;; lie 
establisHed oage 6f the institution, or is notmiied by its 
financial position, the Commissioner may call for the 
remarks of the trustee and if, after considering the same* 
the Commissioner is of opinion that any niodificatio~i is 
required in the scale of expenditure or any item in th8 
scale of expenditure, he shall submit the case to the Goverfiu 
ment who shall pass orders thereon, and such orders shall be 
final. 

62. (1) The trustee of a math shall keep regular accounts Powe, ,o 
of zeceipts of "pathakanika" that is to say, any gift 01 -=nd 
property or money mad: to him as the head of the math P'.thak~n&. , 
and shall be entitled to spend the said "pathakanika" in 
accordance with the customs and usages of the 
institution. 

(2) Such gifts of property or money as are not 
spent by the trustee during his tenure of office in accor- 
dance with the customs and usage of the institution shall '+ 

form part of the funds of the math. 

CHAPTER V-INQUIRIES. 

63. Subject to the rights of suit or appeal hereinaftef ~ e p ~ t ~  
provided, the Deputy Commissioner shall have power Commission- 
to inquire into and decide the following disputes and er to decide 

certain matters :- disputes 
arzd mattqrs; 

(a) whether an insti rution is a religious institution; 

(b) whether a trustee holds or held office as a here- 
ditary trustee ; 

(c) whether any property or money is a religious 
,ndowment ; 

(d) whether any property 0; money is a specific 
endowment ; d 

". 
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(e) w"lether any person is entitled, by custom or 
otherwise, to any honour, emolument or perquisite in 
any religious institution ; and what the established usage 
of a religious institution is in regard to any other aatter ; 

(f) whether any institution or endowment is wholly 
or partly of a religious or secular character ; and whether 
any property or money has been given wholly or partlv 
for religious or secular uses ; and 

(g) where any property or money has been given 
for the s~lppoit of an institutioil which is partly ofa religious 
and partly of a secular character, or the performance 
of any service or charity connected with such an institution 
or the performance of a charity which is partly of a religious 
and partly of a secular character or where any property 
or money given is appropriated partly to religious and 
pa,.!: to secular uses, as to what portion of such property 
or money shall be allocated to religious uses. 

Pomr of 64. (1) When the Deputy Commssioner has reas011 to 
Deputy belicve that in the interest of the proper adrnini~trati~ll Commisb 
sioner to of an institwtion, a ~cheme should be settled?for.the institu- 
settle tion, or whcq not less than five persons having interest 
whanaes. nlake an application in writing stating that in the interests 

of the proper admin~stration of an instit~~tion a scheme 
should be ssttled for it, the Deputy Commissioner shall 
co~sult  in the prescribed manner the trustee and the 
persons having interest [xxxx] and if, after 
such consultation, he is satisfied that it is necessary or 
desirable to do so, he shall, by order, settle a scheme of 
administration for the institution. 

Explanation.-For the purpalses of this section, 
"institution9' means a temple or a specific endowment 
attached to a temple. 

(2) A scheme settled under sub-section (1) for an 
institution may contain provision for- 

(a) removing any existing trustee, whether 
hereditary or non-hereditary : 
-__- _--I-- 

-. 
i  he words "and the. Area Committee, if any, exercising 

powers and dischargiug duties in IesPect of the institution" were 
omitted by section 24 of the Tamil Nadu Hindu Religious and 
~h~rit~ble.EndowmentS (h~dmf l l t )  Act, 1968 (Tamil Nadu 
Act 19 of 1968). 



1959 : TON. Act 221 Hindu Religious and Chitritable 289 
Endowments 

Pr'ovided that where provision is made in the sciiemc 
for thc reriloval of a I!ercditnry trustee, provisioa shall 
a150 be ~nad!: :hereifi Po- the appoiiltmeat as t ruste~ of the 

-, 6,  , ? . e r ~  mx$ j: :iw,+thz f i e - ,  i~ f 

(6) appointing a nsw t m s ~  or trustees ia the 
place of, or in addition to, any existing trustee 3r trustees ; 

(.I) defining the powers and duties of the trastez or 
trustees : 

Provided that in making any provis;on of the 
nature specified in clause (b) due regard shall be had to 
the claims of persoos bel,,nging to the religious denomi- 
nation for whosc bcncfit the i~~stitution is chicfly intended 
or maintained. 

(3) The Deputy Coinmissioner may determine 
what the properties of the institution are and append to 
the scheme a schedule containing a list of such properties ; 

(4) Pending the settlement of a scheme for an 
institution, the Deputy Cominsisioner may appoint a fit 
person to perform all or any of the functions of the trustee 
thereof and define his powers and duties. 

(5) (a) The Deyity Commissioner may, at any 
time, after consulting the tmstee and the persons ha6ng 
interest [XXX]. by order, modify or cancel any scheme 
In force settled undei sub-section (1) or any scheme in 
force settled or rnodifiod by the Board under the Madi-es 
Hindu Religious Endowments Act, 1926 (Madra s 
~ c t  I1 of 1927), or tlcemed to have been settled under 
that Act, or ally scherne in force settled cr  modified by the 
Deputy Commissicner 0 1 -  the Commission~r under this 
Act, or any scheme in force settled or modified by the 
Court in a suit uhder sub-section (1) of section 70, or om 
d n  appeal under sub-section (2) of that section or any 
such scheme in force deemed to have been seliIcd or 
modified by the Court under clause (a) c f sub-sectio:~ 
(2) of secti~n 1 18 : 

1 The words "ant3 tlle Area Committee, if any, execcisin3 powers 
and. discharging 4.1:ties ' in respect of the institution" \ ere 
omitted by section 24 of the Tamil Nadu Hindu Religious z ~ d  
Charitable Endowments (Amendment) Act, 1968 (Tamil Nadu 
Act 19 of 1968). 
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Provided that such cancehtion or modification 
of a scheme in force settled or modified by the Court in a 
suit under sub-section (1) of section 70 or on an apped 
under sub-section (2) of that section or of a scheme in force 
deemed to have been settled or modified by t b  Court 
under clause (a) of sub-section (2) of secllon 118 be 
made only subject to such i;oiiditions and restrictions as 
may be preskribed. 

(b) If the Deputy Cominissioner is satisfied that any 
such scheme referred to in chuse (a) is inconsistent with 
this Act and the rules made thereundcr, he may, at any time, 
after consu!ti~g the trustee and the persons having interest 

] the institution, modify it in such manner as 
lnay b.3 necessmy to bring i t  into conformity with the 
provisiol~s of this Act and the rules made thereunder. 

(6) Every order of +'. % "ewty C~m~nissioner settling, 
lnodifying or cancelling a schgne under this section shall 
bc publisl~ed in the prescribed manner and on such 
publication shall, subject to the provisions of sections 69 
and 70, be binding on the trustee, the executive officer 
and all persons having interest. 

power of 65. (1) When tho Commissioner has reason to believe 
Commissio- thzt in the interests of the proper administratio11 of .: nlath 

to settle or a sppocific endowment rttached to a math a scheme should schemes. be settled for the f i ~ t h  or the specific endowment 
I attached to a math or when not less than five persons 

having interesr make an application in wciting, st?.ti~lg 
that in the interests of the proper adiiiiilistration of the 
math or the specific endowment attached to the math, a 
scheme should be settled for it, the Commissioller shall 
consult in the prescribed manner the trustee and the persons 
having interest ; and if, after such consultation, he is 
satisfied that it is necessary or desirable to do so, he shall 
by order, settle a scheme of administration for the math 
or the specific endowment attached to the math. 

1 ,, words "and the Area Committee, if any, , exercising 
powers and discharging duties in respect of the ~nstjtution" 
were omitted by section 24 of the Tamil Nadu Hindu Religious 
and Charitable Endowmerits (Amc;ndment) Act, 1966 (Tarnil 
Nadu Act 19 of 1968), 
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(2) A. scheme settled under this section for the adminis- 
' 5 

tration of a math or k?. specific endowment attsched to a 
math may contain provision for- 

(a) consiituting a body for the purpose of assisting 
in the whole or any part of the administration of the endow- 
ments of such math or of the specific endowment : 

.Provided thak the members of such body slla!]. be 
chosen from persons having interest in such nath or 
endowment ; 

(6) defining the powers and duties of tr e ticstee. 

(3) The Commis~ioner may determine what the pro- 
perties of the math or of the specific end-owment attached 
to the math are and append to the scheme a schedule con- 
taining a list of such properties. 

(4) (a) The Comtnlssioner may, at any time after 
consulting tlie trustee, by order, modify or cancel any scheme 
in respect of a math or a specific endowment attached to a 
math and in force and settled under sub-section ( I )  ar any 
scheme in force settled or modified by the Board under the 
Madras Hindu Religious Endowments Act, 1926 (Madras 
Act 11 of 1927), or deemed to have been settled under thzt 
Act or any scheme in force settled or modified by tbe Commi- 
ssioner under this Act or any scheme ' in face  settled or 
modified by the Court in a suit under sub-rection (1) of 
section 70 or on an appeal under sub-section (2) of that 
section or eny such scheme in force deemed to have been 
settled or modified by the Court under clause (a) of 
sub-section (2) of section 1 18 : 

Provided that such ancellation or modification of 
a scheme in foroe settled or modified by the Court in a suit 
under sub-section(1) of section 70 or on an appeal I .rider sub- 
section (2) of that seotion or cf a scheme in force deemed to 
have been settled or modified by the Court under clause 
(a) of subkection (2) of section 118 shall be made only 
subject to such conditions and restriqti~ns as may be pres-. 
~ribed, 

k 
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(6) If Ehc C~mmissioner is satisfied that any such 
scheme referred to in clause (a) is inconsiste~lt with this Act 
and the rules ~nadc thereunder he may at any cime, modify 
it in such rhamer as may be necessary to briLig it into con- 
formity with the provisions of this Act and ihc rules made 
thereuddcr . 

(5) Evciy order of the Commissioner settling, mocii- 
fyhg or canselling a scheme under this section shall be 
publislzed in the prescribed inanner and on such publication 
shall, subject to the provisions of sections 69 and 70 be 
binding on the trustee, the executive officer and all persons 
having interest. 

Appropria- 56. (1) The Deputy Cammissione!: may, on being satisfied 
tion * that the purpose of a religious institution has from the 
Of beginning been, or has subsequently become, impossible of ments . rea lization, by order, direct that the endowments of the 

institution be appropriated to all or any of the 
following -3urposes, namely :- 

(a) th3 grant of aid to any other religious institution 
wllich is poor or in needy circumstances ; 

(6) thz grant of aid to any religious purpose coc- 
nected with the Hindu religion; 

(c) the propagation of the religious tenets of the 
institution ; 

(4 the recitation of Divy2 Prabh2,ndhqm and 
nevihr~m m d  the like ; 

i (e) the establishment and maintenznce of schools 
for thg training of archakas, adyapalcas, vedaparayanikos 
and othl~vars and for the study of  Divya Prabandhams, 
TI\'.-v;L~~III$ :\WE tlic like ir~cluciin:: the s t ~ ~ d y  of Indian 
~ ; ~ I I ~ ' , \ I  I~l t 'h  ((\\' t l \ ; \ t  ~ ~ \ l ~ \ ~ ( l ~ ~ ;  

( f )  the e.s~;triblishment ar~d lnai ;~tenatlcc: b l f  a u n i ~ c r -  
sity 01 cqllepc or ~ t h e r  in%!itutioil in which thf7 main 
features shall he the y o - " ~ i o n  for the study of Hindu 
religion, pkibsophy or sstras or for imparting instraction 
ia "i[indu temple architecture ; 
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(g) the establishment and maintenance of eduqtio- 
i nnl institutions where instruction in the Hind 1 religion 

is also provided ; 

( I ? )  promotion of line arts and archi'tecture ; 

( i )  the establisliniec~t and maintenance of orpha- 
nri;c, ror I-lindu Clu'ldrcn ; 

( j )  the establish:~ient and maintenance of asylums 
iolz persons suffering from leprosy : 

(k) theestablishment and main~ei~ance of poor 
homes for destitute, l~e!pless sad physirally d i~b ldd  
pcrsons ; and 

(I) the establishment and maintenance of hospitals 
and dispensaries for the benefit of pilgrims : 

Provided that in the case of a religious lnstitut~on 
founded d maintdmd by a religious denomination or 
axiy section thereof, the endowments shall, as far as 
possible, be utilized for the benefit of the denon6nation or 
section concerned far the purp6ses2 mention- above. 

I 
F (2) p e  Deputy Commisioner, may, k any time by 
2 
c order, mod1 fy or cancel any order passed under sub-section 

$ 
i" 
,: 

(3) The order of the Deputy Commissioner under this 
section shall be published in the prescribed manner 

i, and on such publication shall, subject to the pro'visions of 
section 69, be binding on the trustee, the executive officer 
and all persons having interest. 

67. (1) The Deputy Commissioner may, on being satis- Detc'FBIina- 
fied that a religious institution has, whether before or tion and 
dter the date of the commencement of this Act, ceased applicaticm 
to exist, hold an inquiry in the prescribed manner to as- profl'ties 

and funds of certain its properties and funds ; and after doins so, shall defunct 
pass an order- gi s insti- "t: tuti ns. 

(a) specifying the properties and f ~ ~ n d s  of the 
institution ; 

(b) appointing a trustee themfor 1 
12 3-6-20 
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('car directing the recovery of any s~lch pn,yc~ f 
'.' 1 fci'an:.li frcm any person who may be in possession I ; ;  ;.: 

arxf 
(d )  laying down that the propertie5 and i'u::.:., s t  1 

hpeoi lb:o shall be applied or utilised for re:lo\,:i~: .. . % 

ill\ii i illion ~jr if such renovation is not possible, bc a;: ?.-: - 
alcd to Tiny one or more of the purposes speci!iid i c - 

;ci;iion ( 1 )  of section 66. 

(2) Tlie Deputy Commissioner may, on being J - : ; - ~ ; I - ~ !  
ttfic!. hnldiilg an enquiry in the prescribed rnaiu1ei-, !1x&t . . : 
hailding or *.xhcr place which was being used fur le:.. r -  . 
wol-ship or instruction has, whether befbrc or afi. ,: i- : : (c;  

dare of rho commencemeqt of this Act, ceascd to b: 
r that purpose, pass an order-- 

(11) directing the recovery of such h~lilni!~g o i . . ..- 
i'~.orn any jTcrson who mzy be ~ J I  pos~iv~sioc tilereof , . . : t ( l  

(b) laying down that it sl~all be uscd fcr rci., 2 L  

wor:,lli!, or instruction as befa-e, or if sucll u\e i s  no. : , -  

- I  : :LC,:)~ u~iliacd Cos any one or more of ihe j>ui*l,oses :y. . I '  

; rl wb-scc:ion (1) of' section 66. 

( 3) Nothing contained iq sub-seciion (1) or sub -.z;:: -i 
, - ' :f! bc deeined to authorize the Deputy Commiszl. :. :.- 
I :-) :x. ,s ril l order in respcc: of any property or funds ~ i ~ i i c %  

- r f  vc-, cd in ally perfon before the 30th September 1 Y..) 
by I;,,. ~ p r .  ration of the law of limitation. 

(4) Evefy ordar of the Deplty Commissioner r z  - (i-r 
sub-sectiai~ {I) or sub-section (2) shall be published irk :he 
pr.t:scsl.ibecI manner. 

Dept~ty :; 3. T11e 3eputy Commjssioner shall, ~vit-hia r? .. . .: 'i; 
C~m!a i~ ; - i -~ -  frola i I 1 ~  lc . ~ t e  of his order made under any of tlia fo~egsi.:~: 
ner t 3 
forward sectipns, A-y of this Cbaptcr, forward a copy of such ~ r d  .i to 
copias. t !; 5 f, ,, ri~missiuner. 

Appal ro G9. (1) Any person aggrieved by any orc'br passed by tfic 
the Cornmi- Dcp:p?lty Commissioner under any bf the foregoing s a t i  .)us 
ssjslner. of this Ch8pter may, within sixty days from the i . i t p  

of :he publ idon  of the ordm or of the receipt thereof by 
him, as the mse may be, appzal go the Commissioner ;!:~d 
the eornmi~s~oner may pass'such ordcr thereon as he thinks 
fit. . .  - I ! ,  

6 .  

c' 
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Deputy Comlnissione r (2) Any order passed byon ,e 
in respect of which no appeal h- ?een preferred within thc 
period specified in sub-section $) may be reviseb by the 
Commissioner szio mortr and the Commissioner may call 
for and examine the records of the proceedings to satisfy 
himself as to the regularity of such proceeding i>r the 
correctness, legality or propriety of any decision or order 

, passed by the Deputy Commissioner. Any such order 
assed by the Conimissioner in respect of an order passed 
y the Defiby Codmissioner shall- b6 deemed to have been 

passed by the Commissioner on an appkalpreferred to him 
under sub-sect ion (1). 

(3) Any 7r&r passed by the Commissioner on such 
appeal against which no suit lies ,to' the Court unuer the 
next succeeding section, or in whichho suit has been ins- 
tituted in the Court within the time.Specified in sub-section 
(1). of section 70 may be modified or bncelled by tlie Comm- 
issloner if the order ltas settled or m6ilified a sdieme for 
tile administration of a religious iiititution or relates to 
zny of the matters specified in section . 66. , 

* i f A  ,, 

70. (1) Any P x t y  aggrieved by an order passed by the Soits 2nd 
Corn missioner- ay pedis. 

(i) under sub-sectio*: (1) or sub-section (2) of spction 
69, 2nd rel?.ti~g to ::?y of the matters specified in 
s ctios 68, sectioii 64 or sectio~~ 67 ;' or 

(ii) untkr s -c!.i11-1 63, szctiov 64, or sectiw? 67 rend 
~ub-scctio~? (1) (a), (2) or (4) (c) of sc-tios? 22 or 

:I --er sectio;? 65 ; nlFty, wit hi!^ l i  ' ety days from the date 
of .tl~e receipt of such order by him, institute a suit j . ~  th.3 
C,.~urt c,o~.i.;.st such or6er a.31' the Court mry moiify 3r 
c::--.eel such or;ci, but it sh4l have no Powel to stay 
til C T , ~ C ~  of the C~mmissior~cr pe!ldi1-g the dis~csal of 
1 1 , ~  " 7 "  ,I .,rLt. 

(2) A::y PPrty aggrikve, : by a decree of the Ccurr 
11 -:'oT ~ ~ b - s ~ ~ t i o i ~  (1.) 1117.~7, within ninety d:iyd from the 
2 ;:G of the & crcc, ~~Pi?eal  to the 'High Court. 
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CHAPTER. th wh NOTIFIED RELIC10 US . 

iss 1 JJTUTIONS. 
Issue oi' 

( 1 f *  
71. ( 1 )  ~otwithkxnding, th :t a religious ii~.stit ution 

"*tice to i, governed by a scheme settled or deemed to have been show cause 
why insti! U- settled under this Act, where the Commissioner has 
tion sho,ll,i rcoson to believe that such institution is being mis- 
not be inallaged and is satisfied that in the interests of its 
notified, administration, it is necessary to take proceedings under 

this Chapter, the Commissioner may, by notice published 
in the prescribed maner, call upon the trustee and all 
other persons hrdving interest to show cause why such 
institution should not be notified u, be subject to the 
provisions of this Chapter. 

(2) Such notice shall state the reasons for the action 
proposed, and specify a reasonable time, not being less 
than. one month from the date of the issuc of the not~ce 
~b1. sho~v;  ug such cause. 

(3) The trustee or any person having iiiterest may 
thereupon prefer any objection he may wish to luaks 
to the issue of a notification as proposed. 

(4) Such objection shall be in writing and sl~all 
I-each the Col-amissioner beforl: tlte expiry of the time 
specified i l l  the notice aforesaid or within such further 
tlme as may be granted by the Commissioner. 

Considel-$1- 72. (1) Where no such objection ha> been received 
tioil of within the time so specified or granted, the Government: 
0bjections~ ;nayy, on receipt of a report from the Com~nissioner to 
sf  an anti 
noti I catioa that effect, by notification, declare the religious insti- 

injtitu- tution to be subject to the provisions of this Chapter. 
tion, 

(2)  Where any such objections have been received 
within the time so specified or granted, the Commissioner 
shall hold an inquiry into the objections in '.he manner 
prescribed, and decide whether the institution sllould be 
notified ta be subject to the provisions of this Chapter 
or not. 

(3) If the Commissioner decides that the insti- 
tution should be notified as- aforesaid, he shall makc 
a report to that effect to the Government who may them 
upon, by notification, deckre the religious institu- 
to be subject to the provisions of thls Chaptar. 
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(4) Any trustee or any person having arl interest, 
who is aggrieved by a notification published unGer sub- 
section (I)/or sub-section (3) day, within thirty days 
from the date of its publication, institxi&% hi t  in the Court 

r the cancetlatiotl of such notificacr'bnbtd the Govern* 
ent shall cancel the notification if tEie Gurt so directs : 

-- -- 

Provided that the Court shall-.have no power to 
suspend the operation of the notification pending the 
disposal of the suit. 

(5) Any party aggrieved by a decree of the Court 
under sub-section (4), may, within ninety days from the 
date of the dewee, appeal to the High Court. . . 

[(6) Notwithstanding anything contained in 
sub:sections (4) and (S), if the Government, after taking 
into consideration such matters relating to the management 
and administration of the religious institution as may be 
prescribed, are satisfied at any time after the publication 
of a notification under sbb-section (-1) iJt sub-section (3), 
that it is no longer necedsary to continue the notification, 
they may cancel the notification.] 

(7) ?Any notification published a(***) under see- 
tion 64 of the Madras Hindu Religious and Charitable 
Endowments Act, 1951 (Madras Act XIX of 195l), and in 
force, on] the date of the commencemsnt of this Act 
shall be as valid as if such notification had been published 
under this Act : 

T h i s  su b-sectim was substituted for the following sub-section 
(6)  by section 2(i) of the Tamil Nadu Hindu Religious and Chari- 
table E ndowments (Amendment) Act, 1965 (Tamil Nadu Act 16 
of 1965) :- 

"(6) Notwithstanding anything contained in sub-sectioL- (4) 
and (S), if the Government are satisfied at any time after the pubh- 
cation of a notification under sub-section (1) or sub-section (3) that 
the religious institution is no longer being mismanaged, they may 
cancel the notification." 

a These words, brackets and figures were substituted ;or the words, 
brackets and figures "Any notification published under sub-section 
(1) or sub-section (3) of section 64 of the Madras Hindu Religious 
and Charitable E ndowments Act, 1951 (Madras Act W X  of 1951), 
before" by section 3 of the Tamil Nadu Hindu Religious and, ,Chari- 
table Endowments (Second Amendment) Act, 1961 ( 'Tad  Nadu 
Act 40 of 1961), which was deemed to have come into force on the 
1 st January 1960. 

The ~ 3 r d ~  "or d'eemed to have been published" were omitted 
by section 2(ii) of the Tamil Nadu Hindu Religious and Charitable 

Endowrne~~ t s  (Amendment) Act, 1965 (Tamil Nadu Act 16 of 1965). 
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PI-ovided that if on thc date of the colnmencclncri: 
of' this Act a period of thirty days has lapsed from lhc 
daze of publication o f  a notificatioa under se,;iiozl 64 
of the Madras Hindu Religious and Ch~ritabl? Ladon-- 
me!lis Act, 1951 ( ~ a d r a s  Act XIX of 1951), no suit sicnl! 
bc i i~~ti tuicd under sub-section (4) of this section : 

Provided fi~rther that if, on tilt; date of tllc colnlne::c.:- 
I ,  l r  of ri~is Act, a period 01' i i l i t ty  clays ikci:; 11oi iir;)~ : 
f i -o~!~ 1 ! 7 ~  cltltt' of pub1ic:rtiol-r of llrc ~~otiiicatio~r uilitcr 
sccti~ri~ 6.1 o f  the said Act. the d:ttc s f  publicstion of s~icl; 
notification for the purposes of sub-sectioq (4) of tlxi.; 
sect ion  siz:ill be the date of publication of that noiific~t io ( i  

ulrdcr tht: said Act 

Scheme to  73. Oil t1le publisatio~l of the notification, the sci-iemz 
lapse on of ;rilmi nistration, if any, settled for the religious inst i- 
notiiicar ion. t~tt ioi~,  wlietlier before or afcer the date of the c~mmcase- 

mcni of this Act, and all rules, i f  any, framed under sut:I1 

schcln;: shall cease to apply to the institution and shall 
becollle inoperative ; and such scheme and rules shall 
not be revived by reason of  the clancellation of the noti- 
fication I[under sub-section (4) or;/ under sub-section (61 
of sectiou 72. 

A ~ ~ o i n t n ~ e n t  74, For every institution notified under this Cnc~ptef, 
of salarsi~ti 
executi~~e tIrc Con~missioner shall as soon as may be appoint ;e. 
officer, salaried executive officet', who shall be a person profes- 

sing the Findu religion. 

Section 64 75. (1) Section 64 shall not apply to a(***) any religi- 
not to gious institution notified under this Chapter or under *' Chapter V1 of the Madras Hindu Religious and Charit- notified 
institutions. able Endowments Act, 1951 (Madra; Act XIX of 2952), 

or under Chapter VI-A of the Madras Hindu Religious 
Endowments Act, 1926 (Madras Act JI zf 1927). so long 
as the notification remains in force. 

- -- - 
1 These words, brackets and figure were inserted by section 3 of 

r11e Tamil Nadu Hindu Religious and Charitable E ndowments 
(Amendmelzt) Act, 1965 (Tamil Nadu Act 16 of 1965). 

The words "2nd no Area Committee shaIl exercise powers c!nd 
discharge duties in respect of" were omitted by section 25 of aka. 
Famil Nadu Hindu Religious and CharitableE ndownte~~ts (Ameod- 
mwt9 Act, 1968 (Tamil Nadu .Act 3 9 of 1968). 
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(2) Nothing in sub-section (1) ,shall be construed 
Pr ' section as -prohihiti@ the. settlemeti t of afbCSaik&eA und, 

64 $mitir& tqk! pkriud wbeh a notifick%H" is' in 'fo rce, to, 
take. effkct idineiliately on the ri&~!if;t!Mbfi' I :. ' bd~ing- td be 

I ( :  5-A. Notwithstandii~g any ju4kqcnt, decrea or Notification 
order of any court and notwithstindfng anything con- ~:p%zr 
taincd in the Madras Hindu Religious Endowments Makrzs Act 
Act. 1926 (Madras Act I1 of 1927), or in the Madras 11df 1927to 
Hir:d:i Religious and Charitable End~~wrnmts An, 1951 continue in 
(h.fn&:as Act XIX of 1951), or in this:.Act, but subject to fa'cr* 
the provisions of section 75-C, all notifications issued 
u n d s  Chapter VI-A of the Madras Hindu Religious 
Endn~~ments Act, 1926 (Madras Act 11 of 1927) and in 
force imnlediately before the 30th September 1956 and 
!~hvi,h have not been subsequently cancelled by the Govern- 
men:. shall continue, and shall be deemed always to have 
coniiz~red, in force up to and inclusiv~ of the 16th July 
1965 and for a period of one year thereafter ; and accox- 
ding]!; all acts, proceedings or things done or taken u ~ ~ d e r  
th'r .aid Acts or this Act by the Goile'i'nIi-iint or by p . q l ~  

oflicer of the Government or by anx other authority ia 
purcymce of the said notifications 'shall, for all purposes, 
be dce~ncd to be, aild to have always been, done or take11 
jn i~ccbrdance with law. 

75-R. ( 1 )  Where after the expirjr"of *a period of six Fuitlter 
monti-rr; from the 1 6th July 1965; thii'J@mnissioner is co"tillua-~ce 

of noiifica- satisf;t,d that in the interests of the adtilini'stration of any ,ions uniel 
rcli~imrs institution governed by a n y  of the notifications Chap+cr 
rcFc,~rcd to in section 75-A it i c  iiecessary to coniinuc \ / T - - A o ~  I 

~ac  r , . s  Act the  ootification (hereinafter in this section referred tc 
k s  :re said notification) beyond the date of the expiry 11 c.1 1627, 
of bhr period of one year from the 16th July 1965, he may, 
by nijtice, published in the prescribes maniler, call upon 
the .j,rplstee and a11 other persons having interest to shom- 
wosr why the said notification shduld :not be so conti- 

1. These scctioi~s were inserted by smtion' "4 'of the Tamil Natfu 
Hindu. Religious and Charii ~.ble Endowhents (Amer~dn~ent) Act, 
1964 (Tamil Nadu Act 16 uf 19C?>. 
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(2) Such notice shall state the reasons for the :~c;ticj~n 
proposed, and specify a reasonable time, not being less 
than oac month from the date of the issue of such noti=, 
for showing such cause. 

(3) The trustee or any perfion having interzst inay 
thereupon prefet! any objection he ]nay wisll to rrlake 
against the : ctiorl proposed. 

(4) S*xh objection sliall be in writing and :shall 
reach the Commissioner before the expiry of the tijut: 
specified in the notice aforesaid, OP within such further 
timz as may be granted by the Comn~issioner. 

(5) Where no such objection has k e n  rec;:ived 
within the time so specified or granted, the Govzrr:ment 
may, on receipt of a report from the Comn~issi-I: L- : ~ r  ti) 
that effect, by notification declare that the said nctifica- 
tion shall continue in force beyond the date of the expiry 
of the period of m e  year from the 16th July 1955 

(6) Where tiny such objections have been rcccivcd 
within the time so specikd c 1. &.%anted the Commissioner 
shall hold an enquizy into the objections in tlle gamer 
presc~ibed, and decide whether o r  i w r  the said notification 
should be continued as aforesaid. 

(7) If tlx Commissioner decides that the a i d  
notification should be continued as aforesaid, he ofaall 
make a report to that effect to the Government, who 
may thereupon, by notification, declare that the said 
zlotification shall continue in force beyond the &ate of 
 IT^ expiry of the period of one year from the 16th irrly 
I 963. 

Ria? ~f 754 .  (1) Any -tee or any parson ]laving an irttxcs t, 
mit. who is amieved by the continuance of a notification 

uude~ section 75-A oa under: section 75-B may- 
(i) iil the case of the continuance of the not ificaf l:) i l  

undrr section 75-A, within sixty days from the I@% July 
1065 : and 

(ii) in the case of the continuance of the 13Lifi- 
cation under section 7EB, within rixty &ys from th; d * ( i  
of the dcclsration under sub-section (3) or sub-sw ::un 
(7) of the said section 75-B ; 
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institute st suit in the Court for the cancelIation of such 
notification and the Government shall' cailcel the not i fi- 
cation if the Court so directs : 

Provided that the Court sl~all have no power to 
suspend the operation of the notification pending tllc 
disposal of the suit. - 

(2) Any party aggrieved by a decree of tho Court 
~ n & r  auh*ctic,n ( I )  may, within ninety days from thc 
date of the decree, appeal to the High Court. 

(3) Notwitlistanding anything contained in s-c9:/.n 
75-A or section 75-B, if tke Government, after taking 
-into consideration such matters relating to the manage- 
ment and admillistration of the religious institution as 
may be piescribed arc satisfied that it is no longer necessary 
to continuo a notification continued in force under sectiorl 
75-A or lhdcr section 75-B, they may cancel the notifi- 
cation. 

(4) In respect of a religious institution govcrllcd by 
a notification continued in force under section 75-A or 
section 75-B,- 

(a) the scheme of administration, if any, sctrl~d 
and all rules, if any, framed under such scheme shall ease, 
and shall be deemed always to have ceased, to apply to 
the institution and shall become, and shall be deemd  
always to have become, inoperative ; and sucll scheme 
and rules shall not be revived by reason of the cancella- 
tion of the notification under sub-section (1) 9 sub- - 
scctioi~ (3) ; 

(b) the Commissioner shall lstve power and shall 
be deemed always to have had power to appoi~it a salarib 
executive officer who shall bc a person professiu;; thr 
Hindu religion. 

76. Nothing in this Chapter shall apply to maths or Savi% 
othec religious institutions having hereditary trustees who 
nave a beneficial interest in the income of the institution. 
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Transfer of 77. (1) Notwithstanding anything contained in s:sticjn 
lands 
appurtenant 34, no trustee of a zeligious institution shall leasz 
to or adjoin- or tn~rtgage with ~ O S S ~ S S ~ O ~  or grant a li~ence for the 
ing religious oc~k~patioil of- 
institutions 
prohibit eti 
except in 
special cases. (a) ally land belonging to the religious institutioii 

wilicil is appurtenant to or adjoins the religious institti- 
tion, or my sacred tank, well, spring or water-cousse, 
appurteni.nt to the ~eligious institution whether situated 
within or 0ut9ide the precincts thcrcof , or 

(b) any space within or oGtsida the pr,lkarams, 
mantapams, courtyards or corridors of the roligiouv 
institution : 

Provided that nothing contained in this sub-section 
shall apply to thc leasing or licensing of acy such land 
or space for the purpose of providing amenities to piI- 
orjms or of vending flowers or other articles used f i , ~  c, 
worship or ~f holding for specified periods, fairs or 
exhibitions during f'stivals connected with the religio~a 
i~tstitution. 

(2) Any leas:: or mortgage witl, possession or lin UL a IIC<: 

in  contravention of thc provisions of sub-section ( i f  
sllali be r ~ u l l ~ n d  void. 

(3) Nr twithstanding anything contained in s u b  
section (1) or (2), the Comn~issioner may sanction the 
lease cjr mortgage with possession or granting of a licence 
for the occupation of any such land or space as is 
l~~ent ioi~ed in  sub-section (1) and situated outsid? the 
precillct~ L\P a r~ligious illstitution for any ptlrpose other 
eha;~ a purpose mentioned in the PFW;F.C, to subl.ii-ca!*:- 
(1) 0 
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78. (1) Where the Assistant Commissioner having E1ctoaci1- , 

jurisdiction over tile area in which the religious institution me,!' 5y persans on ir :itkted has rt ason to believe that any persan ha., lands or 
encroached upon any land or building belonging tg the buildings 
religious institution which is appurtenant to or adjoins belonging to 

re1 igious tho rciigious institution; or any sacred tank, well, spring institutions, 
or water-course, appurtenant to the religious institution, 
wheti:~:r situated within or outside the prlcincts thereof, 
or ang. spsce within or outside the prakarams, mantapams, 

k cosutvrrrds or corridors of the religious institution (herein- 
after ;I: this Act referred to as the encroacher). th.: Assistant 
C o m ~ ~ s s i o n e r  shall report the fact together with relev..nf 
pariiciilars to the Deputy Com~nissioner having jutisdic- 
tion fiver the area in which tlie rzligious instjtutio~~ is 

(2) 0 1 2  being satisfied that there has been an encroac11- 
, ment, the Deputy Commissioner may cause to be served 
; upon the encroacl~er a notice specifying the parti- 

ctxtars of the encroachment and calling on him to show- 
cause before a certain date why an order requiring him 
to renove the encroachment before a date specified in  
tj~c n~-r;-rticc shouId not bc made. A copy of the noticc 
sl~rnll 2Jso be sent to tlie trustee of the religioui; insti- 
tut ior concerned. 

3) The noticc referred to in sub-section (2) shall. b: 
r?c:r.t:t.G in such marziler as may be prescribed. 

( i j  After consjdcri~~g the objections, if any, of ihe 
t n~l-~jacher and the trustee received within period 
specified in the notice referred to in sub-section (2), the 
Deputy Commissioner may, by order, if he decides that 
t f i e r~  Iias been an encroachment, rzquire the encroacller to 
rernc;x7t- the encroachment and deliver possession of the 
land n; building encroached upon to t$e trustee befow a 
date specified in the order. 

(S) .The order of .the Deputy CQ-issioner shall be 
in wklkng and,shall contain the groundsl@ which he has 
passed the order. :. ..&I. : 
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&pea i s 79. (1) Any person aggrieved by an order pssssd by 
, aga ins t  

orders of the Deputy Commissio~~er under section 78 may, witliirl 
~ e p u t y  thirty days from the date of tho receipt by him of t,-ricll 

I ~ o m r n  jssio- order, prefer an appeal i n  \vriting to the Cc~mrni~sii~cr~r. 
R C ~  unties 
section 78. - 

(2) On such appeal being yrckrrcd, the Comunisbictrrcr 
may order stay of further proceedings in the rn;lttu ppcnding 
dcciaion on the appeal. 

(3) Tlzc Conlmissioner sl~rrll call for thc recofds of 
thc. case frc;in the Deputy Conzmissioner and after giviug 
notice irt the manrwr prescribed to the appellant anci the 
arustce of the religious institution, and if necossiry, :%fter 
making such further inquiry as he thinks fit, decjdi: the 
appeal. 

(4) The clecisiotl of the Cominissioner and subjc.,: to 
such decision, an order of tlzc Deputy Commissioner :*1:311 
be final and shall be conclusive evidence of the encmach- 
ment : 

Provided that nothing in this section z ha1 l prevent the 
encroacher from instituting a suit in the Civil Court 
having jurisdiction that the religious institution has no 
title to the land or building. 

(5) Where no appeal against an order cf the Deputy 
Commissiorzer has been preferred under sub-section (I) 
or where an appeal has been preferred and dismissed$ the 
Assistant Commissione~ may remove the encroachment 
and obtain possession of the land or building encroached 
upon. Any Police Officer whose help is required fot tb* 
purpose shall be bound to  render the necessary help to the 
A ssistmt Commissione~ 
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80. (1) Where the Assistant Commissioner having Eviction of 
jurisdiction over the area in which the religious institution 1cSsees* lic3- nsees o r  is situated is of the view that the lessee, licensee or mort- mongageos 
gagce with possession of any land belonging to the religious with posse- 
institution, which is appurtenant to or adjoins the sion in 
religious institution or any sacred tank, well, spring or certain 
water-course, appurtenant to the .religious institution, 
whether situated within or outside the precincts thereof 
or any space within or outside the prakarams, mantapams, 
courtyards or corridors of the religious institutions has 
taken any action which has marred or is likely to msr 
the artistic appearance or the religious atmo<;phere of 
tho ruligious institution, the Assisttnt Commissioner shall 
rcprct the fact tosether with relevant particulats 
to t ha Deputy Commissioner having jurisdiction ovcr the 
area in which the religious institution is situsted. 

(2) The Deputy Commissioner, if satisfied that the 
artistic appearance or the religious atmosphere of the 
religious il~stitution has been marred or is likely to be 
marred by the action of the lessee, licensee or mortgagee 
with possession shall cause to be served on the lessee, 
licenske or mortgagee concerned a notice calling on him 
to show cause before a certain date why an order termi- 
nating the lease or license or cancelling the mortgage and 
requiring the lessee, licensee or mortgagee, as the case 
may be, to deliver possession of the property which is 
the subject of the lease, licence or moxtgage to the trustee 
before a date specified in the notice should not be made. 
A copy of the notice shall also be sent to the trustee of the 
religious institution concerned. 

(3) The notice referred to in sub-section (2) sl~all be 
served in such manner as may be prescribed. 

(4) After considering the objections, if :my, of the 
lessee, licensee or mortgagee, received within the period 
specified in the notice referred to in sub-section (2), the 
Deputy Commissioner may, if he decides that the artistic 
appearance or the religious atmosphere of the religious. 
institution has been marred or is likely t.3 be marred by 
the actim of the lessee, licensee ur mortgagee, by order, 
rtrminatt the lease of licence or cancel the mortgage and 
require the lessee, licensee or mortgagee to deliver posses- 
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sion of the property whish is thz subject of the ici~-':, 
II. 

!Icenee or mortgage to the trostez, before a date specified 
in i !I(: orctcr. 

( 5 )  'Tlzr, order of the Deputy Cornl~zissioner .sf) iril 
bc in writing and shall cotltain the grounds on whi-,.ir i ~ c  
i ~ r ? - i  pnssed the order. 

- 7  

' , > i ) ~ < r  I S  &I. (I ) ;,r:.on a gg: ic v ~ d  by an osdcr pi1 :,: . , . i ~ y  
' 'G in ' ; t lhc i f ~ c  Dr;pi!ty C:~mmi:sioncr linder secficrn 80 may, w ;; i t i  n 
>r.'ers of 
ne;:.,:~ rhti.ty . - days horn the dzte of the receipt by him oF L . r - ~ J i  
C J ! i l c l j , ~ i , ; -  k : l ( l i  I - ,  prefer 2.11 appeal in writing l o  thr. Cornn'li~,; ! r. 
llc[- ! , + . -d i -  
F J C C ~ ~  , , i  ' ' r :  

r 2 )  0, :L.C!I 2ppt.al bcli-g p: c is{-r-red, iize Comri?l..- . <;.r 
1 . .;i , . tier s.s:y of i't~rtllcr gr i ~ i ' t  ~ciings in thi: nettel. y j ~  5: : .  i;; 

: i  ; i!ln c n l fie i:ypcal. 

fq - 1  1 '  Com!.i~issic?~~c.r :.i-izll c;:.,ll fc;i- t:-le , .  . . -  . * - , <  ,., : :.is 
~ 1 ;  i A,: C;LS\: i'i .c>il~ the Dcp~:ty  Cvi1~a?i:;sio~ic;r z~ i : ,  .; i ! er 
glvii~.r i~c~eicl: ill the manner prcscribtd to the aypei1.n.t ? ::;a i;;le tV-:;5:e=: L f the religious insti:?!tion 2nd if neccsczry 

a- 

:%:[ - ';GT m~-I<'; ng ~ 1 1 ~ 1 1  ! i ~ r t l ~ e ~ *  inqr:!iry 2:s he thinks fit, x! . i: l l  
: $  ;..:<3 ,-. f?-:*. .,; .,..-I,-, ,, ,LLL-  j!!>;~;.i?l. 

. . * .  (4) (:t;,:i$.jall of i j i ~  ~ G ~ ~ l l ~ > ~ : , ; ! ( ~ F ~ ! ; : -  ::l-&(j $,:;-:;,:.,.; b b 

1 :.1.:!-.!1 cjc,:.-if i ~ i n  211 ~ r ( I c , ~ -  of' ~ l t c :  .&p~.,ity C(:n?mi: ,.I., . .  .::r 
, .: 211 l i r ? ~ .  I .:!zc,l ::hrtll be cor?cl;.rrivc: cvid( rice tkc, I :;.t . . . . 

, .  . .  ;$:!:j(; p d \ ~ ~ : r ; , j + ; : ~ : ~ ~  or the rc,J!g:t.,>;.,:; rsili2<;.> ~ ~ : ; c r ~  I :. :* . * lr 

. .  
! : ... f i t  o , . ,  - (jr i ~ ;  likely i:, i .e 
:-!~.:::-!Y-:~~ , 

TF.J'A{ I-: ::ppeal :tg:.ins-t zrz ,. I cler oi thc Di:,: y 
,- . i'? I-: . I  '. . , . ,: . ic.i-,>i. i-':!:, been preli.1 rcd r .i?.der ~~:F;-ICC~ I, '.. ) 
: - ::I' .. i: . i j l ~ ' i  [:II zvneal h::~ bct.11 p;.;G:yr.rd ;.ni!. di<h:i . : c . 

A. TIIC; A.<ict,ai:: Cc?rnr~s:,ioner m2.y cniir into possessiort c . i '  
i 1.5 I.:rlci ::fit 1. ;-. spc3ciiied diitr 2nd thctrustee of t.ke n.~..?igir.lt'~ 

- :inn s:i:?,ll forthwit11 takc stc;:.~ for I cstoricg " ?  .. , : Y c L  , ,* Il:jp~:r; %.:213e or religioii;~ :~,!~ncr!llzcre of the rcligi,:,~ 
- $ I . .  hnv Police Officer wh--c help is req:.ir. .: 
'- 1. i it ,  ~ v . i c  ?::I; Cornmissio~~cr T( :. c.F.! 2,i~.iilg po::~~:.: 3 ~ 1 1  
w t  thr, 1311~1 q:hc:II be bwnd ti) rc~~.jcl. the nw-  lrary he?:. 
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82. (1) Where, in pursuance of any  order pesscd lindcr Payment of 
! I!c luragding yrovj..ion.; cf this chapter, ery lcssue. comper1L;it - 
i , ;c~l: ,~~ si m,. ilg2,gtc with p~b:,es~ion la$,.es posscsic,n tian. 

<J,. ail y icbnd, ~ilt..i.c :,lt;i li be pi.;<, a ri~pans~~ic.~;, liic amot.m 
$ 8  ol' w;licil dull Ill: uWbc~mlnc~~  :,y ..it., ?-:.ibl:na1 c ~ n ~ i i x ~ ~ r e r i  

U U ~ L ,  s i , ~ i ; ~ l ~  83 in I ~ I C  m:.izn~r, atrd in c.,,cc~rd:tncc: with 
tlie pr-inciplos htriinatt~r zet o ~ i ,  t l~c~t  is to ray- 

(a) At the com~ncn'ccmcnt of the proceedi~lgs before 
LUI: Tsibv.na1, the -ire stc-e of the religious instii~~tion end 

F the person lo be cc->rnpcs e:c.c! shall stziu w h c ~  in Liic ir 
re: pective cpinion is is?, il- cmount of compens8tion. 

(b) The Tribi:r.?,i in making its zward shdll have 
1- gnrd to the natt.rt. cf the property, th-e sx to which it 
has been pat, the rent, fee or other' inccme p y a  ble ifi 
n cccvrdance with the terms of the lease, licence or modgage, 
i t s ;  the case may be. 

(c) The comp'nsation awarded by the Tribunal 
$hall not exceed the zmot.nt, if any, pz9able by the lessee 
or licensee for the cnexpircd period of the'lease or licence 
2nd in I ? ~ ;  the 4 case of a mortgage,-the a m ~ h n t  secured by the 
mortgage; together with the interest , . qiiie' , s  thefeon. 'J:e 

! , . I  

(2)  The ccmpen. ation awsrdea by the Tribraal 
shall be payable ol:t of the funds of the religious il lstitution 
::iiat the tmstre abtainr :F.e permi~ion of iht Dop~iy  
.Commissioner in a ccorciancc with, $he provi~ions of this 
Act. * .  

: r ,* 

(3) Save as provided in this section and in any rulcs 
~rrd l :  nnder this Act, ,li.thing contzined in any l:.w for 
f h c  :ime being in force shall apply to awards under tkis 
~~e cl ion. 

3 0 

83. (1) The Government shall , constitu;e as n~acy Constitution 
Trib~tnals as may be necessery for the purposes of !his of Tribunals- 
chapter. 

(2) Each Trib~tnal shall consists of* such number of 
mombsrs not exceeding three as may be determined by 
r he Government, and if the number of st-.'ch members is 
Inore than ore, one of them shait.be appinted ss the 
Ch2irma'n by i he Govcrnmnt . .. :\ a 
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(3) Each Tcibunal shn I 1  hase buch jurirdict ic;u .Lli i i  
0 vc'r quch area ~ l s  the GG vcrl~n-iellt may, by ncjtific'r:tir: r: 
f r o m  time to time determine. 

(4) Th.e qu;lificn~ions to bc poasesacd by pt, - O I X \  

SOI- ;,ppoii~trnent as members of a Tribunal and the ct.11- 
dit ions o f  service cf such n~c~nbers  sl~all  be s.~.ch ss ii~:i!~ 

prescribed. 

( 5 )  Every Tribunal sl~all have the same powci 5 

arc  vested in a Civil Co~~rt  under thc. Codt c f Civii Pro- 
ccduro, 1908 (Central Act V of 1908), \?.hen ;]-ying n suit. 

(6) If for any reason a vacancy ((other than a temporary 
:rbscr~ce)ozcurs inthz office ofthe Chairman ofany Tribunal 
or any other member of any Trib~n:.], thcn the Govern- 
ment shall appoint another person in accordnuce with. the 
provisions of this Act to fill the vacancy and the proceedings 
may be continr.cd before the Tribunal from the stage at 
wl-iich I he vacsncy is filled. 

(7) No act or proceeding before any Tribunal sl-rall' 
11: c r lled in question in any manner on the ground merely 
of rlre existence of any vacancy in or dti'cc~ in the 
constitution of such, Tribu nal, 

Suits against 84. Any party aggrieved by an award of the TI-ibuml 
award. under seciion 82 may, within ninety days from the date of 

the I-cceipt of the award by him, institule a suit in the 
Civil Cwirt having jurisdiction n ver the a lea in which the 
rcligiot:~ insitu tion is situated. 

Protection 85. (1) No suit, prosecution or othcr legal procecciing 
Of shall lie against any person for anything which is, i n  good taken 
. faith, dotie or intended to be done in pursuance of the 
chaptcr. provirions of this chapter or any order made in purst-ance 

of any of rhose provisions. 

(2) PJo snit or other legal *x-oceeding :$hall lie a g::in~t 
the Tribnml, Commissioner, Deputy Commissioner or 
Assistant Commissioner for any damage caused or- likely 
to be caused Fy anything, in good faith, done or intended 
to be done in pursuance ot the provisions of this ch~pta 
or any order made in purswrnce of any of those provisiou. 
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CHAPTER V 111-BUDGBTS, A,ccOUNTS, AND AUDIT 
1 . Z  

4 /  , :A 

- 85. (1) The trustpe of every relig~ous.i~stitutiou shall, B ~tdgets of 
fore the edd of March in each year, submit, in such form Religious 

may bt specified by the Commissioner, a budget showing 
lnsi itutions, 

probable receipts and disbursements of the- institution 
ing the following fasli year :- .J ! -~ 'J  , . + 

t * ;  ... 
(a) to the Commissioner in the &&'of maths and , 

specific endowments attached to maths ; 
3 ' 

I 

(b) $6 the Deputy Commissioner inithe case of insti- 
tutions included in the list published under section 46 ; 

d i  6 b * . j"j Cj.',?, . 

(c) 1 [to the Assistant Coftihissioner] io 
the case of other institutions. - . . 2 . ' 5  '.\'f" 

' , < j  6 ' j  

ry such budget shall make adequate pro- 
. . 

f (a) ,the due maintenance of the dbjiects of the insti- 
tution and the proper performance of .the, services there- 
i n  ; , .  

(b) the due discharge of liabilities of loans binding 
on the institution ; 

(c) the repair and renovation of the buildings con- 
nected with the i*?stitution, the provision made under this 

j clause not being less than twenty-five per centum of the 
surplus in the income of the institution for the year ; 1 

(d) the contribution to the reserve fund of the insti- 
tution at such per centum of the income as the Comm~s. 
sioner may fix ; 

the maintenance of the working balance. 

._-cIII 

1 These words were cubnitutei for th: word;, "to the Area 
C,,mmittee thr;>llgh the Assistant C ~ m n l i s ~ i ~ n e r  by section 
26(i) of the Tamil Narlu Hindu Religi~lrr and Charitable 
Endowments (Amendment) Act, 1969 (Tamil Nadu Act 19 of 
1 968). 
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(3) 'Re  Commissioner, Deputy Commissioaer or 
'[Assistao t  commissioner^ , as the r s e  may be, b y ,  after 
grving notice to the trustee in the prescribed manner and 
after cons ,doring his representations, if any, rnl ke such a 1 te- 
rations, omissions or additicns, in the budget l(as he 
may deem fit). 

(4) Any trust- may, within one month from the 
data of the receipt by him of the order under sub-section 
(31, appeal against that order- 

(a) Where the order has been made by the 
%[Assistant CommissionerJ, to the Deputy Oommissioner ; 

(b) Where tbe order has been made by the Deputy 
Commissiouer, to the Commissioner ; 

(c) Where the order has h e n  made oy the 
Commissioner ; to the Government. 

( 5 )  If, in the course of a fasli year, the trustee finds 
it necessary to modify the provisions made in the budget 
ir regard to the receipts or to tbe distribution of the 
amounts to be expended under the different heads, he may 
submit to the Commissioner, Deputy Commissioner, S(or 
Assistant Cotnmissioner), as the case may be, his supple- 
mental or revised budget, provided that no alteration shall 
be made in the amount allotted for discharge of liabilities 
and loans or in tbe working balance and the Commissioner, 
Deputy Coamissioner, or '(Assistant Cornmi wioner), as 
the case may be, may, make such alterations, omissions 
or additions as provided in sub-section (3). 
- -- -- 

1 These words were substituted for the words "Arca 
Cornrnittee'bnd "as he or it may deem fit" respectively by 
section 26(ii) of the Tamil Nadu Hindu Religious and Chari- 
table Endowments (Amendment) Act, 1968 (Tamil Nadu Act 
19 of 1968). 

Q These words were substituted f the words "Area 
commit tee'' by sect ion 26(iii), tbid. 

These words were substituted for the words "o; Area 
Committee, through the Assistant Commissioner" by sect ion 
26(iv) (a), ibid. : 

4 These words were substituted for the words "Area 
Committee" by section Zqiv) (b) ibid. 
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. (6) The trustee s W ,  yitfiip twq-months. ~ . w ~ m ' m i s d .  after the 
&be of e a ~ b  faslf year, suphit f o l  the-:;!, cloner, 
Doputy Cd-issioiter I(or Assi'Staxif bdss ioncr) ,  

the case may be, in such form as bay be'fhid by the 
Commissioner, betatement of actual'reociptdhnd disburse- 

, with particdhs of expen- 
sanctidn t*hd T--e~plai~ling 

'urgency th6jXbf.i ; The c3m- 
issioner or 2(Assistant ComLnisa 

y be, m y ,  after considering the 
ee approve and ratify W h  expendi- 

ture was beneficial or necessarj* to the 
) $ , ;  .-. 

1 r i  

' 87. (1) The tiustee of every reliubus ; institution Accounts 
keep regular accounts of all receipts and Audit. 

t. Such accounts shall 'be . kept fur each 
ately and in such form and shall contain 

such particulars as may be specified by the Commissioner. 

(2) The accounts of every religious institution shall be 
audited by auditors appointed in the prescribed manner 
and such auditors shall be deemed to be public s~rvants 
within the meaning of section 21 of the Indian Penal Code. 

(3) The accoull t s of every religious institution, the 
annual income of which as calculated f o ~  the purposes of 
section 92 for the fasli year, immediately preceding is 
not less than sixty thousand rupees, sball be subject t- 
concurrent audit, that is to say, the audit sl@ take place 
as and when the expenditure is incurrid.. The accounts 
of every other religious institution, the abual 'income of 
which calculated as aforesaid for the falsi year immediately 
proceding is not less than one thousand rupees, shall be 
audited annually, or if the Commissioner so directs in 
any case or class of cases at shorter intervals. 

(4) The accounts of any other religious institution, 
the annual income of which calculated as aforesaid for the 

1 These wo:ds were substituted for the words ''or Area 
Commit tee, through the Assistant Commi~sioner" by section 26 
(V) ( a) of t1.e Tamil Nadu Hindu Religious and Charitable 
Endowmenfs (Amendment) Act, 1968 (Tamil Nadu Act 19 of 
1968)' 

s ~htsx! words were su5stituted for the mrds "Area Cornmid 
t tee" by section ' 26(v)(b), i 
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fasli year immNakly preceding is less 'th& on& thousa 
rupees s hall be budit& departmental1 y and no fee shal 

1 ,  levied therefor. *. 
* t 

' r  , I l , f  
- 

(x~ ~i s ~ k i h t  duty of the trustee a f  thc iiitituti 
so-d and an olliaxs aad SeC~aaU umrkimg un 
him; his agent andfiany person having caneern in 
administration of;-&&! institution, l[to pi.oduce .befox e 
auditors within such period as may be prescrib 
all accounts,. recocds, :correspondence, plans and o 
documents and 'property and moneys relating to the 
institution to furhish~them with such informati013 as may be 
required, and to afford them all such assistance and faciliti 
as may be necessary or reasonable and as may be require 
in regard to the audit of the accounts of the institution. 
, 

1 1  

88. After completing the audit for any fasli year or 
shorter period, or for any transaction or series of transac- 
tions, as the casemay be, the auditor shall send a report- 

(a) to the C~@ssioner in respect of maths anu 
specific endo wments,at tached to ~riaths ; 

(6) to the Deputy Comniissioiler i1.1 respect of 
i~stitutions included in the list published under section 46; 
and 

(c) to the Assistant Commissioner in respect of other 
institutions. 

89. (1) The auditor shall specify in his repart all 
cases of irregulaLr, illegal or improper expenditure, or o 
failure to recover wneys due or other property belonging 
the religious institution or of loss or of waste of money 
other property theremf, caused by neglect or miscondu 
or misapplication or collusion or fraudulent tr:.nsaction 
or breach of trust on the part of the trustee or any othe 
person. 

(2) The auditor shall also report on such other matte 
relating to the accoun~s as may be prescribed, or on whic 
the Commissioner, Deputy Commissianer, or Assistan 
Commissioner, as the case may be,- may require him to 
report. -- 

1 n e s e  words were subs f ute -f for the words " ro prcldtlce 
before the aulltors" by section 2 of the Tamil Nadu Hindu 
Religious and Charitable Erldowmelr s (!konci Amendment) Act, 
I 974 (Tamil Nactu Ac! 27 of 1974). 



90. (1) The Commissioner, Deguty . Coqnmissiooer, Rectificrtioo 
or Assistant, ,~omsbissioner as the : f l l i  'day d may be, shall ~f defec:~ 
send a cbpy of every audit report k6ht1ng to' the accounts iiudit disclosed and in 
of a religious institution to the trustee thereof,'and it shall or~cr of our. . be the duty of such trustee to remedy any defects or irre- charge agai- 
gularities pointed Out by the audit* ahti& report the same t r U 6 t a v  

to the Commissioner, Deputy Cummksbnek, or Assistant '''. 
Commissioner, as the case may be. * J  I 

: i  ' 

' I 

(2) If, on a consideration of the audit report and the 
report of the trustee and after such<,inquiry as may be 
necessary, the Coramissioner, Deputy Commissioner, 01 

Assistant Commissioner, as the case may k, thinks that 
the trustee or ariy other person was guilty uf irregular, 
illegal or improper expenditure, or of loss or waste of 
money or other property therecf c a u d  by failure to 
reccTler moneys due or other property' belonging to the 
religious institution or by neglect or misconduct or ILL. 
application or collusion or fraudulent transactions or 
breach of trust, the Commissioner, Deputy Commissioner, 
or Assistant Commissioner, as the case may be, may after 
giving notice to the trustee or such person to show cause 
why an order of surcharge should not be passed against 
him and after considering his explanati6nn,) if any, by order 
certify ,the amount so spent or the ani-t~unt or value of the 
property so lost or wasted, a d  direct the trustee or such 
person to pay within a specified time such amount of value 
personally : 

\ 

~roiided that if, in respect of any expenditure or 
dealing with the property of thc institution the trustee or 
such person had obtained the d irections of the Commis- 
sioner, Deputy Commissioner. or A ~ i s t a n  t Colnmissioner, 
as the case may be, and had acted in acwrdauc: with such 
directions, he shall pot be l~eeld liable. 

F 

(3) The Cominiss;oner, npnuty Commissioner, or 
Assistant Commissioner, as the case may be, shall forward 
a q y  of the order under sub-section (2) with the reasons 
for the same by registered post to the trustee dr p a ~ n  
concerned. 
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(4) The trustee or other person aggrieved by such 
order, may, within thirty days of the receipt by him of the 
order, either-- 

(a) apply to the Court to modify or set aside the 
~rder, and the Court, after taking such evidence as is 
necessary, may confirm, modify or remit the surcharge 
with such orders as to costs as it may think appropriate 
in the circumstances, or 

(b) in lieu of such application, may appeal to the 
Government who shall pass such orders as they think fit. 

(5) Neither the Court, nor the Government to which 
or to whom an application or appeal is made under 
aub-section (4) shall have power to stay the operation of the 
order pending tbe disposal of the application or appeal. 

(6) An order of surcharge under this section against 
a tr.~stee shall not bzu a suit for accounts against him 
except in respect' of the matter finally dealt with by such 
order. 

(7) The Co11ector of the district in which is situa 
any property of the trustee or other person from 
an a~no~int  is recoverable by. way of surcharge c sh 
a requisition made by the Commissioner, * recover 
amount as if it were an arrear of land revenue and 
the stme to the religious institution coacemed. 

(8) Where the Commissioner is satisfied, that the 
trustee bi other pefson with intent to defeat or delay the:! 
execution of ady order that may be made under sub-section:! 
(2) or sub-section (4)- I 7h?i $4 

& 

(a) is 'about to dispose of the whole or any part of'{ 
hir property ; or 

(b) is about to remove the whole or any part of? 
his property from the jurisdiction of the Commissioner,' 
the Commissioner may unless adequate security is furnished; 
apply to the Court 'pending t l~c decision of the Cohrt oi 
'Go.beniment for conditionil attachment of the said properry 
or such part thereof -6  he thinks necessary. 



91. The provisions of this chapter shaU apply to Chapter to 
evesy religious institution, notwithstanding anything to not 

with stcditlg the contrary contained in any scheme settled or dwrned to 
have been settled under this Act. scheme. 

92. (1) Every religious institution shall, from the Religious 
income derived by it, pay to the Commissioner annually institutions 
such contribution not exceeding seven per centum of its to pay an 
income as may be prescribed in respect of the services annual con- 

tribution t C  
rendered by the Government and their officers and for tho gpvern. 
deftaying the expenses incurred on account of such services. ment. 

(2) Every religious institution, the annual income of 
which, for the fasli year immediately preceding as calculated 
for the purposes of the levy of contribution under sub-section 
(I), is not less than one thousand rupees, shall pay 
to the Gommissioner annually, for meeting the cost of 

I 

auditing its accounts, such further sum uot exceeding 
one and a half per centum of its income as the Commissioner 
may determine. 

(3) The annual payments referred to in sub-sections (1) 
and (2) shall be made, notwithstanding anything to the 
contrary contained in any scheme settled or deemed to 
have been settled under this Act for the religiou:: institution 
concerned. 

(4) The Government shall pay the expanses incurred 
for the purposes of this Act, including the- 

(ii) expenses c f Consulta{ive Committees and sub- 
committees thereof, constituted by the Government or 
by any officer or authority subordinate to the Government 
and specially authorized by them in this behalf, 

__I_ 

~ h t  following clause was omitted by section 27 of the Tad1 
Nadu Hindu Religious and Char it able Bnd~w meats ( A m c q W t )  
Act, 19m (Tamil. mu Act 19 of 1- :dl ' ' 2) 1 ~$ 4G 

"(i) expenses of Area Committees, s 
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(iii) cost of the publicati'm of journals, books? 
annuals and descriptive accounts relating to religious 
institutions, 

l[(iv) expanses of Regional Committees.] 

Rsoverr of 93. Notwithstandine anything contained in sub-section 
costs and 
expenses (1) of se:tion J02, all costs, charges and expenses 
wurrcd on Incurred by the Governnlent , the Commissioner, 
l e g ~ z  prmc- a Dcpu ty Coa~missioner, 2[* *] or an Assistant 
dings . Commissioner as a party to, or in connexion with, 

any legal proceeding in respect of any religious 
institution shall be payable out of the funds of 
such institution, except in cases where a liability to pay the 
same has been laid on any party or other person personally 
and the r igh~ to reimbursement under this sectioll has been 
negatived in expr~ss terms. 

I hscssm~nt  94. (1) The contributions, costs, charges and expenses * payable under sections 92 and 93 sliall be assessed on and of contribi- 
Lions, costs, notified to the trustee of the religious institution colacerned 
charges alld in tile prescribed manner : 
expenses. 

Provided that if for any reason any portion of the 
contribution, costs, charges and expenses has escaped 
assessment, the Commissioner may, within the prescribed 
period, serve on the trustee a notice assessing him to the 
portion of the contribution, costs, charges or expenses, as 
thc case may be, due and demanding payment thereof 
within fifteen days from the date of such service ; 'and the 
provl&ons of this Act rind the rules made thereunder 
>nail, so far as may be, apply as i f  the assessment bas 
made in the first instance. 

(2) (a) Sucli trustee miry, within Ween days fi.0111 
the date of the I-rc:ipt of the notice under sub-section (1) 
or under th? proviso theseio or within such fitrther time 

. as ]]lay be granted b" the Commissioner, prefer his objec- 
tion thereto, if my, t~ the Commissioner in writing. 
. ____I- 4 -- ----------I_.-_ _.._____.__ 

This clt1,use was inserted by sect ion 1 5 of the Tatnil Nadu 
Hilldu Religiolls and Charitable Endcw~nents (Amendment) Ac 1, 
1978 (Tamil Nadu Ac; 42 of 1 9781, which was deemed to have 
come into forace on the 14th At~giist 1 l.78. 

1 T ~ C  words "an Area Committee" %re omitted by seaicn 2~ 
of the ~ i l r i l i l  N d u  Hindu Religious and Charit able Endowments 
(&nen&n3nt) Act, 1968 (t'amil Nadu A ci 19 of 1 968). 
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Such objection may relate either to his liability to pay 
or tb the'aniount specified in the notice.% Commissioner 
%hall chlfsider such objection And give a his decision 
confirmiug, withdrawing or modifying his original notice. 

(b) Within one month from the date of the receipt 
of the notice of assessment, or when objection has been 
preferred, within one month from the; date of the decision 
of the Commissioner, or within such further time as may 
1% granted by him such trustee shall pay the amount 
? pecified in the notice under sub-section (1) or under 
the proviso thereto or the amount as fixed by the Com- 
missioner on objection. 

I ' 
t '  

(3) If the trustee faib to pay the amount aforesaid 
withiff the time allowed, the Collector of the district in 
which zny property of the religious~institution is situakd 
shall, on requisition made to him in tho prescribes manner 
by the Coinmissioncr and subject Po the projisions of 
this section, recover such ainoulh d3 if it were an arrear 
of land revenue. 

I (4) (a) 0n receipt of o requisitida under sub-section 
(3), the Collector shall i s s ~ ~ e  a notice td the trustec conccr- 
aed- f 

1 (i) requiring him, wiihinl'&teen days from the 
date of the service thereof, to pay the amount mentioned 
in the requisition and specified in tKe.taotice ; and 

!I ,, 
I f  I 

(ii) stating that on default,lsuch imount will be 
secovered as if it were an irrrear of land revcnue, - .  

' *  ,<(* ' ,  

($ 'If, wiihi n the period of fiftwn days ' aforesaid, 
the mount  demanded i s  not paid% the..CdlIeotor shaa 
proceet to .reoqver the amount specified in the: notice 
(with t e ; charges of collection) as i f .  it were an arrear 
of land revenue. , I I jl 

(5) The Collector shall, on! re& , of a re4uisition 
under sub-section (3), w i tuo ld  thb"' F hount nlentioned 
therein did opthe tastiik or any otlier &iikou1ce o t amount 
payable by the Government lo the . qe&giaus i. ~stitution 
cod&iped but where the tasdik ,or,+' ,other a l l o w ~ o e  or 
amoliht 'is insufficient for the purpose, : the. Collector . ' 
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withhold the Wdik or other allowance or amount avai 

revenue. I * \  

to appoint a Receiver to take possession of the 
or such portion thereof as may be 
the income thereduntil the amount 
is realized. Thel remunerati 
Receiver, and the other expe 
paid out of the income of th 

(8) No suit, prosecution or other legal proceeding 
shall be entertained in any Court of law against the 
Government or any officer or servant of the Govern- 
ment for anything done or intended to be done in good 
faith ~ I I  pursuance of this sectio~l . 

Contribution 95. It shall not be competent for the Commissioner 
nor to be to levy any contribution for more than three faslis imme 
levied in cer- diately preceding the fasli i 
lam cases. is issued under section 94. 

CHAPTER X--ENDOWMENTS ADMINISTRATION FUND. 

~cligious 96. (1) There shall be established a Fund to be calw 
and Chari- theg[Tami: Nadu Hindu Religious and Charitable Endow- 

ments *Administration Fund]. The Fund shall vest in rnents Admi- 
nistrat ion the Oorln?issioner. 
Fund. -I__-- -- -7-_. --- 

I These words were substituted for the word "Madras" by the 
Tamil Nadu Adaptation of Laws Order, 1969, JS amended 
by the ~ a m i l  Nadu Adaptation of Laws (Second Amendment) 
Order, 1 969. 
- "is ekpression was substituted for the expi ession "Midras 
Hindu- Religious and Charitable Endowments Administration 
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(2) The assets which devolved on the Government 
under section 101 of the Madras Hindu Religious and 
Charitable Endowments Act, 1951 (Madra? Act XXI of 
1951), the sums which may be transferred to the Commi- 
ssioner by the Government, the sdms due to the Govern- 
ment under the said Act, the contributions payable under 
sub-section (1) of section 92 and the fbrther sums payable 
under sub-section (2) of section 92 shall, whsn reaked, 
be credited to the said Fund. It shall be lawful for the 
Commissioner to a d p :  :c ?h- credit of th's said Fund 
grants or losns from the Government and grants from 
my private person. The Commissioaer shall, out of the 
said Fund, rep6y tc. the Government sums paid by the 
Government under sub-section (4) of section 92 and loans 
received from the Government- , 

97. (1) It shall be lawful for. the Commissioner to Creation of 
create a Fund to be called the 'Hindu Religious and Hindu Religi 

OUS and Chitable Endowments Common Good Fund 
insfter in this section referred to as the said Fund] out Bndowments 
of the contributions voluntdly made by the religious common 
institutions from their surplus fun.& or by any person Good Fund. 
for the renovation and preserviition of needy temples 
and their B[buildings and paintings, fop the promotion and 
prop&gatin of tenets colhmpa: to all or any class of 
reli@oaB institutions and for hiiy 6f b e  ppurposes speoifisd 
id sub-kction (1) of section 66.1 ! " ' 

3[(l-A) The Cc mmissioner rka'y, on a direction from 
the Government, transfer to ttesaid Fund, any surplus 
or such portion thereof, as may specified in the dire* 
tion, remaining in the '[Tamil Nadu Hindu :Religious sad 
Cha ritable Endowmtnts Admirildt ttation Fund] afi er the 
repayment of the amounts sptaified in s ub-section (2) 
of section 12 and sub-section (2) of section 96.1 

1 These brackets and words were inserted by section 2(a) (i) of 
the Tamil Nadu Hindu Religious and Charitable Endowments 
(Amendment) Act, 1967 (Tam11 Nadu Act 23 of 1967). 

:. .This expression was subst i luted for the expression "buildings 
and p+@tings and f o r  the promoti? and propagation of tenets 
common to all or any class of religious institutions" by section 
2(a) (ii), ibid. 

a ~ h j s  sub-section was inserted by section 2(b) , ibid. 

*  his expression was substituted for t k  expl'ession 
"Madras Hindu Religious and Chnri table 
Endowments Administr~ition Fund" by paragraph 3(1) of, and the 
Schedule to, the Tamil Naclu Adaptation of L.itws Order, 1 970. 
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(2) The said Fund s h l l  be vested in, and administered 
by, the Commissioner in such tlmnner as may be yresm 
cri bed. 

~[CHP~PTBR X-A-DEVASWOM FUND. 

Mdintenance 9 7 ~ ~ .  The Board of Trustees constituted U U ~ W  clause 
of Jncorpor- (6) of sub-section (1) of section 47 shall, out of the Devas- 
atcd D m -  wom Fund established under sub-section (1) of section 
s~~~~~~ 112 of the States Reorganisation Act, 1956 (Central Act 
of 
Devaswom 37 of 1956) and i eferred to in section 9 7-B, maintain the 
Fund. i,. .-l-porated Devaswoms, keep in st state of good rebjir 

the temples, buildings and other appurtenances thereto, 
administer the said Devaswoms in accordance with the 
recognized usages, make coi~tributions to other Devirs- 
wolils in the transfer! ed territory and meet the expen- 
ditu I e 'for the customary ~~eligious ceremonies and may 
provide for the educational uplift, social and cultural 
advancement and economic beiter nlent of the Hindu 
community. 

The Devas- 97-B. The Devaswoin Fund shall consist of- 
worn Fund. 

(i) the sum of thirteen hkhs and fifty thousand 
rupees mentioned in Article 390-A of the Conititution of 
India as payable to the Devaswom Fund in the S 
Tamil Nadu and the share of the Devaswom Sur 
Fund mentioned in sub-section (2) of section 112 of 
States ~eor~anisation'Act, 1956 (Central Act 37 of 1956). 
trarisfe-red to the, said Devaswom Fund ; 

(ii) tl1e moneys realised from time to time by the 
sale of ir ovable proper ties belonging to the said Devas- 
woms ; 

(iii) all voluntary contributions and offerings mad 
by devotees ; 

(iv) profits and ' interests received from investme 
of funds belonging to the said Devaswoms ; 

I__C 

Chapter X-A wab h r t ~  by ~ct ir$n 9 d t h e  T W l  
Ijindu Religious ind Ch~r i t~b i e  Endowments (Third Amend 
~ c t ,  1974 (Tamil Nadu Act 50 of 1974). 
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(v) all other erlnooeys bilUii&i to, or othzr ineome 
received by, the said Devaswoms. 

97-C. The unspent balance of each year out of the TJevaswom 
Devaswom Fund referred to in section 97-8 or such portion g:nqfus 
of it, as may be determined by the Board of Trustees its ad- 
constituted under clause (b) of sub -section (1 ) of section ministration. 
47, and .approved by the Commissioner shall be added 
on to the Devaswom Surplus Fund. The Devaswom 
Surplus Fund shall be administered, subject to the direc- 
tion and control of the Commissioner. 

I 97-D. Immovable properties entered 01- classed in Devaswom 
the revenu'e records as Devaswom Vaga or \Devaswom ~~o~er ' iesa  
porambokd and such other Pandaravaka lands as are 
in the possessibn or enjoyment ofxth6 :Ificorporated Davas- 
woms afte: the 30th Meenam 1097, corresponding to the 
12th April 1922 shall be dealt with 8s Y3evaswc.m properties. 
The :<p: ovisiohs of4 the TBmil N&%andT Eibroachmerit 
Act;.190 5 (Tamil Nadu Act III of 19'05);sbll be applicable , 

to Devaswom lands as in the case ' of Governnlent lands. 
: A ; :  I 

97-E. ?'he pr bperties and Findi of the Unincorr U,i,, T- 

porated Devaswoms shall be kdpt ' "distinct and separate berated 
as heretofore and shdl not be utilised except for the purposes Daevaswomr, 
of those Devaswoms. 

Ex& nation 1.-The sum of eighteen thousand rupee s 
paid annually by the Government tg the Board of Trustees 

I constituted under clause (b) of sub-section (I ) of section 
47 by vitue of section 14 of the Kanyakumari Ssee Pan- 

j daravaka Lands (Abolition and Con.vesson into Ryot - 
i wari) Act, 1964 (Tamil Nadu Act 31 of 1964), shall be 

deemed to be the funds of the Unincorporated Devaswoms 
mentioned in Pal t I1 of Schedule 11. 

E x p l a n a t  1. T h e  sum of two thousand rupees 
paid annually by the Government to the Bosrd of Trustees 
constituted under clause (b) of sub-sectioz~ ( 2 )  of section 
47 by virtue of section 28 of the Krznyakumari Sreepadam 
Lands (Aboiit ion and Conversion into Ryofwari) Act, 
1972 (Tamil Nadu Act I 1 of I973), shall be deemed to 
he the funds of the Union corporated Devaswnms mentioned 
rn Part 111 of Schedule IX]. 
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Public officers 98. Notwithstandiug allything contained in any Act, 
to furnish or rule having the force of law, all public officers having 
copies d or custody of any reoord,>register, report or other document 
extracts relatingto are1igious.institution or any movable or 

immovable property of Such institution, shall furnish such documen ts . 
copies of or extracts from' the same as may be required by 
the Commissioner, Deputy Commissioner I(***) or 
Assistant Commissioner. 

Power to 99. The Commissioner, a Deputy Commissioner or 
inspect. an Assistant Commissioner shall, s~bject to such con& 

tions and restrictions as may be prescribed, be entitled 
at all reasonable times, to inspect in anv public office 
any record, register or other document, refating to a reli- 
gious instit~bion, or any movable oi immovable property 
of such institution. 

Bequest un- 100. (1) Where under any will, a bequest has been 
der will for made in favour of a religious institution or where such 
benefit of bequest itself creates a religious institution, it shall be the religious 
institution, duty of the executor under the will to forward a copy 

thereof to the Deputy or Assistant Commissioner of the 
division, where such will may have been or is requireti 
to be, registered- 

I (2) No probate of any such will or letters of admi- 
nistration with such will amexed shall be granted by any 
Court unless it is satisfied that a copy of such will has 
been forwarded to the Deputy or Assistant Commissioner 
as provided by sub-section (1). 

b t t i m T r a  101. (1) Where a person has been appointed- 
- .  

stee or Exe- 
cutive. Officer (a) as 
in possession. institution, or 

trustee or executive officer religious 

(b) to discharge the functious of a trustee, of 
p reu$-us institution in accordance with the provisions 
of this Act, in any scheme framed by the Board before 
the 30tb September 1951, and such person is resisted in, 
or prevented from, obtaining possession of the religious 
- - 

.l The words "Area Committee" were omitted by section 29 of 
the Tamil Nad.1 Hindu Religious and Charitable Endowments 
(Amendment) Act, 1968 (Tamil Nadu Act 19 of 1 %8).fl 



ins,itution or of the . records, accounts land proper- 
ties thereof .$ . s. .. by at trustee, office-holdeq,+or servant of the 

. religious mstlifytion who has been d i s ~ s e d  or suspended 
from his o&de or is otherwise not entitled1 to be, in posses- 
sion or by any person claiming or derivhgrtitle from such 
trust=, office-holder or servant, not being' a person claiming 
in good faith to be in possession on' his own account or 
oa accoudt 'of some pbrson not behg k c h  trustee, office- 
holder or servant, any 'Presidency : Magistrate or any 
Magistrate of the first c h s  in whosd jurisdiction such 
institution or property is sithated shdll, on app1ication 
by the person so appointed, and on the production of the 
order of ap ointment, and where the .application is for 
possessionad f pr~perty, of. a certihte 6y.theCom ssioner 

1 in.* the3,presdbed form setting forth +W3fthe ' @fop :rty in 
5 G t i o n  beloiigs to the $religious id9tidtfian; direct deli- * 

k P& veryto the pfsoa  appoiated as afb&a*id~ df tho posses- 
sion .of< such) religious imtitutiun, ot thtv ~iecoids, accounts 
and properties thereof, as the case may be : 

; 

Provided however that before issuing any such I m d i h t e  in respect of any property the Commissioner 
shall give notice to the trustee, office-holder or servant 
of the religious institution, as the case may be, of his inten- 
tion to issue the certificate and consider the objections, 
if any, of suah trustee, office-holder or servant : 

Provided further that for the purpose of proceed- 
4gs under this sub-section, the certificate aforesaid shall 
be c~nclusive evidence that the properties to which ~t 
relates belong to the religious institution :. 

* According to clauses (a) and (c) of sub-section (3) of section 3 
of the Code of Criminal Procedure, 1973 (Central Act 2 of 1974). 
any reference to a Magistrate of the first class shall be construed 
as a dmnce  to a Judicial Magistrate of the first class and any ref* 
rence to a Presidency Magistrate shall be construed as a referelice to 
a Metropolitan Magtistrate with effact on and from 1 '~t  April 1974. 
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Provideti Aso thal 11.0thit~g co~ltait~ed in this sub- 
section shall bar the institution of a suit by any person 
aggrieved by an order under this su b-section for establishing 
h ~ s  title to the said property. 

Explanation. --A person claim ing under an aliena- 
tion contrary to the provisions of section 34 or 41 shall 
not be regarded as a persor. clainling in good faith within 
the meaning of this ;sub-section. 

. ..I , . 3 ,  

(2) The * Presidency Magistrate or the ' ~ a ~ i s t r a t e  . , 
of the first class referred to in sub-section (1) may,spending. i ' . 
disposal of . an . application for directing delivery to theii,i 
person appointed . of - the possession of the. properties .: 

P rnentio11t.d in the ce~ficate  by the Commissi~ner,~ appoint i. . 
a Receiver to take: go$session of such properties or. SU&: . 

portion thereof as may be necessary. The remuneration, 
if any paid to the Receiver and other expenses incurred by 
him shall be paid out of the income of the religious insti- 
tution concerned. . 

. d 

i ! 
102. (1) The costs, charges and expenses of and inci- of dental to any suit, appeal or application to a GTurt under proceedings. 

etc. this Act; shall be in the discretion of the Court, which 
may, subject to the  provisions of section 93'ddirect the 
whole or any part@ such costs, charges and expenses to 
be met from the property or income of the religious insti- 
tution or endowment concerned or to be borne and paid 
in such manner and by such persons as it thinks fit. 

< 

(2) The costs, charges and expenses of and inciden- 
tal to any appeal, application or other proceeding before 
the Commissioner or a Deputy Com~nissioner shall be 
in his discretion and hs sl~all have full power to determine 

* Acccrding to clauses (a) and (c) ct sub-section (3) of seztion 3 
of the Code of Criminal Procedure, 1973 (Central Act 2 of 1974), 
anv refer< ntx to a Magistrate of the first class shall be construed 
%*a refer,:nce to a Judicial Magistrate of the first class and any refe- 
rence to ;% Presidency Magistrate shall bF: construed as a referem 
to a Metropolitan Magistrate with effect on and from 1st Amfi ,. , 
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horn or out of what funds and to ;what extent such 
, charges, and expenses are7 to be paidab; and. the order 

sed in this regard may be transferredior execution to 
Court and shall be executed by the Court as if the 

rder had -been passed by itself if and in so far as the 
court considers the order to be a reasonable one. 

103. No trustee shall either lend moneys of, or borrow Trust" not 
ncys for the purpose of, or on behalf of, the religious to lend or borrow tution of which he is the trustee except with the sanc- ,,* 

tion of such authority and subject to .such conditions without 
and limitations as may be prescribed. sanction. 

Explanation.-For the burposes of this section, trustee 
includes the executive officer or other person in whom the 
administration of a religious institution is vested. 

184. Notwithstanding anything contained in the l[Tamil Gourt-iees 
Nadu] Gourt-fees and Suits Valuation Art, 1955, ("Tamil 'O be paid as prm~ribed 
NR:!LI] Act XIY of 1955) the proper fees for tne docu- by ,,hedulc. 
ments described in columns (1) and (2) of '[Schedale 
1111 sllall be the fees iadicated in columa (3) ?hereof. 

I 109. Nothing contained in this Act shall- 
Saving. 

(a) save as otherwise expressly provided in this A,: 
or the rules hlzde thereunder, affect any hononr, emoh- 
merit or perquisite to which any parson is entitled by 
custom or otherwise i~ any religious institution, or its 

i established usage in regard tp any other matter ; or 
i 

(b) authorize any interference with the religious and 
spiritual functions of the head of a math including those 
releting to the imparting of religious instruction or the 
rendering of spiritual service. 

1 These words were substituted for the word "Madras " by the 
Tarnil Nadu Adaptatioll of Laws .Order, 1969, as amended by the 

i Tamil Nadu Adaptation of Laws (Second Amendment) Order, 1969. 
i 
! 2 This expression was substituted for the expression " the Sche- 

dule" by section 10 of the Tamil Nadu Hindu Religious and Chari- 
table Endowments (Thifd Ameadment) Act, 1974 (Talrul Wadu 

i Act 50 of 1974). 
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Relnoval of 106. Ngtwithstanding anything in this Act or in any 
discriminad text, rule ar interpretation of Hindu law, or any custom 
ricn in the 
distributioll or usage as part of that law or in any other law or in any 
of prasa- decree of Court, there shall be no discrimination in the 
dams or distribution of any Prasadam or Theertham in any reli- 
theerthams* gious institution on grounds only of caste, sex, place of 

birth or any of them. 

Explanation.-In this section- 
I 

(a) "Prasadam" means any cooked rice or other 
eatable, any fruit, flower, leaf, vibuthi, kunkumam, 
tulsi, vilvam, turmeric, sandalpaste and includes such 
other thing as the Government may, by notification 
specify ; 

(b)  " Theertham " means sacred water, jaggary water 
or milk and includes such other liquid as the Government 
may, by notification specify. 

Act nst to 107. Nothing contained in this Act shall, save as 
affect rights ofherwise provided in section 106 and in clause (2) of under 
Article 2 - . ~ f  Art~ct~; 25 of the Constitution, be deemed to confer ax1 
the Constitu- power or impose any duty in ~0rWkvention cf tht right; 
tion. conferred on any religious denomination or any section 

thereof by Article 26 of the Constitution. 

Bar of suits 108. No suit or other legal proceeding in respect of 
in respect of the admidis~ration or management of a religious insti- 
adfninistra- tution or any other matter or dispute for determining or- 

Orrnana-deciding which provision is made in this Act shall be gement of 
religious instituted in any Court of Law, except under, and in 
institutions, conformity with, the provisions of this Act. 
e tc. 
Property of 109. Nothing contained in any law of limitation for 
religiou? ins- the time being in force shall be deemed to vest in any 

not person the property or funds of any reli3iou.s institution 
l.0 !/4;$t i4fi4jd'f 
t k ,  Ec,w j ,  j 4 ,  Y~sI&/~ in VP% prfon or \hi: I". 
of limjt,~ijon in-titlo Ififi~re tha .MI %flerrfif&f f(f51. 
after the30th 
September 
1951. 

-*$ 
Procedure 110. (1') Where a'commissioner or a Deputy Com- . 
and powers missioner makes an inquiry or hears an appepl under 
at inquiries Chapter V or Chapter VI, the inquiry shall be ma& and .$  

und:r the appeal shall be heard, as nearly as may be, in accor 
Chapter and Vi. a dance with the procedure applicable under the code 0 
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Civil Procedure, 1908 (Central Act V of 1908) to the 
trial of suits or the hearing d appeals, as the cass may bi. 

(2) The provisions of the Indian $Evidence Act, 1872 
(Central Act I of 1872), and the Indian Oaths Act, 1873 
(Central Act X of 1873), shall apply to-such inquiries and 
appoals. . . 

(3) The Commissioner or a Deputy C~mmissioner 
halding such an inquiry or hearing such an appeal shall 
be deemed to be a person acting judicially wthin the 
meaning of the Judicial Officers Protection Act, 1850, 
(Central Act XVIU of 1850). 

111. Save as otherwise expr~ssly provided in this Notifications, 
Act, no notification or certificate issued, order passed, Orders, etc., 
decicion made, proceedings or action tak-- un*erhct . ?t to be scheme settled, or other thing done under the provisions q,estioNd 
of this Act by the Government, the Commissioner or in Court of 
a Deputy Commissioner, lr**], or an Assistant Corn- Law. - . \,. - .  
missioner, shall be liable to be questioned in any Court 

. 
t .. 

of Law. '., . 
F 

2[112-113. * * * * I 
. -.----- - 

1 The words " an Area Committee " were omitted by section 30 
of the Tamil -du Hindu Religious and Claritablc Eixiowmec;s 1 (Amendment) Act, 1968 (Tamil Nadu Act 19 of 1968). 

! The following sections were omitted by section 31, ibid :- 
1 
I 

" 112. Audit report, etc., to be sub,t?itted to Area Committee 
through Assistant Con~missioner.-Any audit report, accounts, returns, 
reports or other documents and any information required to be 
submitted to, or called for by, an Area Committee in respect of an 

1 institution in respect of which the Area Committee exercises powers 
and discharges duties and all commu~lications intended for an Area 
Committee shall be sent to the Assistant Commissioner co17cerned 
and shaIl be placed by him before the Committee at its next meeting, 
together with his remarks or recommendations thereon, if any. . 

1 13. Power of Assistant Comrnissicner to act for Area Committee in 
un emergency.-The Assistant Commissioner may, in cases or emer- 
gency or in cases where he is satisfied that the Area Cornmi.tee has 
failed or omitted to discharge any of its duties or to perform any 
of its furictions under this Act, do  or direct the doing of cny act, 
which would ordinarily have to be done uy the Area Comnlittee 
if the immediate doing of such act is, in his opirion, necessary in 
the interests of a religious institution : 

Provided th: t m y  actiorr laken or direcricn issuec,' by 
the Ass i s t ~ n t  Ccmmissioner shall not be inconsistent with 
arlv of the provisions of this Act : 

Provided further that the Assistant Commissioner shall report 
the action taken or direction issued under this section and the reascns 
therefot to the Commissiopers" ., 

125-6-22A 
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Fmw of' 1 11134. (1) ~otkithstandin~ anything contained in vrmttie?t this Act or  in any ather law for the time being i n' force " d*ec' he dbYernmeat may, by notification, direct that anyappea 1 of F~LI or re- or revision perkling btfore the Commissioner under this 
visidr)  end- Act shall be disposed'of by a judicial officer not below ia the n:nk of Subordinate Judge. tb C-ig- 
3iae;E' bg a 
judiciai 
officer. (2) For the purposes o f  this section rhe officer 

referred to in  sub-section (1) shall have all the pc wers of 
the Commissioner under this Act and any decision or order 
passed by such officer under this section sllall be dxn1t.d 
to  be a decision or order p:.ssed by the Commissioner 
under this Act .] 4 

Power of 114. (1) The Governmcl~t may call Tor. and examip~~ 
werf iment  the ec. J d of the Commissioner or any Deputy or Assis- 
t* t .nt C~mrnissionv O[*] or of anj trustee in icspcct of ally rcsords and *, pr c-eding, not being a pioceeding in respect or which a 

suit . r en appoal c,r application lo a Coi ri or :.n eppeal 
tL the C: varnmznt : ;-rn"iic? by t his Act, to s-.ti fy them- 
selves as to the regularity of such proceec.ing c?r i h e  
co rec*!less, legality cr propriety t f any tl ecision or crd er 
p?ssed tharin; and, if, ill r.ny czse, it appears !(; t h e  
Governrnt,nt that any such decisicn ur order should be 

fied , annulled, reversed or reinit ted for reconsider - 
tion, 1 liey may pzss orders accordi~lgly: 

Provided that the Government shall not pars any 
order prejudici::l to any p-.rty unless he has hdd a reaso- 
*able opp3rtunity of making his representations. 

(2) The Government m y  stay the execution d any 
such decision or order pending ths exercise of their powers 
under suh--r;ec! ion (1) in re? pect thereof. 

C__- 
.--_CCI -- 

I This section was inserted by section 4 of the Tamil Nidu Hindu 
~ ~ , i ~ i o u s  and Charitable Endowments (Second Ameodment) Act, 
1961 (Tamil Nadu Act 40 of 1961). 

2 The words "of any Area CoInmitte~" were olllitted by section 
17. of the T$.mil Nadu Hindu Keligious and Charitable Endow- 
c:,a:~ (~-~:~dment) Act, 106s (Tamil Nadu Act 19 of 1968). 

- 



(3) S o  application LO the Government for the exe- ci;e 
of their p2wer under this section shall be mace in respect 
of any matter unless an appl iat i~n had shady been 
made in i-espcct of the same matter to the Commissioner 
under section 21 and had been disposea of b, his. 

i 
i (4) Ev? ry application lo the Government fc- the 

exercise of their power under this section shall be preferred 
within three months from the date on which the order or 
proceeding to which the application relates was communi- 
cated to the applicant. 

1[114-A. (1) The Government may either on their pow@ d 
own motion 01 On application by any person aggrievec, Government 
by an order of the Government under item (iii) f clalise ' 0  ~ G V ~ Q W -  

(a) or the second proviso to clause (a) of sub-secti,n 
(1) of section 47 or the second proviso to sub-seetion 
(1)  of section 49, revie tr any such order,-- 

(a) on the basis of the discovery of new and 
import ant facts,- 

(i) which were not then within t63 knowledge of 
the Government when the order was made; cjr 

(ii) which after the exercise of due diligence, 
were not then within the knowledge of the applicant or 
could not be produced by him when the order wtis made; or 

(b) on the basis of some mistake or error apparent 
on the face of the record ; or 

(c) for any other sufficient reason, 

and pass such order thereon as i hey think fit : 
! Provided that no such order shall be made except 
, after giving the person affected a rwlsonable L pportunity 

of being heard in the matter: 

1 This section was inserted by section 1.6 of the Tamil Nadu Hindu 
Religious and Charitable Endowments (Amendment) AC~,  1978 
(Tamil Nadu Act 42 of 19781, which wasdeemed to ha* info 
force on the 14th Aug~st 1978. 
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Pr~vided further that no application for review shall 
be preferred more than once in respect of the same order. 

(2) Every application for review shall be preferred 
within such time and in such manner as may be prescribed. 

(3) 'The decision or order passed c n  the applic. .tion 
for review shall be final. 

(4) The C-overnment may pass such interlocu~ory 
crd'crs pe~ding the decisioxl on the ipplication for review 
as the Government may deem fit. 

( 5 )  The Governmen' may award co!,ts in any 
. i 1  

- . ,  proxedings for review to  be paid by the applicant as 1 hey 
deem fit.] 

Limitation, 115. In computing the period of limiia: 
tion prescribed under this Ao; for m y  proceeding, suit, 
appeal or application for revision ::gainst :.ny order or 
decree parsed under this Act, the time requisite for 
obtaining a certified copy of such order or decree shall 
be excluded. 

Explanation.-For t he purposes of this section, order 
include! any annexure to such order. 

. . 

~ o u a  to 116. (I j The Gwernment may, by notification, mak 
make fulss, rules to carry out the purposes of this Act. 

(2) Without prejudice to the generali. y of the for 
going power, such rules may provide for -- 

(i) all matters expressly required or allowed b 
this Act to be prescribed ; 

(ii) the form and manoer in which applicati 
and app:als should be submitted to the Government,t 
Commissioner, or a Deyuty or an Assistant Commission 

(3ii) the powers of the Gdvernment,  he Cornmi 
sianer, a Drput y Ck mmissioner, ljor an Assijtant Corn 
issioner] to hold inquiiies, to summon and examine wi 
nesses and to compel the proc.uct:ion of docl~ments; 
- - *- - 

1These words were substituted for the words "an Assistant Corn- 
missioner or an Area Committee" by section 33 (i) of the Tamil Nadu 
~ i r ~ d u  Religious and Charitable Enc~owments (Amendment) Act, 
1968 (Tamil Nadu Act 19 of 1968). 
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(iv) the inspection of documents and the fees to 
be levied for such inspection; 

v) the fees to be levied for the issue af ld 
scrvicc n \ processc-;l ~ n d  notices; 

(vi) the grant of certified copies a:ld the 
fees to be levied ' therefor ; 

(vii) the budgets, reports, accouots, . returns, 
or other information to be submitted by trustees ; 

(viii) the convening of meeting5 of trustees 
and the quorum for and the conduct of business at, 
such meeti'ngs ; 

(ia) the manner i n  which the dpinions of 
trustees shall be ascertained otherwise than a t  meetings; 

(x) the proper collection of the iccome of, and 
the incurring of expenditure by, religious in~ti~tutbns; 

(xi) the custody of the maileys of religious 
itlstitutions, their deposit in and withdraw:+l from, ba;ik$, 
and the investment c~f such moneys; 

(xii) the custody of jewels and other val- 
uables and documel~ts of religious institutions and the 
conditions and restrict ions subject to which the jewels 
and other valuables of religious institutions may be 
disposed of; 

1 [( xii-a) the manner in which, the persoils 
(including the State Trading Corporaticm) to whom 
the ~ n a i t i o n s  and restrictions subject to which, 
movable prope~ties of any religious inst1tutio:l includjllg 
human hairs and others uticles received as offerings 
in the religious institution, shall be sold, or otherwise 
disposed of;] 

(xiii) the manner in which and the per~od 
for wnich leases of properties of religious institutioils 
ahall be made; . ,. . . 

- *# * 

1 Thir clause was inserted by section 2, of the Tamil Nadu ~ i n d ;  
Religious and Charitable Endowments (A~endplentl Act, 1974 (Tamil : 

' Nadu Act 26 of 1974). 
,., . I < . *  
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(xiv) the manner in which the accoutlts of 
religious institutions shall be ludited and published, the 
time and place of audit and t,oe form and contents of 
the auditor's report; 

'v) mnu nmc~h~d of calculating the income 
of :. religious institution for the purposc of levyin 
cgntri'mtion and the rate at which it shall be levied; 

(xvi) the security, if any, to be furnished 
by 'zr'ficers and servants employed for the purposes of 
this Act; 

(xvii) the preservation, maintenance, 
management and improvement Of the prspertics and 
bnildi~lgs of religious instutions includimg xrchitecturzil, 
sculpture and epigraphical features ; 

(xviii) the inspection 2nd supervision of the 
properties and buildings of religious institutions, the 
reports to be submitted by persons making such inspe- 
ction and supervision and the fees leviable for such 
inspectioil, supervisioa and report; 

(xix) the preservation of the images in 
tam ples; 

(xx) the grant of travelling and halting 
aUowanees 1[ s r~ * * 
to the zrustees; 

(xxi) the grant of travelling and halting 
allowances to the members of- 

(a) the Advisory Commfttee, 2[ * * ] 

3[(a:) the Regional Corn mittee, an dl 

(b)  the Consultative Corn rnittees or sub 
theieof constituted under sub-section 

of section 92; 
Ih 

1 The vjords "to the members of the Area Committees or" 
by section 33(ii) of the Tamil Nadu Hindu Religious 

@haritable Endowments (Amendmeat) Act, 1968 (Tamil Nadu 
19 of 1968). 

9 "and" was omitted by section 17 (i) of the Tad1 Na 
Religio~s and Charitable Endowments (Amendment) 

1978 (Tamil Nadu Act 42 of 19781, which was deemed to have 
into force on the 14th August 1978. 

a  his sub-clause was inserted by section 17 (6). ibid. 
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(xxii) the preparation and sanction c f the estimates 
and acceptance of tenders, in respect of public works and 
for supplies in xeligious institutions ; 

l[(xxiii) the qualifications to be pos iessed by tbe 
officers and servants for appointment to offices in leligious 
institutions and the conditions-of service of 911 such officers 
and servants ;] 

(xxiv) the manner of proof of the fact that a 
person professes Hindu religion for the purposes of this 
Act ; 

(xxv) the grant of pensions or gratuities io officers 
and servants of the Board who (retired before the 30th 
September 1951 ; * * *) 

(xxvi) the grant of gratuities to the heirs of deceased 
officers and servants of the Board including those who 
had retimed before the 30th September 1951 ; 3[and] 

' 4[(wii) (a) the manner "in which the hundials 
and other receptacles in a religious institution for putting 
as offerings, cash or othtr valuables, shall be installed, 
maintained, opened and sealed. ; -abd 

i 

(b) ensuring .proper safeguaids . of such hundials 
and receptacles.] 

(3) All rules made and all.fiotifications issued under 
this Act shall, as soon as possible after the?, are made or 
issued, be placed on the table of both the Houses of the 
w s l a t u t e  and shall be subjectfto such modifications by 
way of amendment or repeal as the Legislature may make 
either in  the same session or in . the;next . session. 

1 This clduse was substituted for thef~llowingclause by section 
. 4 of the Tamil Nadu Hindu Religious and Charitable Endow- 
(Amendment) .4ct, 1970 (Tamil Nadu . Act 2 of 1971): 

"(xxiii) the qualifications to be possec~ed by the officers and 
servants for a p p o i n t k t  to non-hereitary offices in religious 
institutions, the qualifications to be possessed by hereditary servant3 
for suassion to office and the conditions of service of all such 
officers and servants ; " 

9  he word " and " was omitted by section 2 (1) of the 
Nadu Hindu Religious and Charitable Endowmentts (Amenhen$) 
Act, 1973 (Tamil Nadu Act 22 of 1973). 

8 This word was added by section 2 (2), i bi d. 
'L This clause was added by section 2 (3) , ibid. 
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eonstru~tion ll?. Any reference to the Board or its President or a 
of referen- Commissioner thereof contained in any enactment in 
ce to the force in the l[State of Tamil Nadu] or in any notification, 

order, scheme, rule, form or by-law made under any such 
President enactment and in force in the State, shall, on and from or Corn- 
missio rler. the 30th September 1951, be construed as a reference 

to the Commissioner appointed or deemed to have been 
appointed under this Act : 

TProvided thqt.it shall be competent for the Commis- 
sioner to delegate by order any of the powers devolved 
upon him under this section, to the Deputy Commissionez 
or Assistant Commissioner specified in such ordet subject 
to such conditions and restrictions as the Commissioner 
may specify in this behalf ; and the Commissioner may 
withdraw any ' of the powers delegated to the Deputy 
Commissioner or Assistant Commissioner under tkis 
section.) i 

118. (1) The Madras Hindu Religious and Charitable 
RG~eals Endowments Act, 1951 (Madras Act XIX of 1951) (here- 

Cvings' inafter in this section referred to as the said Act) is her&.? 
repealed. 

(2) Notwithstanding the ,iepeal of the said Act by 
su b-section (1)- a 

(a) all sules made, o~ dmmed to have beeu made, 
notificntions or certificates issued or deemed to have been 
issued, orders passed or deemed to have been passed, 
decisions made or deemed to have been made, proceedings 
or action taken or deemed to have been taken, schemes 
settle2 or deemed to have been settled and things done or 
deemed to have been done bythe Government, the Commisw 
sioner, a Deputy Commissionet, an Area Committee or an 
Assistant Commissioner under the said Act, shall, in so 
far as they are not inconsistent with this Act, be deemed - 

1 This expression was substituted for the expression "State of 
Madras9' by the Tamil Nadu Adaptation of Laws Order, 1969, u 
m d e d  by the Tamil Nadu Adaptation of Laws (Second Amendme4 i 
Order, 1969. 

s This proviso was added by section 2 of the Tamil Nadu Hindv \ 

Religious and Charitable Eodoments ( m n d  mwt) M b  
1973 (Tamil Nadu Act 5 of 1974). 

I 4 
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to have been made, issued, passed, taken, settled or done 
by the ,,appropriate authority under the corresponding 
provisions of this Act, and shall have effect accordingly ; 

(b) (i) if any p~ovision contained in any scheme 
settled or deemed to have been settled under the Madras 
Hindu Religious Endowments Act, 1926 (Madtas Act I1 
of 1927), including a scheme settled under section 92 of 
the Code of Civil Procedure, 1908 (Central Act V of 1908), 
and in force immediately before the 30th September 1951 
is repugnant to any provision contained in this Act or 
the ~ules made thereunder, the' lattet piovisions shall 
prevail, and the former provision shall, to the extent 
of the repugnancy, be void j 

(ii) all powcts confeiredand all duties imposed 
by such scheme on any Cou~t  or,,Judge or any other 
peison or body of persons not being a trustee or trustees 
br an honora'~ y officer or servant of t-he religious institution 
or endowment, shall be exercised, and discb.arged by the 
Commissioner, Deputy Commissioner I[*** ***I or the 
Assistant Commissioner, as the case may be, in accordance 
with the provisions of this Act. 

(c) all orders made under section 67 of the Madras 
Hindu Religious Endowments Act, 1926 (Madras Act I1 
of 1927), shall, notwithstanding that they are inconsisrt nt 
with this Act, continu,e in force, but any such order may 
at any time be modified OP cancelled by the Deputy 
Commissioner if it is on order made under sub-section 
(1) or sub-section (3) of that section and by the Commis- 
sioner if it is an orde~ made unde~ sub-section (4) or s~lb- 
section (5) of that section ; and any person aggritved by 
any modification or cancellation made by the Deputy 
Commissioner may prefer an appeal to the Commissioner 
within such time as may be prescribed. 

(3) The mention of particular matters in this section 
shall not be llcld to prejudice or affect the general appli- 
cation of sections 8 and 18 of the lrTamil Nadu] General 
Clauses Act 1891, ([Tp.mil N::duJa Act I df 1891) with 
rega~d to the effect of repeals. 
-. s 

1 The words " the Area Committee" were omitted by section 
34 of the Tamil Nadu Hindu Religious and Charitable Endowments 
(Amendment) Act, 1968 (Tamil Nadu Act 19 of 1968.) 

1 These words were substituted for the word " Madras" by the 
. Tamil Nzdu Adaptation of Laws Order, 1969, as amended by the 

T&l Nadu Adaptatio~ of 'Laws (Second Amendment) Order, 196St 
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Conditions 119. (1) The conditions of seivice of persons appointed 
under sub-section (1) of section 104 of the Madras Hindu of certain 

persons. Religious and Charitable Endowments Act, 1951 (Madras 
Act XIX of 1951) shall be regulated by rules mzde by the 
Government from time to time as if they had entered the 
servicc of the Goveinment on the date of tbcir first enter- 
tainment as a membcr of the Board 01 as its subo:.dinate, 
a s  the  case may be. 

(2) To those not so appointed, the Gove.nment may 
acccrd such rel i~f  by way of pension, gratuity, pr-vident 
fund or leave with allowances as  they may, in their dis- 
cretion, deem fit. 

(3) No Court shall entert2in any suit or application 
for damages or compensation by any member of the Board 
o r any o f it is  subordi~latc s affL.cte d b y wb-section (1 ) of 
section 104 of the Madr;:s Hindu Religious and Charituhlc 
Endowments Act, 1951 (MLadi-as Act XIX of 1951), cr 
for the variation of the relief, if any, granted uxldc-r sub- 
section (2) of this section. 

Board 'of l i l lj-A. The Board of Trustees constituted under 
Trustees' clause (b) of sub-section (1) of section 47 shall, subject 

to the provisions of this Act and to such conditions as over Karan- 
ma services. may be prescribed, have control over the holders of all 

Kafanma services and also over all the properties and 
other emoluments attached thereto.] r 

Cornmi ssi- 130. Any sum paid by the Government before the i 
oner to pub'ication of this Act in the Fort St. George Gazette* 
re yay 
certain for the c xpensps of Consultative Committees or sub- : 
s-lms to committees thereof shall be rzpaid to the Government * 
ment. 

*-a the Govcrn- by the Commissioner from out cf the Z[Tamil Nadu 
Hindu Religious and Charitable Endowments Adminis- * 
tration Fund] under sub-section (2) of section 96 of this 
Act, as if sub-section (4) of section 92 of this Act were in 
force *at 811 relevant times. ' 

- -.. - 
1 This sekion Gas inserted by section 11 of the, Tamil Nadux 

Hindu Religious and Charitable Endowments (Third Amendment) 
Act, 1974 (Tamil Nadu Act 50 of 1974). 

2 This expression was substituted for the expression " Madras 
Hindu Religious and Charitable Endowmeilts Administration Fuud ": 
by paragraph' 3 (1) of, and the Schedule to, the Tamil Nadu Adapt- 
ation of Laws Oder, 19704 

* NOW the Tamil Nadu Government Gazette. 
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Group. ' Taluk. Number and name i7f 
devaswoms. 

' l  26 Thirufayz . . . . . . 
27 BBantbim821galam Perumal . . 
28 NavalWrad Eluppavudaya 

Kantan Sastha. 

30 Earavivinayagar . . . . 
3 1 Karumenikanthan Sastha . . 4 32 Kozhunthad~i Kantan Sastha 

4 
9 3 3 ~eelakulathu Kantan Sastba. 

34 Arynkavu Kantan Sastha . . 
35 Arasudaya Kantan Sastha . . 
36 Edamala Valayyan . . . . 
37 Nilappara Kantan Sastha . . 
38 Kalungumugathu Bhuthathan. 

39 Valia Yajaman . . . . 
40 Anandhavalli Amman . . 

9 
P 

41 Kottakara Kantan Sastha . . 
42 Chempoosy . . . . . . 
43 Keruchipara Kantan Sastha 
44 ~hindana  Nanga Amman . . 
45 Nagaramman . . . . . . 
46 Alathura Valayyan . . . . 
47 Kaliyugathumey~an . . . . 
48 Ananthapuram Bhuthathan . . 
49 Arassadikantan . . . . 
50 Annamalakantan , . . . . 
51 Aiyinimoottu Bhoothathan . . 
52 Attoor Kantan Sastha . . 
53 Vidankar Vinayagar . . . . 
54 Kulathvmkara IKantan Sastha 

1 55 Azbagadri Kan ian Silstha . . 
56 Annakkara Marthandeswara- 

mudaya Nainar. 

Major, 
minor or 

pettr,, 

Minor. . .  
Do, 
Do. 
Do. 
DO. 
Do. 
Do, 

Do. 
Do. . 
Petty. 
Do. 
Do. 
Do. 
Do. 
Do. 
Do. 
Do. I 

Do. 
Do. 
Do. 
Do. 
Do. 
Do. I 
Do. 
Do. 
Do. I 

Do. 
Do. 
Do. 
De. 
De. 
Do. 
Do. 
Do. 
Do. 
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' Group. Number and name of 
devaswoms. 

Mujo r, 
minor or 
petty. 

Boothapa 
cont . 

,ndy-- ~hovala-cont . 57 Arnfsadi Rantan Sastha Petty 
58 Veerakerala Pillayar Do. 
59 'Orana kantan Szstha Do. 
60 ~arumo,ni  Kantan Sastha Do. 
61 Esanamatom Pillayar Do. 
62 Pulimugathu Kantan Sastha Do 

63 Erukalam ~ a v u d a y a  Kantan Do. 
Sastha. 

64 Veeranarayana mangalam l\u':crka- 
mudaya Kantzn Sasthz no 

65 Irumudichozha Vinayagar Do, 
I 

66 sooramuppidary Ammcn Do 

67 Suchindrum 
63 ~anyakumar i  
69 Agastheeswara m 
70 Marungoor 
71 Banamthitta 
72 Parakka 
73 Ezhsgaram 
74 Vadivceswaram 
75 Nagerccil 
76 Thaliyal 
77 Krishnan coil 
78 Perambalam 
79 Thekketh~ruvu Kclast-khara 

Porumal 
80 Asramam ~r i shnaswa~ny  
81 Mannoothi Naagamman 
82 Sarkarathscrtha Visw'rnathar 
83 Panchalangapuram Krishna- 

Major. 
Do, 
Do. 
Do. 
Do 
Do. 
no.  
Do. 
Do, - 

DD* 
Do. 
Do. 
Do, 

Do. 
Do 

Minor . 
Do. 

s wamy. 
84 Vadakethsruvu Mahadevar Do, 
85 Akkara Mahadevar Do. 
86 Kar iamanickazhwar Do. 
87 Valanlpuri Vinnyagar Do. 
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1 Charitable ,Endowments* 
Major, Taluk. I Number and Name of 
.r*.'anv devaswom. I I l b I b V I  

s r  party. 

iagcroi14co,lt, Asastheeswa- 88 Arulnu~ha Pillkyar . . , Minor. 
ra,-,,,,t. 89 Kottavila Sastha . . . . Do. 

90 Edartheertha Pei9umal . . . . Do - 

91 Melavathi1 Vinayagar . . .. Do. 
92 Thiruvenkita Vinnaperumal . . DO. 
93 ~jrahmarakshasaperunla 1 . . Do. 
94 Aparhukatha Kantan Sastha . . D" 
95 periapandeeswaramukya Naina i DO 
96 Kasi Viswanathar . . , . Do. 

97 Al&tha.man . . . . . . . Do. 

93 Erayviputhur Eravi Vinayagar . . Do. 

99 Vishnupuram Krishnaswamy . . Do. 
100 Vannathamkulam Poosastha . . Do. 
101 Kothichapillayagaram Pex%mal . . Do. 
102 Kothichapillaya~raatr. Sivan . . Do. 
103 Thekkuman Sakthi Vinayagar . . Petty 
104 v~ecamarthanda Vinayagar . Do. 
105 Arasadi Vinayagar . . . . D O .  

106 ~ulasekhara \/inayagar . . . . Do. 
107 Karirtnkalai Ammarl . . . . Dcj . 
108 puthugramam Peruma 1 . . . . Minor 
103 ~aruppukotta ~ailcsanathar . . DO. 
1 10 Puravassery Perunlal . . . . Do. 

11 1 Puravassery Sivan . . . Do. 

11 2 Arassadi Krishnas~vamy . . Do. 

11 3 poosastha Kantha.n Sastha . . Do, 
1 14 Vasudevarcoil Do. 
1 5 ;;;:=mandaya.mman . . Do* 

1 16 Cholapural~~ . . . . Do. 
117 Ena.kodi Kantan Sastha . . . . petty, . - 
1"1 Peruvila . . . . . . . . Minoi. 

119 Vembanoor . . . . . Do. 
120  att ti ma no ode . . . . .. Do. 

121 Srimad Dwaraka . . . . . Do. 
lp Brahmasandbi KT nni Vinayag2 r Petty. 

123' Sannadhitheru Viswannihat . . DO. 
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Group. I'akrk. Nuinber aid name oj de 

(1 (3) 

a~3rcoil--e6nt. .%@st hi;eswa- 124 Badra ka !i Thyagasounda~i . . l=c~  
1 -  i t .  135 ~~~~~~~~~~~~u Viswanuthar . . I .  

126 G~iha~l;.idhecswxrar . . 
127 0ormuppid;tri . . 
128 Bhagavarhymatom Br~ghavztFy D!x. 

nayag:w. 
129 hiandaramput hoor 

Damodharia Vinrt yagar. 
130 Mar~tthuvamala 
131 Alathu Badrakali 
132 Vadli3ttaktll-an. . 
133 Elayanainar , . 
134 KoranadikorakE.a~lathar 
135 M-~tuk~lthaiL~kantan .. 

Sas !h j  
136 V:qlikoit A111111an ., 
137 Koosir,!;!! ::katl:, 17 S:?sthr~ . , 
13s C!?cnlpi.:?;> ilclii .+',II>~I~LIII 

133 P,;c'n;lp.:u~~!11~1 Srisrlri; , , . P r o .  
143 -P-h::-i:\j; E~'ll<!,i A111ll1;in . . 110. 
141 O ~ t i i ~ f t ~ i ~ i ! i  Kai:i.imar 
142 Bfiuth:ll11 ~~. t r~amgum Kalit.; n 

Sastha. 
143 Sthailu ?'i {lagagar . , . . DO. 
144 Vslikni:~:: i.,i~ihi~il.svar , , 
145 Esai~lci i ? n ~ m : ~ ~ ~  e .. )Po. 
146 Ann:tmfl!,ik;:n!::n S a s t l ~ ,  
147 Eravi!<~.:r!l~!l~ 
148 Thsxa:i~;~l;~k~~~:~i~~ S~isthn 
149 Raiakka~l? ,l?g?: 171 

Alath:~~:~~;:; ?. 
. . 

153 Kriilnakrlt-::; -: S;i;ita . . 
151 Pudukvl~!:l S: :~ t !? i t  , , 
I52 G~-am:; Vin;iyac*,l. 
I33 Abhin13n:tmlc;ltha \7i~:aya:. , , i 10. 

153 Thaz!~nmkularn 'Jlnayagar . . rto. 
1 55 Esakki Amlnarl e .  .. I)o. 
150' Bhuttlathal~ . , . .. Do. 
157 Karpaka Vinayagsr . . . . 120. 
I58 Puhteroi Eravi Vi r~~i~; r i  r 

- -4 
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. . . . .  ? 59 Vclikkara 
r 5 9 ~  Annakara Vinayagar . . 
1 60 Thirunandikkara . . 
161 Pvnnana 0 . . 
162 Mmaiikkara . . . . 
1 63 Ramciswarnycoil . 
3 64 Nilakantaswamycoil . . 
165 Thevarakottu .. . . 
I GG Alampara . . . . 
I67 Melamcode . . . . 
168 Velimala . . . . 
1 69 Keralapuram . . . . 
i 70 Thiruvithamcode . . 
171 Alwarcoil . " . 
172 hParthandcswsi'am . . 
73 Mondaka(.I . ' . . 

I 74 Valvacl~aghoshta~!~ . . 
-'- > -  

, .  " ~ ~ k r i ~ f ~ n a n c o i l  . . 
176 Ijhadrakali Al~?m+l: . . 
1 7 7 Es ,I kki Amman . . 
! 75 Perumalcoil . . . . 
179 Sorirnul~ayyan . . 
180 Thampurancoil . . 
1 81 Koonarnkani . . . . 
1 8 2 kodiyoor . . . = 

t 86 Anakkara S;:\tha . . 
i87 Madavilagom . . . . 
188 Sivagiri . . . . 
1 89 Kailasathu ;l,I;!; : JLV..~ 

1 90 Vellapillayar . . 
191 Chunakara Sastha 
192 Kaverikad Sastha 
!93 Adavalleela Nainar . . 
: 94 ~iilainindl-a Vinayagar 

pst:t. 
Pdo. 

XIajer. 
'Do. 
f)b.  . 

Do. 
no. 
Do. 
Xlo. 

. . Do. 

. . Do. 
130, 
1 -. 

a < 1 ~ 0 .  

. . hiinor. 

. . Do. 

. . Do. 
L 

. . Do. 

. * Do. 

. . Do. 

. . Do. 

.. 33u. 

. . 110.  

. i l o .  

. . 110. 

. . 1-10. 

. Do. 

. . Do* 

. . Do. 

. . no. 

. . Do. 

.. D,.  

. . Do. 
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Charitable Endown.lcnts. 
Grolip. Tiilrrk. Nur~lber ar~d natne of 

clevas~t,om. 

Aialkularn-- 195 Manavila . . . . 
-cant. 196 Karakanteswaran~ . . 

197 Cheramangalam . . 
198 Thallakulam . . . . 
199 Thripappaniyode . . 
200 Karingal . . . . 
201 Thikkanan~ccde . . 
202 Pannipago111 . . . . 
203 Kattala . . . . 
204 Ethavila Sastha . . . . 
205 Poomala . . . . 
206 Kaithappuram Sastha . . 
207 Edatheri SastIla . . 
208 Thathancode Sastha . . 
209 Manamcode Sastha . . 
210 Kottaramatozp Pillayar 
21 1 Shumnuga Vilasam Pillaya 
212 Theradi Bhuthathan . . 
213 Madan Thampuran . . 
214 Sannidhi Pillayar . . 
2 1 5 Uchi Pillayar . . . . 
2 16 Azhagia Pillayar . . 
217 Vilavoor Elangam . . 
218 Maravoor Konam Sastha 
219 Kaikotta ThaIa . . 
220 Pulliyara Kantan . . 
221 Alathamman . . . . 
222 Chinngankavu . . . . 
223 KarayakuIam . . . . 
224 Kootumangalam . . 
225 Ghirakonam Sastha . . 
226 Kulasekara Pillayar . . 
227 Bhootha Pillayar . . 
228 Chemala . . . . 
229 Thuznbattu Sastlla . . 
230 NandirnangaTam . . 
7 3 1 P.. tcLleeswar am . . 

Major, 
minor o 
petty. 

(4) 

Minor 
Do. 
Do. 
Do. 
Do. 
Do. 
Do, 
Do. 
no .  
Do * 
Do. 
Do. 
Do. 

Petty. 
Do. 
Do. 
Do*. 
Do* 
Do. 
Do. 
Do. 
Do. 
Do. 
Do * 
Do. 
Do. 

. Do. 
Do. 
Do. 
Do. 
Do* 
Do. 
Do. 
Do. 
Do. 
Do. 
Do. 

-.-- * 

- - - -----. 



1959 : T.N. Act 221 Hind21 Religibz~s ~ l l d  

Chari j nble Endotcrtzenls. 
1CIajo r , 

padmanabha- Kalkulam- 232 Undicha M a l ~  d 3 evat' . . Petty. 

puram-cont . colft. 233 Koodathookki Sastha . . 00. 
234 Edampidicha Mahadevar . . DO. 
23 5 Anakkara Sastha . . . . Do. 
236 Saralkala Sastt~a . . .. Do. 
237 Chunakkara Sastha . . . . Do. 
238 Maramvilakki Sastha ,. Do. 
239 Pulimughath~; Sc stha . Do. 
240 Andoor Sastl~a . . , . Do. 
241 Pullayil Sast!-ta . . , . Do. 
242 Kanda nesseri Bhagavathy . . DO. 1 

I 

243 Nangoor Krisi~~~aswamy . . DO. 
244 Mekkode Kottavila Sasthil . . Do. 
245 Panniyottu Thampuram . . Do. 
246 Panniyottu Udayar . . . . Do. 
247 Gnarakuzhy Sastha . . . . Do. 
248 Kollenvilla Sastha . . . . Do. 
249 Kundala Sastha . . . . Do. 
250 Chempidar i Amman .. Do' 
251 Puliyoor Kunuchi Sivan . . DO. 
252 Vclirnala . . . . . . Do. 
253 Padmanabha Thoppu . . Do. 
254 Pammatbu Moola . . . . Do. 
255MunpaiaSastha .. . . Do. 
256 Ponnayiramuday ar . . .. Do. 
257 Xingini Sastha . . . . Do. 
258 Pallikkara Sastha . . . . Do. 
259 Ethankadu . . . . . . Do. 

I 

260 Ardhakantan Sastha . . Do. 
261 Apathukatfiar . . . . Do. 
262 Uripalli . . . . . . Do. 
263 Nethrakkc il . . . . . . Ds. 
264 Erumaviia . . . . . . Do. 
265 Alampara . . . . .. Do. 
266 Kallettivila . . . . . . Do. 
267 Xotheswaram . . . . De. 
268 Kantan Sastha . . . . Do. 



Ali&di, ,  

Crolqj. [7hl!lk. lCT~trnber u. ~d rtirrire of n&;or (I - 
devns worn. pcl ty. I 

I 
(1) ( 2 )  (3 j (!; \ 

13:jd.nznabha- Kalkuiam 269 Bllocrtl~allru t lam . . . . l k t t ~ ~ ~  
pu r rim - -COII( .  270 Maaa1lkliar.a Elar~yo~n .. I>:)X 

c-. ,. 
--c ciu* , I ,  ,.....j ;,li S::.'l12 . . . . Du* 

272 Kulansara sastha~ . . . 130. 
273 Ariyappan . . . . . . Do, 
274 Panchalcal?yaLz . . .. D:, 
274.4 Kun11a1<;1 ' . . . , * .  i'., 

Kirzf~itiiurai . . IMkul . . 275 Thiruvattas . . . . . . 
276 Thirupparappu . . . . 

i'iia\rancode . . 277 Kuzhithura . . . . . . 
278 'Ihirumala . . . . . . 
279 Part hivapar,?~?: . . . . 
250 Nattalzm Vislirru . . . . 
281 Nattalam Sivail . . . . 
282 Thriviltramapura m . . . . 

RalLultll;i . . 283 Tllaliyal . . . . . . 
284 Thirusnurac?boo . . .. 

T'it:ts.ancotle 285 Payanam . . . . . . 
286 Thirpramala . . . . . . 

Major. 
Do. 

Do, 
Do. 
Do. 
130 > 

lAl. 

Do. 

hIii?or, 
Do. 

Do. 
Do. 

Kalkulanr 287 I(ulasek11aram . . . . Do, 

Vilavancoc!~ . . 288 Ceamulldy Xn.lman . . . . Do. 
289 Kelesworanl . . 
290 Kannacode . . . . .. Do, 
291 Kulapumm . . . . . . Do. 
292 Palugal . . . . . . Do. 
293 Chen~valloor . . . . .. Do. 

Kalkulitin . . 294 Aruvikara K~.isi~naswarny . . Do. 
295 Puthiakavu , . . . . . DO. 

I I '  
Y ilsvanctx? ... 296 Piracode . . . . . . Do. 

1;- 7, ! &&. . !: liIa.i~l . . 297 Armandarn . . 

t'il v a n c o d ~  . . 298 Methu Ku~nmal . . 
299 Ma~wsekarni:.: 

. - 
. " .  . . . .  --. . 



1959 : 'i.N, Act 221 I$ji?L(i/ R:>/'~$oc.Y " 711: 
Chnritabk_. E~ldo;t?r?lcrzts, 

Nlnt~hei rind i~crr?le nf Mnjor 
(k.+as+j?orr~. mirror or :7~ouj). T(l111li. petty. 

303 Chitharai . 
304 Karipparcz . . 
305 Palliyasa 
306 Edakode 
307 Aducode . 
308 Puliyoorsala . . 
309 Kamuitannoor 
310 Nelveli . . 
31 1 Mangodc . . 

Kal kt~larn , 312 Bakthaprian . . . 

Minor. 
Do. 
* .. 7 
L;t 

Do. 
Do. 
Do. 
Do. 
no .  
Lo. 
Do. 
DO'. 

no. 
. Petty. 

Kalkr~lam . . 3 14 Muttathura Mahadevar . . 
31 5 Muthalar Kantan Sastha . . 
3 16 Madayarathala Bhagavathy 
317 Thenkara Kantan Sastha . . 
318 Anayadi Sastha . . . . 
319Kottavila .. . . . . 
126 Nattarthott )rn . . . . 
321 Ramanalloor . . 
322 Chettutl~ura . . . . 
323 Vazhvil Yillayar . . . . 
324 Athiserry . . . . . . 
32 5 Jagadheeswarar~~ . . . . 
326 Kunnel . . . . . . 
327 Attoor . . . . . . 
328 Cherukole . . . . . . 

Do. 
Do. 
Do. 
Do. -. 
110. 

Do. 
Do. 
DP. 
Do. 
Do. 
Do 
no. 
Do. 
Do. 
Do. 

\'ilnvsnsod.: . . 329 Nankaikal . . . . .. Do. 
330 Kavinmoola . . , . Do. 

331 Piinnat;t:-/hI . .  . . . . Do* 

332 Mulamcudu . . . . no. 
333 Mat:akari:~~-8 ra . . . Do. 
334 Yulippara Saiti-ta . . 1% . 



Hindu Rzlig'l'ous N I ? ~  [I959 : T.N. Act 22 
Clznrita j le Endovvrn ents. 

Nllmher tmd r int~~e of Mc7 /or, 
Group. Ttrlirk. ~ / ~ ~ l ~ ~ ~ s ~ ~ o t i ~ .  mino;. or 

petty . 

Kuzhi thurai Vilavancode 335 Krishnaswamy . . . . 
-cant. -cow. 336 Erathukoikal . . . 

337 Kuranganvila . . . . 
338 Somasingalam . . . 
339 Cherumaruthankavu . 
340 Chemmuthal . . . 
341 Mulagun~oodu . . . . 
342 Sivappada . . . . . 
343 Kariyodu . . . . . . 
344 Pottakad . . . . . . 
345 Aluvila . . . . . . 
346 Kunnuvila . . . . . . 
347 Kinathuvila . . . . 
348 Kanjiranlthara . . . . 
349 Pratteeswaram . . . . 
350 Kumpalamkavu . . . . 
351 Vegampady . . . . . . 
352 Kuruthivila . . . . . 
353 Puliyamthara . . . 
354 Sambradu . . . . . . 
355 Kuthirode . . . . . . 
256 Kuruchivila . . . . . . 
357 Vani~iyoor h4ala . . . . 
358 Kiratl~oor . . . . . . 
359 Thittachal . . . . . . 
360 Micilakom . . . . . . 
361 Kuracade . . . . . . 
362 Achalipuram . . . . 
363 Uchirnala . . . . . . 
364 Mudyanvila . . . . . . 
365 Kona Coil . . . . . . 
366 Ckuvalloor Krisnnan . . 
367 Cheruvalloor Sastha Deva- 

swaram. 
367-A Devaswaram . . . . 

Petty. 
Do. 
Do. 
Do. 
Do. 
Do. 
Do. 
Do. 
Do. 
Do. 
Do. 
Do. 
Do. 
Do. 
Do. 
Do. 
Do. 
Do. 
Do. 
n(x. 
Do. 
Do. 
Do. 
Do. 
Do. 
Go. 
Do. 
Do. 
Do. 
110. 
Do. 
Do, 
Do. 

Do. 

, Sll.2n;.otlah . . Shelncettall . . 368 Kasbakulasekharanatha- Major. 
snamy. 
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Endowments 

Major, 
Grorlp. Tnltrk. Nlm~ber ar~d nnrlt r of devnswon~. minor or petty. 

(1 (2) ( :I) (4) 

S Shencot tah-cont . 369 Azhagiamanavalaperumal . . Major. 
370-~uliyara . . Do. 

* . . . . 
371 Elathoor Madhunathaswamy Do. 
372 Ayikudy Subramaniaswamy. Do. 
373 Kilpnkad Jamadhneeswara- Do. 

swamy. 
374 Sambavarvadakara Sree . . Do. 

Moolana: haswany. 
375 Atya Vinayagar . . . . Minor. 

376 Krishnaswam:' . . . . Do. 
377 Surkui Ambal lm . . . . Do. 
378 Natarajaperumal . . .. Do. 
379 Kuttala Vinayagar . . . . Do. 
380 Kalakanteswaram . . .. Do. 
381 Thiruvenk ita Venniperumal Do. 
382 Krishnaswamy . . . . Do. 
383 Arasalwar . . . . . Do. 
384 Pavizhakothayyanar . . Do. 
385 Vedhanarayana Pemmal . . Do. 
386 Sundararaja Perumal . . Do. 
387 Kulasekhara Vinayagar . . Petty. 
388 Nithyakalyani Atnmancoi 1 -Do. 
389 Chekkadi Villayagar . . Do. 
390 Muppidari Amman . . Do. 
391 Nalledampilla Ayyaliar . . DO. 
392 Mahattu Rhuthathan . . Do. 
393 Kulasekhnrana~~gammen . . Do. 
394 Thcradirrradan . . . . Do. 

395 Soolathuvarndayar . . . .  Do. 
396 Kuttala Vinayaga. . . Do. 
397 Nalloor I'langai Amman . . Do. 
598 Pandanadheswara . . . . Do. 
399 Karkudi Veerakerala Do. 

Vinayagar . 
$( 0 Chelladam Pilla Ayyanar . . Ds. 
r 01 Pattu Bhuthathan . . . . Do. 
6' C 2 Keeli Amman . . .. Do- 



404 Tl~azhakkai Ayyanar . .  Do. 
405 Veerakerala Vinayagar . .  130. 
406 Adhisoortl Vinayagar .. Do. 
407 Thadimadnyar Sasrit:t . . ?>o. 
408 Thottzchi Ayyai~ai- . . .. 130- 
409 Maday ~lciayar Ma:i Karitan i30. 

Sasl l ~ a .  

411 Anchu:nl.ithayyariai'. . . . he 
41 2 Kuravan Pbt ta~qs~ i t~~ .  . .  Do, 

. .  413 Akdika~:inyya~?r:t. . . :>:I. 

41 4 Ulkottayywna!- . . . . Do. 
41 5 Manarnuthayyallar . . . .  Do. 

41 7 Marthsrxia Vinayok;tr . . Do. 
41 8 Adheenamazhaki Ayyznar . . 
419 Parathimga Vinayagar . . 
420 Nainathathu Muditha 

Vinayagar. 
42' Petchi Arnmlrs . c s .  

422 Sudalarnadan . . . . . . 
423 Gopuramudayar . . . . 
424 V~zhivettakaran . . . . 
4 3  ACaiXalantkatha Aqyanar . . 
426 Sanhara Vinayagar . . . . 
427 Payikovil . . . . . . 
428 Palavoodayar . . . . 
429 Chundakattu Vinayagar . . 
430 Lekshmi Narayana Perumal 
43 1 Azhagianachi Amman . . 
432 Panayadian Sastha . . . . 
433 Chempaka Vinayagar . . 
434 Pinain~Iasooclum Perumal . . 

35 Padukilla Sastha . . . . 

L)i, 

Do. 
Do. 
Do. 
Do. 
Do. 
Do. 
Do. 
Do. 
Do* 
Do. 
Do. 
Do. 
Do. 
Do. 

4'6 Muppidari Amman . . . . ; Do. 
43 K'arukanni Axrman .. Do. 



?>:/iA-. Number arrd itcnlc c$ 
devnswom. 

( 2 )  . ( 3) 

Shencot t a ' ~  4 35 Mada Oodagar . . . . 
-- : /:t. 239 Oolakamman . . . . 

440 Marthanda Vindyagar . . 
441 Chockalingawamy . . 
.. 42 Gangaikkuvazhthamman. 
443 Arassaki Villayagar . . 
44:: Theradi Vina yagar . . 
445 ' Muppidari Amman . . 
446 biallamankar Vinayagar . . 
447 Palavoodayrtr Sastl~a . . 
448 Silayeduthar Sastha . . 
4 49 T l ~ ~ r v ~ ~ t h a V i n )  agar . . 
-150 Srecnee'l,~~~t i A n m a n  . . 
451 Sila Pilla>,.r . . . . 
-i 52 I>, ,ui-lai I.,r,:rnan 3 .  

453 Bhacls:iha\i t',n7r1~;.! i . . 
455 Mauasw:m; . . . . 
55 Manh: l~~~i i t t i  t', 11  . , 

h/lajor, 
n~ii~or or 
petty. 

Petty. 
Do. 
Do. 
Do. 
Do. 
Do. 
Do* 
Do. 
Do* 
Do. 
Do. 
TJO. 

1) 0. 

I l c > .  
!;<:. 

E<h 
1: L: 

1 >o* 



352 Hir~cltr Ri?lig'iozrs and Charitable 
Endowmeuts 

'. SCHEDULY II 

[See ection 6 (23). j 

11959 : T.N. Act 22 

List of Unittcorporated Devnsworrzs. 

iai n ~ l i ~ ~ h : ~ .  n i t ~ i  I!attze ofgro:rp. 

( 1 )  . 

11 Blioothapai~dy Croup . . . . 1 Ethiravally Cliozhavi!~ayakar Th azlla- 
kudy . 

2 Thazhayil Ka:ltJ~an Sastl. a. 

3 Kakkuma Vinayilgar. i 

5 Bheemanagari Ethiravally . Cl~ozha- 
vinaya gar. 

6 Thrikkaliyanam Fund in t41c W l i a -  
kudy Devaswom. 

7 Marukatliala Kantatl Sastlia Deva3- 
worn. 

8 Thanuvalingaswamy Devaswom. 

9 Kaikonda Vinayagar Devaswom. 

10 Kappjyara Mahadevar Dei aswzm. 

1 1 Maravoor Kantan Sastha . 

I 
4 I<..~zhithurai Group . . . . 12 Kotheswarzm Devaswom. 

13 Ashtami Sadya Endowmeiit Fund 
in Major This 1 n-ala Cctrr uc m. 

'j S!lencottah GI uup . . . . 14 Ayukudy S~bramanyaswaniy 
Devaswom. 

1 EIa.tlioor Sundararaja Perumal. 

1 6 Puliyar a Arya Vinayagar. 

! 7 Adheenom Katkawar. 

:' R Azhakanacl~i Amma ). 
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Endowments 

/ 

Serial number and name of group. Name of devnstt*oi~r. 

1 Bhoothapandy Group . . , . 1 Ninar - Edakkawdayar Kanthan Sastha , 
Ananthapuram. 

2 Negercoil Group . . . . . . 2 Puthugramam, Ramanamatam Bhootha- than, Puthugt.amam, Therror. 

3 Vernbannool- Eswarakalat hampuran, 
Vembanoor, Neendakara. 

3 Padmanabhapuraln Group . . 4 Sree Bhoothanathaswamy, Rajakka- 
mangalam. 

5 Thiruvidakbode, Aloor. 

6 Edamala Sastha, Aloor. 

7 Kannanthitta Sastha, Aloor. 

8 Cherithala Sastha, Aloor. 

9 Elangeri Kanthan Sastha, Aloor. 

10 Earat tapadi Sree Padrnanabhaswamy 
and Kalpaka Pillayar, Aloor. 

11 Notchikulain Sastha. Colachel, 

4 Kuzhithiua Group . . . . 12 Poottetty Sankaranainar Kulatl~u 
Mahadevar, Killiyoor. 

2 Attinkara Padmanayyar, Kadis- 
pattinam. 



Cekurl-fees payable unzdcr tflc Act. 

41 (2) i c i ) ( i i )  Sr~il icrt .  . lcter~~linin~ wlietller the inaru ccmprises L~ollt I;.: 5 0  
proviso I nelvaram a 17ci k udivwam or only melvarai~~. 

I 
. i t) 

, t 
53 ( 6 )  Suit ;\g:iinst ol-dcr \~r.~der section 53 (5) . . . . . . 
59 Su i l  l i ~ -  :-emov:il of trustee of nnath or s]>ecific cncits)ir.- -5 0 

ment attached to math. 
70 Suit agu inst ordcl- 01 Col~~missioner . . . . . . 5 .  

72 (4) Suit for the cancellation of the notification . . . . 5 0 
2175-C (1) Suit for the ca~~celiation of the notification . . . . 501 
84 Suit against zw;zrd . . . . . . . . . . . . 5 0 

I[. A 'I'LICATIONS TO COURT OR TRIBUNAL. 

47 (4) Application to Court against 3(order of Goverru~~en :, 
Commissioner or Deputy Commissioner.) 

4[101 

8 2  (1) Application to the Tribunal . . . . . . . . 5 
90(4! (a) Application to Court against order of surcharge . . . . 4[20 I 
101 Application for delivery of possession . . . . . . 2 

TIT. APPEALS TO COZJRT. 

70 (2) Appeal to Higl- Court . . . . . . . . . . 5 )  
72 (5) Appeal to High Court . . . . . . . . 3 

I 

I b~75-C (2) Appeal to High Court . . . . . . . . . . 50 1 
--- - - - - - - ----. --- 

1 T e original sclle:l:l!e f 1': jSrincipal Act wsr nuni1,rrei-l :iZ Fc:l~cduii. JTI t .-.. tllcreof y sec:jon 19 of tk:. Tail-! 1 '  l.-~,,clt~ I-iindu Re:i:;lous ;t::d < 'j?ariCLt:j:. t:ri.-:,,:; jl~ents 
('riiird Amendment) Ar:i, i 974 ! I ' mil Nadu Act 5 0  o f  1'474). 

0 , - l  . - , ,-,IS ents;, \,v-s i - -  ct:n.i . io~; 5 (i) of t h e  : - , : I ? I ~ !  7 : ; t g ! b !  j!ic;<'l .;.di;gi. );,s :3nL1 
C1larjtable E~lddl\;i-i;-> i - ,  i 411>t;i>c' t : l ~ '  2ct, 1965 (T:,I;::~ " 1  i t  :: Aa ' t >  . , I  1 .':>5) 

"These : ~ a s d \  I;.,,; 5Llb:,! ,:.-.I 1.4. sec1i0.1 !8 ( 0 )  01':!72 fa;?:: .- : c f-linclu 
Religious and Cnaritablr; -.L. J t : ,7~~c:~ 1 s (A~nendrne !t) ,&c!. ! ?+'$ (T'c"..:- i j  :--iadfi Act 42 
of 1978) for tll:: ,+ jr-dk " I $1 J::. o f  .?,I , ,. 111l1ei~t or CI,: 11miw:3* :r" w'?'!,' i 7 2  t~11.n w z - substituted for  hi: ' ~ ~ b r . t . I \  '' order L , ; '  "r~rr~inissioner" 1 : i 1 :  , : cl mil Nad~l 
Hindu F e!igi ?:IS .it-d : '!!a! if2i:l; ' ,'rl\i ,nents (Amci lc:nlci11 ::::ii .s . . ~ > r l ) v i ~ i o n ~ )  
'Act, 1976 (Presidctlt', Act  >: of t 975). . *  

4These figarcs \~..;i-t: i ~ ! ! ~ ~ ; : i l ~ f t : d  1'01. roe fiy7*'- " <" '-- .,LL~~<?!I -- ? c)=':  ': 1 T ? 1 7 1 ; !  Nacitl 
Hindu Keligio~~s and C:~artal-,I . Ellc!:nvments (Second fiI:vcr:1. til~fIt) (5, 4 3  i Pa~nrl 
Nada Act 31 of 1965). 

5T;,is entry was it~sarted i.) k ~ c t  ion 5 (ii) of the Tamil Nadu . : .  -a Rcligiou; 
nild Clznritable Endt;\vmenis (.'iniv:i.td~~~ent) Act, 1965 Q'an.ril Nadu !'\ ,* 15 3i' 1965 ). 





'3 j6 HiniZu Religiuzis Clzaritublt> ; .:tf*9 : T.N. Act 23 
Eadowments 

Proper fee, 
(3) 

VI. AYPLICA-.ION TO GOVERNMENT Cob .ISSIONER OR 
DEPUTY COMMISSOSNER. 

RS. 

376 (6)l Application to Government to cancelnotification . . "2.53 
75-C (3) Application to Government to cancel notification , , Z[25 I 
1:4 Application to Government for revision . . . . . 2r251 
311 14-A Applicatio~i to Governnlent for review . . + . . [251 
1 1 & (2)(c) Application for modification or cancellation of order 

under section 67 ofthe Madras Hindu Religious 
I Endowlncnts Act, 1926 . . . . . . . . 2[?5] 

22 ( 5 )  Appeal to Goverilrnent against order of Commissioner 2[20 1 
24 (6)  Appeal to Goverriment agsinst decision of Commissiner. [51 
26 ( 5 )  Appeal to Commissioner against order of Deputy 

Commissioner. 21251 

34 (4) Apeal to Government against order of Commissioner 
regarding alienation of property. 

37 App~a l to Government against order of Commissioner 
under ssction 36. 

38 (3) Apps L, * .  Government against order of Conlmissiar 
under section 38 (1) or (2). 

38 (3) Appeal to Cornm~ioneer against order of Deputy 
Corr~missioncr under section 38 (1) or (2). 

53 ( 5 )  Appeal by trustee a g ~  inst order of punishment 

54 (4) Appeal to Commissionel against odrer of Deputy 
Comlnissiner sy pointing temporary successor to 
hereditary trustee. 

55 (4) Appeal to Deptuy Commissioner against order of 
trustee under sections 5[55(1)]. - -- 

1Thcse enhies were substituted for the entry "72 (6). Application to Government 
to cancel notification of religious institution under Chapter VI. . . .5"' by section 5 (iii) 
of the Tamil Nadu Hindu Religilus and Chartiable Endowments (Amendment) 
Act, 1965 (Tamil Nadu Act 16 of 1965). 

2These figures wcre substituted for the figures "5" by sectipn 2 of the Tamil Nadu 
Hindu Religious and chartiable Endowments (Second Amenclmeot), Act 1935 
(Tamil Nadu Act 3 1 of 1965). - 

SThis entry was inserted by section 18 (b) (ii) of the Tamil N E ~ U  Hirdu R e12gfc 
and Chartiable Endowments (Amendment) Act, 1978 (Tamil Nzdu Act 42 of 1951P 
which was deemed to bave come into fo: ce on the 14th August 1978. 

$This entry was inserted by section 5 of the Tamil Nadu Hindu Religious and 
Chartiable Endowments (Second Arne ndment)) Act, 1961 (.E mil N i  du Act 4C of 1961 

&These figures and bracket. were substituted for the f i~res  and b~ 
by section 5 (i) of the Tamil '1Jadu Hindu Religicus and CIizritsbl 
( m d m e n t )  Act, 1970.(Ta ~ i l  Nodu Act 2 of 1971). 

.", ' , ... 
"+ -*--*.-..--- --, - -. . v 

7 .-T . * I - 



I 
5 ~ r  ( 2 )  Appeal to Deputy Commissioner by office-holder or 5 

scwart agtlinst ordm of punishnlent passed by 
r\ tP \ l~ t~ ) (? ,  

58 (4) Appeal to Deputy ~okmissiober against order of 
Area Committee regarding ditram. 

=I201 

Appeal to  omm missioner a i n s t  appellate order of awl D 

58 (4) 
Deputy Commissioner. 

53 (2 )  Appeal to Go'ttmment against Conmis&oner's refusal Sf20 1 
to give consent. 

69 (1) Appeal to Commissioner against older of Deputy 
Cornmi..sioner under Chapter V. 

=I25 1 

79 (1 Appeal to Commissioner against order of Deputy 5 
Commissioner. 

81 (1) Appeal to Commissioner against order of Deputy 5 
C o ~ s i o n e r  . 

86 (4) Appeal against order regarding budget- 
(i) to Deputy Commissioner . . . . . . . . . . '11 01 

(ii) to Commissioner . . . . . . . . 
. . . . " 103 

(iii) to Government ' . . . . . . '[ 101 

90 (4) (b) Appeal to Government agair~st order of surcharge . . '[Zol 

11 8 (2) (c) Appeal to Comn~issioner agai~st any modification or '[25] 
cancellation made by Deputy Commissioner. 

The following entry was omitted by section 5 (ii) of the Tamil Nadu Hindu 
Religious and Endowments (Amendment) Act, 1970 (Tamil Nadu Act 
2 of 1971) :- 

-' . 2 - * 

" 56 (3) A ppeal to Commissioner by hereditary office-bolder 5"  
or servant againgt appellate order of Deptltv Corn- 
missioner. 

a These figures were substituted for the, figure "5" by  m i o n  2 of the Tamil Nadu 
Hindu Religious and Cbatitable BndoWfIfents ( k o g d  Amendment) Act, 1965 oarnil 
Nadu Act 31 of 1965). 

t. ,. - 
125-6 = 24 

- 



Abolition of 
area commit- 
tees a d  
szviags. 

Hindu RE lighzrs and Charitable [I968 : T.N. Act 1 
Endowments (Amendment) 

l[TAMIL NADZPJ ACT No. 19 OF 19689 
TliE qTAMIL NADU] HINDU RELIGIOUS AND 

CHARITABLE ENDOWMENTS (AMENDMENT) 

An Act fur ther to amend the 1 [Ta 
and Charitable Endowments 

2-35. [The amendments made by these 
already besn incorporated in the 
Tamil Nadu Act 22 of 1959.1 

36. (1) On and from the date c ~ f  
of this Act, all the area committe 
section 15 of the prinoi 
any member of suoh oo 
said date:, ceas:: to hold offic 

(2) All orders pas 
or action iakcn and things done 
under the principal Act or the rules made 
before tk date of the mmmcnm 
be dtxmeck to have been pasced, 
by ih,e Assistant Commissione 

1 ~hese -  words were s 
Tamil Nadu Adaptation 
Tamil Nadu Adaptation 
1969. 

For Statement of 0 
Gaz~tte  Extraordinary, 
Section 3, pages 94-95. 

This expression was substituted for the expression " State of 
Madras " by the Tamil Nadu Adaptation of Laws Order, 1969, as 
amended by the Tamil Nadu Adaptation of Laws (Secoad Amend- 
m t )  Ordete- 1969. 

" ' 



. ------ <i . - 
?' 
5. 
d : $.N. Act ii  in& R?/igi~*.~ lrnd Clzaritctble .- 

B C: TAMIL NADU ACT NO. 2 OF 1971.'* 

I TAMIL NADU HINDU RBLIGIOUS AND CHARITABLE & 'i' 
SI ENDOWMBNTS (AMBNDMBNT) ACT, 1 9 70. 

reived the assent of the Governor on the 8th January 1971 r 
rst published in the Tamil Nadu Government Gazette 
ktraordiniary, on the 12th January 1971 (Pausa 22,1892).] 

qws :- 
-. - 

:..This Act may bi: called the Tamil Nadu Hindu 
igous and Charitable Endowments (Amendment) 
,1970. 

6. (1) The provisions of the principal Act as amended 
^this Act shall apply to vacancies among the office- 
ders or servants cf the religious institutions existing 

n, 'or arising after, the dale of the pa blication ofthis Act. 
(2) Any fit person appointed under sub-section (3) 

eciion 55 of the principal Act, as in force immediately 
the date of the publication of this Act shall be 
to have vaoated his office, and the vacancy in the 

of office-holder or servant shall be filled up in 
rdance with the provisions of the principa 1 Act, as 

mended by this Act. 
(3) Any appeal pending before the Deputy Cornmi- 

under sub-section (4) of section 55 or before the 
ssioner undzr sub-section (3) of section 56 of the 

rincipal Act as in force immediately b~fcre the dsre of 
publication cf tbis Act shall abate. 
' Explanation.-In this section, 'date of the publisation 
hiis Act' means the date of publication of this Act in 
., Tansi 2 Nadu Government Gazette. 

Short title. 

Act to apply to 
existing and 
future 
vacancies. 

* For statamkt of Objects and Reasouq see TamilNadu 
rnnrent Gazette Btraordinary, dated the 30th November 

Part IV-Section 3, pages 331-332, 



- -  I 
418 Hindu ~ e f i ~ i o u r  and Charitable [I914 : &N. Act 50 

Endowments (Third Ainendpnent) 1 
I TAMIL NkDU ACT NO. SO OF 1974.* 

THE TAMIL NADU HINDU RELIGIOUS AND 
CHARITABLE ENDOWMENTS (THIRD AMEND- 

MENT) ACT, 1374. 

[Received the assent of the Presideit on the 21st November 
1974, f is t  published in the T~.mil Nadu Gcvernment 
Gazette on the 27th November 1974 (Karthigai 12, 
Anantha (2005-Tiruvalluvar Andu)) .] 

An Act further to amend the Tamil Nadu Hindu 
Religious and Charitable Endowments Act, 1959. 

BE it enzcted by tile Legislature of the State cf Tamil 
Nadu in the Ztventy-fifth Year of the Republic cf India 
as follows :- / 

Short title and 1. (1) This Act may be called the Tzmil Nadu H i n h  
commence- Religious and Ch~ritable Endowments (Third Amend- 
ment. ment) Act, 1974. 

(2) I t  shall come into force on such ddte as the State 
Government may, by notification, appoint. 

2-13. [The amendments made by these sections have 
already been incorporated in the principal Act, namely, 
the Tamil Nadir Hindu Religious and Char table Endow- 
ments Act, 1959 (Tamil Nadu Act 22 of 1953).] 

ContinGanca 24. Any legal proceedings taken on beha,lf sf or against 
of legal the Board constituted under seciion 4 of the Tamil &,du 
proceedings. flransferred Territory) Incorporr ted. and Uninccrpcrz.ted 

&vasworns Act, 1959 (Tamil Ni~du Act 30 cf 1959), 
mav be continued by or ?.g~.inst tile Board cf Trustees 
co&tit:Atted undc r clause (b) of sub-section (1) of secticn 
47. Any amount including costs, under any decree or 
order of court obtained for or on behalf of the said Board 
shall be recoverable by the Board of Trustns constituted 
under clause (b) of sub-section (1) of section 47. 

*For Statement of Objects and Reasons, see Tamil Nadu Govfrn- 
merit Gazette Extraordinary, dated the 9th April 1954, Part ItFI 
Scti0.1 1, Page 153. 



1974: %' Act 401 Hindu R e l i g i o ~  and Charitable 41 7 
Endowments (Third Amendment) 

15. Notwithstanding any law, custom or contract to Provision for 
the contrary, the following provisions shall apply in regard ggaS:&, 
to the persons employed in thc administration of any ~ ~ ~ ~ d ,  
Incorporated and Umacorporated Devaswoms immediately 
before the date of the commencement of this Act :- 

(1) The Government shall have power to terminate 
the service of any such person after giving one calendar 
month's notice or paying him one month's pay in lieu of 
such notice. 

(2) Persons whose services are retained shall be 
governed by such rules as the Government may make in 
iegard to them. 

16. (1) The Tamil Nadu (Transferred Te~ritory) In- Repeal. 
corpolated and Unincorporated Devaswoms Act, 1959 
(Tamil Nadu Act 30 of 19591, is hereby repealed. 

(2) (i) On and from the date of the commencement 
of this Act, the Board constituted under secticn 4 of the 
Tamil Nadu (Transferred Teriitory) Incorporated and 
U~lincorporated Devaswoms Act, 1959 (Tamil Nadu 
Act 30 of 19591, shall stand abolished and any member of 
such Board shall with effect from the said date, cease to 
hold office as such member. 

(ii) 4 1  orders passed, decisions made, proceedngs 
or action taken and things done under the said Tamil 
Nadu (Transferred Territo ) Incorporated and Unin- 
corporated Demswoms ~ c f i  1959 and the rules made 
thereunder before the date of the commencement of this 
Act, shall be deemed to have been passed, made, taken 
or done under the principal Act as amended by this 
Act, by the Board of Trustees constituted under clause 
(b) of sub-section (1) of section 47 of the principal Act. 

17. [The amendment made by this section has already 
been incorporated in the principal Act, m e l y ,  the Kanya- 
kumari Sreepandaravaka Lands (Abolition and Conversion 
into Ryotwari) Act, 1964 (Tamil Nadu Act 31 of 19641.1 

18. [The amendment made by this section has ~lready 
been incorporated in the principal Act, namely, the Kanya- 
kumari Sreepadam Lands (Abolition and Conversion into 
Ryotwari) Act, 1972 (Tamil Nadu Act 11 of 19731.1 

19. [The amendment made by this section has already 
been incorporated in the principal Act, narnrly, the Tamil 
Nadu Hindu Religious and Charitable Endowments Act, 
1959 (Tamil Nudu Act 22 of 19591.1 



1976 : President's Act 241 Hindu Religious and 603 
Charitable Endowments (Amend- 

ment and Special Provisions) 

PRESIDENT'S ACT NO. 24 OF' 1976.* 

THE TAMIL NADU HINDU RELIGIOUS AND 
CHARITABLE ENDOWMENTS (AMENDMENT 

AND SPECIAL PROVISIONS) ACT, 1976. 

[Received the assent of the President on the 1st June 1976, 
jirst published in the Tamil Nadu Government Gazette 
Extraordinary on the 1st June 1976 [Vaikasi 19, Nala 
(2007-Tiruvalluvar Andu)).] 

Enacted by the President in the Twenty-seventh Year 
of the Republic of India. 

An Act further to amend the Tamil Nadu Hindu Reli- 
gious and Charitable Endowments Act, 1959. 

In exercise of the powers conferred by section 3 of the 
Tamil Nadu State Legislature (Delegation of Powers) 
Act, 1976 (41 of 1976), the President is pleased to enact 
as follows:- 

1. (1) This Act may be called the Tamil Nadu Hindu Short title and 
Religious and Charitable Endowments (Amendment co~mencement. 
and Special Provisions) Act, 1976. 

(2) It shall come into force at once. 

2-10. [The amendments made by these sections have 
already been incorporated in the principal Act, namely, 
the Tamil Nadu Hindu Religious and Charitable Endow- 
ments Act, 1959 (Tamil Nadu Act 22 of 1959).] 

11. (1) Notwithstanding anything contained in the Non-hereditary 
principal Act every non-hereditary trustee of every reli- trustees to  was# 
gious institution appointed under any of the provisions to hold offi- 

of the principal Act and holding office as such on the 
date of commencement of this Act shall cease to hold 
such office on such date. 

(2) On and from the date of commencement of 
this Act, the functions of the Board of Trustees c,r of the 
Trustee, as the case may be, of any religious institution 

* For Reasons for the enactment, see Tamil Nadu Government 
Gazette Extraordinary, dated the 1st Jwe 1976, Part JV-&&po 

Pages 224-225. 



604 Hindu ReEg Eous and 11976 : President's Act 24 
Charitable Endowments (Amendment 

and Special Provisions) 

I 
shall, until the vacancy is filled up in accordance with the 
provisions of the principal Act as amended by this Act, 
be performed- 

1 (a) by the hereditary trustee o trustees, if any, 
of such iristitution, and 

(b) if there is no hereditary trustee, of such 
institution, by the executive officer or if the Government 
so direct, by a fit person, appointed by the Government, 
the Commissioner, or the Assistant Commissioner, as 
the case may be. 

(3) Notwithstanding anything contained in the 
principal Act,- 

i (a) any non-hereditary tr stee who ceases 
to be such non-hereditary trustee under sub-section (1) 
shall hand over within a period of ten days from the 
date of commencement of this Act or within such further 
time as may be granted by the Commissioner, any records, 
accounts and properties of the religious institution which 
are in, or have come into, his. possession or control, to 
the hereditary trustee, executive officer or fit person, 
as the case may be, referred to in sub-section (2) ; 

(b) if any such non-hereditary trustee fails to 
comply with the provisions of clause (a), he shall, on 
conviction by a Metropolitan Magistrate or a Judicial 
Magistrate of the first class, be punishable with imprison- 
ment for a term which may extend to three years, or 
with fine which may extend to five thousand rupees, 
or with both ; I 

(c) the Magistrate referred t s  in clause (b) may, 
pending the conclusion of the trial, appoint a Receiver 
to take possession of the records, accounts and proper- 
ties of the religious institution from such non-hereditary 
trustee and the remuneration, if any, paid to the Receiver 
and other expenses incurred by him shall be paid out 
of the income of the religious institution concerned. 



1976 : President% Act 241 Hindu Religious and 605 
Charitable Endowments 

(Am endm ent and 
Special Provisions) 

111. Every vacancy occurring in the office of non- Filling.up of 
hereditary trustees under section 11 shall be filled up VacanCIes of the 
in accordance with the provisions of the principal Act ~ ~ ~ ~ ~ n -  

as amended by this Act within a period of one year from trustees. 
the date of commencement of this Act or within such 
further period not exceeding '[five years] as the State 
Government may, by notification, specify in this behalf. 

.- 
=These words were substituted for the words "four years" 

by section 2 of the Tamil Nadu Hindu Religious and Charitable 
Endowments (Amendment and Special Provisions) Amendment 
Act, 1981 (Tamil Nadu Act 30.of 1981). [The words "four years" 
were earlier substituted by sectlon 2 of the Tamil Nadu Hindu 
Religious and Charitable Endowments (Amendment and Special 
Provisions) Amendment Act, 1980 (Tamil Nadu Act 22 of 1980), 
which was deemed to , have come into force on the 30th May 
1980, for the words "three years", which in turn were substi- 
tuted for the words "two years" by section 2 of the Tamil 
Nadu Hindu Religious and Charitable Endowments (Amendmellt 
a d  Special Provisions) Amendment Act, 1979 (Tamil Nadu Act 
52 of 1979), which was deemed to have come into force on the 
30th May 1979.1 



i ~ 8  : ?.N. Act 421 fhdu ~ e t i ~ i o u s  and Charitask 949 
Endowments (Amendirtent) 

TAMIL NADU ACT NO. 42 OF 1978.* 

THE TAMIL NADU HINDU RELIGIOUS AND 
CHARITABLE ENDOWMENTS (AMENDMENT) 
ACT, 1978. 

[Received the assent oj the President on the 5th October 
1978, first published in the Tamil Nadu Government 
Gazette Extraordinary o~z the 7th October 1978 (Puratta~i 
21, Kalayukti (2009-Tiruvalluvar Andu)).] 

An Act further to amend ,the Tamil Nadu Hindu 
Religious and Charitable Endowments Act, 1959. 

BE it enacted by the Legislature of the State of Tamil Nadu 
in the Twenty-ninth Year of the Republic of India as 
follows :- 

1. ( 1 )  This Act may be called the Tamil Nadu Shorttitle and 
Hindu Religious and Charitable Endowments (Amend- commence- 
ment) Act, 1978. ment. 

(2) It shall be deemed to have come into force on 
the 14th August 1978. 

2-18. [The amendments made in these -sections have 
already been incorporated in the principal Act, namely, 
the Tamil Nadu Hindu Religious and Charitable Endow- 
ments Act, 1959 (Tamil Nadu Act 22 oj  1959).] 

19. Notwithstanding anything contained in the Tamil Hereditary 
Nadu Hindu Relig~ous and Charitable Endowments trustee or fit 
(Amendment and Special Provisions) Act, 1976 (Presi- p~rson,  etc., 
dent's Act 24 of 1976), the hereditary trustee or trustees ciaSe 
or the executive officer or a fit person referred to in s ~ b - f $ ~ ~ ~ ~  of 
section (2) of section 11 of the said Act, as the case may Board of 
be, empowered to perform the functions of the Board Trustees. 
of Trustees or of the trustee, as the case may be, of any 
religious ins.titution under the said section 11, shall cease 
to perform such functions on and from such date as may 
be specified by the Government or any officer authorised 
by them in this behalf : 

* For Statement of Objects and Reasons, see TamilNadu 
Government Gazette Extraordinary, dated the 7th September , 

1978, Part 1V-Section 1, Pages 4 3 8 4 3 9 .  



946 Hindu Religions and [I978 : T. N: Act 42 
Charitable Endowments 

(Amendment) I 

Provided that such 'date shall be a date subsequent 
to the date of the constitution of the Board of Trustees 
or of the appointment of a trustee, as the case may be, 
under the principal Act as amended by this Act. 

Repeal. 20. (1) The Tamil Nadu Hindu Religious and Chari- 
table Endowments (Amendment) Ordinance, 1978 (Tamil 
Nadu Ordinance 10 of 1978), is hereby repealed. 

(2) Notwithstanding such repeal anything done or 
any action taken under the principal Act as amended by 
the said Ordinance shall be deemed to have been done or 
taken under the principal Act as amended by this Act, 
as if this Act had come into force on the 14th August 
1978. 

I 

I 

I 
1 I 

1 
\ 



No 103) MADRAS, MONDAY, FEBRUARY 16, 1987 

. Part IBJ-Section 2 

The following Act of the Tamil Nadu Legislative Aiembly 
received the assent of the President on the 11th February 1987 and 
is hereby published for general inlormation :- 

ACT No. 2 OF 1987. 
I 

A 11 A ct Ilrrrher to rrlllcrztl the Tornil Na J I ~  tiinclrl Religious and 
Clrarituble Endo winents Act, 1959. 

I 

BE it enacted by the Legislative Asscmbly of the State of Tamil Nadu 
in the Thirty-sevznth Year of the Republic of India as fo!lows:- 

1. Short title and commencement.--(l) This Act may be called 
the Tamil Nadu Hindu Religious and Charitable Endowments 
(Amendment) Act, 1986, 

(2) It shall come into force on such date as the State Govern- 
ment may, by nc:ifizati.sn, appoint. 

A rGt011~1 TU-2 Ex- f 103 b-1 f 15 1 



:$A 
36 TAMIL NADU C 4 0 V C R i i ~  a m ) C T E  EXTRAORDINMYI 
I . - 

-* -- - - -  
2.' Amendment of section 92, Tamil Nadu -- Act - 22 - of ... 1959.-In 

i i o n  92 of the Tamil Nada Hindu .Religidas and Charitable ~ndow-' 
aents Act, 1959 . ( T a d  Nadv. Act. 22 of 1959X- - - 

. . _ - 8  

(i) in sub-section (I), . .  . for -_.. the C , words ";even per cant& ", the' 
5 .  % ."( , 2 -  . , 

war* '" per c e h t ~ .  shall be sobstituted ; , : 
, 

(ii) in sub-section(2), fdr' the words ?one'.and a half per- cen- 
tup~ ", ' the words " four per centum " shall be substituted. . _ _  - . .  

(ey order of the. Governor.), 

k s. VADIVELU, 
. + 

- a  % Commi,vsioner and Secretary to Government, 
4. r .. 1 

- I  I Law Department. 

.-. . . . * .* .,.- - - . -#' 

-.- P & I ~ B D  AND PUBLISHED BY THE ' b ~ ~ ~ ~ ~ ~  OP STATIONE~Y' AND P R I N T ~ N ~ ~  
. , - MADRAS, -. OX BEHALT OF T- QOVERNWRN'F ' n ~  ' m  r u =  =TA 



ACT No. 46 OF 1991. 

An Act further to amend the 2an.d  Nadu Hindu, Religious and Clzarilable 
Endolltmsnts Act, 1959. 

BE it enacted by the Legislative Assembly of the State of Tamil Nadu in 
the Forty-second Year of the Republic of India as follows :- 

1. ( I )  This Act may be called the 'J'umil Nadu Hindu llcligioua and 
Charitable Endowments (Amendment) Act, 1991. 

(2) It shall come into force on such date as the State Government 
mas by notification, appoint. 

2. In the Tamil Nadu Hindu Religions and Charitable Endoxments bsei d ,- 
w i d ~  Act, 1959 (hereinafter referred to as the principal Act), in section 6,- X1 d 1959. 

(1) clause (I) shall be omitted ; 

(2) after clause (S j ,  the following clause shall be inserted, nninz1y:- 

(&A) '' District Committee " means a District Committee consti- 
t~lted under section 7-C : " ; 

(3) clause (15-A), shall be omitted ; 

I (4)  after clause (20), the following clause shall be inserted, namely:- 

'' (20-A) " Temple Administration Board " means the Tamil Nadu 
Temple Adminiatration Board established under section 7 ; ". 

rli i 



144 'T'AMII, NAUU GOVERNMENT GAZE1 TIE EXTRAORDINARY 

Amendment of :?. lpor section 7 of the principiil hvt ,  tlic Eollowii~g sli:~ll i ~ e  sul~stitnted, 
section 7. namely :- 

" CI-LAPTER I-A. 

ISSTAUIJ~SIL~WNT 0 1 4 '  'l'HM1'11T3 ADmLSTRATION BOARD AN11 
COXSTJTUTLOK OP 1)ISTRICT CO3IMITTEES. 

Establishment of 7. (1) IYith cffect on and Irom such date as the Qoverninent ma;)-, hp 
Nadu liotifiv,:it.ion, apl,oint in this bcl~ll ' ,  there sllall hc ~~~ti l l ) l i~l l t ld a 1ioilr,l> 11)- tllo Ternple 

Administrationc nanit. thc Tarnil Nadu Temple Administration l30i~rcl. 
Board 

(2) The Templc Aclministr;ation Board shall be a body corporate 
having perpetual succession and a cornman seal with power to acquire and 

holcl property :inti to transfer any such property subject to snch conditions 
and restrictions as may be pqescribed and shall by the said name sue and he 
sued 

( 3 )  It shall be lawl'ul Por the Tcniple Aclnlinistration 1;oard to reorgn- 
nisc tlie ixcTnlinistrative set up in respect of the religious institutions and en- 
c!oivments in the State so as to ensurc better administration and govrrnancc of 
{lie rclipious insliiutions and endo~vments, in accordance with the provi- 
sions of this Act. 

7-A. ( 1 )  'J'he 'I'tfilliple Altln~inistration Soard shull consiat o f  tllc Collo~\.- 
Composition of 

m p l e  Adminis- jirg r~~eml)crs, narnely :- 
tration Board. 

( a )  the Chief Ninister, who sliall be the Chairman, ex-oficio ; 

( b )  the Aiinistcr incharge of the portfolio of Tiinilu Heligioils ancl 
Chi~ritable Endo\\ ments in the State 01 Tamili Kadu, ex-oficio ; 

(c)  the Secretary to Government incharge of Hindu Religious and 

Charitable Endowments, ex-oficio ; 

(d) the Conlmissioaer, ex-oficio ; 

( e )  such number of officials and non-officials as may be prescribed, 
I roFewing lIinc111 religion, nonlinatcd b;v tlie Government, of who111 one sliall 
be a. llleii~ber of the Schcd~lcil Castcs 01. Scheduled Tribes : 

I'rovidecl that the number of meml)crs so nominated uncler this clanse 
dial1 not exceed eighteen. 

ExpZtsnafiorz.-Ihr thc purposes of this sub-section hntl sub-se~tion (1) 
of sc~tion 7-13, " Sclieduled Castcs " 'md " Scheduled Tribes " shall have the 
same meaning assigned to them respectively in clauses (24) and (2.5) or" 
Article 366 of the Constitution. 

(2)  'I'he Comniissioner shall be the Secretary to the Tcinplc Adminiu- 
Im I ion Eoarcl. 

(3)  The terrn o l  office of the niembers of tlie Temple ad mini st ratio^ 
I:na~-cl nominated under clause (e) of wb-section (1) and olllcr mattel's relat. 
inx to tllc contlllct oC the rnrc-ting of the s n ~ d  Board shall I)c such a% m a y  I : (  
111 vh~~ril~cil ,  
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7-B. (1) Subject to the other provk$ons of this Act and to any rules Powers.and 
s of 111ada under this Act, the general superintendence of all religious institutions Tazdministn 

and endo~ments, in  the State in relation to all matters, except tl~ase x i - h &  are tlm Board- 
expressly required by this Act to be dealt with by the Conin~issioner, I ~ p u c y  
('ommissioner or the Assistant Comnlissioner, &all vest in  the Tensp;; Adini- 
nistration GoaTcl and i t  shall be the duty of ilie Teinple Sdn~inistl-ation Goard 
so to excrcise 'its powers under this Act as to ensure tJut the religions institu- 
:Ions and endowments under its superintendence are properly maintained, 
controlled and administered and the income thereof iq duly applied to the 
objects and for the purposes for which such religious institutions drill ciido\v- 
nlcnts were created or intended. 

( 2 )  Without prejudice to the gci1eralit:l of the foregoing poivela, the 
fnnctions of the Tcnlple Adi~inisl~at ion Coarcl dial1 be- 

(a) to maintain a record containing informtion relating to the 
<,l.;:in, income and object of every religious institution or endo~vmei~t ; 

' 
( b )  to ensure that the income and other property of the religious ins- 

titution% and endowments are applied to the objects for ~ ~ h i c h  snch reli,' '-'lo-as 
institutions or endowmcnts wwrc crcatcd or intended ; 

jc) to give directions to the District Comuittee for the administra- 
tion of the rcligiox~s institutions and endowments ; 

(d) to accord previous sxnction for dienation of ir&iovable trust 
property referred to in trcction 34 ; 

( e )  tn direct the nt41i~ntion n f  tho surplus income of t!le relig;oi~s , 
institutions or enilo\~ments consistent with the objects of the religious institu- 
$Ions or endowments : 

Provided that the Temple Admhi&mtion Board WII not iwue any 
direction prejudicial to any temple or endowmcllt unless the trustees concern- 
ctl h2rc had a reasonable oppol-tnnity of making their representations ; 

( f )  to constitute a Diutrict Cominittcc for each distyict or for t11.o or 
more clistricts ; 

(0) to exercise control ovcr the administration of nltlths ; 

( k )  to constitute 13oarcl of Trustees in respeet of any rcliqious ins- 
titution wvhose annual income, m calculated for the purposes of the l e ~ y  of 
( nntri!,ntion under sub-section (I) of section 92, is not less than rupces one 
;nkh : 2nd 

(i) generally to do all such acts as may be necessary lor the due 
control, maintenance and administration of the religious institutions and 
endo~vments. 

7-C. (I) The Temple Adnlinistration Boartl did1 constit~t:. a Jlistrict Censt,utioll of 
Qi:?imittee lor  cach district or ,for two or more districts Eor thc purpose of District Cm- 
constitnting thc Board of Tr-ustees for each l-eligions in~ititution, 11.11osc 
;~ncual  incoinc as calculated for the pu~poscs of the levy of c.ontvibution 
untler ~111.)-section (1) 01 scction 92, is le\s than rnpcetr one Ii~kh. 

(2) The religious institution whose annual incornc as ca1aul:ttetl for  
+,he puipmcs of tlie lcvy of contribution under ~111)-wction (1) of sectitxi !)P 
i s  lm than ten thousand rupee3 Wl be grouped togcther by tha Distlict Coin- 
rrlittee in such manner as inay be prescribed for tlie p u l ~ o s c  of conqit~tutinii 
a i-~itar.(l of Trustees for the adnzinistration and govcimancc cP suvh rriig~oiis 
7v.+t1tntions. 

7-D. ( 1 )  Every District Com~niittee shall c~nsist  of !lie Follo~,viny nicln- Composition of 
nem, nameiy :-- District 

Committee. 1 

1 ( n )  a Chairman ; and 

1 
( b )  such number o$ officials and n m 4 c i a l s  not exceeding eleven, 

as may be prescribed, ,.. 

(A GI oup) IV-2 Ex. (588)-1a 
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profwng Hindu religion, nominated by the Temple Admlni&rvtion 
Board, of whom one shall be a member of the Scheduled Castes or Scheduled 
rribes. 

(2) The Temple Administration BoaM may appoinB 9 Deputy Corn- 
missioner or an Assistant Commjmione~, au the ease may be, ae Secretary te 
the DiWid Committee. 

(3) The term of office of the acm,bera of the Didyicb Committee and 
other mattera r e f i g  to the eonduc(l of the meeting of the 9 id  Committee 
ehdl be such as may be preecribed. 

Functions of 7-E. Subject to the other provisions of this Ach and k any rules made 
under this Act, the DisSrict Committee may exewiee powers in respect 01 the 
following matters relating to the religious institutionq ntunelp :- I -  

(a) constitution of board of trusteeq in respect of any religious institu- 
tion whose annual income as calculated for the purpme of the levy of contri- 
bution under sub-section (1) of section 92, is less than rupees one lakh ; 

1 ( b )  inspection of property; and documents ; 

I ( c )  power to enter the religious institutionq ; 

1 (d) power to qall for accounts from trustees other than maths ; 

1 ( e )  power to suspend, remove or dismiss trustees ; 

( f )  approval of budget of the religioq institutions and review of the 
audit report. 

Disqualifi- 7-F. A person shall be disqualified for being nominated as, and for being, 
tions of member a member of the Temple Administration Board or the District Committee- 

of Temple 
Administration (a) if he does not profess the nindu Religion ; 
Board or 
District ( b )  if he is an undischarged insolvent ; 
Committee. 

( c )  if he is of unsound mind or is suffering from mental defect or 
infirmity which would render him d t  to perfoqn the functions and discharge 
the duties of a member of the Temple Administration Board or District 
Committee ; 

(d) if he is interested in a subsisting lease of any property of, or 
contract made with or any work being done for the religious imtitution or is 
in arrears of any kind due by him to such religious institution or endovmmt ; 

( e )  if he is employed as a paid legal practitioner on behalf of or 
against the reIigious institution ; 

(f) if he has been removed or dismisqed from service under the 
Central Government or any State Government or any local authority ; 

( g )  if he has been sentenced by a criminal court for an offence involv- 
ing moral delinquency, such sentence not having been reveqd or the offence 
yardoped ; 

(h)  if he has acted adversely to the interests of the institution. 

Meeting of 7-G. (1) (a) The Temple Administration Board ; 
* 

Temple 
Administration ( b )  the District Committee, 
Board or , - ahall meet for t r a m i o n  of its buqiness at  such times and places as may be 

Comrda prescribed. 

( 2 )  The Chairman, or in his absence, any member chosen by the mem- 
h r q  from amongst themselves, shall preside! over the meeting of the Temple 
Administration Board or the Distqict Committee, as the case may be. 

(3) Subject to the provisions of this Act, all questions which come 
ocfore any meeting of the Temple Administration Board or the District Com- 
mittee, as the case may be, &all be decided by a majority of votes of the 
members presenti, and in the case of equality of votes, the Chairman or, in 
his absence, any other person presiding over the meeting, shall have a second . 
or casting vote. 
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7-33. No Chairman or other member or Secretary of the Temple Admi- Chairman, 
uiqtration Board or of the District Committee, as the ease mag be, shall E '  and teeeive or be paid any salary or other remuneration except such travelling and nd 
Balting allowances aa may be pr&bed. reaive ar 

be paid 
srrlarig a 
otbctmrm- - 

7-1. Any non-official member may resign his ofice by giving notice in -tiom 
writing,- Resigmtkn, a 

(4) to the Government, where such member is a member of the Temple 
Admjx&jtmtion Board ; and 

(b )  to the Temple Administration Board, where such member is a 
member of the Distr;ict Committee, 

and bis office shsJl become vacanir from the date d acceptance of such re& 
nation by the Government or the Temple Administrai&xt Board, as the case 
may be. 

7-J. (1) A non-official member of the Temple Administration Board or ,-,,,tion of 
the District Committee shall cease to hold office as such member if he has ab- office of 
sentcd himself from thrce consecutive meetings of the Temple ,idministration member Or 
Board or the District Committee, as the casc may be, without obtaining the Chairman. 

prior permission of the Chairman therefor. 
(2) The Chairman of a District Committee if he is a non-official shall 

cease to hold office as such Chairman, if he has absented himself from thrce 
consecutive meetings of the said Committee without obtaining the prioy pzr- 
~nisc;io~~ of the Chairman of the Tcmple Administration Board. 

7-K. Any non-official member may, for good and sufficient reason, bc 
removed from office after giving him an opportunity of showing cauw against 
guch removal and after considering the explanation offered therefor,- 

(a) by the Government, in the case of a membcr of the Temple Aclmi- 
nistration Board ; and 

( b )  by the ~ e m ~ l e  Administration Board, in the case of a member of 
the District Committee. 

7-L. The Government or the Temple Administration Board, as  the case 
may be, may fill up any casual vacancy in the office of any nominated mem- 
ber of the Tenlple Administration Board, or 4 Distrlc~ Committce (including 
its Chairman), by nominating another person in his place in aci:ordance with 
the provisions of this Act and such person shall hold office only so long as 
the member in who* place he is nominated would have been entitled to hold 
office, if the vacancy had not occurred. 

7-M. No act or proceeding of the Temple Administration Eoard or the 
District Committee shall be deemed to be invalid by reason only of a defect 
in its composition or on the ground that any member of the Temple Adminis- 
tration Board or the Di*rict Committee, as the case may be, was not entitled 
to hold or continue in any such office by reason of any disqualification, or by 
reason of any irregularity or illegality in his nomination or by reason of such 
act or proceeding having been done-or conducted during the period of any 
vacancy in the office of the Chairman or member of such Board or Committee, 
as the case may be. 

7-N. It is hereby declared that the offices of Chairman and members of 
the Temple Administration Board or the District Committee shall not clip 
qualify, and shall be deemed never to have disqualified, the holders thereof for 
being chosen as, or for bcing, mcmbcrs of the l~cgislativc Aascmbly. 

7-0. The Temple Administration Board may, by a general or special 
order in writing, delegate to the District Committee or the Commissioner any 
of the powers confemd or duties imposed on the said Board by this Act or 
the rules made thereunder (other than the powers and duties referred to m 
section 47) subject to such conditions if any, as may bu specified in the order. 

Removal of 
non-o5cial 
members, 

FiUing up 
of casual 
vacancy. 

1' 

Acts of 
Temple Admi- 
nistration 
Board or 
District 

Committee not to 
be invalidated. 

Prevention af. 
disqualificat~on 
for mernbenhip 
of Legislative 
Assembly. 

Delegation of - 
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Amendment of 
heading d 
Chapter II. 

Omission of 
sectioa 12. 

7-P. I n  the cikharge of its functions, the Temple Administration 13oard 
nlaq be guided by such directions on questions of policy as lnay be given to  it 
by the Govei?mlent. ". 

4. I n  Chapter I1 of :;ie principal Act, for the heading, the follo.rving 
heacting shall be substi:,ltcc i, ~ ~ ~ , n ; e l y  :- 

" .hl~'111!ORl'SlE~8 UNDER TI333 ACT. ". 
5 .  In sec!idn E ol' the p:*incipal Act, for clause ( a ) ,  the following clauses 

\hall be substituted, namely :- 

*' ( a )  The Tel~~ple  Xtlil~inist ration Eoard ; 

(a (& )  1)ihtrict (.'u~muittcr.s; : 

( a m )  The Co~nriilhsi~)nzr :" 

6. Section 11 01 thc principal Act shall be onzitted. 

7. In section 13 of the principal Act, in sub-section (2), the figures " 46, 
47, 59 " sha.11 be omitted. 

F. In wction 14 of the principal Act,- 

(1) in the mazginal heading, for the words " Assistant Co~nmissioners", 
the words '' Assistant Commissioners and District Commi;tces " .&all be subs- 
tituted ; 

(2) in  sub-section ( 2 - 8 )  ,-- 
(a) in the opening portion,- 

( i )  for the expression " Witliout prejut1ic.e Lo tha provisions of 
sub-qection ( I > , ) ,  an Assistant Co~nmnissioner ", the evprcssion " Thc District 
Corninittee " shall be s~ibslituled ; 

(ii) for thc n.olsc1s I' inlj~oscd 01, 11i1rl ", the words " imposcd on it " 
shall he snbstitnted ; 

( b )  in clause (i),- 
i 

( i )  for the words " in hia division ", tlie words " in its jurisdiie- 
tion " shall be substituted ; 

( i i )  for the cspi*cssion "under scction 46 ", the expression " under 
clause (iii) of section 46 " shall be subqtituted ; 

(i) in t.lu,u~e ( i i ) ,  for the esp: , n  '. ~ l n d ~ r  sea tidn 16 ', the srpres- 
sion " under clause (iii) of section 46 " shall be substituted ; 

(d) in clause (iii), for the words " in his division ", the ~vorcls '' in 
;ts jurisdiction " shall be siil)stitntcci ; 

( e )  (i) in the filast proviso, for the M.OI*~C.  " Assistant Colnmis- 
sione1.s " in t lmx places where thcy occur, t he  ~vords " District Colllmitt'ecs '' 
&all be substituted ; 

(ii) for the \\.i;rLs " the Commissioner ", thc xvords ',' the Temple 
:Idministration Board " shall be substituted ; 

( I )  m the second provibn for the ~vords " the Co~iimissioncr ", the 
words " the Temple Adnlinist~oation Board " shall be >al)st;t~.t~.J : 

(3) in suksect,ion (31, the fignres '! 46, 47, 59 " &all be omitted. 
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9. m section 21 of the principal Act, in sub-section (1). the expression Amendment or 

" or in respect of T\-hich an  application for revision has been preferred under 
section 221-A to the Deputy Commissioner and is pending disposal by him " 
sl~all he omitted. 

10. Section 21-A of the principal Act shall be omitted. Omission of 
section 2 1--4 

11. In section 23 of the principal Act,- Amendment of 
section 23.  

(1) in  the marginal heading, for the word " Commissioner ", the 
words " Temple Administration Board " shall be substituted ; 

(2) for the words " the Commimioner ", the words " the Temple 
Administration Board " shall be substituted : 

(3) in the proviso, fo r  the words " the Conu~~lissioncr ", t h ~  \vords 
" the Tenlple ,2ilministr:rtion Tio:l~cl " sh:lll Ilc snl)%ti ti~L( (1. 

12. I11 scction 24 or tlie principal Act,- Amendment of 
bction 2:. 

( 1 )  in sub-section (I), for the words " The Colnntissioner or a Deputy 
or an Assistant Commislpioner or any officer authorisd by the Colnmissioncr 
or the Deputy Commissione~. or the Assistant Commissioner in t h i ~  behalf ", 
the ~ ~ o i u l s  ' T h e  Chairlnan or any member of t,hc Temple ddmiuistmticrn 
Roan1 or of the District Canmittcc or the Comn1issio:ier or a 1)cpnty Com- 
missioner or  an  Assistant Comznit,sionw 0 1 -  m y  officer 4uthorised b~ the 
Tcmple Administration I;o:~~.il or the Districl. Committee 01' the Commissioner 
or s Dcputy C'om~~~i~sionel  02 .in Assistant Coiil~~lis\iunc~, i\. thc cnsr mny be. 
in tPii hclialf " sliha11 1)c sui)clti'lut~d : 

(a)  foi- the words "s~neh officer " in t\vo plnces nhere thcy occnr, 
thp words " sizch Chaiumnn, member or oficcr " shall bc s~xl)stit~~tccl ; 

( b )  for the word* " t11c c,flic.cr ", t .11~ \vol-~ls " thc Clieil.inan, member 
or officer " shall be substituted ; 

( ( I )  €car the words " the Commissioner '* in two places ~eliere they 
occnr, the words " the Tcmple Administration Eoard " shall be mhstituted ; 

( b )  for the word " he ", the word " it " shall be sub.stituted : 

( 4 )  in sub-section (6) , ,  for the words " the Commissioner ", the I:-ords 
" thp Temple Administration Eoard " shall be substituted. 

13. Tn scction 25 of the principal Act,- Amendment o: 
(I  : in thc marginal hciding, for the worc1 " Cnnlmir;sioner ", the words 35, 

" Chainix~n, Jlcmhcr, C o n l 7 n i ~ ~ i o n ~ r  " shall be substitntecl : 

(2) for thp n-ords " The Commissioner ", the wcrds " Thc Chairman 
or any mcmbcl- of the Tcmplc Administration l3onrcl or of the District Com- 
snittee, thc Commissioner " shall he sul~stitutecl. 

14. Tn section 226 O F  the principal Act.- Amendment of 
section 26. 

( 1  l in mlh-section (2), in. elaxse ( b ) ,  for sub-clc?,lxses ( i ) ,  ( i -a )  and 
( i i ) ,  the Cnllnwing sah-rJ:lnscs shd l  be a~bst,itutcd, nnmcly :- 

" (i) in the case of trustees appointed by the District Committee, t~ 
!hc District Committe~ : 

( i i )  in any othm. cnsc to the Temple Administration Eoard, " ; 

(21 in snb-section (3), for the words "the Deputy Com~nissioner ') the 
tn.rrdc " thr  District Committee " shall be sllhstitutrd : 



" (5) Any person aggrieved by an order of- 

(a) the District Committee undcr sub-section (3) may nppeal to 
the Temple Administrakion Board ; 

(bj  the Deputy Commissioner under sub-section (4) may appcd 
to the Commissioner, 

within one month from the date of receipt of the order by him. ". 
Ameadment of 15. I n  section 27 of the principal Act, for the words " the Goveinment ", 

section 27. the ~vords " the Government, the Temple Adnlinidration Uoard, the District 
Committee " shall be substituted. 

Ameadmeat of 
rsction tp. 16. I n  section 29 of the principal Act,- 

(1) in sub-section (I),-- 

(a) in the opening portion, for the worcls " the Commissioner ", the 
words " the Temple Administration Board " &all be substituted ; 

(b) in clause ( h ) ,  for the words " the Commissioner ", the words 
" the Temple Administration Board " shall be substituted ; 

(2)  In sub-scction (2) ,  in the opening portion, for the words " the 
Commibsioner " and " the Assistant Comillissioner " wherever they occur, the 
words " the Temple Administration Board " and " the District Committee" 
shall, rcsl~cctively, be substituted ; 

(3)  in sub-section ( 3 )  ,- 
(a) for the words " The Assistant Commiqsioner ", the cvords " The 

District Committee " shall be substitutcd ; 

(b) for the words "through him ", the words " through it " shall 
be suhstitutcd ; 

(c) for the words " as he may " in two places where they occur, the 
words " as it may " shall be substituted ; 

(4) in sub-section (4),- 

( a )  for the words " The Commissioner " and " the Assistant Cola- 
mimioner" wherever they occur, the words " The Temple Administration 
Board " and " the District Committee " ahall, respectively, be substituted ; 

( b )  for the words " as he may ", the words " a6 it may ' ' s h a l l  be 
substituted ; 

(5) in sub--section ( 5 ) ,  for the words " the Commiseioner " in two 
places where they occur, the words " the Temple Administration Boakd '" 
shali be substituted ; 

(6) in sub-section ( 6 ) ,  for the words "the Comaiasioner " and " ihc 
Awisttant Commiw$oner ", the words " the Temple Adminbtration Board " 
and " the District Committee " shall, respectively, be substituted. 

Amendment of 17. In section 30 of the principal Act, for the words " the Commissioner 
section 30. for his approval directly or through the Asdstant Commissionty ", the words 

" the Temple Administration Board for its approval directly or through the 
District Committee " shall be substituted. 

Amendment of 18. In  section 31 of the prinaipal &t, for the words " the cornmi* 
qectiorl 31 sioner for his approval directly or through the Assistant Commissioner ", 

the words " the Te~nple Administration h a r d  for its apprpval directly or 
through the District Committee " shall be substituted. 



19. In section 82 of the principal Act,-- 

(1) in sub-section (I),- 

Amendment of 
d o n  32, 

(a, )  for the words " the Commissioner ';, in ttxo places where they 
occur, the wordq " the Temple Administration Board " shall be substituted ; 

(b) for the word " he ", the word " i t  " shall be substituted ; 

(2) in sub-section (2),- 

(a) for the words " the Assistant Commissioner ", the words " the 
Uistnct Corrllnittee " shall be substituted ; 

(b) for the word " him ", the word " i t  " Aall be suhstitutccl ; 

(c) for the word " he ", the word " it " shall1 be substituted. 

20. I n  section 33 of the principal Act, for the words " the Commissioner ': ~ m a d m w t  
in three placw where they occur, the words " the Tcmple Administration section 33. 
Board " shall be substituted. 

21. I n  section 34 of the principal Act,- Ameadm~nt o€ 
section 34. 

(1) for the vrords " the Commissioner" wherever they occnr, the 
words " the Temple Administration Board " shall be subgtituted ; 

(2J in sub-section (2), for the word " he ", the word " it " shall be 
substituted. 

22. In  section 35 of the principal Act, in sub-seetion (21, for the words Amendment of 
" thc, Commisqioner ", the words " the Temple Administration Board " shall section 35.q 

be sul>stituted. 

23. In section 36 of the principal Act (including the second proviso Amendment QP 
tllereto), for the words " the Commissioner " in two places where they occur, d o n  36. 

the words " the Temple Administration Bo:l.rcl " shall be substituted. 

24. In  section 37 of the principal Act, for the worda " t.he Commis- Amendmat of , 

sioner ", the words " the Temple Administration Board" shall be substi- 37. 
,Luted. 

25. In section 42 of the principal Act, for the words " the Commis- 
sioner ", the words "the Temple Adminibtration Board " shall be snbsti- &ion 42. 
.tuted. 

26. In  section 43 of the principal Act,- Amendment of 
section 43. 

(1) in the marginal heading, for the word " Co~n,misgoner ", the 
-words " Temple Administra1;ion Boayd " shall be substituted ; 

(2) for the words " the Commissioner ", the words " the Temple 
Administration Board " shall be substituted. 

27. In  section 46 of the principal Act,- Amendment of 
d o n  46. 1 

(1) in clause (i),  for the words " lesrs than fifty thousand rupees ", the 
words " less than one Iakh rupees " shall be suMituted ; 

(2) clause (ii) shall be omitted ; 

(3) in the second prpvics0,- 

(1) in clause ( a ) ,  the expression " or clause (ii) " shall be omitted; 

(2) in clause (b ) ,  the expression '' clause (ii) or " shall be 
onlitted. 

28. Section 46-A of the principal Act shall be omiClted. , - Omisrion d ' d m  &-A; 1 



h&~ d 29. IR seation 47 af th ppincipal Act,--- 
.wm M. 

(I )  in subsection (I),-- 

(a) for clause ( a )  (indatling the pmvisob trhmt~.a)', .bke &lleni~q 
~banw &all be substituted, namely :- 

" (a) Wherc a religious institutian inclhdd in the &st pbWk8t"' 
undar ,ccctfon 46, has no hereditary ti1ustce,- 

(4) in cases fa32ing undcr eEause ( i )  of seation 46, kke Di&~tr 
Committee ; and 

( i i )  in eases falling under clause Ciii) o.f sectioa 46, the T e  
ple AdrnhiaraOion baatd, 
~Sr31 constitute a Bard of Trustees consisting of  perm^^ qppei$+d by at 
bi~triet Committee the Temple Administpatian Board, the case maJ"I IM."; 

( b )  in clause (b), far Dhe words " the CPovmmmt ': the wrclk 
'' tire Temple ActminisWatian Boaid * dull bc substituted ; 

(e) in clause (c), in the p~oqiao, for Q e  war& " 6bc Q ~ ~ ~ ~ .  
the Clo&&oner or  the D e p l y  Commicpsioner ", $ha w a d .  " t b  'fewlplu - 
AddnistPation Board o~ the District Cmmittec I' shall be ;ramW-; 

(d) in the EzpZccna$ion, for the expression " puqosw of this sab . 
rectian ", the expression " purposes oE this sub-section and sub-smticm (1) of 
atrii~m 49 " shall be subt i t~ l ted  ; 

4 

(2) in ~ub-section (2),  for the woFds " the Government, the Cam-- 
laisioner or b'he Deputy Con~nlissione~ " wherever tllcy occur, the words 
" the Titmple Admini~tration Boarcl or the District Commi tb  " shall be - 
substituted ; 

(3) in sub-section (3), for the words "the Goverr~merut, the Cam- 
missioner or the Dcputy Commis(iioner ", the words " the Temple Adminis- 
tl:::tion 'I3oar*cl or the District Committee " shall be substit,uted ; 

(4) in snlb-section (4) (inclutlinc?. tllc proviso thereto), for the words 
"the Government, the Comn~issionc~r 0 1 .  tllc Dcpnly Commissioner" in two 
placcs \vhercl they occur, the wo~.(ls " t11c 'l'cnlple Administration Rtwrd or 
tlie 1)istrict Comnlitte " &all t)e snbstitntccl. 

Omission of ' 30. Section 47-8 of the 1,rincipal -Ict shall bc cm~ittcd. 
M i o n  47-A. 

Amendment of 33. In  section (1.8 of Lhc p~in( . ipal  Act, for the \~o rds  " txe Governnietat, 
=tion 41. thc (:ommissioner or the Deputy Commissioner " in 1,1170 places \vhere they owar,.. 

the words " tile Temple Admitlistldtion Board or the 1)isttrict Con~enittze " 
shall be substituted. 

32. In section 49 of the principal Act,- 
I 

(1) in the marginal heading, fo r  the 1rs1.d~ (' hs is tan t  CeW&rer ", 
t.ke wwds " District Committee " shall be substituted ; 

(2) in sub-section (I),- 

( a )  for the worcls " thc -4ssistaat Cemnlissioner ", the wrr& " Me 
District Cemmitlree " shall be substituted ; 

( b )  f o r  the words '̂  the Government, the Con11l1 i~sioner sr the 
Aeputy Cil~lmisrjioner ", the words " the Temple Adrninistrntion Beard ex 
$.he District Committee " sl~all be substituted ; 



" Provided that the Board of Trustees constituted under this sub- 
section shall consist of not less than three and not more than fivc personzq of 
awllorn one shall .be a member of the Scheduled Cmtes or Scheiluled Tribes. " ; 

(3)  in sub-section (2),  for the words " the Assistant Conmiqsioner ", 
words " the District Committee " shall be substituted. 

33. In  soctiob 49-8 of the principal Act,- Amendment d 
sectim 49-A 

i (1) in sub-sectio~l (I), for the words " the Assistant Commissioner ", 
- k c  \ ~ - o ~ d s  " tlie District Committee " shall be substituted ; 

34. In section 51 of the principal Act,- 

(1) clause (a) shall be omitted ; 

(2) in clause (b) ,  for the words " tlie Government, the Cornrnisslioner, 
.She Deputy Cornrnissioncr or the Assidant Cornmissionc.r ", the words " The 
Trmp!? Administration Boarcl or the 1)istl.ict Co~nn~il tc~c " $la11 be substitu- 

35. 111 s(~cli011 Xi or 111c l)~*it~(~il)al i\ol,-- Amendmorlt d I 
mctirn 53. 

(1) in sub-section (I),-- 

(a) in cl~rrse ( a ) ,  for  tllc words " the Government ", the words " the 
Tcn~plc ildministration 13o~:rd " ~11;211 be substituted ; 

( 5 )  clans; ( 6 )  shall be omittcd ; 

(c) in clause (c), for tho words " the Deputy Commissioner ", the 
words " the District Committee " shall be substituted ; 

(d) in clause (d), for the words " the Amistaint Commissioner ", the 
-or& " thc District Committee " shall be substituted ; 

(2) in sub-section (2), in clause (c), for the words " the Govern- 
*merit ", the words " the Government!, the Temple Administration Board, the 
Dktrict Committee " shall bc substituted ; 

(3) in a u k t i o n  (B),- 

(a) in clause (i) ,  for the words "the Commissioner, to the Govern- 
.merit ", t3c words " the Temple Administration Board, to the GFoveymenQ ; 
.and ** be mbrrtituted ; 

.( b )  ia clause (ii), fw the w& "the Deputy Commissioner, to the 
- ~ ~ o m m i ~ e r  ; and ", the words " the District Committee, to the Temple Ad- 
M i a t i o n  Board " shall be substituted ; 

(el clause (iii) &all be omitted ; 

( 4 )  in sub-section (6)) for the words " the Commissioner ", the wards 
"&e Temple Adminisrtratim Board " shall be suMituted. 

36. In section 57 of the principal Act, for the words " the Coxnmissio- bendmmt o( * 
l*, the words " *the Temple Administration Board " shall be substituted. sactioa Sf, 7 

k .  Groap) IV-2 Ex. (588)-2a 
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ABmdment of 
&on 58. 

(1) in wbsection (I),- 

(a) in the opening portion,- 

(i) for the words " the Assistant Commissioner " and " the Com- 
missioner " in two places where they occur, the words " the District C o m i t -  
tee " and " the Temple Administration Board " shall, revectively, be substi- 
tuted ; 

(ii) for the expression " date of the commencemcnt of this Act ") 

the expression " date of the commencement of the Tamil Nadu Hindu' Religious 
and Charitable Endownlcnts (Amendment) Act, 1991 " shall be substituted ; 

( b )  in the proviso, for the expression " date of the commencement of 
this Act ", the expression " date of the commencement of the T m i l  Nadu 
Hindu Religious and Charitable Endowments (Amendment) Act, 1991 " shall 
be bmbstituted ; 

(2) in sub-sections (2), (3) and (5), for the words " the Awistant 
Commissioner " and " the Commissioner " wherever they occur, the words 
" the District Committee " and " the Temple Administration Board " shall, 
rcspectively, bc mbstituted ; 

(3) in sub-section (3)) for the words " he may think fit ", the words 
" it may think fit "shall be substituted ;. 

(4) for sub-section (4)) the following sub-seetion shall be substituted, 
namely :- 

" (4) Against an order passed by the District Committee under sub- 
section (3), the trustee or any person having interesrt may, within one month 
from the date of the receipt of the order by &a trustee, appeal to the Temple 
Administration B o d . "  ; 

(5) in sub-section (5), in the provisq for the words " on his own 
motion ", the words " on its own motion " shall hs substituted. I 

' h c 1 1 b 6 n t o f  38. In  section 59 of the principal Act,- 
I seaion 59. 

i (1) in sub-section (I), for the word "Commissioner" in two places 
, where it wcurs, the words " Temple Administration Board " ahall be substi- 

tuted ; I 
(2) in sub-section (2))- 

( a )  for the word " Commissioner" wherever it occurs, the words 
" Temple Administration Board " shall be substituted ; 

(8) for the words " hie consent ", the words " its consent " shall be 
substituted. 

Amendment of 39. I n  mction 60 of the principal Act,- 
section 6Q 

(1) in sub-section (I),- 
(a) for the words " Assistant Commissioner ", the words " District 

Committee " shall be substituted ; 

(6)  for the ~vords " as he thinks ", the words " as it thinks " shall 
I ., be substituted ; 
I :! 

1. z (c) for the w o d s  " the Comimioner ", the words " the Temple- 
i .' i 2. Administration Board " s h d  be substituted ; 

(2) in sub-section (2),- 

(a)  for the words " the Commissioner ", the words " the Temple 
- - Administration Board " &all be substituted ; 

(b) for tile words " as he deems ", the words " as i t  deems " shalla - - be rmbstituted ; 

e 
0 ,' 

- - 
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( c )  for the words " he shall "; the worda " i t  shall " shall be 
substituted ; 

(d) for the words " as he thinks fit ", the words " as i t  thinks fit " 
shall be substituted ; 

(3) in sub-section (3), for the word " Commissioner ", the words 
" Temple Administration Board " shall be substituted. 

40. In section 61 of the principal Act,- Amendment of 

(1) for the wordsl " the Commissioner " wherever they occur, the words 
section 61. 

" the Temple Administration Board " shall be substituted ; 

(2) in sub-section (3), for the words " he shall submit ", the ~vords " it 
shall submit " ,*all h substituted. 

41. In section 77 of the principal Act, in submtion (3), for the words Amendment of 
" the Commissioner ", the words '' the Temple Administration Board " shall be '7. 
subqtituted . 

42. In section 86 of the principal Act,- 
(1) in sub-section (1) ,- 

Amendment of 
section 86. 

(a)  in the opening portion, for the words " the Commissioner ", the 
words " the Temple Administration Board " shall be substituted ; 

( b )  for c l a w s  (a), (b )  and (c), the follo~ving cla~ses shall be 
substituted, namely :- ' 

" (a) to the Temple L4dministration Board, in the case of maths 
and spccific enclovments attached to maths and in the case of institutions / 

included in the list published under clause (iii) of section 46 ; 

(b) to the District Co~nmittec, in the case of other institutions." ; 

(2)  in sub-section (2), in clausc ( d ) )  for tlle words " the Conmlis-ioner ", 
the words " the Temple Administration Board " shall be suljstitilted ; 

(3) in sub-section (3),- 
( a )  for the wolds " The Commissioner, Deputy Commissioner or 

Assistant Commissioner ", the wordq " The Temple Administration Board or 
the District Committee " shall be su?)stituted ; 

( b )  for the word " he ", the word " i t  " shall be substituted ; 

(4) in sub-section (4)) for clauses (a), ( b )  and (c),  the following 
clauses shall be substituted, namely :- 

" (a) where the ordcr has been made by the District Committee, to  the 
Tcmple Adminidpation Board ; 

( 8 )  where the order has been made by the Temple Adminiatration 
Board, to the Government." ; 

(5) in sub-section (5), for the words " the Commissioner, Deputy 
Cominissioner or As:Esistant Commissioner " in two places where thex occur, the 
words " the Temple Administration Board or District Committee " &all be 
substituted ; 

(6) in sub-section (6) ,- 

(a)  for the words " Commissioner, Deputy Commissioner or Assistant 
Commissioner " in two places where they occur, the words " Temple Adminis- 
tration Board or District Committee" shall be spbstituted ; 

( b )  for the words " by the Comnlissioner ", the words i c  by the 
Temple Administration Board " shall be substituted. 

43. I n  section 87 of the principal Act, for the words " the Comnlissjoner " 
of in two places where they occur, the words "the Temple Administration Board* stction 87. 

shall be substituted. 

r 1 
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'Amendment of 44. I n  section S8 of thc principal Act, for c h s e s  ( a ) ,  ( b )  an4 (c), the 
section 88. following clauscs shall be substitntcd, namely :- 

" (a) to the Temple Adniinistkation' Board in respect of katb and 
specific endowments attached to maths and in respect of institutions inclnded 
in thc list published under clause (iii) of wt ion  46 ; and 

( b )  to the nistrict Committee in respect oi' other. i11\tit11linn3." 

Amendment of 45. In section 89 of thc p~ih-ic;pal Art ,  in sub-section (2 ) ,  for the.words 
section 89. "the Commissioner, Deputy Colnnliwionel* or Assistant Cornmissioner ", the 

words " the Tenlple Admini\tmtit)n Eoard or District Committee " shall be 
substituted. 

Anendrncnt of 
section 93. 

Amendment of 
&on 101. 

46. In section 90 of ti e ;- >:t>;:)al Act,- 
(1) in sub-sections \ 1 ), (:' ) , ~ n d  (3 ) ,  for. Ihc words " Commissioner, 

Deputy Comnlissiorlcr or 2, \siit,l j :  I 'onlliiih~ioncr " \\ herever they occur, the 
words " !I1cmplc Administrat~ol; i;l,,ircl or D!\trict Committee " shall be substi- 
tuted ; 

(2) in sub-sections ('7) and !8), for tlic \vorr!s " t h c t  Conimiaioner " 
wherever they occur, the words " thc Templo Ail~:linistr.i~titm L;oitril " shall 
be substitntcd ; 

(3)  in mb-seetion (8). for i,hc words " as lie ,thinks necemiy ", the 
worrls " :is it thinks necessary " shall be sub,ditutcd. 

47. I n  scction 92 01 the principd Act, in sub-scctiol. (4), for clausc (iv), 
the following clause shall be substituted, namely :- 

" (iv) expenses of the Temple Administration ~ b a r d  and the District 
Committees. ". 

48. I n  section 93 of the princxipnl -4ci,, for the ~vc;tvls " tb(: Clovcr'nlncnl. ", 
tho WOKIS " tlic Covcnlment, t,lle l ' c m  pit: ~Iclministration Iloaril, :I. I)islrict 
Comniittce " shall be substitutcd. 

49. In sektion 97 of the principal Act,- 
/ 

(I) in sub-section ( I ) ,  for the words " thc Commissioner ", the word9 
" the Temple Administration Board " shall bc substitutcd ; 

(2) in mb-section (2), for the words " the Com&ssioner ", tile words 
" the Temple Administration Board " shall be substituted. 

50. In section 97-C of the principal Act, for the words " the Commis- 
sioner " in two places where they occur, the words the Temple A d m i n h t ~  
tion Board " shall be substituted. 

51. I n  section 98 of the principal Act, for tho words " the Commissioner ", 
the words " the Temple Administration Board, District Committee, Commis- 
sioner ' shall be subdituted. 

52. In section 99 of the principal Act, for the words " The Caami8sion~ "? 

the worde " The Temple Administration Board, a District Committee, the Corn- 
missioner " shall be mbstitutd. 

53. I n  section 100 of the principal Act,- 
I 

(1) in sub-section ( I ) ,  for the words " the Deputy or Assistant Com- 
rnisljlioner of the division ", the words "the District Committee having ju* 
diction over the area" shall be substituted ; 

(2) in sub-section (2), for the words " the Deputy or Assistant Cum- 
missioner ", the words " the District Committee " shall be substituted. 

54. I n  section 101 of the principal Act,- 
(1) for the words " the Commissioner" in three places where aey 

occur, the words " the Temple Administration Board " shall be substituted ; 

(2) in sub-section (I), in the first proviso, for the words '' of 
intention ", the words " of its intention " shall be substituted. 
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(d) in the entries in column (2), against the entry " 37 " in 
( . , , I  .,inn (I), for the word " Commissionor ", the words " Temple Adrninistra- 
tion Board " shall be substituted ; 

(e)  in columns (I), (2) and (3),  for the entries 

" 5s (4) . . Apycal to Deputy Commissioner against order 
of Area Committee regarding dittam . . 20 

, 58 (4) . . Appeal to CoirinLiwio~ier against s1)pollitte 
order of Deputy Commissioncr . . 20 ", 

Cl~e following entries shall be substituted, namely :- 

" 58 (4) . . Appeal to Temple Administration Board against 
order of District Committee . . 20 N . , 

(f)  for the entries in column (2j, against the entry " 59 (2) " in 
column (I), for the words '. Commissioner's refusal ", the words " Temple 
Administration Board's refusal " shall be substituted ; 

(g) for the entries in colui~lns (2)  and (3)$  against the altry 
" 86 (4) " in column (I), the following enDries shall bo subqtituted, namely :- 

*%:%;- " Appeal against order regarding budget :- 
. . 

I '. . ( j )  bo Temple Administration Board . . . . 10 

5 &,& !~ ! ;&k :~ - ,p  (ii) to Government . . . . 10". 

Non-hereditary 61. (1) Notwithstanding anything contained in the principal Act, every 
trustees to non-hereditary trustee of every religious institution appointed under any of 
ceaseto 
hold office. the provisions of the principal Act and holding office as such on the date of 

thc commencement of this Act shall cease to hold such offioe on such date. 

(2) On and from the date of the commencement of thiq Act, the fun@- 
tiong of the Board of Trustees or of the Trustee, as the case may be, of any 
religious institution shall, until the vacancy is filled up in accordance with the 
provisions of the principal Act, as amended by this Act, be performed- 

(a) by the hereditary tmstee or trusteeg, if any, of such institution, 
and 
tx ( b )  if there is no hereditary trustee of such institution, by the execu- 
'tive offick or if the Government so direct by a fit pe~son, appointed by the 
Qovernment, the Commissioner, or the Deputy Commissioner, as the case may 
be. 

(3)  Notwithstanding anything contained in the principal Act,- 

(a) any non-hereditary trustee who ceases to hold office as such non- 
hereditary trustee under sub-section (1) shall hand over within a period of ten 
days from the date of the commencement of this Act or within such further 
time as may be granted by the Commkioner, any records, accounts, and pro- 
perties of the religious institution which are in, or have come into, his posses- 
sion or control, to the hereditary tmstee, executive officer or fit person, as the 
case may be, referred to in sub-section (2 )  ; 

( 6 )  if any such non-hereditary trustee fails to comply with tlie pro- 
visions of clause (a) ,  he shall, on conviction by a Metropolitan Magistrate or 
a Judicial Magistrate 0% the fimt class, be punishable with imprimnment for 
a term which may ertcnd to three years or with fine ~ ~ h i c h  may extend to five 
eiousand rupees, or with both ; 

(c) the Magistrate referred to in  clause ( b ) ,  may, pending conclusion 
04 the trial, appoint a Receiver to take possession of the records, accounts and 
properties of the religious institution from such non-hereditary trustee apd the 
remuneration, if any, paid to the Receiver and other expense8 incurred by him 
sllall be paid out of the income of t& religious institution cmcerned. .,. .Y . .- 59 
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62. On and from the date of the commencement; of this Act, all the Abolition of Regional 

Regional Committees constituted under the principal Act shall *and abolished ammitteea. 
and every member of such C d t t e e  s h a ,  with effect on and from the said 
date, cease to hold office as such member. 

I 

63. Every vacancy occurring in the office of'tihe non-hereditary trustee Filling up of 

under sub-section ( 1 )  of section 61, shall be filled up in accordance with the ~~~~~ ti 
provisions of the principal Act, as amended by this Act, within a period of one non-heredi-' 

tary trustees. 
year from the date of the commencement of this Act or within such further 
period not exceeding two years, as the State Government may, by notification, 
specify in this behalf. 

64. (1) If any difficulty arises in giving effect to the provisions of the Power to 
remove 

principal Act, as amended by this Act, the State Government may, by an order difficulties. 
published in the Tamil Nadu C-tovernment Gazette, make such provisions, not 
inconsistent with the provisions of the principal hct, as amended by this Act, 

as appear to them to be necessary or espedient for removing the difficulty : 

Provided that no such order shall be made after the expiry of two yean I-u. 

from the date of the commencement of this Act. 

(2) Every order made under sub-section (1) shall, as soon as possible, 
after i t  is made, be placed on the table of the Legislative Assembly and if, 
before the expiry of the session in which it is so placed or the next session, the 
,issembly makes any modification in any such order or the Assembly decides 
that the order should not be iarrued, the order shall thereafter have effect only 
in such modified form or be of no effect, as the case ma.y be, so, how eve^, that 
my such modification or annulment shall be without prejudice to the validity 
of anything previously done under that order. 

65. (1) The Temple Administration Board established under section 7 Transitory 
of the principal Act may authorise any officer of the Hindu Religious and ~ s i O 1 l .  

Charitable Endnvlments (Administration) Department to exercise the powers 
conferred on, and to discharge the duties imposed upon, a District Committee 
under the principal Act, as amended by this Act, until the District Committee 
is constituted by the Temple Administration Board in accordance with bhe 
wrovisionsr of the principal Act, as amended by this Act. 

(2) All rules made, or deemed to have been made, notifications or 
certificates issued or deelr~ed to have been issued, orders passed or deemed to 
have beell passed, decisions made or deemed to have been made,, procaedings 
or action taken or deemed to have been taken, schemes settled or deemed to 
have been settled and things done or deemed to have been done by the 
Government, the Commissioner, a Deputy Commidoner or an Assistant Com- 
missioner under the principal Act shall, in so far as they are not inconsistent 
with the principal Act, amended by this Act, be deemed to have been made, 
issued, passed, taken, settled or dbne by the appropriate authority under the 
eorreaponding provisions of the principal Act, as amended by this Act, and 
shall have effect accordingly. 

(By order of the Governor.) 

P. JEYASINOR PETER, 
Secretary to Government, Lano Department. 
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MADRAS, MONDAY, JUNE 22, 1992 

Part IV-Section 2 
T& Nadu Aeb add OC-C~B. 

am& oS the Gove~nor on the 12th June 1992 and is hereby published fqr 

generd infomation :- 

Endowments Act, 1959, ''3- following section shall be inserted, nabnely :- 

Not\vit.bt~nding anytlling contained in this Act or  the rules made there- , 

rlty ~onipetent,- 

I 

Group) I V-2 EX. (37 1)-1 
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' The following Act of the Td.Nirdu  Legislafive Assembly received the 
assent of the Governor owthe 17th May 1993 and iw herbby published fo r  
general information :- 

< 
ACT No. 18 OF 1993. 

An Act further to amend the Tams Nadu Hindv Religious and Charitable 
 endowment^ Act, 1959. 

BE it enacted by the ~egia'ative AssembIy of the State of Tamil Nadu in the Forty- 
fourth Year of the Republic of India as fouows :-- 

I 
1. (1) This Act hay be called the Tamil Nadu Hindu Religious and Chari. shorttitle and 

table Endowments (Amendment) Act, 1993. commenc~ment. 

'<@):Jt shall come into force on shch date as the State Government may, by 
tlo&os, f .I appoint. : ~ I .  

2. lo section 6 of the Tamil Nadu 'dindu Religious and Chsriiable Endow- 
of ments Act, 1959 (hereinafter referred to as the prinb+pal Act), after clause (12), ,tion 6. the following clause shall be inserted, namely :- 

"(I 2-A) " Joint Commissioner " means a Joint Commissioner appointed 
under section 9 ; ". 

i 
3 II? sgction 8 of the principal Act, after clause (mu),  the following cladse Amendment of 

snall be inserted, namely :- section 8. 

" (aaaa) Joint Commissioners ; ". 
4. In section 9 of the principal Act,- Amendment of 

section 9, 
(1) in sub-seation (I), for the words "such nc~rnbcr of Deputy and Assis- 

tant Commissioners ", the words "such number of Joint, Deputy a%d Assistant 
Commissioners " shall pe substituted ; 

(a) in clause )a), for sub-clause.&), the following sub-clause shall be 
substituted, namely :- 

w Y 
., 

: -+ " tii) by promot on 'from l& ~pmmissioners, or " ; 
t -  

cIause shall be inserted, name:y :- 

Joint Commissioner shall be by 

5. In section l o  of the principal Act, for the words "every Deputy or Amendment of 
Assistant Commissioner ", the words " every Joint, Deputy or Assistant Commis- section 10 

sioner " shall be substituted. 8 . t 

k: 9 . h h  3 ... :.-&.. 
\ @ 12 of the principal Act, in sub-section (I), for the words "The 
Co ,-' ,%Vords " The Coid$s$ioner, Joint Commissioners" shall 
bi3 . A' q" 

of the principal A&$ tbo foaowing dection shall be inserted, 
"h ' 

* *$3*z?* .. 
and duties oj Jokt ~mr.~p?oner.-2~bject to the adminis- 

er, a $@$b Commissioner sball exercise such 
duties of the C i s s i o n e r  as may, from time to time, 

nment; and any order passed or proceeding talcen by 
se of such powers and discharge of such duties shall 

be dtiemed to  be an order of the Commissioner for the purposes of this Act ". 

Amendment of 
section 12. 

Insertion of new 
section 13-A 
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Amendment of 8. In section 2-1 of the principal Act, in sub-section ( 1 ) ,  ior tilo words "ui, 
section 24. ihe COIL) .sioncr': iil tr\ u places where the). occur, dlc \\ 0 1 1 ~ 1 ,  "c;. the Coiirri~;~ 

t 

,. l~rnc r or a ,ic,~nt C o n ~ ~ ~ l i ~ i o n e r "  shall be scl~htitulccl. 
; 

Amendment of 9. ln seetion 25 of the Act, f u r  tlic \i OIL/- ' ~ ~ J ~ ~ ~ ~ ~ ~ ~ ~ ~ ) ~ :  

section 25. tile \, uic,s "the collliliis,i,~ner, a Joint ( : o I I ~ I I ~ ~ ~ s ~ c ~ I : ~ J J "  - i  1 i l  1 1 ) - 4 j i t : t (  

Amendment of 10 [n scc.tioa 27 the principal Act, f o k 4  t h ~  I\ ( 1 1  : , ~~n.,~.,t~,~! 
section 27 i i 1 ~ 1  \,,)i ( ~ 5 ~  .'t Jic (>eint>libhic~ner, +he Joini, C( i t ~ t ~ ~ i s ~ i o n ~ ~ ~ ~  ' ,I q c  I ! I ,  \11/15til lit1 

Amendment 01 I ! in sc.(.lion :,> ol the  principal A(.t, hul)->ct I r 5 b r l  ,' . , , , I  1 1 1  \ \ + I  

section 85. .'C'omlmissionc;l, Ilcputy (lommis :ioner", tile worct:, ; t t $  L I L I  ,,j< ,AJCL, . j ~  r j  1 

C'cjiiiniis~oner, Deputy dcrnmissioner" shall be substilutccl. -" 

Amendment of 12. 111 section 93 ol  the principal Act, lor the ~vords "the Co~n~nissisiont I *  ', 
I section 93. the wards "the C'o~n~nis.;ioner, a Joint Con~nission~l*" siiall Lp s~tbrziitnt(cl 
I 

Amendment of 13. In  section 98 of the principal Act, foil thc words "C@n~missioncl. 
section 98. Depntj- Con~mi~$ioncr.", the words "Commissioner, Joint Commissionei~, 

Drputy Commissionc~r" shall be substituted. I 
Amendment of I 1-2. In section $9 of the principal Act,. for the words "tl~e Co~nnlissioncr", 
section 99. the wo;lcls "the Coni~illssioncr, a Joint Commissipner ' shall sllbstituteLl. 

. 8  

Amendment of If , .  In schcl ion I I I ol' 1 he priheipal ~ c t ,  for thc worclh "the Ctoluinissionc~.' . 
section 11 1.  the words "lhc Comlriissioner or a Joint Cokniss?fier" yh t t l lk  substitntcti 

Amendment of 16. In section 11.4 ol  the principal Act, in subsection (I), for the uro I ', 
section 114. "the Corninihsic~nnc~ 01.  :my Deputy'or M s t a n t  Comnlissidncr", the  words &.t  lic: 

Comn~issioner or nl J- Joint or Deputy or1 Astsistrlnt Comnlissioner" ,&all i , c l  
subatitx~tcd. 

Amendment of 17. In section 116 of the principal Act, in sub-section (2),- 
section 116. 

(1) in clause ( i i )  , for the wqrds "the Commissionar, .or a D e m t y  or :in 
-Assistant Commiqsionor", the WOK* "the Co&ssioner or a J&q C$.mnlis- 
sioner or o Deputy Commissioner '& an Assistant ~ o m m i s s i ~ r ' ~ ,  ,&I1 be 
substituted ; . . . (: 

(2) in clause (iii), for the words "the Comnlissioner", the \rords "i?le 
Comlissloner', a Joint Commissioner" shall be substituted. ' 

> 

(By order of the Governor) 

W.. MUNIRA3fAN, 
sme ta l y  to Governnzenf, Law Dep~trtnsnf 
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du Religious and Clzaritable. 

State of Tamil Xi'adu in tho 

Nadu Hindu Religious and Short title. 
dment) Act, 1093. C 

clause (8-A), the following clause shall be substituted, name&:- 

" (8-A) " Temple Administration DistrSct Committee " means a 

3. In  section 7-C 4 of the principal Act,- 4mendment of ' 
section 7 C. 

(1) in the marginal heading, fat1 the expressibn '' Djstrict Cornmi.ttce ", 
the expmsdm " Temple Administration District Conllnittec " shall be suhsti- 

'(2) in sub-section (I), for ihe expression " The Yf-77ale Aikurinistra- 
4jm f3olii.d shall constitute a District Cornmi ttee ", the expression " The 
Temple Admbistration Boarld &dl constitute a Tcn~ple Bilm~niutsation ,Di+ 
trict Committee " shall be substituted; 

;3,),in sub tion (2), for the expression " District Committee '*, tlle 
e.x~ressi~)r~ " Temn%inistratien D4triet Cornrnittce" shall be substituted. 

the "Temple Administration District Committec" shall I,e substi- tion 
Committee " 
for the emre- 
ssion "District 

4 Cor,~mittee ". . 
.A 

or mttled under 6 6  principal Act, any reference t~ the District Comnlittee 
shall, unless the context otherwise requires, be ileel~led to be a reference to 
the Temple 4dministration District Committee. 

(Dy order1 of the I:bvcmor) 

M . Mb NIRAM AN, 
8ecrelat.y i o  Uove~.nvtetzt, Law Departt~zent. 

E- -- 
~RIYTU) AND PYRLISHED BY THE DIRECTOR'OF STATIONERY AND PRINTING.  MADRA' 
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t$. . The following Act 01 the Tamil NacXu Legislative Asselllbly received the 
assent of the Presiclerlt on  he lY'tll May 1994 and is hereby published 
for general information :- 

ACT No. 30 OF 1994. 

k ,  An Act f~xrther t o  ailiencl the Tamlil Nadu IIiiidu Religious ancl Charitable 

Endowments Act, 1SoY.  

i. BE i t  enacted by the Legislative Assembly of the State of Tamil Nadu 

L, ; Fcuty-fourth Year of the Republic of India as follows :- 
%. I. This Act may be called the Tamil Nadu Hindu Religious and 

sbortdtl*. 

T- Charitable Endowments (Amendment) Act, 1994. 
Am- 

Nda 
. 2. I n  the Tamil Nadu Hindu Religious and Charitable Endowments ot ; 

26. 
- Act, 1959 (hereinafter deferred to as the principal Act), in section 26, in .* 
, qub-section (I), after clause (a), the following clause shall be inserted, 

namtiy 

'( ( a citizen of India;" not 

3. The provisions of section 26 of the principal Act, as amended by X 
this Act, shall have effect notwithstanding anything inccnsistent 1 

aontnat, therewith contained in the principal Act immediately before the date UP 
the publication of this Act in the Tanzil Nadu Governntent Gazette, OIL ia 
any scheme settled under the principal Act or by a court or in any other 
law for the time being in force or any custom, usage or contract OF 

6s-  # 
- 

iudgment, decree or order1 of a court or other authorily., 

! (By order of the Governorj 

Secretury to ~overnnte ;~ t ,  
L g  Department. 

-- -Ym- ---7C-JAT- - ~ X X % .  ..r---- L 

a I -a -. -- - & -9-- --a;- 
+< FTPTl'u3'E.D AND PUItLISNED BY THE DIRfZC'lOR OF STATIONERY A,ND I'RINRNC. M D k S  J 

ON REIIALF OF TlIE G Y i ' J F R m  OF TAMIL M D  3. 
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The following Act of the Tamil Nadu Logislativo Asso~i~bly ~'oooi\red Ella assent 

of the Governor on the 28th June 1994 and is hereby pu~lished for general 
information :- I 

ACT No. 39 OF 1994. 

An Act further to amend the Tamil Nadu Hindu Relrgrour 
and Cl~aritable Endowme~lts Act, 1959. 

BE it enacted by the Legislative Assembly of the State of Tamil Nadu in the 
Forty-fifth Year of the Republic of India as follows :- 

1. rhls Act may be called the Tamil Nadu Hindu Religious and Charitatle Short t i t l r  
Endowments (Fourth Amendment) Act, 1094, 

- 

2. In section 7-0  of the Tamil Nkdu Hindu Religious and Charitable Endow- Amendn~ent 
ments Act, 1959, ~ f t e r  the words "or the Ccmmissioner", the words "or any of section 
Joint Commissioner, Deputy Conlmissioner or Assistant Con~missioner" 7-0. 
shall be inserted. 

(By order of the Governor) 

M. MUNIRAMAN, ' 
Secretary to Government, Lsw Departrnin~. 
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I 

ACT No. 25 OF 1995. , 

~ c t  further to crlnerzd tllc Tutnil Xudu Yindzi Religious and Chluztni,le E t z a o ~ ~ ~ / ~ c ~ n t s  
Act, 1959. 

Be it enacted by the Legislative Assembly of the State of Tamil Nadu in the Fo~ty-  
sixth Year of the Republic of India as follows :- 

1. (1) This Act may be called the Tamil Nadu tIindu Religious and Charitable Short titie and 
Endowments (Third Amendment) Act, 1994. commence- 

ment. 
(2) It shall come into force at cnce. 

~~d~ 2. For section 7-K of the Tamil Nadu Hindu Religious and Charitable Endowments Substitution 
of ~ c t ;  1959 (hereinafter referred to as the principal Act), the followiag section shall be of section 

substituted, namely :- 7-K. 

"7-K. Removal of non-ojicial members.-For good and sufficit:nt reason,- 

(a) the Government may remove any non-official member of the Temple 
Administration Board; and 

oup! IV-2 Ex. (428)-1 [ 93 1 
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,,tion of 3. After section 7-1' of the principal Act, the following section shall be inserted, 
A,. section namely :- 66' 

i 
i"?-Q. Power to supersede Temple Administration District Committee.-41) If the 

~ ~ m ~ l &  Administration Board is of opinion that any Temple Administration District . 
Committee is unable t o  perform, or has persistently made default in the performance 
of, the duty imposed on it by or under this Act or has exceeded or abused its powers, 
or has viilfully or without sufficient cause, failed to comply with any direction is5ued 
by the 'Temple Ad~niuistration Board under this Act or if the Temple Administration 
Board is satisfied tbat the continuance of the Temple Administration District Committee 
is likely to be injurious to the interests of the religious institutions in the State, the 
Temple Administration Board may, by notification, supersede such Temple Administra- 
tion Dis:rict Committee for a period not exceeding one year as may be specified in the 
notiscati~n : 

Provided that before issuing a notification under this sub-section, the Temple 
Administration B o i ~ d  shall give a reasonable time to the Temple Administration District 
Committee to show cause why it should not be superseded and shall consider the expla- 
nations and objections, if any, of the Temple Administration District Committee. 

(2) Upon the publication of a notification under sub-section (1) superseding the 
Temple Administration District Cornmince,- - 

(a) all the msrnbers of the Temple Administration District Committee inclu- ' 

ding its Chairman shall, as from the date of supersession, vacate their offices as sllch 
members; and 

(a) PU the powers and duties which may, by or under the provisrons of thu 
As, be exercised or p t m m c d  By ur on ben:aalf of rne Temple Administration District 
Commitr=t shall dur* the period of supersession, ,be exe~ised and performed b? 
tuch wnon ar D C M ~ S  as the T a l e  Administration Board &ay direct. 

(3) On the expiration of the period .of supersession specif!ed in the notification 
issued under sub-section (I), the Temple Administration Board may,- 

(a) ext'end, from time to time, the period of supersession for such further 
period not exceeding three years in the aggregate as it may consider necessary; or 

(6) reconstitute the Temple Administraiion District Committee in the 
nt;.nner provided in section 7-C and section 7-D.". 3 

 mendm meat 0: 4. In section 53 of the principal Act,- , 
section 53. : 

( 1) after sub-section (I),  the following sub-section shall be inserted, namely :- 

"(1-A) Notwithstanding anything contained in sub-section (I), for the purpose 
of this section, the Government shall also be the appropriate authority in respect of 
any trustee of any hreligious institution."; 

1 (2) after sub-section (5) ,  the following sub-section shall be inserted, namely :- 

"(5-A) A trustee who is aggrieved by an order passed by the Government 
under sub-section (2) may, within ninety days from the date of the receipt of such order 
by him, appeal against such order to the High Court.". 

Amendment sf - 5. In Schedule 111 to the principal Act, under the heading 
Schedule 111; "Zlb. &PEALS TO COURT ", in columns (1), (2) and (3), before the entries 

3 ,  '' 70 (2). ...... .Appeal to ....... .50 . 
High Court 

the following entries shall be inserted, namely :- 

" 53 (5-A). ...... .Appeal to. ...... .50 ". 
High Court 

(By order of the Governor) 

M* M-, 
Secretary to Goveremetu, Low Dep 

t 

PRINTED A N D  PUIlLlSllED BY T H E  DIRECTOR OF STATIONERY A N D  PR:?ITINC, MADRAS, 

O N  HEI141,F O F  T H E  GOVERNMENT O F  T-AMlL NADU. 
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The following Act of ihe Tam11 Nddd iegisl?.ti~c ..ssembly received the 
assent of the Governor on the 1 lth Deienber 1995 and is hereby 
~ublislled for general infornlc:tion:- 

ACT No. 38 OF 1995. 

An Act,furtha. to amend the Tamil Nad11 Hindu Relierozrs nncl Chat ifable Endownzents 
Act, 1959. 

BE it enacted by the Legislative Assembly of the State of Tamil N ~ d u  in the Forty six! j l  

Yeas of the Republic of India as rol1ows:-- 

1 .(I) This Act may bz calied the Tamil Nadcl Hlndu R~ligious a d  Charitable Short title 
Endowments (Amendment' Act, 1995. and com- 

mencement. 
(2) It shall come into force on such date as the State Government may, by notifi- 

cation, appoint. 
t 

2. In section 7-B of the Tamil Nadu Hindu Religious and Charitable E~dow-  AmencJmdnt 
melltsAct,l959(hereinafter referred to as the principal Act), in sub-section (I), for the of section . 
words "Deputy Commissioner", the words "Joint Commissioner, Deputy Commissioner" 7-B. 
shall be substituted. 

i 

3. In section 13 of tlze principal Act.- k Amendment 
of section 13. 

(1) in the marginal heading, for the words "Deputy Commissioners", tke words 
Joint Co.smissioners or Deputy Commissioners" shall be substituted; 

(2)  in sub-sections (1) and (2), for 111c words "Deputy Commissioner" in three pla- 
ces where they occur, the words "Joint Commissioner or Deputy Commissioner" shall 
be substituted. 

4. In section 21 ofthe principal Act, in sub-sections (1) and (3, for the wordsP'any Amendment 
Deputy or Assistant Commissioner" in two places where they occur, the words 'kny of section 21. 
Joint or Deputv or Assistant Commissioner" shall be substituted. 

s In section 22 of the principal Act -- Amendment oi 
section_ 22. . 

(1 ) in sub-section (I),- I - *  s td \;) 
I ,: i r  

(a; In clause (a), for the words "a ueputy or an Ass~stant Comrnissioner'*,i the 
words "a Joint or a Daputv or an Assistant Commjssioner" shalI be substituted: 

i . ,- ::.; . ' 
(b) in clause (b), for the words "Deputy or Assistant Comrnissibner", the words "".'J% 

'6 Joint or Deputy or Assistant Commissioner" shall be substituted; I' 

(2) in suh-section (2), for the words "a Deputy or an Assistant Commissioner", 
the words "a Joint or a Deputy or an Assistant Commissioner" sllall be substituted; 

(3) in sub-section (4),- 

(a) in the opening por:ic?n, for the words "a Deputy or an Assistant Commissioner". 
the wor~!s " 2 .  Joint or e Deputy or ail Assistant Commiscioner" shall be substituted; 

@) in cl,?uses (a) and (b), for the v;ords "D[.:puty or  Assis!ant Co~nmissione~" in 
t w o  pi::ccs wl~crc t h y  occur, t l ~ c  worc?s "Joint or Dci>uty o: .'~;,;isi.:~nt .C'o:i~~l~icsi~~~&' 
s l ~ d l  b:: s~tbstitatcd. 

6. In section 26 of the principal Act,-- Amendment 
I I + of sectio~z 26. 
fi 

(1) in sub-seciion (4), for iils words "thc Dcpiily Commiss~uncr", the words "the 
Joint Commisc;ioner or the Deputy Commissioner, as the case may be" sha.11 be substi- 
tuted; 

(2) in sub-section (5), in clause (b), for the words "the Deputy Conirnission 
words "tllc Joint Conlmissioner or the Deputy Cornmissionor" sh?I1 be subs!it~l.t 

(A Group) 
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nmendment 7 211 section 38 of the principa,l Act,- 
of  section 38. 

(I) in sub-sactio is  (1) and (2), f ( ~ r  the words "the Deputy Commisaioner" in two. 
vlaces where they occur ,the words "the Joint C~lnn i  iv,ioner or the Deputy Comm issioner9', 
as the cnqe may bc .ha,II be substitutad; I 

(2) i n  sub-s~:cfio'~c (3) ?nd (4), for thc words " the Deputy Commissioner" in two 
p1:l.o~~ w11erctheyoccvi., t 1 1 ~  w 3 r d ~  "!hc Joint Cotllt;;i.>;;~i~: Gr  t:i: Zsjidiy C o l l ~ m i s s i ~ ~ ~ ~  
shall be" substitu' ed. 

Amendment 8. ~n scctioll 53 uf tllc p~incipal Act, in sub-scc!ion (2), ia clause (c), for tile words 
53. "or Deputy Com!*,issioner", thc words" or Joi!l: Cci?lIllis~ioner Or Deputy 

>,h::II bc suhsiit ~ d r  d .  

~rnendmcnt c$ ($. (I) l o  sectioils 54, 55, 56, 63, 64, 66, 67, GS, 69, 78, 79, 80, 81 and 82 of the 
;fectiom principal Act (e,:cluding the marginal he:~dings the: do) ,  for the words "the Deputy Corn- 
54, 55,  56, missioner" whe;-evcr they OCCLL~,  thc words "thc Joint Commissioner or the Deputy 
63, 64, 66,67, Commissionel-, as the case may be" sh::ll be s~rbst ituted. 

a 68,69,78,79, 
80,81 and 82. 

( 2 )  111 ccctions 63, 64, 68, 79 xntl X I  of llic pr.incip:ll Act, in tllc nl;rl-gin:tl hc!tljngs, 
fol. t Ile words '' E)epuf y Cornmissiunc~~", the words "Joillt Co~~~missioller or Deputy Corn- 

sllall be s~l.bstituted. 

Amendm~nt oj 10. In sectiorl 102 of the principal Act, in sub-section (2) ,  for the words " a Deputy 
rection ~ ~ ~ ~ ~ ~ ~ i s s i o n e ~  ", tile words "a Joint Commissioner or n Deputy Commissioner" shall 
1 02. be substituted. 

i 
4mendment 11. In section 1 lOof the principal Act, in sub sections (1) and (3), for the wolds "or 

i of se&n a Deputy Comm,issioner" in two places where they occur, the words "or a Joint Commis- 
110, sion::s or a D ~ p u t  y Commissioner'' shzll be substituted. 

Amendment - ;2. In section 117 of the principal A G ~ ,  lu the proviso, for the words "the Deputy 
of section Con:nnissioner" in two places where they occur, the words "the Joint Commissioner or - 

117. the :iirpputy Commissioner" shall be substituted. 

Amendinen1 13. In section 118 of the principal Act, in sub-section (2),- 
of sectivn 

I 118. 
(1) in clause (b), in su b-clause (ii), for the words "Deputy Commissioner9: the 

words "Joint Commissioner, Deputy Commissioner" shall be substituted; 

(2) in clause (c), for the words "Deputy Commissionei" in two pla= whele they 
occul , the wc,rd b ''Joint Commissioner or the Deputy Commissioner. as the case may 
shall be substituted 

14. in Schedule 111 to the principal Act, - 
~menCrnoen 1 

d scheddc 
111. 

(1) (a) in the heading "IV. APPLICATIONS TO GOVERNMENT, TEMPLE ADM INISTRA TION BOARD, COMMISSLONER OR DEPUTY COMMISSIO 
NER", for the words "OR DEPUTY COMMISSIONERyy, the words s c  JOINT 
COMMISSIONER OR DEPUTY COMMISSIONER" s h ~ l l  be substituted; 

(b) under the heading as so amended, in t h ~  entries in column (2), against [he 
entry "64(1)" in column (I), for the words "Deputv Commissioner': the words " JolDt 
Gommlssloner or Deputy Commissioner" shall be substituted; 



ZPADV GOVERBME!NT GAZE77E EXTRAORDINARY --- ---- 
m 

(21(a) in the heading "V. APFEALS TO GOVERNMEKT, TER4PLE ADMINIS- 
'IRATION BOARD, TEMPLE ADMINISTRATION DISTRICT COPVIMITTEE;, 
COMMISSIONER OR DEPUTY COMMISSIONER", for the PV,~T ds "OR 
DEPUTY COM MISSIONER". tile words "JOINT COMMISSIONER OR DEPUTY 
COMMISSIONER" shall be substituted; 

(b) under the Ileading as so amended, in the entries in cc~lrirnn (31, n!:cii~i~t tile 
entries "26(5)", "38(3)". "54(4)". " 5  5(1) ", " S(i(Z)", "69(I )". " 70(1)". " S l ( I  )" :u1(1 
"118 (2)(c)' io colu~nn (I), for llic wc)! ( I ? .  '.Deputy Clo~lir l l issio~l~~~ "\I 11lc1 c 4c1. t \ icy occur, 
the words "Joint Commissioner :)I. D e p ~ ~ t y  Go~nmiwioncr' sl~all be substitured. 

(By o tde r  c f t h ~  Governor 1 
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Ct'iE:,l,l!, .'; ?TUR[,'AY, KO!-E jIBEP\ 16, 1996 

K a ; f b ~ -  21 !, 7r ':a+)i:!, T ~ I P  12 taq.-.r tb;.pcJ1~-3-;27 
.------- --- ------- 

1 

I 1, I ,  : b l l > y  \ct ,I!' 111:: T.\:i?if N:ltl:l T c;!is'nfiq t. Assenlhly received the assent 
, 3 T I  ' , 1 117,: i ? ~ '  " ,.\ :'> ~ T Y  J!)"< ;' - ? . !: ,;.;!-> i7L:b!iSfled for gcncral 
I , - . L _  \ C J S *  

I * ~ I O I  I I I , I ( ; O ~ I  . 

, , NO. 39 01' Ic)',G 

3 ,, ! : I I * S ? ~ :  tr ,i::-,.::i,j "XI? TP!yt;l F * ~ I I  7Ji.+!i "'!I;!Dus and Ckaribble . . 
Pntio~vrnerlts Ark, 1959. 

I;,, i t  ~ ~ . ~ f  bq :I:c [ II_.:~~\I,\LI\C As5c:11hlj o! ' t l~c  Slate of Tatnil Nadu in the 
'.;L\,cirt[l Ye,,r. a! thc ,Rcpuhlic of India ns follows :- ..* 8 4  "r 

1 .  I ) 1 h i  Act m;\j hc c tllct! tl!c 'Tarn11 'q : : t l~~ I !indu ICcligious and Charitable Short title a 
I l ~ , l ~ , t v ~ ~ ~ L ~ ~ ~ f q  { / \ ~ I I : I I C ~ I ? I C : - ~ )  ,let, 1996. commencer 

notification, appoint. 

( I )  for the expression "6, Definitions-In this Act, unless the context 
orl~tv.:~ise requires " the lbllowing shall be substituted, namely :- 

"6. Definftion~.-In this Act, unless the content otherwise requires-- 
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(1)  " A ~ \ . s G ; . ~  C'ori~lri;tiee" ~neans thr: !.'orr~ll~illcu ior~sti~Lii.,: il, i l . ~  Gt,\cr-ii-- 
i ruent under subsection ( I )  of section 7 ;". 

I (2) for clause (&A), the following cliitrse shall bc substituied nan?el> :-- 
I 
I ''(&A) 'District Committee' means the Comlnirtee constituted .b) the 
I Government under sectim 7-A :". 
1 

(3) for clause (12-A), the following c h u < s  shall be substituted. narrrcly : - 

"(12-A) "Inspector" means an Inspector in the Hindu Religious and Charitable 
I Endowments Administration Department; 
1 

i 
j (12-B) "Joint Commissioner .'means a Joiat <'onl~nibstor~or ~ r p ~ ~ o ~ ! ~ ~ r t l  LIII:!CI 

m i o n  9; ", 

( 4  I ( 1 )  <hall be ~).rlnrtr :d 

Omission oi 3. Chapter I-A and se-tio:~s 7,  7-A, 7 - - 8 .  7 - ( ' ,  T I ) .  7 I t i 1 
Chapter 1-A. 7-K, 7-L., 7 4 ,  7-N, 7-0, 7-P, a~d;7-Q, shall be cnlitted. 

Insertion of 4. Aftcr section 6 of the principal Act. t l~s fnllo\%i!!g S - L ~ ~ O I I Y  . - i  .:!I I c iil\iitrii, 
mew section-7. namely,- i 

"7 Cor~,stltrtrripiz of Advlsofiy , , ( 1 )  T1.c (;o\ c.rnri~..xl 41all 
constitt~te, for the Sta!c of Tamil Nadu, a ( 'csn~n~iticr callc<i 1!1c hci\ i h o q  

Committee consisting of the @llowing rndmlx-r,, n;\mel) . 

(a) the Chief Mini-ster, who shall bg the Cl~airn~sn. (>>.  ( t Q t [  z,) . 

(b) the Minister in charge of the portf,)lio of tlindti Re!ry~oui a ~ ~ t l  C'Li,~r~~:tbl~ 
edowments who shall be the Vice-Chairman, e.~-cfftci<r : 

(c) the Secretary to Governmel~l in-chxrpe of' H~ndu Rcli~ic~ii\ anti c l ~ , ~  11 t 1 - i ' ~  

Endowment$, who shall be M:inS:r PI+- :rffcic> : 

(d) Such number of non-ofiicials not c\ccdlng c.g:it Ixr..'ni ~>iofc'.s~~:s- 

Hindu religion , nominated by the Go\er~in;cnt, r,f  vl.!lnlli. o.ic s!- !!i i-c < I  li:t* , ~ i > ,  I 

of the Scheduled Castes or Scheduled l'iibcs 
I 

(e) !he C'ommissioner, who shall b, ti12 i\fS:ll?b:i- S x i z ,  i t ! ,  (, . , lf(ir / < I .  

(2) Thc term of ohce  of non-official nlernberh slinii bc thrce years J I I ~ .  ~ i t i c r  

matters relating to the Advisory fomlr~ittcc bhall be such as [nay Ix prescribed. 
I 

t (3) The Government may, after givin*: a sllow csusc notice remove all or a l l y  

of the non-official ~nenrhers of the Advisory Comn3lttec in the public interest. 

7 A. Canu/ i l~ f i , ,~ i  of niStlsict 6'0 t ? m i i l c r r . . - ( l  ) 1 n respect of all religious in i l l -  
art $ * t o  t I * t a : ~ ~ -  C ! , I ~ ~ S L  j i i j  ~f scction 46) tutions (olhcr than thosc religinas instltuticr;'; ?'I: ...-, 

situate within the territorial jurisdiction c ~ f  a Revenue District, the Government 
I ,  $ shall consitute a colnmiltee called the District Comlnittoe consihting of not jess than 

three and not more than flve non-official i,iernbers ils inay be nominated by the 
Governri~nt. .Only persons who are qual~fied f(lr appo~ntment as tnlste6 ilndcr 
this Act bl,..!l be nominated to the Dislrict Committw. 

(2) The term of oiEw of the members of ti12 ;)istrict Corn~~~; t t td  511dii hc 
thret y t w s  and otht r matters relating to the said Committee shall be snch as 111;r~ 
be prescribed. 

(3) The Government may, after p i n g  a sttow caue  notice, rett~ovc all or . 

any of the members of the District Conlmittee in  the public interest. ' 
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(4) The Di\tric,t Colnmittce shall prepre, in such manner as may be prescribed 
;I p~tncl of names of persons who dre qualifltd for appointment as Trustees under . . . .  . - 
t l ~ i ,  Act (~ncluding members of Scheduled Castes and Scheduled Tribes) and suitable 
for i~ppointment as non-'nereditsr: trustee- or trustees, as the case may, be, .and 
sl~all seiid i t  to :- 

( I )  tlic Joiqt  or llepulq Cgmmissioner. in :-espect of religious instituti~ns 
Lllling i~nder, cl;tltsc ( i )  of wction 46 ; 

( i i )  the Commissioner; it? lespect of religious institutions falling under 
clause ( i i )  of section 46; and . . . . .  . 

( i i i )  the A~Jiittint Cct~tlrnis~inner , in respect of aizy religious institution which . 
is not included in the list published under section 46 and is not a religious institution 
notified or deemed to have been notified un& r Chapter VI of this Act. ' 

(5) r \ i ~ t  with~ta~idins anyltting contained in this section, the District 
Committee shall have no jusrisdiction to send any pace I of names of persons under 
this section in respect of any religious instit~~tion for which a scheme has been settled 
or deemed to have been settled u:ider this Act by this High Court or any Court 
subordinate to tllc High Court. 

Ex~~l;~nation.-For the purpo6,c of this section and section 7 "Scheduled Castes" 
and "Schcdulcd Tribes" shall have the same meaning z~signed to them respectively 
in c.lfiust.5 ( ? J r  ;tiid i25) or Arttcle 36G of the Conslilution ;". 

5 .  112 <.t,apter ! I  of thc prin-ipal Act, for the heading the following, heading Amendment of 
\hnl l  bc subsrituted, nzmely :- Chapter 'IT. 

1 I 1 I. ( uw! % I  l:,sIU:diII A N D  0 TtlER CONTRQLLINC; AUTHORITIES. Substitution 
of section 8. 

6 .  jeclion !: ut. tlic pr~ncipal Act, the rollowing sectiot~ sl~all be substituted, 
niimely .- 

.'S ,I~l{horitie\ !~nder the Act.- 

i 11:1~ ,l1u11 he t h c  I ~ l l o \ ~ l n , ~  clacces of auth .  r~ties under this Act, namely :- 

! , ) \  I )cpllty C,,rnrni~sioner~ ; and 

7 \ i : c f .  hC'C il a (71 thep: illcipilI ~ c t ,  thc fnllowiil~ section shall kcinsorled, Insertion ot 
namclk : - now section t 

~ c ~ > , t r , i n i r y i o , ~ ~ *  io be corpo,ailon sole .-The Cornn1isr.r. .r ba a COI poration 
,.li:;;-,.: ,!i;.ll :I;;\? p,c-p'tr-~ r u ~ c s s i o n  oor' ;. comnwn sealand nlaysue and be ~ucd 
in l1 i4  C::I !wra:c nsme." 
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A lllond ~ ~ w n t  c 4 9. r n  sedlon 1 ot 1P.c P, ln~iijal Aci :-- 
saotiotl 14. 

(11 in rlw Itlargiual h";kj,l&, the ~ W T C ~ ~ O ~ I  . . t ~ ~ c i  Te. l in l~  h d l ) l t  1 1 1  1 1 1  111 

District Cornmittt% ": shall b:  nitl led - 
) s I ( 2  , i d  I I I, 1 1  . 1 1 %  I . 1; i 

substitnted, niirml) :- 

" (2 A) *,t.ithGut p.c j l i i eo  i o  ?ha ~ i o v i . i : ) + ~ >  c 1 ~1 13 - \ ~ t < t i \  n 13). , 1 1  *li. 4. 1 1 1  

(1.3mmisione! ~ b r l !  c:~: ci<c t ho  p 3 ~ : . ' 3  cctnf~: S C * ?  t ' i ~ d  r'i~,~:~::fg~ t 1 ' ~  ,' 7 .<\', ' I  *!)* 

on him by this Ac; "r tbc rules n1M0 t he~csi%:3. il ru-i>':c;d of- 

(i, r i l l  temotes situ3tod in his di\ii;iu:. otlaer thnu 1217r~1  , I t P :I,c 
itst publish4 under so;ocficln 46. 

(ii) t l r ~  pci f ic  C L ' Z ~ O W T U O I I ~ S ~ ~ ~ ~ C  Yc s l l ~ h . ~ c n l r ' ~ > .  J ~ ! I  i i1.'11 i l ~  ~ ~ ' t l i  

ail'. , ,vnlents ind'lciaJ lo chis licip. hlishod u n  ' ?  s.,flirtlt 46, : nc! 

(iii) tbcch~,~;rita~~,lccll<owlnont~in 1-i- i \ q i ' ~ . i t . >  w ! ~ . c / ~ t J ~ . .  < l \ . ' . l b t i - , ~ :  : i :  \ 

Act bave h e n  exiendod v n8ei ~vx'ion 3 .: 

P;otidd that dc:;e r spe~ific ondoim1~,1i i 'f i : c  ~ I X  i;, I \.; Li-i ; c ,  , ; ::-fr<, 
camp iawJ uj;hi .I r h ~  j21ijL.ji:i.,n c f  t w ~  or n.i ;.c 41 ,i ;: 11 C 11 i i i1t  - . i  - . , ! \V;C . " 

a &a jr?.ble U . I ~ O W , ~ ' J ~ ~  to w:licll . t ht: . 13 . I  I:\, 11  I i'i . ,?.~f 1: ' i' 1jc : c ~ . ( i r ~ ~ c  1 ~ :  

UZ-,). ' 9 ,  > " : r e '  . f  ,.....,.-. , r . < c  .... t . t , I ' . ( - 
A~si~tantC,mmis$io!lsrtl~c~;~l~i~~i~t~cl~,?~~Il . ~ 1 ! *  t i t  i )  ii':;'~:! i i : ) .  A \  r ~ ' ,  + . Cqin~risr~,i nc s s h a l l  *:XI crs. I : ~ c  ~ J W J  : . .:, r I d : ~  LO. ( 1 1  1 ' 1  '. I I  1 , I  ,. i 1 1  

specific ~~lr'c,\~:fiei:: ilr c bz ;t<il 12 c , ~ C ~ w ~ c r l  

Piov;c!~,Llf~rthe:ih~?v:'lc+p?5y:c;~,c?~\~~,,~c~+:- C .  1 1  c ! t :% . 
lnoretcrnples intlutlcj int helisipupli: 111-1 u n  .,r - s ) , , I  . . +7 , - ~ t  1 , i .1 l e i  c 
temrlcn uot s I i n c l u d d ,  nvI5  the r *  ',,I i: '-I< > ; I  . I  ox cib-  ; ;,, 
power s ~ i l d  ( ' i sch?rs  t11c c'.utios in rcsp2cf ,, , $1, -;1 i*.?cific oi~i:o\im . & ~ t  3' 

i ) 
it; s.l--scctial- (3'4 it:? thcexnrer-,, . " ~ : o  21 . 22. b l , .  i? " , 0.. 1 . 

ion scc ii,n 21, 22,46:47, SS,6?, 71," s'r t l !  3, S,' I ;  it.c:o. , . 
I . . 
I (4) after sub-5?cAion (3,, the l c  llovl.;n:; ;: ?. .- , ' !! kc, T , ~ ~ , , ~  ( . i::.n:( l b  - 
I 

I 
" (4) The Tnsv:ofor ~ 1 1 ~ 1 1  disobarpc $ 9  . I ' I  i , t : i .  . :\ JII::!, b ,  :.;cignn.' to him bq 

/ I the G~mrnissioner either, bc gcnae,l or ~ro . : ' ~  1 , a r r l r * ~ .  I rcL1 I. f hf P.0 rvr 1 no RL e,. . 
1; 

madetbe.e,?n.t.el, inrep:ztcf srchrtlic.iousrns';t1~1i~~1s3~ 111-3 1 n p  csa ib:i ". 

Ainelld meat 10. TII seciisn ? l  of th; p i nc ip~ l  AT', in qa.3 s.:c';~r, (!!. :>,l'rc ;:i: cx;>. esc. , i n  

I Section 21 " "fit b-in.cr Q y - n ~ w '   in^ in recp~ct nf wllin'? r s* i f  cr pi1 rp,nvl tr, 3 c71,ri i s  pi-,,vic:oc! 
bqthis Ac' ", t h i  cx c s s i , , ~  " cl in;asp,:t ;if .zr:licl: ?!I a??l:clti ,:I icr I e t i s ;  . + ?  . 11 ;\ 
bsen p-efo redtintie. sw inn 21 4 t ho  J ,i l t  C >;l~nEssi 1n5r .)I- D:? :> C , I I I , ~ I ,  I , ) !  t., 

a d  IS c's.t,li?g dis? s?l : ~ j  him " sh;ll b~ inq<itod . 

Insertion of I t .  Attc: ~ ~ 3 ' i ~ 1 + i 2 1  C !  tho i110'?31 AC , t i c  l r  lowjttg ~tx;i~>lt 5 111! 13:r ; \ : : ic: , j  
section 2-A 11n~nc1j - 

21 A  pow?;^ oi Joi!~?. cr Dpif  C ,innli: ; r  nl?r t o  c, 11 f~ r rcordi, 2izc' p;i%,, 
cldcl - 

I ,  (1) The Joint or Doyrty C > m m i s \ ; , ~ ~ ~ s ~ -  I Y I , ~ ~  0311 for ?TI ( ;  t.8 ,t:.!rio r h +  ycG I (! 
of an? Assistn~~f C ~mrn:scioner ir resn:ct o! o?) p;i to7% ~ I I P  I ~ ' I ~ L , .  111i~ Ao* (1101 h:ing 
a p;qy?""ljn& in ruspzo? of which a SI it c,: :'n ::gp?: t .1 : I  C ~ u t  i, p;c,vi(',r: I,+> t 

.&I), ,to satisfg himsclf 2s to thqregularitj of s~c.l) p no?w,ing, ar  t11z o>rroiincs\. 
'legrli!) o; prop-ieig of i:nq 2erbion or o ~ ( l t ~  p-ssd thnrcin. 

I 
': (2) -  1 ~ , ~ 1 ~ ~ s ~ o p ~ c & s ~ $ n o r o r d 6 :  k ? ! b ~ d ~ ! 7 . ~ : ' f (  ! ; ; t ~ A . s s ~ l i : r , ~ G ~ ~ ~ ~ ~ ; " ;  

, I .- , e l  4 I >  , . ~imei an? it a p e s  to tha fant or Dop~ t 3 Ca mrnisc;c~r.r; yl.: : fE.f c'ecis:r,ri or o-de~.  
I , ,  &mid k m~!ifi4d, ~nauI led ,  revmsac!. ool rimiflc2 foi i O C ~ I I S ; C L P :  "iicri. +I- p % > ~ ,  

orders acem?ingly. 
I 

1 ,  

1 ,  

'4 
4 -- 

4 A . T.--..--- ---- F'. C 
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. . . . , .- + , . .. I - -  . . .  - . r .  > I 1  ,,.? pi- ' z ; , y + e r  pq*,  oil , , . . ! , ' , - l , .  ,. .a,,..,. > *.-..-.A ,.a------. 

, , , ; , . ; i ,  :.,,,, ; , ;n (,I, *;t!t,:,l hiaring him o g~vlng  liia s r c l j o ~ ' l s  
i , : , ; :  1 , 1 1, :,o,z i,:,,;. (;. 

pb l u i n i  D ~ ~ J I )  C,mmisiion.r a;aj.stPy the olcawtbn a ~ > d ~ c i ~ ~ o n  . ,  
+ : . ,  -,,., , ,  . ...,., .,. + p  ;" si.h s l / c t i r , o ! l ) , p ~ . n ~ , i n ~ ~ h c ~ n x e i  c i s  r > f  t h * ~  pawars (.. . ,, , 1 , , t , ;  1:<,. b ,  ., . W ' U .  A --, -- 

,,ii,il:r \.+- re<tieii (21 i n  rcrpect ihwmf. . 
. ., . ., , . - .  . . . .,,. 

Z. ln i,un 13 ihc piijeipsl Act, indvdinp the GI% p t ~ l  he+ifiL for AaadmLat 
, x,i,,l,, .. ~ ~ ~ p l c  ,Vi?inlrtrstion Bgard " in thrm %*here it 0WdCS. of sMi"" 2). 
,b: .,?- . . ,,,- ! ha C ,111.n!sitoner '' ',hall b~ s ~ t s t i ? u f o d .  

;, 24. a -, , ,; Oi. yclig;uu s in:.iiir;ians.- ( I )  Thi C ~i l~rn i~~ionw. ,  or a Joint : - =  ' ? - -  4L- 
.. . . , : ,  ,..: ~ ~ ~ , ~ ~ i ~ ~ i ~ ~ ~ ; ;  "y A:!) Vficc: ~ " i ? y 9 ~ 1 w u  Y: LUL C>iildilS- * , ;! l]:,p ,:; :;: .:,, : ,...,, J :.. 

. , . . ,  - t c  ~ e p l l t y  ~ o m n i s s i o n c r .  or the Assistant C'3mmsionar in Hs 
, , , ;,, ;jic pi ~jfi\:cs c! an> s l a m  u i  Lr..! $?lip f.lr Pjirl3asc of 

, I. 3 . . 
~ x c ~ c ! !  :its i lnp  I? i\"':: jli!r,.i c~ Oi. an) dot1 impas%! by t l i i ~  0 ti* 
r.l!tcq rn'.yic: E :!':: Oil l\(;el*. 

[ )  , :  . ,  , ,,! , ; ( !  L11.5 ; ';;,i-kc,!i 111 S;I,IIC:CJ~UIII O r  ~ : J . ) J ? .  g'uja 3' 
; , ~ ~ ~ , ,  \:,,Lr+: ,,;;;,;,! ; \.,'; p f , ; n ~ i ~ ~ :  ; j :!, :ui'2i<~~:, i;~.;?itv,ii:>il C,r : \ i ..l,i .>. ., !! ,! , . , . I .  . 

, , l ~ ~ , o r i s c d  1.y or olldcr ajFsoctic n ( I )  c r th9 p:lic'~ o f f i c ~  .,[ ,,JL,r>,:iii~;. : :, ; ? ~ - > , , J L I  (I... 
. , . , , , , 2 ,  sli;.\i pjve ro;~.~on<),bl~ nc tic:: i o  ?ha 1ro:toc or llcsd of c l l c r ~ ~ . :  . . , , , , , ,,i ,I ,;,, 1, i i a rv  cii:o , og.!,~d i o  ik,c ;clii?a; i p :,.c'i~o P;  i , ; : S (  ;,! ib" 

tqr ?, ..$ ," k\ t h o  do'; ion c t  t h e  Commiqhnor u ld pr su t- 
t?: 

5 ,  , " i f b n  one mon:h from t h s  d d e  of t b d ~ i  ions a ~ v d l  " Ihe 
G( vc. 17 r [~cfxi : . . , . 

p, >, d.,,i lbp t  the G o v ~ r i ~ m o l ~ t  ssbsll not pass anl order ~ ' Q d i "  pa"' 

; I ~ c , .  : 1 a r c ~ s ~ ~ ~ b b  opport r nit J cf  d i n g  I-16 r"~nta'ianS:. 
" .  
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Amendment 14. I n  section 25 of the rrincipal Act,-- 
of section 25 

(2) for the ex;%ros~ion "the Chairman or an,y member c !' t : ? ~  I t.:?lpl2 k4 mi::lh- 

tration Bozrd or of thc D~strict Committee". the exprer.sio:l "TI7c C'umii~issiwer" 
shall be substitute[ *. 

Amendment 15,. 4 - . .  1 n section . 26 of the principal Act,- 
of section 26. . .  . 

(1) in sub-section (;), for clause (b), t l~e  fol1owir:y cl:ause sl>;l I 1  he \h!>stituteJ. 

(i) in thc casc of trustee apppoillte ' by the Assistalit Ci,ill~lli\\loi CT. to t l * ~  
Assist~?..nt Cuminissior.er ; 

? - 
.. . [ii) in the cxsc ol' trustee nppoit tc : I)) Ole‘ J O I  I / ~ ) c : , ( I ~ \  ( ~ I I I ~ I ! I , \ I O I , : ~ I  

to tile Joint/Deputy C'omm~ssioner ; anti 

(iii) in L U , ~  O L ~ ~ L I -  L'LSG, 10 tile Coml~li\\io~ cr, 
his seat shall thereupon become vacact." 

(2) sa7,-bcLiio,t (:), iortheext ressior, "thcTcn?; IC A c i n i i t  i h t r  ' l io !~  L ) i \ l ~ r  I 

Comm~ttee", the cxpes\ion "the Joirit/Deputy Commis\io~ cr" \h:lII he \uh\titutc\i . 

" ( 5 )  Any person ~ f k c t c l  by an orEer of t h e  Joirt/De ,ut! ( . "~t~l~!~i \~io '  CI' 
uw?er sub-sectio~l (3) 01 sub-scctior: (4) :n;+y, \viti;ir, 0 : : ~  p?o!~!b 1 1  e ,',rtc. , I 

receipt of the order by him, appeal against the or<: er , to the tor, ~~i\\ ioncr." .  

A mend men t 16. lii ~ection 27 of the principal Act. the exprchciorl "7 I1c T C I I I ~ .  ti: t,ci t 1 1 i 1 ~ 1 ~ -  

of section 27 tration Boiir,; the D'ctr i~t  Committee" >!]all he omittc 

Amend ment 17. In section 29 or tne pr~ltcrpal Act :-- 
of section 29 

(1) in sub-sectio:? (I), - (a) In rile opering rortioil for (;?c i l i l - r c s s i ~ ~ ~  11 il 
Temple Administration Board", the expression "tlje commiscio--cr" ,11;111 hc \ IJF\I  1 -  

tutod : 

(I;) in clause (h), Tor the expressio I "the Tcmplc At:ni~i;~ ,[I., I w n  I~o:~r(~ 
the exprcssio!l "the commissioner" shall be subst;tutd. 

(2) n sub-3ectio11 (7)  !'or the C X ~  rcssio 1 . ' t llu rc~nl~lt .  I I I I ~  ~ h t i . l i l o [  

Boar ' " anri 'the Distr~ct Committee" wherever they occur, t l ~ c  c.r: rccslon "the 
Cornmisqio-cr" ar:d "the Assistant Cornmi* ~ioner" shall rc-,pccti\ el>, I>c suh\ l~ t~ t t t  ' 

(3) Tor sub-scctioi*u (3) and (4), the ft,llowin~ sub-section <I1311 bc whstitutcr' 
namely :- 

(3)  'Hie Assist,~ t Com~iissiol:er. i ' t:le rcgibter I ,  \,il>m111c : through him. 
may, after such irquiry ;rs he may consi4tr necess;a,ry, mcommcnc' \ttch altcraticuis. 
amissio-s or arc' itio:,s id] the register as he mi+y thing tit. 

(4) The Cornmissio.-er I-nny, S-fier receiving the re~ister :+ n[! the  recotntt>rn- 
dat io?~ of the Assista~t Comissioner with respect thercto at~rl  m;lking suckfurthex 
inquir) as he tnayco::sic'er recmary,Eirect the trustee to make such ;i tterr.tio!:s, omi- 
$ion\ ardc itior s. irs the re: ister as he ma? c'eern f i t ." .  

tat i i S U ~ ~ ~ C C I O ;  ( 5 ) .  fur the ex?re,sio~ -'the Tc!r~;lk 41 12.1 - ! J~ IO- I  Bu LT 

i n  L H O  :fa w::erc it OLLW\. the evpreniol 'theCornnl,.~,~;. -: ' ". I! t-, , u l~~ t i t~ t i c  
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('5; iri sir .: ) ~ ~ t i c ~ ,  1C). 1 or t h e  exrress1or.s 'a the i emple Admlnistratioa Wrd" 
and bfTen~pie Admi; istration District Committeew, the ex~reu ion  " theCornmissimer" 
:IIL~: the " ,.2'.ri>t,~ .t Commissio;.er" shall, resp~ct~vcly  , I l l *  rubst;tuteci. 

% 

}El. in sec t io~  3,) sf thepri~cipal Act, lor the axy)mrion '.the Tmple Admins- Amendment of 
tr?:tron Hct.~r-~ iur 11, ~ p p r o v - i  *vfrnctlv or !hfou~h the !3lstnct Committee", the section 30, 
evpre.viic~~, ' kilt ( ' ~n~~n i s s io r l t~  fov hili apyrovt?l Cirectly or throupb tho As3kORnt 
[ ' ~ ~ t r ~ ~ s ~ : ~ s j o ~ ~ ~ : ~ * '  \i!:!il st!kt if \ iLl:t! ,  

t3. i n  sw:~o? 3 1 af the  pri~lcip~tl Act, 1'01- t.be expression, '-the Temple Admiais- Amendme& of 
trat~on Bwrd for its a,pprovsld~rectly or through the District Committee", the ex- section 31. 
~TYCSS~OR "the Commivsio:~er for his approval dir.xtl,s ctr rhrotqh thsA69istmt Com- 
mwi-icmcre' .ihsLi bc su Sstitutcd. 

20. 111 section 32 nP the prircipol Act ,- 
(1) ii) 511'; v c t i o ~ >  (.!I,-- 

Amendment af 
section 32. 

(0 )  lor t l ~ c  exy;.cssion "t1:e Tcm:.(e Adrn~n~st~a t ion  Bw,r.rJ" ia two places 
R ~ C F ~  it occi~rs, the e x p r c s ~ i o ~  "the Commissio?er" sh:ill b.c; substituted ; 

(b) I'D; the cx:rc;sion "it", the exprc~sion"he" q h ~ l l  be sabstlttf. . . 
' 

(2) in sob \ect ton (21,- 

(a) for t :,c exmess on "the Temple Admiristration District C~mmittca '~,  'he 
~ x p r e \ ~ i o n  "Thc ?, ;ci<!ant Co:~;.,::ss~o.;er" shall be sukstltuted ; 

(b) for the expre~sioilc'~urnish to  it", tht: expression *'furnish to hirnWshatl 
be ~ub~titutec! : 

(el for  ti^.: cuprcssiorl"a it may 6 irectW,the expression "as he may direct" 
$ t 1 ; ~ 1 1  bc ~ u b \ f i t ~ ~ t m ' .  

2 t .  I n  sectio 3 37 of the pr~rlcfi.'al Act, for the expression '6theTc?mylo Adminis- Amendment oi 
tcatio:l Boar;*" i t ,  three pl?ccs where it occurs, the exprelsion '"thc Commissioner" section 33. 
shall hs suhstit .ltc(.'. 

21. In wction 34 O F  the principal Act,- Amendment o 
section 34. 

( I  ) for f he exnrtssion "the Temple Administration Board" wherever It occurs, 
tlte cxprc\\it) , " tiic Comln;.rsioncr" shall be subst~tuted : 

1 3 .  Ln s c ~  IIO-I  35 or the p ~ i  cipal Act, in sub-scction (2), for the expression "the Amendment e 
t !,j;l[c [,>i i. t 1  'tt0-1 B ~ : ~ K < I  .'. the expression "ti- c Co~nmissioner" be substi- ~ection 35. 

l. lkfc(' < 

: / i .  i,. .(. 1 -26 or t:le t1r1 ?cjpal Act (i lclu I,I!? the se;ond proviso thereto), Amendment of 
rcIl ~ i , ~ .  ;, ri , , I , ,  : u t ' : ~  Tern-1,: ndtrti .istfitio? Rcac",tl,e eupression "the Corninis- section 36. 

. r " k. ' i ,  I l  SC ~ * l h ~ t . t l ~ t ~ ~ ! .  

15 I -,. t:,, 37 of t i c  p r i - c ip l  Act, for t i e  eanrtssio.1 "the Tcrugle A(; mints- Amendment o 
, , , I I , c  t , \ p ~ * ~ ~ s i o ~ ~  '< t i e  Con. missio;.cr" shell be subsrjtutcd. section 37. 

I(. f 7 w I 10 42 t'ie pr;rl~:1pIAa, lor txe cx;sessio+i "t'ne'rc~nplc A(!mini+ Amenc~mect 
t l ,? l  . , !\ x " 

. 
I 1,. i ' i r t -~ \ , i~  i ' 6 t ~ ? c -  Corn~niksio-cr" JJ?i\1I 5e jitbstiti~tr,<\. section 42. 

Amend mtnt c 
Section 43. 

( I r 1 t ;c m:irginaI he? : i ,~g,  for  the expression "the t cmplc Admini~tration 
a . t :c CK; r s i o n  "the Commissior?er" shall he subs t~ tu td  . 
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_-_-_. ._ _ ___ _-____- 
(L) for the eypre , ~ l o ~ :  "the 7'elnple A<' rliir l,L~.a: 0 1  1%(># '1  ) 

a the Commissionct." shr!ll be su!~stitu!ed. 

S & ~ t j t . ~ , ~ n  of , 2 2 .  Fol.sccrtior 46 al.ii!t: yr'rtci;~?.l /*.; t, l1.r .ol!,,.i i .c.?li(>~ .,: : !  ' , , , ! !<~, ;  ! . . 
section SC,. name!y :-. , ,$ . 

(b.) f::llei.: below tl.1~ lim,ts specified i;l clause ( i i )  . . .  or c!:;~rv.! iiiii. /'or tf~rcc . . 
. consccutivc years. ii.,e Cu,llnllji;lol,er la&y ~,]:ii. i ; ; ~  C:;!S~~::CC; it,;. ;: . .;:,i', .: :.> SU::!) 

ifl$tilLit2c.n i:t ! i l c  < , , j j , :  c~ji-1' Liji: sr;.nle ~i;i,l 2;' t : , ~  '..\'."'" , l , , rbo! .~ "" ; , , I d  c\::';:~> , : : :?<  ,{! ,A il-i t ! l ~  
saict l id ' .  

Amencmeni fo.1 29. Jn  sectlon 47 of r l~e  , r11.cipr1 ,ict,- 
secnon 47. 

, 1 ) I;: szb  .,:cric:: ( I!,-- 

yro*yi:'ecl t1:nI. t!.e lloarL' of -jrustec, constil;:tc : u;-.c' r r  i f ~ l ~ i s  (i) a i d  (ii) of 
the tl;tusc sball. slt~iicct to t h s  yro\fisioi.s of clause ;c), c o ~  sic of ti rce efsons 
.~ ; -p~i ; . tc . '  1,) . m i  J: t ~p8~~1,;:~itissidi e~*/[)~:-iit: C<;!-~i:~, i~. i!~.~ci-  i> i  t/;12 ~ ( i ; : ; ~ ~ : , ~ ~ ~ l o * : ~ /  
;is i i ; ~  cc:5c I , ! . .  \ : .c  t i . 2 ;  ,, l:i,;j, t :  < : :! <:! ..,f ; :, ;:-\ :Y. '- :r,,c; . , ::-.? t : .  ? .Dirfric! 
C'r;i??!~~,ttei:. co;cer.-c . L! :c .er sub-scctio:: (4; or t: e s::ctior! .7,?. . , f c ',on r , :  e K~,;. 1 1  
!le a member of tr t: Sci e .  uiei, Ci..stcs OJ 5cl;ei..~lle., ; rit-ies, 

F S O V I ~ ~ C  furtltcr tl.iit i.i a : . i j t i o ; .  io ti;? rc-r\o. ;ii:j:oi. iL,' i-,v trlc JGir:! 
Coinil~is~ior er/l?ei-?ut!: Co!nrr:issio.-cr or tlic: Coi~?rniss;o, cr L I . ; ~ '  ~ i .  ,tl~j;~ls (1) or (ijj 
of tf!is C ~ L U S C .  a \  t l : ~  c ~ \ e  mil: h e ,  ti:.: Go\ i:rnlxcnt 1;:p.y :.o~zir,atz t w o  perso:;, wflC, 
- ..;uzlifis:, .c: arj-c~i: ti:-elit 3 s  tn.:;tres un;* er tj:is iict. r!s !::c-,;;l?,-.i-s of the a,;) 
Hozn of >rus~ss \ ,  i ~ c i  re; ard to tt.e fotlo=,+ii,g matters:.: ;8.rcrl:, .- 
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( c '  1 1 7 ~  li U ~ ! ) C T  n! wors.ji?:ers a d d  impori;lnce of the re1i;ious i,: stitutioqr a s  
;6 pii_,ri1;1 ~c. . t re  ; ant! 

{d) such otner nlat t~rs  as lnay 1>1: prsopriSe;. 

(b) in chuse (b), for the expression "the Temple Administration Board", 
k h i :  cuprcssioil "the Govcrnmcnt" shall bt. substituted. 

(c) ' in clause (c) ,  in the provisio, for the expression'' "the Temple Administration 
Ward or the .Temple Administration District Cornmitt&', the expression "the 
Government, the Commissioner, the Joint Commissioner, the Deputy Commissioner" 
shall be substituted. I 

(d) in the Explanation, the expression "and sub-section (1) of section 49" 
shail be omitted. , 

(2) in sub-section (2), for the expression "the Temple Administration.Board 
or the Temple Administration District Committee" wherever it occurs, the expression 
'!the Government, the Commissioner or the JointlDeputy Commissioner" shal: 
be substituted. 

(3) in sub-section (3), for the expression "the Temple Administration Board 
or the Temple Administration District Committee", the expression "the Government 
the Commissioner or thz Joint Commissioner/Dcputy Commissioner/shall be 
substituted. 

(4) in sub-section (4), including the proviso thereto, for the expression, 
"thzTzmple Administration Baard or the Temple Administration District Committee" 
in places where it occurs, the expression "the G~vernmznt, the Commissioner or 
-the foint/D:puty Commissionsr" shall bz substituted. 

30. After section 47 of principal Ast, th: following s:ction shsll be substituted, 3 8 Inszition of 
aamcly :- section 47. 

"47-A. Ddegation of p ~ w e r s  by Government.-(1) Th@ Governmznt may, 
n7tifl:3tiol, :! 1~113ii>: t ;~: ( -3n  11i;ii91:; t q  ,~- i : i j?  th7 ' 7 3 ' i P - ~ i  vegted in then1 

- ~ l ~ l : ~ .  t ' ~ :  i s C 3  14 ;>-~viso t3 CI L g i C  (a) o i  s ~ ~ j - s e c t  311 ( 1 ) of 5ccLion 47 or the second 
prl~:ic 3 to $ub-section ( 1 )  af s :cti 3 I &I.>, i.1 i.;,>:ct of n ~y i : l i ~ i ~ i l i  institution. 

2 1 2 i  :r:i.;e ol' .lny psw;r delesated u i l j  :I. * , ( I~ -> : :~ IOI I  ( 1 )  ~ l ~ a l l  be sub. 
;,;; 1, su:h r ~ s t ~ i c t i o n ~  and c ~ilditions as inly hi: \j):cidied in tile notification and 
.ul,,.;cl sly-, to c ~ n t r o l  and r:vision by ihc G l;f:rini-n!.". 

I 

? I  1 I <::ti9 I 49 of t!l-: p -i;dpal Act, for til: : < ? i : , ~ i ~ 1 1  'tll; Tz,nple Adminis- Alnendnlent 
tr ,ii $ 1 1  R ,2rd or the Temple .idministration D~z t r i c~  Colnn~ittei'" in two pi~:?e section 48. 
3 8  ' 1  2 ,  : t i  4,:rLlrb . ti13 cxpr: ,zi ) I "thc G~)vei.~li~~:ni , ti12 C I ? I I I I I ~ J > > ~ O I ~ ~ ~  or t112 Joint/ 
4 i . .i ~ I V  I ' ,>n l  n~s~iuncr" \liL1ll 132 \ubstituted. 

;?, 111 section 49 of the principal Act,-- Amendme) 
of sectior 

t t  t i n  the marginal h':ading, for the evpreision "Teinple Administration 
I .a ,c t  nlttce", the cxprcssion "Assistant Comrni,>ioner" shall be substituted ; 

(3) in sub-section (I),-- 

( a )  for the expression, "the Tenlple Ait!i~~nistratic?r District Committee", 
ti,.. .-uprcssion "the Assistnnt Commissioner" shall be substituted : 

(b) for the e . r l j r t , > i L i ,  ':he Telnple Adminibtr ition Board or the Temple 
t. j,. , - ! ra t ton  District Corninittee", t h  e~precsiorl '.the Government, the 
< - --,,..:,ln:r p r  J2int D:p~t! C ~ l l > r n i , > i ~ ) ~ r  ' >:)dl1 b: ,uh,tit?rtl:d. 

I.\ :'or 1 1  i' rra.,iso. t!~: followin$ pro\i,o. <h-~li b: ,:tbstltut+d. namely :- 

''Providetl that the Board of Trustees con\titutzd under this sub-section 
511 1 r consist of three persons :~ppointed by the Assistant Commissioner from among 
the pznel of names of persons sent by tbe District <'omn:ittee concerned undel s.*b- 
wtim (4) of s:ctio* 7-4 : 

ib agoup) [V-2 Br. (584-2 



i'mvltlctl "rlr.fl~r*r t h;11 rn ;~tltlition to thc t r  lj\lcr < ;ippo~ntecl 1)) 1 1 1 1  \. I 1 * 1 

Comm~\\roncr irndcr thr\ wh-scctron, the Goverrimcnt rn;iy nc~n~rniltc t .:I) I ~ L P ' . ~ ~ Y I ~  
who are qual~ficd for appointnlent as trustees under tf.15 Act a\ mcmbt I \ (tic s,.d 
Board of Trustees, having regard to  the following matters. namely .- 

(a) the interest of the public generail> ; 

(b) the income and the properties of the religions ~nstitutions ; 

(c) the number of worshippers and inlportance d the re1 ig .k~~ instiiukian 
as a pilgrim centre ; and 

(d) such other matters as may be pxescfibed : 

Provided also that notwithstanding anything aforesaid in this sub-weris~, 
the Assistant Commission~:r may, in the case of any such religious inst i tut io~ whiela 
has no  hereditary trustee, ap2oint a single trustee. 

(3) in sub-section (2), for the expression "the Temple Administration Dishet 
Committee", the expression "the Assistant Commissioner" shall he substituted. ' 

Amendment of 33. In section 49-A of the principal Act,- 
section 49-A. 

( 1 )  in sub-section (I),  for the expression "the Temple Adminislsatio~l ~istkiet 
Committee", the expression "the Assistant Commissioner" shall be substituted ; 

(2) in sub-section (2), for  the expression .'the Temple Administration Board 
o r  the Temple Administration District Committee" the expression "the Gobernment 
the Commissiorler or  the Joint/Deputy Commissioner" shall be 5ubstituted. 

Tubst i tut ion of 34. For section 51 of the principal Act, the following section shall be substrtutc~!. 
" section 51. namely :- 

"51. Clainis of certain persons to  be trustees.-(a) The Joint C omrni\siclncr 
or  the Deputy Commissioner in preparing a panel of ni~mes of Ixraons h ~ ~ i t , ~ l d ~ '  !'OJ 

appointment as non-hered itary trustee or  trusttcs. a4 the case ma) hc. under .lib. 
section (4) of wction 7-A ; or 

(b)  the Gokernment, the Comniissiones, the .lolnt Cornrn~\.~oi)ci-. ,h: 
Deputy Coni~nissioner or  tlie Assistant Con~~n~ssroncr  111 n?al\lng apporntmcnr. of 
trustees under section 47 or scction 19-A, as thc ca\c m:~! 1: . \llull I l ;~\c  clue tcg. i-J 
to the claims of persons belonging t o  the religious denolr1111 ition f o ~  \\ ho\e h f  l - i f i ~  

the institution concerned is chief'ly intended or nla~nta~nccl. '. 

Amendment of 35. In section 53 of the principal Act,- 
section 53. ' 

( 1 )  in sub section (I).- 

(a) .  in clause (a ) ,  for the expression ' t l ~ c  Tcmplc . ~ L ' ~ I I ~ I \ ~ I J ~ I ~ ~ ~ I  I;, . .& 

the expressloll "the Goven~ment' '  shall be .ubstitl:ted : 

(b)  after clause (a), the following clarihe h l i a l l  I)c ~ I ) \ C I I C , I ! .  I I , I I I I C I ~  

"(b) in respect of any trustee ol' uiy ~c.l~grou\ I I ) \ I I I L I I I O I ~  I I N  l i ~ t l {  <I 
the list published undcr clausc ( i i )  of section 40, tlic ( O I ~ I I ~ ~ I \ \ I O I ~ C ' I  

(c) in clulrsc (c), r'or thc cxprcjsion ~ l i c  '1 C I I I I ~ C  A ( I I ~ I I I I I  , I I , I I I O I I  I ) I  I I 

I Committee". the expression '.the Joint/Deput) C c  mnllLf r2i r ~ I I . I I I  I I C  ~ . I I ~ I  , I I I I I I :  , 

id) in clause (d), for the expression .the T:.;iiplc Admirii~,tr-;~~iori I , I ~ , I ~  it 
Comlnittee", the expression "the Assistant Cc m~iis>itlner.' sllall bc ~ ,L I l , 5~ i t , l~ r - : ,  

( 2 )  i n  hub-section (2). in clause (c). the expreh4ion .Temple A d n i l ~ i ~ ~ ~ r . , ~ :  I 

Board, the Tenlple Adniin'qlrat~on District Ci;n?mittre" ,b:i11 hc c111il11cd ; 
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1 ' 1 )  :]I clause ( i ) ,  f a  the  pressio ion " the Temple Admini\~~a~ion Hoarti 
to  1 1 1 ~  Ciovcrnlnent and ", the expri:ssion "the Co~nrnissioner to the Gove~n~nent" 
. j l  1 1 1  . I)c \ U I ) \ f  I t  kltccl , 

t I, r 1 1 ,  clau,c (11).  for the expression "the Temple Administration District 
~ : t~~~i \ ln l~t tze  t o  the Temple Adminislration Board", the expression '.the Joint Com- 
missloner or Depul} Com~nr~aio~ler to the Commissioner and shall be subs- 
tituted". 

. . 

(c) atirr c l L l i  he ( ~ i j ,  the following clause shall be added, namely :- 

" ( ~ i i )  Where the order has been passed by the Assistant Commissioner, 
?ti th; Joint/Deputy Commissioner". 

(4) in sub-sect;on (6). for the expressiotl "the Temple Administration Board" 
*,!re expression "the Commisaione~~" shall be substituted. 

36. In  section 57 of the principal Act, for the expression "the Temple Adminis. 
araejL,n Roasd", the :xpres.sion "the Commissioner" shall be substituted. 

37. r ~ r  section 58 of the psinctpal Act, the following section shall be substituted, 
na:t~~iy :- Q 

"58. Fixing of standard scales of expenditure.-(] ) The trustee of a religious 
inotttution >hail submit to the Assistant Commissione~. if the institution is not included 
in the first published under section 46 and to the Commissioner if the institution is 
so included, within three months from the date of the commencement of this Act, 
or the date of the inclusion of tile institution of the list aforesaid or within such 
further time as may be allowed by the Assistant C ~ ~ m i s s i o n e r  or the Commissioner, 
as the case may be, proposals for fixing the dhittam or scale of expenditure in the 
institution, and the amounts which should be allotted to the various objects 
connected with s~ich institution or the proportion in which income or other property 
or the ln~titution tnay be applied to such objects : 

Pso\sided that thi.; qub-section shall not apply to any institution in respect 
p;. E k l ~ ~ ~ l ~  P I . O ~ O S ; ~ I S  II;LVC bcen s~ibmitted to the Assistant Commissioner or the 
fo~pmicsioner, as the case may be, before the date of the Commencement of this 
i4cr .  

( 7 , )  rile tr~istec \hall publrJ~ such proposals at l l~c  premlses of the institution 
dltj , e l  ,uc 1 other manner as may be required by i l l :  A\\~\t,inl C'on~missioner or 
th: ( ' O ~ I I ~ I ~ ~ F I I O I ~ Z I - .  a, the ca\c !nay be, together with a notice stating that. within 
, ,,: rllq)ntI\ from the date of \uch publication, any I,er\on having interest may 
!, r ,  O I > , S (  tlons or ,i~tzgc\tiot;\ to the Assistant Commi54ioner or the Comrnlb- 

,' ':r. 

( 3 1  After tl~e expir! of the said period. the Aissctant Coinmissioner or the 
CZ.. , - ! ~ 7 ~ \ , i ~ t i i ' i .  \11:1ll. . i t . t~' i .  cc7n\lderin_c any objections and suggestions received, 
pJ,. .t~ci, order 8 s  he ma\ thlnL fit on such proposals, haling regard to the esta- 
b(,,h2d JgZ of the in,t~titt~on and its flnancial position, and a copy of the order 
, I i ~ t l  t 7 ~  communicated to t h e  trustee. 

order of the Assi51ant Commissioner or ;he Co~nrnissioner sliali be 
K''i .ir,ht.d in the pre5cribed l?lanner. 

t4) Against an order pasbed by the Assistant Commiesioner under s;b-section 
( 3 , ,  ;he  trrijtee or any pzrbon having interest may. within one month from the date 
<,i .,,: 1cr;eipt of the order by t h i  trustee, appeal to the Joint or Deputy Conlmissioner 
an.j the trustee or such person is aggrieved by thc order of the Joint or Deputy 
~ , , 3 1 1 1 1 t l \ ~  loner, he may within one month from tile date of the receipt of sucl~ order 
3 ~ r w 3 i  1 0  the Commissioner. 

Amendment of 
section 57. 

Substitution of 
section 58. 



( 5 )  T[le trL i t iL  :,!; .I: S;i-UtrlllSe the y"rticlua~s of l l l t t ~ ~ ; ,  or z ~ ~ l t  o i  i 4 ) ' L i i i ~ :  

ture every thrce yesrs anci subnlit to the Assistant C o i n n ~ ~ s s ~ c n ~ r  or thc Conln,isvone 
;,s thc case be, propc,sals fo altering the dhittanl or  scale of e x p ~ l - d i l ~ ' ; ~ ,  and 
thc provisrons of siib-'rcct~( 115 ( 2 ) ,  (3)) and (4) shall opply in le lat~cc to the h l t c ~ . ~ t i . ~ n  
of s tc l  d t ~ n i ~ : ~ ~  ( 1  : c i I c  C ~ C > ~ - C I C I ~ L I (  l s t l t ~  ; l r I )  11 I C ' : I I ( I  t <  ~ I L  J A ! J L  L)$ 

dl~ittam or scale of expenditure : 

Pro\ided that tlie As<  sta ant Collinlissioner or  the Con:mrsslor~c~ n l ~ i j ,  L a!Ii; 

time on hrs own n~o t io l~ ,  for reasons to  be recorc!cd :n writing, d11u t lhc tr u>tce 
to alter the dhittam or  scale of expenditme and the procedure for such . ~ l : t ~ ~ ~ t i t : ! l  

shall be the same as laid dorm in this section." 

Amendment of 38. In section 59 of the principal Act.-.; 
section 59. 

I ( I )  in sub- section (I), fur the cxprcssion "Tcniple Adniinistration Hoar t i "  r l !  

two 'place where it occurs, thc cxpression b'Conirnissioncr" shall be s t~bst~t~i t t .d:  

(a) for the expression "Temple Administration BOP rd" where\ el- f o t  0. :~trh 
the expression "Con~mission~:r" shall be substituted: 

(b) for the expression "its consent" the cxpression "his cocisent" 3h'ill 
be substituted. 

Amendment 39. In scction 60 of the principal Act.-; 
of section 60. 

(1) In sub-section (I).- 

(a) for !he expression "Teml>le Administ~ation District Conmittcc.", t:rc 
expressi 11 "Assistant Con~missioner" shall be substituted: 

(h)  for the ehpression "as it thinks", the expression "as Ile think~.';sl;;:ll 
be substlluted :; 

(c) for the expression "Temple Adminislration Board", the cxpr-cssitll: 
"Con~missioner" shall be substituted: 

(2) In sub-section iZ).- 

(a) for the expression "the Templc Adrni~listration Board", thi. c t  p r t \ s ic )~  
" the Commissioner" shall be stibsritutpd: 

(b) for the exj~rehsion " as it deems" tl;c cxp~es ion  " a s  rl:c dcc11)s .\7;,,11 
be substituted :; 

(c) for the cxpression " it shall," the ixp~crsicn "1.e sl?all'" sl ;:il f-2 
substituted :; 

(d) for the expression " as it thinks f t "  rhe expression " as hc tIii~?l,s t i t -  
shal! be substituted: 

(3) In sub-section (3), for the expression "Temple Administr:.~ion Baarcl'*, 
the expression " Commissi~ner" shall be substituted.: 

Amendment of 40. In section 61 of the principal Act.- 
&on 61. 
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42, For sections 78 and 79 of the principal Act, the following sections shall Substitution 
be substituted, nameIy :- of sections 

78 and-79. 
"18. Encrochment by persons on land or building belonf ing t J  chari7 

tablc or religious institution or endowment and the eviction of encroachers 
(1) Where the Assistant Commissionerhaving jurisdiction either suomutp, 

or upon a complaint made by the trustee has reason to believe that any persoh 
'has encroached upon (hereinafter in this section reflerred to as "encroacheq") 
any land. building tank well spring or water-course or any space wherever 
situtation belonging to the religious institution or endowment (hereinafter , 

referred to as "the property ")he shall reportthe fact together with relevant parti- 
culars to the Joint C~mmissioner having jurisdiction over the division in which 
the religious institution or endowment is situated. 

Explanation.-.For the purpose of this section the expression "encroacher" 
shall mean any pcrsoli v,ho nu authorsedI!~ occupies any tank, a~etl, 
spring or water course or any property and to include (a) any person who is in 
occupation of property without the approval of the competent authority 
(sanctioning lease or niortgaS or licence) : nd 

(b) any person who continues to remain in the property after the expiry 
or termination or cancellation of the lease, mortgage or licence 
_cr:tnted to him. 

(2) Where 011 n perusal ofthe I eport received by him u~ldrr SGL- 
section (])the J O : I I ~  Conimissioner finds that there is a b:rrn? fade cqse of 
encroachment the shall cause to be serve upon the encroacher a[ notice speci- 
fying the particulars of the encroachment and calling on him to show cause 
before a certain C&e why ao or 'er requiring him to remove the encroachment 
hefore the dote specified on the notice should not made. A copy cf the  notice 
silall also bc sent to the i rrfstces ofthe religious institution or endowment concerned. 

(3) The ]lotice referred to in sub-section (2) shall be served in such - 
manner as may be prescribed. 

(4) Where after considerin the objections if any o f t  he encrochcer 
received during the period specified in the notice referred to in sub-section (2) 
and after conducting such inquiry as may be prescribed the, Joint Commissioner- 7 
is satisfied that there has been, an encroacllment he may by order and for reasons to  
be recorded requirc tlic encroacher to remove the enroachment and deliver 
possession of the property (land or building or space) encroached upon to the 
trustee hcfore the dale specified i n  such order. 

(5) I)uring the pendency of tliz proceeding'the Joint Commissioner 
,h;tll order tlic encroachel to deposit such amount as may be specified 
I,y him In co~lci~lc.~:~t~on of thc use nricl oca~pation of the properties i?  question 
jn thc Innnncr p r c 4 ~ 1  ibctl. 

79. klodc of eviction on faiiure of removal of the encroachment 
, I \  drlcclc.d. l7y tllc Joit~t Co~n~nl~siollc~r.-- (1) Wherc within the period 
,peclf l c ~ i  rn ordcl 111)11cr s t~b-~ecf~on  (4) of section 78, thc cricroachcr 11as I 

, l c 7  I,-moved the encroachmen and has not vacated the property the 
4 .  . .. . c: ,-- -- .. --. - 1 - 2 ~ - . 7 _ ~  - - ;~r ;sd,ct  T I  over the division ma) remove . .. . - - - - -  . . . L . .  - - . .. . . :: "-. F:-x-; ~ - : ~ : ? : : - ? : ~ : c -  
d\l l 'g , i lb  ; s F ~ 3 . t ~ <  . :* *,..-:.' .:> -;.?>:be ??L?SSP. *An> PLY <? Z ~ C ~ Z  TZCS? X-7  

t'1hing 1s requlrrd for this purp'se shall render necessary help to the 
4ssistant Commissiorer. 

(2'1 Nothlng 1'1 sub-section (1 ) shall prevent any pe -son aggrieved by the 
order ofthe JoFt Commissioner urder sub-section (4) of section 78 frbm 
tnstitutilig a sult in '1 Court to establish that the religious institution or endowment 
Iins no litle to the property: 

Providcd tha t  no Civil Court shall take cognizance of any suit 
111st iruted after six ~iionth$ from the date of receipt of the orde~ under sub-section 
(4 )  of section 78: 

Provideil f , ~ i  th'c. that 1 . q  ~ ~ l c l i  suit shall be bc ins'ituted by a person 
1 is I t  i r i t o  i~o<\ession of the property or who is a Icasee, licensee or , 

I I 1'1 r llr I cligious in\Iiti~tio~i or cndo~~nicnt. 
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(3)  No injunction shall be granted by o81y court in respect U I  i I ?  1 S O L ~ ~ :  I ,  : 
taken or about to be t ~ k e n  by :he Joiilt Commiss~oner utiJcr bection 7::. 

79A. Encroachllle,lt by y o u p  of persons on !ant belonging to ci1t.i i d l e  r ~ i i g ~  u. 
Insthu+ions anA t',eir evic;ion.-(1) Nhere the Jc~i,.t Conlmissior~er know. or has rcc?.;o!: 
to  believe that a grou? or grou?s of persons wit:iout aqy e.;title:ne,:t and with the COII~IIIOII 
o9ject ot occupying any land, which is the property helo 'ting to a ch~retable or reiigious 
~nstitulion 01. cnclowmcnt, arc occupying or hacc occupicd any such land ant i  it such 
group or groCps of persons have not vacated the L:nd ondemantl by the Joirt Commis- 
sioner or any officer authorised by him in this be:~zlf, the Joirlt Comrr i:,sioner, shall rot  
with standing anything contained ia this Act or$ er after givin!:due notice, the imlnediate 
diction ofthe encroachers from the land and the taking of possession of the land and 
thereupon, it shell be lawful for any officer authorisad by the Job-t Commissioner in 
this behalf to evict the encroaches from the land by force, taking such police assistance 
,as may be necessary and take possesssion of the land. Any police officer whose belp is 
required for this purpose shall be bound to rsndtr the Recessary help to the Joir,t Com- 
missioner or to such officer authorised by him. 

(2) Where, in an:. proceedings faken under this section or, in consequence of 
anything done under this section, a qusstlon arises as  to whether any land is the property 
of the charitable or raligious institution or endowment such land shs?ll be presumed 
to be property of the charitable or religious institution or en~fown~ rt until the contrary 
is provsd by the encroacher. 

(3) Any or'er of eviction passed by the Joint Commissiorer und:er sub-section 
(1) shall be fiilal an; shall pot be questionec! in any court. 

79-8. Penalty for offences in connection with encroachment.-(I) No person, on or 
after the commencemeat of the Tamil Nadu Hindu Rell&ious and Charitable Endow- 
ments (Amendmect) Act, 1996 shall occupy otherwise than by rrn.hwful possession any 
property belonging to a charitable or religious i~stitution or en? owment. 

(2) Whoever contravanes the provisions of su9-sectioa ( I ) ,  shall on conviction 
be puo~shad wlth imprisonment for a term which shall not be less than three months 
bat which may extan 1 to five years and with fine which may extcnd to five thousand 
rupees. 

(3) Nocourt shall taka cognisance of at1 offence pucishable unc'.er sub-section 
(2) except on the complaint iq writinj of the Commissioner. 

(4) No oH:mrce pu~ishable ulr'~er sub-s.:ction (2) shall b~ ii~quircd into or tr io! 
by any court inferior to that of a Judicial Magistrate of the First-Class. 

. . 
43. 1'1 szctio? 89 of the princiozl Act in su 5-section (1 ) for the exp icwon  ': W l ; ~ c  11 

isaopurteaut to or a d j o i ~ s  the religious institutio.~", tile i:upre>bion .'wherever i t  i t  
situ~tz,t ' '  shall be substituted. 

dl. In section 66 of the principal Act,- 

(1) In sub-section (I),- 

(a) i.1 the opei~i~zg portion, for the er.pression ":I s Tz,nplc kdministratioi, 
Board", tile exprsssion " t ! ~  Commiss~oner" sllall bc sul~stitutc,i ; 

(b) for clauses ( 2 )  ;?,I I (b)  thefollowI~~g CISLISCS sha.11 j: ,~i')\~il:~t~ci namely : - 

(a) "to the Com~r~issioner in the ccse of matlls al-d speciiic ent,ownicc;i\ 
attachea to matizs : 

(5) to tile Joint Com:nissioner/Deputy Commissioner, 111 tllc c:ix of i n s t i t u ~ t ~  , . 
inclu?.e.ed in the list publishz.? unc'er section 46: 
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(a) I o r  thc expression "The Td~nple Adniinis?ration Board 01 tha Temple Adminis- 
tration Dts:llct Cornmiricc" thc C~XP:L::~C,II ‘*The Commic~ioiler, Joint Conk 
missionct DC~YU:) Colnmissioncr or Assisrs~~f f:ornmission~r" sbcl be srbstirursd; 1 

( )  for thc exp~ession "as it  niaj'' f h i  ~ x ~ r a s s i ~ n  "a: bc maq" slwll bt substi- 1 1 ~ 6 & 1 ,  

'~(a) Wha:e I hc o d r r  has b ~ n  rnado 1.y tho Assistant Conmissioner, to .the 
Joint Comm!ssioner 01- 1 he D !pu'y Cornmiss;onc:; 

G )  W , ~ . J . C  ! hc oi.,' :i has b :.:n ~nada by the Commirsioncr, to : he C3\7vei.fijr,e1?1~' 

(5) i n  ?ub-s:::ion (51, for t l ~ c  c~pr~ss ion  "the Ternpic Arln1inist1-ation Bo;);.d or 
to,npli AJm:n:stration District Com~aittec", in wo plaos wherc it ooxrs, the  ex- 
p:o;sion tllf C.\~~lii'~i:on:-, Joint Comm'ssiot~ I-, Dzputy Collimi: ;ionel or As :' t 11t 
Commissioner" shall b 9 subctitutod; 

(6) In sub-section @),- 

(;L) for t h ?  s ~?rd-,s:on "Tcniplc Administration Board cr Templc Adn~inistr=:.tior~ 
nJ\t riel Comlnittc.~-' intwo pl;rir?s where it occurs, the cxprisrio~z "Conm:s~iuner, oi 
CO ~vmi ssiono: : Dc9ut y Co~nlni~~ioiier or Assis1~r.t Commissioner " shall bi su bstEt~'td, 

(h) for t 11. cxp; ccsion "by t 113 Tei~~plc Adrn;nistration Bozrd". the cxprcssion 
6 b  I>! t Ilc (lommissiono ." shall b substituted, 

4 

5 .  I t 1  ~ c * :  ion 87 (4 t l i ~  pii~lcipitl Ac':. - - Administra: ior 
of section 87, 

( 1 )  for the cxpresciot~ "the Temple Admitlistration Boaru ' in l ~ v c  pli-tcs whcleft 
occur,, thc cxprcssiorl the Commissione~" shall be substitutcc?; 

(2) i n  sub-sec:ion (3), tor the ex?:e:sion, "sixty thousand fru$cesW, :the: expre& 
.;ion "fivr I:~.khs rupees" shall b: SL bsti'utecl, . , 

p6.  11, sect:, n 8r 1 the p: 'nctpal Act, f (  r clauses (a) and (b), the f c  llc wing clsu ses A m e ~ d n c d  
s ! ~ , ~ l l  b. wbs?;tuted, namelj ,:--, li. of eect;op# , a  ,8S. 

. . . 
" ( ; I )  11) I I I C  C: ) i i l ~ i ~ . s ~ : o - ~ e  , i n  I.CPP:G; cf nllths and sp:cific cndoumentsatteclxd 

' n  t., 

fk)  l\l\ltll\: I c 

(b) to tho  Joillt Co~i~mi~s io r~ t r ,  Deprtj Conlmissiontr, it1 respcct of inslitvtions 
incl!~dod i n  i l ~ e  list p.lblished und(r seo::ol.r 46; and 

(c) lo the Assistnr~t Con1111:ssior1tr in respeot c f other Tnsl :trtic 11s." 

47. i l l  .cc, ,, I, i;o oi  , 11,: n f l l s ln l  A,;:, ;!? sllb 9.?c: ic r ?  h .  :,,I. ; IP.  c.u!~, cmion ':Ti.c A~lnendncnt 
Pclllple Aci ~ninisll at ion ~ ~ a l d  or a Temple Administi a l ~ c n  Dlslrlct Conld te f~"  ?he C I  S ~ C I ~ O ~  . .  69. 

erp~ession the C~,mmissicner, Jcillt Commisdoner, Deputh ~onrmisrioncr or A s i s  . . .  
+ a  . 

t ,lnt Co~1zmissionc1 ", ~ 1 1 , 1 1 1  be snsbtiruted. .- 

it. 

/ . , . I  
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4V. '11 YJO; idn 9 3 o [  tll*) p .incip,!l Aot- 

Am314 111 :.lt (1) In sub-sootion (l) ,  (2) anc' (3) tor ti~o~xp:.ession "Tomplo Ad m;r~istratio~a 
I of 9 3 . ~ 1 3 3  B,srd 0: Tom213 A.lmi:~slrati~n DLst~io; C l ~ r n ~ ~ ~ ~ t t e e "  w:~creevc)r i t  occ~.rs,the expre3j 

9 1 sio,~ "a >mmissionsr, J ~ i n t  a )m ni 3siomx, D3p~ty C ) ml?li5~io1ler or Assistnat Clom~~lls- 
sioner " shall b3 su bstiuted 

(2) I I s J b sscti3ns (7) an3 C S ) ,  for tho e c.)ressioq the T~.rn?l~: Ail m~nislration 
B~wd.''w'l~:aair3: it ocsxs,  ths ex~:sssion"tl~e a a,mll~isionc~ shall 1 : ~ u b ~ t i t ~ t e c ' ;  

P 
(3) in sL,b-saoiiou1(8) far tho ea2:essioii " as I (  tlii~t::~ I\UU:CS 11 y" t h ~ > ~ ~ p ; ~ s ~ i ~ ~  - 

as be thins necssar t " shall be su b~titted . 
Amend mortt 49. Ln section 32 cf t'ie pl in ted~l  Act,- 
of sootion 92 

i n  su b-seotion (1) for tlw afi+-cssion "Len p2i' 0 x 1 ~  111" t ha exl~,.ossion cvon lxr 
oentum "shall be su bstitutud; 

0) for subsooiion (21, the follwing sub section shall b= su btitulcd : na.rnely:- 

"(2) E ~ , : J  relig,us institution, the annl-lc?l incaln3 of w'1;olz fa: t ha fali year 
immsdiately p;oc.3ed ing an calculated for 1 hc purposes of tho levy of o ~ s t r i  bztion. under 
su b-s.jotion (1) is n l t  105s ; h?n fiv: th-ous?.nd rupses, sk11F pa4 to the C3 mmissiontr 
annualy, for mx:ing th3 o ~ s t  of nuditing its aoc~unts,  such further sun1 not e x d i n g  
one and afi~lf  p~ conturn of its incams tipto five I;?lk'!>, -).lrpos find four per cantu m of 

I ts i n ~ ) m >  if thq incln19 exxecfs fivl: lxkkn, as th.: C ~mn~issionor may deierinine.," 

(3) in S-.I'J-S~S i3n [4), for oaluse (iv), th2 following obusi: s!nll b:! sobstituod, 
namelj - 

"(iv) ex,%nses of Distriot C3mmitteec" 

Arq313 m> l t  50 I n  sao'ion 33 of th9 p .inc;p71 Aot, eQ;cssion ' 'tiv~ Tc~upI: r:T1 ~ ~ ' 1 1 s i t r ~  ti.a11 Board 
of y j j b i >  1 3 j 1 TJ,:~!: 1 i?l' I;? lati> I D' ;tric1 a bm n:ttc.~" s ' ~  dl 5: din tcJ.  

Ameqd m? 1.: 51. Ia s:o'i~n 37 ai' r l ~ :  p inoipzl Act - 
of smtiot~ 97. 

( I )  1 1 j ~ b - 3 3 ~  i ~ x  (l), f3r ,CSS.T 1 '-! :I? T*: >I:)!: tlnj 111' 1. I . l : i < > i ~  B ~1 " 

ti]:: 0.q:) e3j13il ''c'l: C ~m:ll'~~io?a:" ~11911 3: s i ;S t ,LL.IS.J. 

( 2 )  1.1 5 t b >:*' ! J : I  ( 2 )  fcr ~ I I C  c&pd~ess~o:: ' - 3  I>> TS~III:>~? , - l ~ l ! ~ ~ ~ ~ ~ i ~ ~  I 'iiit311 EL~z:: ' '  

tho 0 5 ,  B;;~J I ''th.: C bn~,ll'sji~il~:i" ~'tQ.11 b: S:I LS t t i l t d .  

Am3q4 ::I' 7 7  52.  ' ? I  $ 2 ;  i 1 , . -< ) r  ;> i ~ic>l.I A3;, f > :  *><? .:>,8, 1" t  ; I* :TJLI~~I~> & ~ l I n i ~ l j ~ -  
of saohou t r a t i ~  1 A , \ d "  in t v q ~  pl?c>s w'12:c it  a m r s  thd cx2;r)~s1dll " r h ~  C 11~1n~ss .3~10~" ~ h ; ~ i l  13: 

97 C. s~~bstitbted. 

Amart j m33t 53. ILt sxl i  ,:I J -  "1: 2 .incip3' A d ,  tk.2 CX;) .osi011 "T3111!>ls' A'] n l i ~ t i ~ i l  iit :Oil 
of mit i3n  93 Bjard 2 Tcm?l: A-lisi l is1r3;i~n D:st,:ct Cl~mmilteo "sh?.ll b i o m i t t d .  

Arqaadplt - 54. I? sczti~ I 3) rf  t ! ~ ?  j> i!\cip.?k Act, the BX~:.OSS~OII "Tampb Ad m'nstrat jorr 
of seotim 93. B9a td a Tom?le Ad mi lis'ralion District Clornmilt~" shall be omitted. 

Amend ment 55. In *c:icvn 10C of tha p:inoipnl Act,- 
cf mtion 100 

" (1) I n  s:~b-sedion (I),for theaxp~esslo~t" a DrsLi icf C )m:n;ttoo h?ving jLrrisc/ i 
c3.tio.T ovsi- th2 arcq", thc ex? -0ss:on "tho Jc int or D J P J ~ J  or A.sista!lt C ,mmissioncr 
of thl3 division" sh~.ll b3 su tsfitvtcd . 

(2) in S:I b-s:ction (2), f 3r th3 e:(>.eeii3 1 ''L~Y: Td~il?l) Ad mitlistr~tioIl Dictrict 
U3mmitt0?", th9 ox~..:ssion ''J3int U ~ l l t  11's3!3n:~ , D > p ~ t 3  C)nlm;sjioner or A'si5tant 
C ~mmi~sionor" shslt t o  subif ituted . 

Amo;ldma~t 56. I n  s3ctio!1 101 of tho p'itlcip~1 Act - 
of ssotic R 101 

(I) fcr  ths OX?. essiaa “the T.am?l> A1 lni ltrati3 I B ,sl d" i l l  ellre; plaos 
w'1:t.e ' t  o c m s ,  t h s e ~ ? : ~ s i i o ~ " ~ h > G )  nn 's? i - , l>-  " s'q~.lll~: j:':, tigtoj; 

- 
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(3  h sub-seci iun ('I), i ~ t  i he p rc  ,: o, for the expre.s:onUof :ts :ntent:on9'. the  
e\yrc.qviun "of his intentlor, $hall be su bst;l~ ted. 

i V n  section 102 of the principal Act, in sub-section(2).- Amendment 
of section 102- 

( I )  the expression "the Temple Administration Board or a Temple Admink- 
trat~on District Committee of" shall be omitted. 

( 2 )  for the expre5sion "in its or his discrtion, as the case may be and it or he, 
; I \  tlic c:13e may be" , thc expresion "in his discretion and hc" shall be substituted; 

5s.  In section 1 I 1 of the principal Act, the expression "the 'Temple Administration Amenbent 
Board, a Temple Administration District Committee" shall be ami tted of sa$icq 111, 

59. In section 114 of the principal Act, the expression "the Temple ~ d l h i n ~ s t r a  Amendment 
tion Board, any Temple Administration District Committee" shall be omitted. of section11 4, 

60. After section 114 of the principal Act, the following section shall be inserted, Insertion of 
nsmcly:- new sectiom 

I '  114A. 
. . I l 4 - A  POWER OF GOVERNMENT TO REVIEW,- 

' . ( 1  ) The Government may either on their own motion or on application by any 
pcrson aggriex cd by an order of the Government under item (iii) of clause (a) or the 
second provi<o to clause (a) of sub-section (1) of section 47 or the second proviso to  
,ub-cection ( 1 ) of >cction 49, revie- any such order,- 

jn)  On thc b:14if of the the discovery of new and important facts:- 

!\,) which \+ere not tl~en within the knowlelge of the Government when the 
, # r ~ l c r  LV;LS made : or 

wlsicb. after the excrcise of duc diligence where not then within the know- 
~ctigi. of tllc applicant or could not be produced, by him when the order was made; 
or 

,b )  on the basis of some mistake or error apparent ou the face of the record;or 

1 c )  for any ~>tlicr s~~flicient reasolls and pass such order there on as they think f i t :  

Provided that no such ordcr sh.tll I,: made except after giving LILL A*-rson affectcd 
'1 rc;esonablc opportunity of being llcard in the matter: 

Provided fi~rtlicr thnl no applicrition for review sl~all h: przferred more than once 
111 r c~pcc t  or thc \amc orbcr. 

I.?: Eicrj application f h r  review sllnll be preferred tvitilin such tine and in sucln 
I l i ~ ~ r  . I <  rnay t'c prchcribcd. 

. i) I hc Jcci\ion or order parscd on the application for review shall be flual. 

4 T.hc G L I ~  urnment may pass such interlocutow orders pending the decisioas 
, , ,  ,112 nppIic:!ii(r~! for review as the Govzmment may deem fit. 

,: J 7i:v ( 6 cc illuent may award costs in any procezdings for review to be paid 
ibi. :~l.~plic:\ilt : I <  thcy deem fit". 

I 

, 111 . L L I  1 1  1 I(> of thc principal Act, in sub-section.(2],- ~ ~ ~ d 1 $ i ~ p 1 t  1 
of :&on llg 

s I \ In ~l:t~.i: .c 'q ( i i)  and (iii), the expression " the Teinple Administration Board, 
I , % I ;  , j d : - : i l r -  t 3  ifiu, Dictrict Commit ee" shall be omitted: ' I  
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(2) for clauses (xxi) the following clause s11~1ll be hubhtttuted, namcly :- 

" ( ~ x i )  tht grant of tra\e:ling and haltin2 all~wances to  t!he meinbcrs nf- 

(a) the Advisory Committee. 

(b) the District Committee; 

(c) the Consultative Colnmittee o r  subcolnmittee thereof con\tituted undez 
sub-section (4) of section 92."'. 

Amenament of 62. In Schedule 111 to the principal Acts,-- 
;chedule III. 

+ (1) Unc'er the heading "11. Applications to Court or Tribunal", in the entries 
in column(2), against the entry '47(4)' in coIumtl(l) for the expression "Tcmple 
Administration ~ o a r d  or Temple Administration Dlstrict Committee", the expression 
"Government, Commissioner or ~o in t /~ )epu ty  Commissioner" shall be substituted : 

(2) (a) In the heading IV, the expression ''Temple Adn1inistrat;on Board"' 
shall be omitted : 

(b) in the entries under the heading IV- 

3 (i)'after:the entry "21" acd t h e  enlries relating 1 iqe to  in columns (2) and , 
(3), the folldwing entries shall be ~nserted. in columns'(l), (2) and (3) re~yectirely, 
napely :- , ,  . 

............ ? "21A. Application to the Joint/Deputy Cc~nnlissioner for 
revision.. ................. Rs. 10": 

(ii) in the entries in column(2), against the entry "59(i)".in column(]), 
for the expression "Temple Adminlstratlon Board", the expression "Commissioner" 
shall be substituted : 

.̂ iP 

(iii) after the entry "114" and the entries relating thereto in 
columns (2) and (3) the following entries shall be inserted in colu~nns (I), (2) and (3p 
respectively namely :- 

*14-A.. ............................. Applicatioil to Governn?enr 
for review.. ............................. Rs. 25": 

(3) (a) In the heading V, the expression "Temple Administration Beard, 
Temple Administraticn District Ccmmittee" 'sh2ll be cmitted : 

(b) In the entries under the heading V,- - 
.I) In the entries in column (2), against the entry "24(6)" in column (I), 

fc; the expresslon "Temple Administration Board", the expression "Commissioner" 
 hall be substituted : , 

(ii) For the entries in columns (2) a ~ l d  (3), agaillst en**) L 6 2 c ( 5 ) - 9  irs 
column(l), the Collowing entries shill  respectively bc substitiit~d, ni m c l ~  :- 

"Appeal to Commissioner against order of Joint Con missioncr i r Deputy . Con~missioner.. . . . . . . . . . . .  Ks. 25" 

(iii) In the entries in column (2), against entry "34(4)" in colu,nn (1)  fog 
the expression "Temple Administration Board" the expression "Commissjcner* 
shall be substituted : - 

2 I S  (iv) Jn the entries in colulnn (2)..apainst entry "37" in colullln ( I )  hr 
the expression '.?er-npIe Alinrnistratian Board", the expresslon " C ~ ~ ~ i ~ ~ i ~ ~ ~ ~ ~  
shall be substituted : 



- -- 

( \ I  In tLr egtnw :r: ,-::A n l  ;! I .  9) a23 1 3  I .  for :k ~ ~ t r i ~ j  "53(1). 
Appeal to Temple Ad~ninistration B a r d  again51 'order af Te nplc 4d.ninistr~rion 

. . . . . . . . . . . . . . . . . . .  District Committee- Rs. 20", the followi ng entries s h ~ l l  
respectively be substituted, namely :- 

"58 (4). . . . . . . . . .  Apeal to JointlDeputy Commissioner agamst odtr d ................ Assistant Commissioner regarding dhittam.. .+. .. Rs. 20" : 

58(4). ............. Appeal t o  Commissioner against appellate order of Join2 ............. Commiss~oner:Deputy Commissioner. Rs. 20 : 

(vi) for the entries in column(2), against the entry "59(2)" in col~rnn(l]~ 
for the expression "Temple Administration Board's refusal", the expressior 
"Commissioner's r~fusal", shall be substituted : 

(vii) for the entries in columns (2) and (3) against the entry "86(4$' 
in column(l), the following entries shall respectively be substituted, namelY ;- 

"Appeal against order regarding budget,. 

.. (A) to ~ o j n t l ~ e p u t y  Commissioner. Rs. 10 

(B) to Commissioner . . . . . . Rs. 10 

(C) to Government . . . . . . . . RS. lo", 

(By order of the Governor) 

A. K. RAJAN* 
Secretury to Qovemmenf, 

5~10 Department. 
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' ~ h e  following Act of the Tamil Nadu Legislative Assembly received the assent 
of the President on the 25th November 1998 and is hereby pblished for general 
f nformation :- 

ACT NO. 38 OF 1998. 

An Act further to amend the Tanzil Xadu Hindu Religtous and 
Charitable Endowments Act, 1959. 

it enacted by the Legislative Assembly of the State of Tamil Nadu in the 
rty-ninth Year of the Republic of India as follows :- 

1. (1) This Act may be c~dled the Tamil Nadu Hindu Religious and Charitable 
dowments (second Amendinsnt) Act, 1998. 

(2) I t  shall come into force on such date as the State Government may, 
by notification, appoint. 

2. In section 34 of the Tamil Nadu ~ i u d u  Religious and Charitable Endow- 
ments Act, 1959,- 

(1) in sub-section (I), after the proviso, the follo~ing proviso sha.11 be inserted, 

"provided further that the Commissioner sl~all not a.ccord such sanction 
without the previous approval of the Government." ; 

(2)  in sut7-scction (3), f'or 1j:i. c:u1>rc!;sis:; 'L;i:>p~:;~I 1 ; )  fly: <;~~crn~lcl l t ' ' ,  the 
express 1011 "nppcal to the c;lourt7' shall be :;albs~i?o ted ; 

(3) after st~b-:.;~:~cr iu!: (:I). iIli: !oilowing subsection shnli hr: in!;c:rted, namely :- 

"(4-A) Tllc C~~>~;i'i\uli:jit. ~nay  issue such dlrcctions to [lie Conlmissioner as 
In their opinioll r?rc :,cc:es.n:.y, in respec!. of 2r.y qxchange, sz'?, ;gi:rtgr,;;e or lease of 
any imm ovab!c gropeily, E:c!s:~ging, Lo, or g k n  or endov~cd ibr- ?hc purpose of, any 
=ligicus institution and t h e  Q-'onlmlssioner sf$!! give ~C'cct to 3t1 :,11rh directions.". 

(By order of the G~vcrnor) 

A. 1C. KAJPLN, 
Sc.i.ri3la).y to G O I V I ' ~ ~ ~ ; Z C ? ? ~ ,  L P W  Dcpnrtnlent. 

- - -  ---- - _  _ _ __ 
THE DIliECTOR OF STATIQNERV AND PRINTLNG, CHENNA 
OE THE GOVERNMENT OF TAMIL NADU. 

Short title an6 
commern* 
ment. 
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The following Act of the Tamil Nadu Legislative Assembly received the assent of the 
President on the 10th Decembe,r 1999 and is hereby published for general information:- 

Act No. 52 of 1999, 

An actfirther to amend the Tamil Nadu Hindu Religiolcs und Churjtable Endowments Act, 1959. 

BE it enacted by the Legislative Assembly ofthe State of TamilNadu in the Fiftieth Year of the 
Republic of India as follows:- 

1. (1) This Act may be called the Tamil Nadu Hindu Religious and Charitable Endow- 
Shon title and ments (Amendment) Act, 1999. 

commence- (2) It shall come into force on such date as the State Government may, by notification, ment. - appoint. 

2. After section 79-B ofthe Tamil Nadu Hindu Religious and Charitable Endowments Act, 
Insertion of 1959, the following section shall be inserted, namely:- 

new section 
79-C. "79-C. Recovery of moneys due to religious institution, u.s arrears of land 

revenue.-Without prejuclice to any other nruSb cf ;::c.!ey which is being taken or may be 
taken under this Act or any other law for the time being in force, any moneys due to a religious 
institution may be recovered as if it were an arrear of land revende and for the purposes of such 
recovery the Commission:r of the Hindu Religious and Charitable Endowments (Administra- 
tion) Department or any officer not below the rankof Deputy Commissioner authorised by the 
Commissioner in this behalf, shall have the powers of a Collector under the Tamil Nadu 
Revenue Recovery Act, 1864 (Tamil Nadu Act I1 of 1864) ". 

(By order of the Governor) 

K .  PARTHASARATHY, 
Secretary to Government, 

Law Department. 

- - --_______ - - --- - -  __  - - -  - -- -- - - 



, The following Act of the Tamil Nadu Legislative Assembly received the assent of the 
Ciovernor on the 26thNovember 2002 and is hereby published for general information:-- 1 

ACT No. 50 OF' 2002. 

A n  act further to amend the Tamil Nadu Hindu Religious and 
Charituble Endowments Act, l !I5 9. 

BE it enacted by the Legislative Assembly of the State of Tamil Nadu in the Fifty-third Year 
of the Republic of India as follows :- I 

Short title 1. (1) This Act may be called the Tamil Nddu Hindu Religious and Charitable 
and com- Endowments (Amendrr entj Act, 2002. 
mencement. 

(2) It shall be deemed to have come into force on the 7th day of July 1997. 1 
Amendment of 2 In sectioil 6 of the Tamil Nadu Hindu Religious and Charitable Endowments Act, Tarnil 

sectirn 6.  - 1959 (hereinafter referred to as the principal Act), for clause (I), the following clauses shall 
be substituted, namely:- 22 1 

"(1) " Additional Commissioner" means an .Additional Commissioner appointed 
, under section 9; 

I 

(I-A) "Advisory Committee" means the Cornnittee constituted by the Government 
under sub-section'(1) of section 7;". 

Amendment o f  3. In section 8 of the principal Act, after clause (a), the following clause shall be 
section 8. inserted, namely:- * 

"(aa) Additional Commissioner;". 

Amendment o f  4. In Section 9 of the principal Act,- 
section 9. 

(1) in sub-section (I), for the expression "the Commissioner", the expression "the . 
Commissioner, the Additional Commissioner" shall bt: substituted; I 

(2) in sub-section (2),- I 
in clause (a), for sub-clause (ii), the follourlng sub-clause dial1 be substituted, 

.. ,.nely:- 

"(ii) by proinotion from Additional Comrnissioner, or"; 

(b) for clause (aa), the following clauses shall be substituted, namely:- 

"(aa) Appointment to the post of Additional Commissioner shall be by . 
promotion fiom Joint Commissioner; 

(ann) Appointment to the post of Joint Comrnissione.r shall be by promotion 
from Deputy Commission-r.". 

Amendment 5. In section 10 of the principal Act, for the expression '"The Commissioner", the 
o f  section 
10.  expression "The Commissioner, the Additional Commissioner" shall be substituted. 

Amendment 6. In skction 12 of the principal Act, in sub-section ( I ) ,  for the expression "The 
of  section 
12. Commissioner", the expression "The Commissioner, Additional Commissioner,'' shall be 

substituted. 

Amendment 7. In section I3 of the principal Act,- 
o f  section 
1 3 .  (1) in the marginal heading, for the exlression "Joint Co~nrnissioners", the expression 

"Additional Commissioner, Joint Comrnissio'ners" shall be substituted; 
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(2) in sub-section (2), for the expression "Joint Commission !r." the express~on 
"Additional Commissioner, Joint Commissjoner," shall be substituted. 

8. In section 13-A of the principal Act,- Amendment 
of section 

(1) in the marginal heading, for the expression "Joint Commissioner", the expression I 3-A. 

"Additional Commissioner and Joint Commissioner" shall be substituti:d; 

(2) for the expression "a Joint Commissioner" in two places vrhere it occurs, the 
expression "the Additional Commissioner or the Joint Commissioner as the case may be," 
shall be substituted. 

Amendment 
9. In section 24 of the principal Act, in sub-section (I),- of section 

24. (1) for the expression "The Commissioner," the expression " ')'he Commissioner, 
or an Additional," shall be substituted; 

(2) for the expression "Joint or Deputy Commissioner", the expression " Additional 
Commissioner or Joint Commissioner or Deputy Commissioner" shall be substituted. 

10. In section 25 of the principal Act, for the expression "The Commissioner,", the Amendment 

expression " The Commissioner, an Additional Commissioner," shall be substituted. of seetion 
25.  

11. In section 27 of the principal Act, for the expression "the Commissioner,", the Amendment 
expression "the Commissioner, the Additional Commissioner," shall be substituted. of section 

27. 

12. In section 85 of the principal Act, in sub-section (:), for the expression .Amendment 
"Commissioner,", the expression " Commissioner, Additional Commissioner,", shall be of section 

substituted. 85. 

13. In section 93 of the principal Act, for the expression "the Commissimer,", the Amendment 
expression " the Commissioner, an Additional Commissioner," shall be substituted. of section 

93. 

14. In section 98 of the principal Act, for the expression "Commissioner,", the ~txpression Amendment 

"Commissioner, Additional Commissioner," shall be substituted. of section 
98. 

15. In section 99 of the principal Act, for the expression 'The Commissioner,", the Amendment 
expression "The Commissioner, the Additional Comrm'ssioner," shall be substituted. of section 

99. 

16. In section 11 1 of the principal Act, for the expression ''the Commissioner,", the Amendment o f  

expression "the Commissioner, or the Additional Commissioner," shall be substituted. section 1 I 1. 

17. Jn section 114 of the principal Act, in sub-section (11, for the expression "the Amendment of 
Commissioner,", the expression " the Commissioner, or the Additional Comrnissiotser," shall section i 14. 

be substituted. 

18. In section 116 of the principal Act, in sub-section (2),- Amendment o f  
section 1 16. 

(1) in clause (ii), for the expression "the Commissioner,", the expression " the 
Commissioner or the Additional," shall be substituted; 

(2) in clause (iii), for the expression "the Commissioner,", the expression " the 
Commissioner, the Additional Commissioner," shall be substituted. 

(By order of the Governor) 

A. KRISH NANKUTTY NAIR, 
Secretary to Governntm 1, 

Law Dcaportmmt. 
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The following Act of the 'Tan~il Nadu Legislative Assembly receiveti the assent of the 
Governor on the 17th May 2003 and is hereby publ~shed for general infol-nnat1on:-- 

ACT No. 10 OF 2003. 

AII Act /i~r-t/iw to ( ~ I I I V ~ I ( /  r/le T ( I / I I ~ /  Nl11/11 / + I I I ( / I I  Re/zg~oll.\ J I I I ( /  

C/?cr~.itrrhle Elitlo~c 111~1its ,4ct. 1959. 

BE ~t enacted by the L,eglslative Assen~bly of tlx State of Tam11 Nadu In the Flft~l-fourth Year 
of the Republic of India as folloms:-- 

1. ( I )  This Act may be called the Tamil Nadu Hlndu Rel~glous and Charitable short title and 
commence- Endowments (Second Amendment) Act, 2003. 
nicnt 

(2) It shall come into force on such date as the State Govc:rnn~~?nt may, by 
notification, appoint. 

2. In section 6 of the Tamil Nadu Hindu Religious and Charitable Endowments Act, Amendment of 
or l p r 9  1959, for clause (1 8), the following clause shall be substituted, namely:- section 6. 

I 

"(18) "religious institution" means a math, temple or specific endowment and 
includes,- 

(i) a samadhi or brindhavan; or 

(ii) any other institution established or maintained for a 

Explanation.- For the purpose of this clause- 

( I )  "sarnadhi" means a place where the mortal remains 
is interred and used as a place of public religious worship; 

(2) "brindhavan" means a place established or maintained in memory of a guru, 
sadhu or saint and used as a place ofpublic religious worship, but does not include samadhi;". 

(By Order of the Governor) 

A. KRISHNANKUTIY NAIR, 
Secretclly to Government, 

Law Department. 
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The following Act of the TamllNadu Legislative Assembly received the assent ofthe' 
President on the 1st July 2003 and is hereby published for general information:-- 

1 %  ACT No. 25 OF 2003. 

- An Act further to clmenci tlze Tt~mil Nod11 Hindu Religious anti Cltc~ritnhle I !  E~zdowments Act. 1959. 

BE it enacted by the Legislative Assembly of the State of Tamil Nadu in the Fifty-fourth 
I. Year of the Republic of India as follows:- 

short title 
q ' ' and 

commence- 
ment. 

1 
i Insertion o f  new 

I sections 34-A, 

i 3 4 4 ,  34-C 

I 
and 34-D 

I 

1.  (1) This Act may be called the Tamil Nadu Hindu Religious and Charitable 
Endowments (Amendment) Act, 2003. 

(2) It shall come into force on such date as the State Government may, by 
notification, appoint. 

2. After section 34 of the Tamil Nadu Hindu Religious and Charitable Endowments 
Act, 1959, the following sections shall be inserted, namely:- 

"34-A. Fi,mtiorz o f  lense rent.--(1) The lease rent payable for the lease of immovable 
$roperty belonging to, or given or endowed for the purpose of, any rel~gious institution, 
shall be fixed by a Committee consisting of the Joint Commissioner, the Executive Officer 
or the Trustee or the Chairman of the Board ofTrustees, as the case may be, ofthe religious 
institution and the District Registrar of the Registration Department in the district 
concerned taking into account the prevailing market rental value and the guidelines, as 
may be prescribed and such lease rent shall be refixed in the like manner once in three years 
by the said Committee. 

Explanation.- For the purpose of this sub-section, "prevailing market rental value" 
means the amount ofrent paid for similar types ofproperties situated in the locality where 
the immovable property of the religious institution is situated. 

(2) The Executive Officer or the Trustee or the Chairman ofthe Board of Trustees, 
as the case may be, of the religious institution concerned, shall pass an order fixing the 
lease rent and intimate the same to the lessee specifying a tinie within which such lease rent 
shall be paid. 

(3 )  Any person aggrieved by an order passed under sub-section (2), may, within 
a period of thirty days from the date of receipt of such order, appeal to the Conimissioner, 
in such form and in such manner, as may be prescribed. 

( 4 )  The Comnlissioner may after giving the person aggrieved an opportunity of 
being heard, pass such order as he thinks fit. 

(5) Any peirson aggrieved by an order passed by the Commissioner under 
sub-section (4) ma within ninety days from the date of receipt of such order, prefer a 
revision petition 

34-E3. Tv:-rizin,rtio~r f /ra.cc. ( J / '  i~lll~~or.c/h/e f~ropel.t),. -.( 1 ) The lease of in~mova ble 
property belo,iging to, or given or endowed for the purpose of, any religious institution 
shall be liabl: to be terminated on the noti payment of the lease rent after giving a 
reasonable opporr~inity of being heard. 

Provlded that 
sub-section (5), as 

no appeal 01 ~ e v ~ s l o n  shall be entertamed under sub-section ( 3 )  or 
the case may be. unless l t  IS  accompanied by satisfactory p ~ o o f  of 

d e ~ o s l t  of the leas: rent so fixed or refixed, In the account of the ~eliglnus lnstltutlon 
concerned ant1 such amount sliall be a4usted towards the lease amount payable by the 
lessee as per the 01 t f e ~  passed In the appeal or levision, as the case may be. 
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(2) No proceeding to terminate the lease shall be initiated. if-- 1 
(i) the time for appeal or revision under sub-section (3) or ub-section ( 5 ) ,  

as the case may be, of section 34-A has not expired; or f 
(ii) the order has been made the subject of such appeal or 

disposal of the matter. 

(3) On the termination of the lease under sub-section (I) ,  the proberty shall vest 
with the concerned religious institution free from all encumbrances and the Executive 
Officer, the Trustee or the Chairman of the Board of Trustees, as the case may be, of such 
religious institution shall take possession of the property including the building, 
superstructure and trees, if any. 

34-C. Payment of amount.-(1) There shall be paid an amount to the lessee for the 
building, superstructure and trees, if any, erected or planted in accordance with the terms 
of agreement or with the permission of the Commissioner by the lessee on the property 
vested with the religious institution under section 34-B. 

(2) The amount specified in sub-section (1) shall be determined by a Committee 
consisting of the Joint Commissioner, Executive Engineer (Buildings) of Public Works 
Department having jurisdiction over the area in which the religious institution is situated, 
the Divisional Engineer (Hindu Religious and Charitable Endowments) concerned and the 
Executive Officer or the Trustee or the Chairman of the Board of Trustees, as the case may 
be, of the religious institution and shall be paid by such religious institution in such 
manner, as may be prescribed. 

(3) In determining the amount, the Committee shall be guided by the provisions 
contained in sections 23, 24 and other relevant provisions of the Land Acquisition 
Act, 1894 (Central Act I of 1894). 

(4) The Executive Officer or the Trustee or the Chairman of the Board of Trustees, 
as the case may be, shall pass an order specifying the amount payable under 
sub-section (1) after adjusting the arrears of lease rent, if any, due. 

(5) Any person aggrieved by an order passed under sub-section (4) may, within a 
period of thirty days from the date of receipt of such order, appeal to the Commissioner 
in such form and in such manner, as may be prescribed. 

(6) The Commissioner may, after giving the appellant an opportunity of being 
heard, pass such order as he thinks fit. 

(7) Any person aggrieved by an order passed by the Commissioner under sub-section (6) 
may, within ninety days  fro^ the date of receipt of such order, prefer a rev is i~n  petition 
to the High Court.. 

34-D. Bar ofJurisdiction of Civil Court.-Save as otherwise provided in section 
34-A or 34-C, no suit or other legal proceeding in respect of an order passed under 
section 34-A or 34-B or 34-C, as the case may be, shall be instituted in any court of law.". 

(By order of the Governor) 

A. KRISHNANKUTTY NAIR, 
Secretc~ry lo G~\~er.nmen t.  

Law Depc~rtment. 
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TAMIL NADU 
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EXTRAORDINARY PUBLISHED 

Part IV-Section 2 
Tamil Nadu Acts and Ordinances. 

The following Act of the Tamil Nadu Legislative Assembly received the assent 
of the President on the 25th August 2003 and is hereby published for general 
information: - 

ACT No. 28 OF 2903. 

An Act jirrther to amend the Tamil Nadu Hindu Religiocrs and Charitable 
Endownrents Act, 1959. 

BE it enacted by the Legislative Assembly of the State of T a ~ r i l  Nadu in the 
Fifty-fourth Year of the Republic of India as follows:- 

I. (/)This Act may be called the Tamil Nadu Hindu Religious and Charitable 
commence- and 

Endowments (Third Amendment) Act, 2003. rnent. 

(2)It shall come into force at once. 

2. For section 109 Gf the Tamil Nadu Hindu Religious and Charitable Endowments Amndment  of  

Act, 1959, the following section shall be substituted, namely:- section 109. 

ir1stitlrtion.-Nothing contained in the Limitation Act, 1963 (Central Act 36 of 1963) 
shall apply to any suit for possession of immovable property belonging to any religious 
~nstitution or for possession of any interest in such property.". 

(By order of the Governor) 

A. KRISHNANKUTTY NAIR, 
Secretary to Government, 

Law Departittent. 4 

'IONERY AND PRINTING, ('HENNA1 
OF TAM11 NADLI 

t 

---  - 
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The followirig Act of the Tamil Nadu Legislative Assembly received the assent 

of the Gove~nor on the 2nd February 2006 and is hereby published for general information:- 

ACT No, 1 OF 2006. 

An Act further to amend the Tamil Nadu Hindu Religious and Charitable 
Endowments Act, 1959. 

BE it enacled by the Legislative Assembly of the State of Tamil Nadu in the 
Fifty-seventn Year of the Republic of India as follows:- 

! 

! Short title and 1. (1) This Act may be called the Tamil Nadu Hindu Religious and Charitable 
commence- Endowments (Amendment) Act, 2006. 

j ment. 

i (2) It shall come into force on such date as the State Government may, by 

I notification, appoint. 
I 

1 Amendment of 2. In section 12 of the Tamil Nadu Hindu Religious and Charitable Endowments Tamil Nadu 

t 
section 12. , Act, 1959 (hereinafter referred to as the principal Act), in sub-section (2), clause (b) shall Act 22 of 

be omitted 1959. 
i 

Amendment of 3. In section 92 of the principal Act, in sub-section (I), for the expression 
section 92. "eleven per centum", the expression 'twelve per centum" shall be substituted. 

I 

(By Order of the Governor.) 

L. JAYASANKARAN, 
Secretary to Government, 

Law Department. 
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Part IV-Section 2 

I 

I 

1 1  1 

I 

Tamil Nadu Acts and Ordinances 

The following Act of the Tamil Nadu Legislative Assembly received the assent 
of the Governor on the 29th August 2006 and is hereby published for general 
information:- 

ACT No. 15 OF 2006 

An Act fprther to emend the Tamil Nedu Hindu Religious and Charhble 
Endowments Act, 1959. 

BE it enacted by the Legislative Assembly ,of the State of Tamil Nadu in the 
Fifty-seventh Year of the Republic of India as follows:- 

1. (1)  This Act may be called the Tamil Nadu Hindu Religious and Charitable 
Endowments '(Amendment) Act, 2006. 

(2) It shall be deemed to have come into force on the 16th day of July 2006. 

ramil Nadu 2. In the Tamil Nadu Hindu Religious and Charitable Endowments Act, 1959 (hereinafter 
Act 22 of referred to as the principal Act), in section 6, clause (8-A) shall be omitted. 
1959. 

3. Section 7-A of the principal Act shall be omitted. 

4. In section 26 of the principal Act, in sub-section (I), in clause (b), the expression "arid 
more than seventy" shall be omitted. 

5. In section 47 of the principal Ad,- 

(1) in sub-section (I),-- 

(a) in the first proviso to clause (a), the expression "from among the panel of names 
of 'persons sent by the District Committee concerned under sub-section (4) 
of section 7-An shall be omitted; 

(b) in clause (c), the expression "and another one shall be a woman" shall be added 
at the end. 

Short title and 
commence- 
ment. 

Amendment of 
section 6. 

Omission of 
section 7-A 1 

Amendment of 
section 26. 

Amendment of 
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(2) in sub-section (3), for the expression "three years", the expression 
*one year" shall be substituted. 

(3) to sub-section (3). the following proviso shall be added, namely:- 1 ;  
I 
i .Provided that every trustee who has completed a term b office of one yedr on the 

' 

I 
I 16th day of July 2006 shall cease to hold office forthwith and every trustee who completes 
I a term of office of one year after such date shall cease to hold office on such completion." 

Amendment of 
section 49. 

6. In section 49 of the principal Act, in sub-section (I), in the first proviso, for the 
expression "from among the panel of names of persons sent by the District Committee 
concerned under sub-section (4) of section 7-A", the following expression shall be substituted, 
namely:- 

'of whom one shall be a member of the Scheduled Castes or Scheduled Tribes and 
another one shall be a woman.". 

Amendment of 7. In section 51 of the principal Act, clause (a) shall be omitted. 
section 51. 

Amendment of 8. In section 92 af the principal Act, in sub-section (4),  clause (iv) shall be omitted. 
section 92. 

Amendment of 9. In section 116 of the principal Ad, in subsection (2), in clause (m), sub-clause (b) 
section 116 shall be omitted. 

, Abolition of 10. On and from the 16th day of Jury 2006. the District Committees constituted under 
I District section 7-Alof the principal Act shall stand abolished and any member of such committees 

shall, with ,fed from the said date, cease to hold office as such member. t 

i 
(2)' Notwithstanding such repeal, anything done or any action taken under the 

principal AI:~, as amended by the said Ordinance, shall be deemed to have been done or 
taken under the principal Act, as amended by this Act. 

Repeal and 11. (1) 
saving. Ordinance, 

(By Order of the Governor) 

The Tamil Nadu Hindu Religious and Charitable Endowments (Amendment) Tamil N 
20063s hereby repealed. Ordin; 

5of2 

S. DHEENADHAYALAN, 
Secretary to Government (in-charge), 

Law Department. 

- - 
PRINTED AND PUBLISHED BY THE SPECIAL COMMISSIONER ANDCOMMISSIONER OF STATIONERY AND PRINTlt : 

CHENNAI ON BEHALF OF THE GOVERNMENT OF TAMIL NADU 
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The following Act of the Tamil Nadu Leglslatrve Assembly received the assent of the 
Governor on the 7th June 2007 and is hereby published for general information:- 

ACT No. 13 OF 2007. 
a 

An Act further. to amend the Tamil Nadu Hindu Helrgious and Charitable 1 
Endo~~ments  Act, 1959. 

BE it enacted by the Legislative Assembly of the State of Tamil Nadu in the Fiftyeighth 
Year of the Republic of India as follows:- 

Short title and 1. (1) This Act may be called the Tamil Nadu Hindu Religious and Charitable 
commence- Endowments (Amendment) Act, 2007. 
rnent. - 

(2) It shall be deemed to have come into force on the 19th day of September 
2006. 

Amendment of 2. In section 7 of the Tamil Nadu Hindu Religious and Charitable Endowments Tamrl 
sestlon 7 Act, 1959, in sub-section ( I ) ,  in clause(@, the expression "not exceeding eight persons" Ad2 

I sllcill ba oi~~lllacl 1959 

(Bv order of the Governor.) 

S. DHEENADHAYALAN, 
Secretary to Government-in-charge, 

Law Department. 





121TAMIL  NADU  GOVERNMENT  GAZETTE  EXTRAORDINARY

BE it enacted by the Legislative Assembly of the State of Tamil Nadu in the
Sixtieth Year of the Republic of India as follows:—

1. (1) This Act may be called the Tamil Nadu Hindu Religious and Charitable
Endowments (Amendment) Act, 2009.

(2) It shall come into force on such date as the State Government may, by
notification, appoint.

2. In section 34-B of the Tamil Nadu Hindu Religious and Charitable Endowments
Act, 1959 (hereinafter referred to as the principal Act), in sub-section (1), after the
expression “on the non-payment of lease rent”, the expression “or on violation of any
of the conditions imposed in the lease agreement” shall be inserted.

3. In section 114-A of the principal Act, in sub-section (1), for the expression “under
item (iii) of clause (a) or the second proviso to clause (a) of sub-section (1) of section
47 or the second proviso to sub-section (1) of section 49”, the expression “under this
Act” shall be substituted.

The following Act of the Tamil Nadu Legislative Assembly received the assent of the
Governor on the 12th August 2009 and is hereby published for general information:—

ACT No. 31 OF 2009.

An Act further to amend the Tamil Nadu Hindu Religious
and Charitable Endowments Act, 1959.

(By order of the Governor)

S. DHEENADHAYALAN,
Secretary to Government,

Law Department.

Short title
and
commence-
ment.

Tamil Nadu
Act 22 of
1959.

Amendment of
section
34-B.

Amendment
of section
114-A.
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The following Act of the Tamil Nadu Legislative Assembly received the assent of the
Governor on the 2nd February 2010 and is hereby published for general information:—

ACT No. 12 OF 2010.

An Act further to amend the Tamil Nadu Hindu Religious and Charitable
Endowments Act, 1959.

BE it enacted by the Legislative Assembly of the State of Tamil Nadu in the Sixtieth Year
of the Republic of India as follows:—

1. (1) This Act may be called the Tamil Nadu Hindu Religious and Charitable
Endowments (Amendment) Act, 2010.

(2) It shall come into force on such date as the State Government may, by
notification, appoint.

2. In section 47 of the Tamil Nadu Hindu Religious and Charitable Endowments
Act, 1959, in sub-section (3),—

(1) for the expression “one year”, the expression “two years” shall be substituted;

(2) after the proviso, the following proviso shall be added, namely:—

“Provided further that every trustee who has not completed a term of
office of one year on the date of commencement of the Tamil Nadu Hindu Religious
and Charitable Endowments (Amendment) Act, 2010 shall continue to be the trustee
for the period of two years from the date of his appointment.”.

(By order of the Governor)

S. DHEENADHAYALAN,
Secretary to Government,

Law Department.

Short title and
commence-
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Amendment of
section 47.

Tamil Nadu
Act
22 of 1959.
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The  following Act of the Tamil Nadu Legislative Assembly received the assent of
the Governor on the 31st May 2012 and is hereby published for general information:—

ACT No. 26 of 2012.

An Act further to amend the Tamil Nadu Hindu Religious and
Charitable Endowments Act, 1959.

BE it enacted by the Legislative Assembly of the State of Tamil Nadu in the
Sixty-third Year of the Republic of India as follows:—

1.  (1) This Act may be called the Tamil Nadu Hindu Religious and
Charitable Endowments (Amendment) Act, 2012.

 (2) It shall come into force on such date as the State Government
may, by notification, appoint.

2. In section 6 of the Tamil Nadu Hindu Religious and Charitable Endowments
Act, 1959,—

(1) in clause (15), after sub-clause (c), the following sub-clause shall
be added, namely:—

   “(d) in the case of a samadhi, brindhavan or any other institution
established or maintained for a religious purpose, a person who is entitled
to attend at or is in the habit of attending the performance of worship or service
in such religious institution, or who is entitled to partake or is in the habit
of partaking in the benefit of the distribution of gifts thereat;”;

(2) for clause (18), the following clause shall be substituted, namely:—

   “(18) “religious institution” means a math, temple or specific endowment
and includes,—

 (i) a samadhi or brindhavan; or

        (ii)  any other institution established or maintained for a
religious purpose.

Explanation.—For the purpose of this clause–

(1) “samadhi” means a place where the mortal remains of a guru, sadhu
or saint is interned and used as a place of public religious worship;

(2) “brindhavan” means a place established or maintained in memory
of a guru, sadhu or saint and used as a place of public religious worship,
but does not include Samadhi;”.

(By  order  of  the  Governor)

G.  JAYACHANDRAN,
Secretary to Government,

Law Department.
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The  following Act of the Tamil Nadu Legislative Assembly received the assent of
the Governor on the 16th November 2012 and is hereby published for general information:—

ACT  No. 51 of 2012.

An Act further to amend the Tamil Nadu Hindu Religious and
Charitable Endowments Act, 1959.

BE it enacted by the Legislative Assembly of the State of Tamil Nadu in
the Sixty–third Year of the Republic of India as follows:-

1. (1) This Act may be called the Tamil  Nadu Hindu Religious and
Charitable Endowments (Second Amendment) Act, 2012.

(2) It shall come into force on such date as the State Government
may, by notification, appoint.

2. In section 6 of the Tamil Nadu Hindu Religious and Charitable
Endowments Act, 1959 (hereinafter referred to as the principal Act),—

(1) after clause (8), the following clause shall be inserted, namely:-
“(8-A) “District Committee” means the Committee constituted by the Government
under section 7-A;”;

(2) after clause (18), the following clause shall be inserted, namely:-

“(18-A) “Scheduled Castes” and  “Scheduled Tribes” shall have the same
meaning assigned to them, respectively, in clauses (24) and (25) of Article
366 of the Constitution;”.

3. After section 7 of the principal Act, the following section shall be inserted,
namely:-

“7-A. Constitution of District Committee.—(1) In respect of all
religious institutions, other than those falling under clause (iii) of section 46,
situated within the territorial jurisdiction of a revenue district, the Government
shall constitute a committee called the District Committee consisting of not
less than three and not more than five non-official members, as may be
nominated by the Government. The members of the District Committee shall
be scholars, philanthropists or religious minded persons, and qualified for
appointment as trustees under this Act.

(2) The term of office of the members of the District Committee shall
be three years and other matters relating to the said Committee shall be such
as may be prescribed.

(3) The Government may, after giving a show cause notice, remove
all or any of the members of the District Committee in the public interest.

(4) The District Committee shall prepare, in such manner as may
be prescribed, panel of names of persons who are qualified for appointment
as trustees under this Act (including women and members of Scheduled Castes
and Scheduled Tribes) and suitable for appointment as non–hereditary trustees
or trustees, as the case may be, and shall send it to–

(i) the Joint Commissioner or the Deputy Commissioner, in respect
of religious institutions falling under clause (i) of section 46;

(ii) the Commissioner, in respect of religious institutions falling
under clause (ii) of section 46; and

Short title and
commence-
ment.

Tamil Nadu
Act 22 of
1959.

Amendment of
section 6.

Insertion of new
section 7-A.
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(iii) the Assistant Commissioner, in respect of religious institution
which is not included in the list published under section 46 and is not a religious
institution notified or deemed to have been notified under Chapter VI of this Act.

(5) Notwithstanding anything contained in this section, the District
Committee shall have no jurisdiction to send any panel of names of persons
under this section in respect of any religious institution for which  a scheme
has been settled or deemed to have been settled under this Act by the High
Court or any Court subordinate to the High Court.”.

4. In section 47 of the principal Act, in sub-section (1),-

(1) for the first proviso to clause (a), the following proviso shall be
substituted, namely:-

“Provided that the Board of Trustees constituted under items (i) and (ii) of
this clause shall, subject to the provision of clause (c), consist of three persons
appointed by the Joint Commissioner or the Deputy Commissioner or the
Commissioner, as the case may be, from among the panel of names of
persons sent by the District Committee concerned under sub-section (4) of
section 7-A:”;

(2) the Explanation shall be omitted.

5. In section 49 of the principal Act, for the first proviso to sub–section (1),
the following proviso shall be substituted, namely:-

“Provided that the Board of Trustees constituted under this sub-section shall
consist of three persons appointed by the Assistant Commissioner from among
the panel of names of persons sent by the District Committee concerned under
sub-section (4) of section 7-A, of whom one shall be a member of the Scheduled
Castes or Scheduled Tribes and another one shall be a women:”.

6. In section 92 of the principal Act, in sub-section (4), after clause (iii),
the following clause shall be added, namely:-

“(iv) expenses of the District Committees.”.

7. In section 116 of the principal Act, in sub-section (2), in clause (xxi),
after sub-clause (a), the following sub-clause shall be inserted, namely:-

“(b) the District Committee;”.

(By  order  of  the  Governor)

G.  JAYACHANDRAN,
Secretary to Government,

Law Department.
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The following Act of the Tamil Nadu Legislative Assembly received the assent of the
Governor on the 8th November 2013 and is hereby published for general information:—

ACT No. 26 OF 2013.

An Act further to amend the Tamil Nadu Hindu Religious and
Charitable Endowments Act, 1959.

BE it enacted by the Legislative Assembly of the State of Tamil Nadu in the
Sixty-fourth Year of the Republic of India as follows:—

1. (1) This Act may be called the Tamil Nadu Hindu Religious and Charitable
Endowments (Amendment) Act, 2013.

(2) It shall come into force on such date as the State Government may, by
notification, appoint.

2.  After section 25 of the Tamil Nadu Hindu Religious and Charitable
Endowments Act, 1959 (hereinafter referred to as the principal Act), the following
section shall be inserted, namely:-

“25-A. Qualifications of trustees.-  A person shall be qualified for being appointed
as, and for being, a trustee of any religious institution or endowment—

(a) if he has faith in God;

(b) if he possesses good conduct and reputation and commands respect in
the locality in which the religious institution or endowment is situated;

(c) if he has sufficient time and interest to attend to the affairs of the
religious institution or endowment; and

(d) if he possesses such other merit incidental thereto.”.

3. In section 26 of the principal Act,-

(1) for the marginal heading, the following marginal heading shall be
substituted, namely:—

“Disqualifications of trustees.”;

(2) for sub-section (1), the following sub-sections shall be substituted,
namely:—

“(1) A person shall be disqualified for being appointed as, and for being,
a trustee of any religious institution or endowment,—

(a) if he does not profess the Hindu Religion;

        (b) if he is not a citizen of India;

(c) except in the case of a hereditary trustee, if he is less than
twenty-five years of age;

(d) if he is an undischarged insolvent;

Tamil Nadu
Act 22 of
1959.

Insertion of
new section
25-A.

Short title and
commence-
ment.

Amendment of
section 26.



148 TAMIL  NADU  GOVERNMENT  GAZETTE  EXTRAORDINARY

(e)  if he is of unsound mind or is suffering from mental defect or
infirmity which would render him unfit to perform the functions and discharge the
duties of a trustee or is suffering from leprosy or any other loathsome disease;

(f) if he has been removed or dismissed from service under the
Central Government or any State Government or any local authority;

(g) if he has been sentenced by a criminal court for an offence
involving moral delinquency, such sentence not having  been reversed or the offence
pardoned;

(h) if he has acted adverse to the interest of any religious institution
or endowment;

(i) if he is in arrears of any kind due by him to any religious institution
or endowment.

(1-A) A person shall be disqualified for being appointed as, and for being,
a trustee of a religious institution or endowment,–

(a) if he is interested in a subsisting lease of any property of, or
contract made with or any work being done for the  religious institution or endowment;

(b) if he is employed as a paid legal practitioner on behalf of or
against the religious institution or endowment.”;

(3)  in sub-section (2), in clause (a), for the expression “sub-section (1)”, the
expression “sub-section (1) or sub-section (1-A)” shall be substituted;

(4)  in sub-section (3), for the expression “sub-section (1)”, the expression
“sub-section (1) or sub-section (1-A)” shall be substituted;

(5)  in sub-section (4), for the expression “sub-section (1)”, the expression
“sub-section (1) or sub-section (1-A)” shall be substituted.

4.  In section 53 of the principal Act, in sub-section (2),–

      (1) in clause (e), for the expression “the institution”, the expression “the
religious institution or endowment” shall be substituted;

(2) for clauses (i) and (j), the following clauses shall be substituted,
namely:—

“(i) is interested in a subsisting lease of any property of, or contract
made with or any work being done for the religious institution or endowment;

(ii) is in arrears or default of any kind due by him to any religious
institution or endowment;

(j) acts adversely to the interest of any religious institution or endowment.”.

(By order of the Governor)

G. JAYACHANDRAN,
Secretary to Government,

Law Department.

Amendment of
section 53.
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The following Act of the Tamil Nadu Legislative Assembly received the assent 
of the Governor on the 4th October 2021 and is hereby published for 
general information:—

ACT No. 29 OF 2021.

An Act further to amend the Tamil Nadu Hindu Religious and Charitable 
Endowments Act, 1959.

BE it enacted by the Legislative Assembly of the State of Tamil Nadu in the 
Seventy-second Year of the Republic of India as follows:--

1. (1)  This  Act   may   be   called   the Tamil Nadu Hindu Religious and 
Charitable Endowments (Amendment) Act, 2021.

Short title and
commence- 

ment.

 (2) It shall come into force at once

Tamil Nadu Act
22 of 1959

2. In section 79-B of  the Tamil Nadu Hindu Religious and Charitable 
Endowments Act, 1959, for sub-section (3) and (4), the following sub-section shall 
be substituted, namely:--

Amendment of 
section 79-B

“(3) The off ence punishable under sub-section (2) shall be cognizable and
non-bailable and the provisions of the Code of Criminal Procedure, 1973 (Central 
Act 2 of 1974) with respect to cognizable and non-bailable off ences shall apply to 
that off ence.”.

(By order of the Governor)

 C. GOPI RAVIKUMAR,  
 Secretary to Government (Legislation),  
 Law Department.
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The following Act of the Tamil Nadu Legislative Assembly received the assent 
of the Governor on the 4th October 2021 and is hereby published for 
general information:—

ACT No. 30 OF 2021.

An Act further to amend the Tamil Nadu Hindu Religious and Charitable 
Endowments Act, 1959

BE it enacted by the Legislative Assembly of the State of Tamil Nadu in the 
Seventy-second Year of the Republic of India as follows:-

1. (1) This Act may be called the Tamil Nadu Hindu Religious and Charitable 
Endowments (Second Amendment) Act, 2021.

Short title and 
commence- 
ment.

 (2) It shall come into force at once.

Tamil Nadu Act 
22 of 1959.

2. In section 7-A of the Tamil Nadu Hindu Religious and Charitable 
Endowments Act, 1959,-

Amendment of 
section 7-A.

(1) in sub-section (2), for the expression “three years”, the expression 
“two years” shall be substituted;

(2) after sub-section (2), the following sub- section shall be inserted, 
namely :--

 “(2-A) Every person holding the offi  ce of member of the District 
Committee on the date of commencement of the Tamil Nadu Hindu 
Religious and Charitable Endowments (Second Amendment) Act, 2021, 
who has completed a term of two years on that date shall cease to hold 
offi  ce forthwith and who completes a term of offi  ce of two years after that 
date shall cease to hold offi  ce on such completion.”.

(By order of the Governor)

 C. GOPI RAVIKUMAR,  
 Secretary to Government (Legislation),  
 Law Department.

 PRINTED AND PUBLISHED BY THE COMMISSIONER OF STATIONERY AND PRINTING, CHENNAI 
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The following Act of the Tamil Nadu Legislative Assembly received 
the assent of the Governor on the 08th April 2024 and is hereby 
published for general information:—

ACT No. 19 OF 2024.

An Act further to amend the Tamil Nadu  Hindu Religious and 
Charitable Endowments Act 1959.

Be it enacted by the Legislative Assembly of the State of  
Tamil Nadu in the Seventy-fifth Year of the Republic of India as 
follows:-

1. 	 (1)	 This Act may be called the Tamil Nadu Hindu Religious 
and Charitable Endowments (Amendment) Act, 2024.

	 (2)	 It shall come into force at once.

Short title and 
commencement.

Tamil Nadu 
Act 22 of 
1959.

2.	 In section 26 of the Tamil Nadu Hindu Religious and 
Charitable Endowments Act, 1959, (hereinafter referred to as the 
principal Act), in sub-section (1), in clause (e), the expression “or 
is suffering from leprosy or any other loathsome disease” shall be 
omitted.

Amendment of 
section 26.

3.	 In section 53 of the principal Act, in sub-section (2), in clause 
(f), the expression “or is suffering from leprosy or other loathsome 
disease” shall be omitted.

Amendment of 
section 53.

4.	 In section 66 of the principal Act, in sub-section (1), clause (j) 
shall be omitted.

Amendment of 
section 66.

(By order of the Governor) 

	 S. GEORGE  ALEXANDER,
  	 Secretary to Government,
	 Law Department.
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